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 Monday,  i8th  November,  1987.

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Committee  on  Plan  Projects

 t
 Shri  Bibhuti  Mishra:
 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 |  Dr.  Ram  Subhag  Singh:
 |  Shri  Harish  Chandra

 *207.  <  Mathur:
 Shri  N.  BR.  Munisamy:

 |  Shri  Sanganna:
 |  Shri  Raghunath  Singh:

 |  Shri  Parulekar:
 [  Shri  Kodiyan:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Committee  on  Plan  Projects  and  the
 three  teams  appointed  by  it  have  sub-
 mitted  their  final  or  interim  reports;

 (b)  if  so,  whether  they  will  be  laid
 on  the  Table;  and

 (c)  the  decisions  arrived  at  by  Gov-
 ernment  on  the  main  recommenda-
 tions  contained  in  these  reports?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  (a)  to  (०),  Under
 the  directions  of  the  National  Déve-
 lopment  Council,  the  reports  of  the
 teams  appointed  by  the  Committee  on
 Pian  Projects  have  first  to  be  dis-
 cussed  with  the  project  Authorities/
 State  Governments/Central  Ministries
 concernéd  and  an  endeavour  made  to
 reach  agreed  conclusions  before  they
 are  submitted  to  the  Committee  on

 O44
 Plan  Projects,  which  will  place  them
 before  the  National  Development
 Council.  The  final  directions  on  the
 reports  will  be  given  by  the  National
 Development  Council.  The  teams  for
 Community  Projects  &  National  Ex-
 tension  Service  and  Irrigation  &
 Power  Projects  have  completed  their
 work  and  have  drawn  up  their  preli-
 minary  recommendations  which  are
 now  under  discussion  with  authorities
 concerned.  The  team  for  Buildings
 Projects  has  completed  one  of  its
 reports  which  has  been  discussed
 with  the  authorities  concerned.  As
 soon  as  the  reports  are  in  a  final
 form,  copies  will  be  placed  on  the
 Table  of  the  House.  A  copy  of  the
 interim  report  of  the  Community  Pro-
 jects  and  National  Extension  Service
 Team  on  Democratisation  of  District
 Development  Administration  which
 has  been  published  for  eliciting  public
 opinion  is,  however,  placed  on  the
 Table  of  the  Lok  Sabha.  [Placed  in
 Library.  See  LT-359/57}.

 शबी  बिमूति  मिश्र  :  हस  स्टेटमेंट  को
 देखने  से  पता  चलता  है  कि  सरकार  ने  झभी
 तक  कोई  निदचय  नहीं  किया  है  V  रिपोर्ट
 में  डिस्ट्रिक्ट  बोरडस  के  बारे  में  लिखा  है  कि
 इनको  हटाना  चाहिए  ।  में  जानना  चाहता
 हूं  कि  ६  बरस  के  कम्युनिटी  प्रोजेक्ट  के
 अ्रनुभव  के  बाद  सरकार  ने  इस  विषय  में

 =  निदचय  किया  है  ?

 श्री  Ho  रा०  भगत  :  यह  रिपोर्ट  तो
 जनता  के  विचार  जानने  के  लिए  प्रकाशित
 की  गयी  हैं।  उसके  पहले  ही  सरकार  अपना
 निएचय  कंसे  दे  सकती  है  ।

 ग्दी  बिमूृति  मिथ  :  में  यह  आनना
 चाहता  हूं  कि  जब  सरकार  ने  इस  रिपोर्ट
 को  प्रकाशित  किया  था  तो  उसके  पहले
 सरकार  को  तो  कुछ  इंडिकेशन  देमा
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 चाहिए  था  कि  हम  इस  तरह  कौ  बात

 चाहते  हैं  ?

 शी  wo  रा०  भगत  :  सरकार  को  जो
 निर्देश  देना  था  बह  उसने  कमेटी  को  दिया  है  ।
 झभी  आरजी  तौर  पर  कमेटी  ने  एक  रिपोर्ट
 दी  है  ।  जब  जनता  के  विचार  मालूम  हो
 जायेंगे  सब  सरकार  निरचय  करेगी  ।

 श्री  विभूति  मिथ :  में  जानता  हूं  कि
 सरकार  का  इस  विषय  में  क्‍या  विचार

 है  ।  कुछ  तो  इंडिकेशन  सरकार  दे,  कुछ
 तो  सरकार  हाउस  को  बतावे  |

 Mr.  Speaker:  The  hon.  Member  is
 arguing.

 डा०  रास  सुनग  सिह  :  क्‍या  सरकार
 को  यह  पता  है  कि  निर्वाचित  प्रतिनिधियो ं-
 के  सक्रिय  सहयोग  के  झमाव  में  विकास
 कार्य  का  काम  बड़ी  मन्द  गति  से  चल  रहा  है,
 झौर  थ्या  यह  भी  पता  है  कि  फ़िलहाल  बीज

 वगैरह  बांटने  के  काम  में  और  सिंचाई
 बगैरह  के  काम  में  काफी  ढीली  नीति  बरती
 गयी  ?

 श्री  wo  राठ  भगत  :  जी  हां,  यह
 जानकारी  है  1

 डा०  दास  सुभग  सिह  :  इसके  लिए
 क्या  किया  जा  रहा  है  ?

 [  कोई  उत्तर  नहीं  दिया  गया  है  J
 Shri  Shree  Narayan  Das:  May  I

 know  which  of  the  Governments  have
 accepted  the  recommendations  of  this
 Committee  with  regard  to  the  estab-
 lishment  of  a  Development  Authority
 at  the  Block  level  instead  of  having
 District  Boards?

 Shri  B.  R.  Bhagat:  I  do  not  see  how
 that  is  relevant  to  this  question.

 Shri  Raghubir  Sahai:  One  of  the
 recommendations  of  this  committee
 appears  to  be  that  as  District  Boards
 have  no  tradition  of  welfare  work
 and  they  have  neither  the  men  nor
 the  means  at  their  disposal  they
 should  be  done  away  with  and  a  new
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 body  for  development  work  be  consti-
 tuted.  May  I  know  if  the  State  ०४-
 ernments  have  been  consulted  with
 regard  to  this  recommendation  and
 what  are  their  reactions?

 ॥. . ज  B.  R.  Bhagat:  As  I  said,  this
 Report  has  been  published  for  elicit-
 ing  public  opinion.  In  the  committee
 there  were  representatives  of  the  State
 and  the  Chief  Ministers  of  the  various
 States  were  on  these  bodies  and,
 naturally,  in  this  interim  report  which
 has  been  published  for  eliciting  public
 opinion  the  views  of  the  State  Gov-
 ernments  are  also  incorporated.

 Shri  Sinhasan  Singh:  What  were
 the  main  reasons’  that  guided  the  Gov-
 ernment  in  appointing  these  commit-
 tees  on  the  Plan  projects;  was  there
 any  complaint?

 Shri  B.  B.  Bhagat:  Which  commit-
 tee?

 Shri  Sinhasan  Singh:  The  three
 teams  which  were  appointed.  Did  the
 Government  fee]  that  the  working  of
 the  projects  was  not  going  on  effec-
 tively  and  they  wanted  a  committee  to
 enquire?

 Shri  B.  R.  Bhagat:  That  is  an  old
 history.  The  National  Development
 Council,  I  think,  a  year  or  more  than
 8  year  ago  appointed  a  committee  on
 Plan  projects  with  the  Home  Minister
 as  Chairman  to  promote  studies,  to
 investigate  and  to  evaluate  the  deve-
 lopment  work  all  over  the  country.

 Shri  N.  R.  Munisamy:  May  I  know
 what  are  the  specific  terms  of  refer-
 ence  that  have  been  given  to  this
 committee  to  submit  an  interim  report
 which  is  a  very  lengthy  one?

 Shri  B.  B.  Bhagat:  They  have  all
 been  published.  The  terms  of  refer-
 ence  of  the  Committee  on  Plan  Pro-
 jects  and  also  of  the  various  teams
 have  been  published.  Three  teams
 were  appointed,  one  on  Irrigation  and
 Power,  another  on  Buildings  and  a
 third  on  Community  Development.

 at  भक्त  बंग :  क्‍या  गवनेंमेंट  के
 ध्यान  में  यह  बात  झायी  है  कि  उत्तर  भ्रदेश
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 की  सरकार  मे  बलाक  लेबिल  पर  इन  कमे-
 टियों  को  बनाने  का  जो  सुझाव  है  उसे
 अस्वीकार  कर  दिया  है,  झौर  बतंमान
 जिला  बोर्डों  भौर  जिला  नियोज॑न  समितियों
 को  भंग  करके  उनकी  जगह  एक.  नई
 परिषद,  जिला  परिषद  बनाने  का  विचार
 किया  है?  क्‍या  यह  सुझाव  केन्द्रीय  सरकार
 की  भनुसति  से  स्वीकार  किया  गया  है  या
 कि  यह  उत्तर  प्रदेश  सरकार  की  अपनी
 नई  नीति  है  ?

 शी  ब०  रा9  भात  :  यह  तो  उत्तर
 प्रदेश  सरकार  के  हाथ  की  चीज़  है  अभी
 केन्द्रीय  सरकार  की  स्वीकृति  का  सवाल

 नहीं  उठता  ।

 Shri  M.  BR.  Krishna:  May  7  know
 whether  the  recommendations  of  the
 Evaluation  Committee  report  have
 peen  fully  implemented?

 Shri  B.  R.  Bhagat:  I  will  request  the
 hon.  Member  to  direct  that  question
 to  the  Planning  Commission.

 Shri  8,  8.  Murthy:  May  I  know
 whether  the  Deputy  Minister  is  in  a
 position  to  tell  us  whether  according
 to  the  recommendations  of  these  com-
 mittees  the  cost  of  expenditure  will
 increase  or  decrease?

 Shri  B.  R.  Bhagat:  I  have  great
 pleasure  in  informing  the  House  that
 at  least  two  teams  submitted  their
 reports.  The  teams  on  Irrigation  and
 Power  projects  and  for  a  study  of
 Chambal  and  Lakkavali  projects  have
 recommended  an  economy  of  Rs.  30
 lakhs  which  has  been  accepted.  The
 other  team  over  which  my  hon.  senior
 colleague,  the  Minister  of  Irrigation
 and  Power,  presided,  completed  the
 study  only  on  one  of  the  projects,  the
 grain  godowns  structure,  and  have
 recommended  a  savings  in  godowns
 structure  to  the  tune  of  Rs.  80  lakhs
 which  has  been  accepted.  So  the

 Sere  pittens
 have  done  very  valuable

 work.

 38  NOVEMBER  957  Oral  Answers  948

 Pataskar  Report  on  Madras  and
 Andhra  Border

 t
 Shri  D.  C.  Sharma:

 ones.  Shri  Wodeyar:
 Shri  Narasimhan:
 Shri  M.  V.  Krishnarao:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Pataskar  Report  on  the
 border  dispute  between  Madras  and
 Andhra  Pradesh  has  been  considered;
 and

 (b)  if  so,  with  what  results?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes,

 (b)  The  Governments  of  the  States
 of  Madras  and  Andhra  Pradesh  have
 accepted  the  recommendations  made
 in  Shri  Pataskar’s  report  on  the  bor-
 der  dispute  between  the  two  States.
 Steps  are  being  taken  to  implement
 the  report.

 Shri  D.  C.  Sharma:  May  I  know  if
 in  the  Pataskar  Report  some  general
 principles  have  been  stated  with  re-
 gard  to  arbitration  of  such  border  dis-
 putes  and,  if  so,  what  is  the  nature  of
 those  general  principles?

 Shri  Datar:  Those  recommendations
 are  contained  in  the  report  which  has
 been  placed  on  the  Table  of  the
 House.

 Shri  Wodeyar:  May  I  know  whether
 the  State  of  Mysore  had  represented
 to  the  Central  Government  about  the
 inclusion  of  Hosur  taluk  in  Mysore
 and,  if  so,  whether  any  action  is  pro-
 posed  to  be  taken  on  that  represent-
 ation  of  the  Mysore  State?

 Shri  Datar:  It  is  for  the  State  Gov-
 ernment  to  raise  this  question  before
 the  Zonal  Council  and  then  further
 steps  can  be  taken.

 Shri  Narasimhan:  Since  the  Patas-
 kar  Report  bas  been  published  and
 accepted,  have  Government  received
 any  representation  from  two  villages



 949  Oral  Answers

 of  Krishnagiri  taluk  which  have  been
 recomended  for  transfer  from
 Andhra  that  under  the  proposed  deci-
 sion  they  will  be  cut  off  in  the
 matter  of  communication  and  other
 important  facilities  and  urging  the
 maintenance  of  the  status  quo?  And,
 if  so,  at  what  level  is  this  petition
 being  considered  and  what  Govern-
 ment  will  do  in  the  matter?

 Shri  Datar:  I  am  not  aware  of
 having  received  any  such  report.  In
 all  such  cases,  it  is  for  the  State  Gov-
 ernments  to  consider.  Presumably,
 the  Chief  Ministers  of  the  States  of
 Madras  and  Andhra  Pradesh  must
 have  considered  this  also.

 Swami  Ramananda  Tirtha:  May  I
 know  whether  the  principles  under-
 lying  Shri  Pataskar’s  report  will  be
 followed  with  regard  to  the  disputes
 about  the  boundaries  in  regard  to  the
 other  States?

 Shri  Datar:  That  is  entirely  a  ques-
 tion  for  the  State  Governments  to
 consider.

 Shri  B.  S.  Murthy:  What  is  the
 difference  between  the  recommenda-
 tions  made  in  the  first  report  of  Shri
 Pataskar  and  his  second  one?  Are
 any  negotiations  going  on  between
 the  Madras  and  Andhra  Pradesh  State
 Governments  as  regards  the  transfers
 of  certain  border  villages?

 Shri  Datar:  This  question  arose
 after  the  States  Reorganisation  Act
 had  been  passed  and  certain  questions
 were  to  be  considered  at  a  later  stage.
 Now,  those  questions  were  not  consi-
 dered  by  the  States  Reorganisation
 Commission  inasmuch  as  a  separate
 machinery  would  consider  those  ques-
 tions.  That  is  the  reason  why  the
 mediation  of  Shri  Pataskar  was
 sought  by  both  the  State  Govern-
 ments.  His  report  was  published  and
 some  minor  points  were  raised  re-
 garding  two  or  three  villages.  That
 question  was  referred  back  to  Shri
 Pataskar  and  he  also  gave  his  supple-
 mentary  report  and  the  whole  report
 was  accepted.
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 Shri  B.  8.  Murthy:  He  has  not
 answered  my  question.  It  isa  very
 important  point.

 Mr,  Speaker:  Order,  order.  When
 I  am  calling  another  hon.  Member,  he
 ought  not  to  go  on  interrupting  like
 this.  Shri  Viswanatha  Reddy.

 Shri  Viswanatha  Reddy:  With  the
 acceptance  of  this  report  by  the  two
 Governments  concerned,  has  the  bor-

 .der  question  between  the  Andhra
 and  Madras  States  been  finally  and
 unequivocally  settled?

 Shri  Datar:  I  do  consider  that  it
 will  be  settled  in  this  way.

 Shri  Narasimhan:  On  a  point  of
 order.  I  do  not  know  really  whether
 it  is  a  point  of  order  but  I  think  i  is
 a  point  of  order.  I  have  received  a
 representation  from  two  villages.  It
 is  a  copy  of  the  letter  addressed  to
 the  Home  Minister  and  therefore,  I
 want  to  know  whether  they  have
 received  it  or  not.  The  Minister  says
 that  he  has  not  received.  What  is  the
 position?

 Shri  Datar:  My  present  information
 is  that  it  has  not  been  received.  All
 the  same  we  shall  make  enquiries.

 Mr.  Speaker:  What  I  expect  is  that
 when  a  question  is  answered,  there
 should  be  all  relevant  matters.  A
 similar  matter  arose  when  Shri  Alage-
 san  was  here.  A_  non-official  com-
 mittee  of  enquiry  was  appointed  with
 respect  to  an  accident.  It  was  alleg-
 ed  that  it  was  handed  over  in  the
 office  of  the  Ministry.  Shri  Alagesan
 said  that  he  was  not  aware  of  it.
 When  there  are  answers  on  behalf  of
 a  Ministry,  the  person  must  be  fully
 posted  with  all  matters  relevant  to  the
 question.  Possibly,  in  this  case  they
 might  have  thought  of  posting  both  of
 them  simultaneously.  But  actually,
 they  may  not  have  posted  to  the
 Home  Minister.  That  may  also  trap-
 pen.  The  hon.  Home  Minister  musz
 have  received  it  otherwise.

 Shri  Datar:  The  question  was  about
 the  receipt  by  the  Home  Ministry
 and  not  by  the  Home  Minister.
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 ड  Speaker:  «his  raises  a  very
 important  issue.  I  believe  that  the
 Home  Minister  is  always  guided  by
 his  Home  Ministry.  Whatever  paper
 goes  to  him  does  not  go  to  him
 straightaway.  Therefore,  it  can  never
 be  an  excuse.  Whenever  a  question
 or  resolution  comes  before  the  House,
 I  do  not  want  the  hon.  Minister  to
 say:  you  ask  my  office.

 Shri  Datar:  I  have  already  made  it
 very  clear.  I  have  just  now  made
 enquiries.  I  said  that  I  was  not  aware
 of  this  particular  representation.  I
 made  enquiries  from  my  officers  in
 the  gallery  and  I  am  told  that  it  has
 not  been  received  to  their  knowledge.

 Mr.  Speaker:  I  accept  all  that.  But,
 the  hon.  Minister  went  further  and
 said  that  it  was  addressed  to  the
 Home  Ministry  and  not  to  the  Home
 Minister.

 Shri  Datar:  He  said;  not  I.

 Mr.  Speaker:  Let  him  say  so.  If  it
 is  addressed  to  the  Secretary,  it  must
 come  to  the  notice  of  the  Minister.
 Whenever  a  Minister  answers  any
 question  here  or  with  respect  to  any
 particular  matter  he  is  called  upon
 to  come  and  say  something  before  the
 House,  let  there  be  no_  statement
 hereafter  on  the  floor  of  the  House
 that  it  might  have  been  addressed  to
 the  Ministry  and  not  to  himself.  I
 believe  that  every  matter  is  not
 addressed  straightaway  to  the  top-
 most  person.

 Shri  Narasimhan:  For  the  informa-
 tion  of  the  Chair,  I  may  submit  that
 I  actually  put  this  supplementary  in
 the  form  of  a  question  but  somehow
 it  has  come  like  this.  Otherwise,  the
 question  would  have  been  specifically
 addressed  also.

 Shri  Tangamani:  The  hon.  Minister
 has  said  that  Shri  Pataskar’s  report
 and  his  supplementary  report  have
 been  accepted  by  the  Madras  and  the
 Andhra  Pradesh  Governments.  May  I
 know  at  what  point  of  time  are  the
 terms  of  this  report  likely  to  be
 implemented?
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 Shri  Datar:  The  recommendations
 have  been  received  and  they  have
 been  mentioned  also  in  the  Pataskar’s
 report.  Certain  action  has  to  be  taken
 on  the  basis  of  this  report  by  the
 Government  of  India—for  instance,
 getting  the  States  Reorganisation  Act
 amended  through  the  Parliament.
 That  is  the  further  action  to  be  taken.

 Mr.  Speaker:  Next  question.

 bri  Nath  Pai:  I  have  been  rising,
 Sir.

 Mr.  Speaker:  I  cannot  exhaust  all
 the  Members  of  the  House  on  a
 particular  question.  I  try  to  distri-
 bute.  A  number  of  questions  have
 been  asked  and  merely  because  the
 hon.  Member  has  not  been  allowed  to
 put  questions,  it  does  not  follow  that
 I  cannot  go  to  the  next  question.

 North  and  South  Higher  Technolo-
 gical  Institutes

 (  Shri  8.  C.  Samanta:
 208  Shri  Subodh  Hasda

 Shri  R.  C.  Majhi
 Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  any  progress  has  been
 made  in  the  establishment  of  the
 North  and  South  Higher  Technological
 Institutes;

 (b)  whether  the  sites  for  the  Joca-
 tion  of  the  Institutions  in  Kanpur
 and  Madras  have  finally  been  selected;

 (c)  whether  any  planning  commit-
 tee  has  been  set  up  for  the  Purpose; and

 (d)  whether  any  expert  or  experts
 and  any  equipment  have  arrived
 either  from  West  Germany  or  U.S.A.?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  to  (१),  A  statement  giving the  required  information  is  laid  on
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 table  of  the  Lok  Sabha.  [See  Appen-
 dix  I,  annexure  No.  95]

 Shri  C.  Samanta:  May  I  know  the
 constitution  of  the  Planning  Com-
 mittee?  How  many  meetings  have
 been  held  so  far?

 Shri  M.  M.  Das:  Each  one  of  these
 planning  committees  consist  of  fifteen
 members.  The  southern  committee
 has  been  set  up  under  the  chairman-
 ship  of  Dr.  A.  L.  Mudaliar  and  the
 northern,  under  the  chairmanship  of
 Lala  Sri  Ram.  The  members  consist
 of  representatives  of  the  Central
 Education  Ministry,  Ministry  of  Com-
 merce  and  Industry,  vice-chancellors
 of  universities,  industrialists,  directors
 of  national  iaboratories  and  some
 principals  of  technical  institutions.

 No  meetings  have  peen  held  so  far;
 they  are  going  to  meet  in  the  near
 future.

 Shri  8.  C.  Samanta:  May  I  know
 whether  the  topmost  priority  will  be
 given  to  these  schemes  because  of  the
 shortage  of  engineering  personnel  in
 the  country?  If  so,  how  many  ad-
 missions  will  be  there  of  under-gra-
 duates  and  post-graduates?

 Shri  M.  M.  Das:  Originally,  the
 decision  of  the  Government  was  that
 these  two  higher  technological  institu-
 tions  will  be  established  during  the
 latter  part  of  the  Second  Plan.  The
 present  decision  is  to  establish  them
 as  soon  as  circumstances  permit.  The
 ultimate  enrolment  figures  are:  under-
 graduates—500  and  post  graduates—
 500  in  each  institution.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Deputy  Minister  has  said  that  no
 meeting  has  been  held  so  far  by  these
 committees  though  it  is  a  matter  of
 great  importance.  May  I  know
 whether,  at  the  time  of  setting  up
 such  committees,  the  Government
 enquire  whether  the  persons  who  are
 going  to  be  appointed  on  them  as
 members  or  as  chairman  are  having
 time  at  their  disposal  because  they
 ate  on  several  committees.
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 Shri  M.  M.  Das:  The  committees
 have  been  recently  set  up  and  we
 have  got  every  hope  and  we  expect
 that  they  are  quite  fit  to  take  up
 their  work  and  do  the  job  as  efficient-
 ly  as  possible.

 Shri  द  P.  Nayar:  I  want  to  know
 whether  one  of  the  terms  of  reference
 to  these  committees  is  the  location  of
 the  institute.  Have  the  Government
 decided  in  था  irrevocable  manner
 about  the  location  of  the  two  propos-
 ed  institutions?

 Shri  M.  M,  Das:  The  question  of
 allocation  has  been  irrevocably  decid-
 ed  by  the  Government.  The  decision
 is  that  the  Southern  Institute  will  be
 established  in  Madras  and  the  Nor-
 thern  Institute  in  Kanpur.  So  far  as
 particular  sites  are  concerned,  the
 respective  State  Governments  have
 offered  certain  plots.  With  regard  to
 the  selection  of  these  plots  no  final
 decision  has  yet  been  taken.

 Shri  Narayanankutty  Menon:  May  I
 know  whether  before  the  selection  of
 the  sites  for  these  institutions  the
 Central  Government  consulted  the
 various  State  Governments  and  gave
 them  an  opportunity  to  place  their
 claims  before  the  Central  Govern-
 ment?

 Shri  M.  M.  Das:  We  have  got  four
 Regional  Committees  in  the  four
 different  parts  of  India.  So  far  as  the
 question  of  location  of  these  techno-
 logical  institutes  is  concerned,  the
 matter  was  discussed  in  the  C.T.E.
 Committees  where  every  State  be-
 longing  to  the  particular  region  is  re-
 presented.

 Shri  N.  B.  Maiti:  May  I  know  the
 date  of  appointment  of  this  Commit-
 tee?

 -Shri  M.  M.  Das:  The  exact  date  is
 not  at  my  disposal,  but  I  know  that
 these  planning  committees  were  set  up
 only  recently.

 Shri  Ramakrishnan:  May  I  know
 whether  the  standards  set  up  for  the
 courses  would  conform  to  university
 standards  of  the  respective  States,  or



 955  Oral  Answers

 whether  the  standards  would  conform
 to  countries  which  are  participating
 in  the  establishment  of  these  institu-
 tions?

 Shri  M.  M.  Das:  The  standards  of
 these  institutions  will  be  fixed  accord-
 ing  to  the  standards  of  the  Kharag-
 pur  Institute.

 Hindi  Shiksha  Samiti
 +

 Shri  V.  C.  Shukla:
 Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  Hindi  Shiksha  Samiti
 has  urged  the  Central  Ministry  of
 KZducation  to  give  direct  grants  to  All
 India  Hindi  Organisations  for  the  pur-
 pose  of  propagation  of  Hindi  in  non-
 Hindi  speaking  areas;

 7210,

 (b)  whether  the  Government  have
 accepted  this  recommendation;  and

 (c)  if  so,  by  what  time  Government
 propose  to  implement  this  recom-
 mendation?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  to
 (c).  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.

 STATEMENT
 (a)  The  Hindi  Shiksha  Samiti  sug-

 gested  that  direct  grants  be  given  by
 the  Government  of  India  to  All-India
 Hindi  Organisations  for  the  propaga-
 tion  of  Hindi.

 (b)  No.

 (९)  The  question  does  not  arise.
 Shri  दि  0.  Shukla:  What  are  the

 specific  reasons  for  not  accepting  the
 recommendations  of  the  Hindi  Shiksha
 Samiti?

 Dr.  K.  L.  Shrimali:  As  the  hon.
 Member  is  aware,  prior  to  १७54  grants
 were  given  to  private  organisations
 and  the  main  work  of  propagation
 was  done  by  private  organisations.
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 Later  on  it  was  found  that  there  was
 no  harmony,  and  sometimes  there  was
 conflict  between  States  and  these
 organisations.  Therefore,  in  954  the
 Government  took  a  decision  that  pre-
 pagation  of  Hindi  would  be  done  by
 the  State  Governments.  This  ques.
 tion  was  again  discussed  at  the  Con-
 ference  of  Education  Ministers,  and  it
 was  decided  that  for  one  year  at  least
 the  State  Governments  should  be
 given  a  trial  and  the  position  review-
 ed  after  a  year.

 Shri  द  C.  Shukla:  May  I  know
 whether  it  is  a  fact  that  grants  to
 various  States  for  propagation  of
 Hindi  have  been  continuously  lapsing
 for  the  last  few  years  because  of  non-
 implementation  of  the  recommenda-
 tions?

 Dr.  K.  L.  Shrimali:  I  am  sorry  it  is
 a  fact  that  every  year  a_  certain
 amount  has  been  lapsing  because  the
 grants  sanctioned  are  not  utilised  by
 the  State  Governments.

 Shri  Dasappa:  What  has  been  the
 total  amount  spent  in  non-Hindi-
 speaking  areas  during  these  three  or
 four  years?

 Dr.  K.  L.  Shrimali:  As  far  as  pro-
 pagation  of  Hindi  is  concerned,
 amount  is  spent  only  in  non-Hindi
 speaking  areas.  As  far  as  develop-
 ment  of  Hindi  is  concerned,  that  is  a
 work  which  is  sometimes  given  to
 organisations  in  Hindi-speaking  areas.
 There  is  a  difference  between  deve-
 lopment  of  Hindi  and  propagation  of
 Hindi.  The  hon.  Member  is  probably
 referring  to  development  of  Hindi.

 Shri  Dasappa:  My  question  was
 simple  and  specific.  I  want  to  know
 how  much  has  been  spent  till  now
 on  propagation  of  Hindi  in  non-Hindi-
 speaking  areas,  because  propagation
 is  not  needed  in  Hindi-speaking  areas.

 Dr.  BK.  L.  Shrimali:  In  1956-57  a  sum
 of  Rs.  2,83,905  was  sanctioned  out  of
 which  only  Rs.  ‘1,65,502  was  utilised
 in  non-Hindi-speaking  States.

 Mr.  Speaker:  How  many  non-Hindi-
 speaking  areas  are  there?
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 Dr.  K.  L.  Shrimali:  Andhra,  Assam,
 Bombay,  Jammu-Kashmir,  Kerala,
 Madras,  Mysore,  West  Bengal  and
 Orissa.  In  1985-56  a  sum  of
 Rs.  640,915,  was  sanctioned  out  of
 which  only  Rs.  3,25,040  was  utilised.

 Shri  Narasimhan:  Will  the  Govern-
 ment  enquire  why  such  sanctioned
 amounts  are  not  being  utilised?  Have
 they  enquired  whether  there  are  any
 defects  in  the  schemes  themselves?

 Dr.  हू.  L.  Shrimali:  There  are  no
 defects  in  the  schemes,  The  schemes
 are  drawn  up  in  consultation  with
 the  State  Governments.  The  repre-
 sentatives  of  the  State  Governments
 are  there  in  the  Hindi  Shiksha
 Samiti.  The  main  difficulty  is  that
 the  State  Governments  lack  sufficient
 interest  to  implement  these  schemes.

 Food  Scarcity  in  Eastern  U.P.
 +

 cf  Dr.  Ram  Subhag  Singh:
 *2il.  <  Shri  D.  0.  Sharma:

 L  Shri  Bishwanath  Roy:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  request  from  Government
 of  Uttar  Pradesh  for  making  a  special
 allotment  of  fund  for  the  alleviation
 of  distress  in  the  scarcity-hit  eastern
 districts  of  U.P.;

 (b)  if  so,  whether  that  allotment
 has  been  made;

 (c)  the  amount  allotted  for  that
 purpose;  and

 (d)  whether  such  requests  were
 made  to  the  Union  Government  by
 any  other  State  Governments?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (c).  No
 specific  request  was  received  from  the
 Uttar  Pradesh  Government,  but  to
 assist  them  to  deal  with  the  problem
 of  the  deficit  areas  in  the  eastern
 part  of  the  State,  loan  assistance  of
 Re.  1-42,  crores  has  been  promised,
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 (a)  Yes,  Sir.  The  Governments  of
 Bihar  and  West  Bengal  have  also
 approached  the  Central  Government.

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  extent  of  loss  to  crops  due  to
 draught  in  the  States  of  Uttar  Pra-
 desh,  Bihar,  West  Bengal  and  other
 States  who  have  approached  the  Gov-
 ernment  of  India  for  funds?

 Shri  B.  BR.  Bhagat:  This  is  a  larger
 question  for  which  I  would  require
 notice.

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  the  State  Governments
 which  have  approached  the  Govern-
 ment  of  India  for  funds  have  also
 approached  the  Union  Government
 for  funds  for  energising  their  tube-
 wells  and  constructing  tubewell  canals
 some  of  which  in  Eastern  U.P.  and
 other  parts  have  not  yet  bean
 energised?

 Shri  8.  BR.  Bhagat:  They  have,  Sir,
 but  it  would  be  difficult,  within  the
 scope  of  this  question,  to  get  the
 information  in  respect  of  that.  If
 separate  notice  is  given  I  will  be  able
 to  supply  that  information.

 Shri  Damani:  In  a  large  part  of
 Rajasthan  the  crop  has  failed.  May  I
 know  what  help  has  been  sanctioned
 to  that  part?

 Mr.  Speaker:  Why  did  not  the  hon.
 Member  put  a  separate  question?  This
 relates  to  U.P.  On  this  question  shall
 I  go  on  allowing  questions  about
 Andhra,  Kerala,  Tamil  Nad  and  so  on?

 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  Central  Government  has
 instructed  or  requested  the  U.P.  Gov-
 ernment  to  exempt  the  people  of  eas-
 tern  districts  from  all  sorts  of  taxes
 for  a  period  of  one  year—i957.58—
 and  if  so,  what  action  has  been  taken
 by  the  U.P.  Government?

 Mr.  Speaker:  Ask  the  U.P.  Govern-
 ment.

 Shri  85.  M.  Banerjee:  The  Centra
 Government  has  requested  the  U.P.
 Government.
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 Mr.  Speaker:  Food  is  primarily  the
 ’eoncern  of  the  State  Governments.  We
 are  taking  up  the  responsibility  on  an
 All  India  basis,  Every  small  measure
 which  the  local  Government  has  to
 do  cannot  jo  come  up  as  a  matter
 for  discussion.  There  must  be  some
 steps  that  are  taken  primarily  by  the
 State  Governments.  To  augment  or
 supplement  those  steps  we  come  to
 this  House.

 Shri  S.  M.  Banerjee:  One  of  the
 leaders  of  the  Opposition  in  the  State
 Assembly,  Shri  Genda  Singh,  saw  the
 Prime  Minister  and  discussed  the  food
 situation.

 Mr.  Speaker:  What  can  the  Prime
 Minister  do  with  regard  to  exemption
 of  taxes  there.  That  is  purely  a  State
 subject  and  the  Prime  Minister  can-
 not  do  anything  there.

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  Government  of  India
 has  appointed  a  Committee  of  Experts
 to  tgur  the  eastern  districts  of  U.P.
 and  make  a  report  on  the  help  to  be
 given  to  those  districts  and  also  to
 remove  the  defects  in  those  districts?

 Shri  B.  R.  Bhagat:  I  am  not  aware
 of  that.

 Bome  Hon.  Members  rose—
 Mr.  Speaker:  There  is  a  separate

 day  allotted  for  discussion  on  scarcity
 conditions  etc.  and  that  motion,  I
 think,  will  come  up  in  the  name  of
 Dr.  Ram  Subhag  Singh.  In  one  ques-
 tion  we  cannot  discuss  everything.
 We  will  go  to  the  next  question.

 दिल्ली  के  साध्यमसिक  स्शूनों  मे  अध्यापकों
 की  कमो

 *+२१२.  श्री  मयस  प्रभाकर  :  क्या
 दिक्षा  और  बेजामिक  गजेचणा  मंत्री  यह
 बसाने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  दिल्ली  के
 जाध्यमिक  स्कूलों  में  भ्रध्यापकों  की  कमी  है  ;

 प)  क्‍या  यह  सच  है  कि  सरकारो

 स्कूलों  में  प्रष्यापकों  की  कमी  के  कारण  पढ़ाई
 का  ह... अ  सन्‍्तोषजसक  नहीं  है  ;  भौर
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 (3)  यदि  हां.  तो  इस  सम्बन्ध  में
 झावदयक  प्रबन्ध  कब  तक  हो  जाने  की
 झाशा  है  ?

 शिक्षा  और  बैज्ञामिक  गदेबणा  मंशालय
 में  राज्य-मंती  (डा०  का०  ला०  श्रीमाली)  :

 (क)  दिल्ली  के  ग्छ  सरकारी  माध्यमिक

 स्कूलों  में  अध्यापकों  को  कमी  रही  है  t

 (ख)  कुछ  हद  तक  पढ़ाई  के  काम  में
 शिथिलता  भाई  है  ।

 (ग)  प्रतिरिक्त  प्रष्यापकों  की

 नियुक्ति  का  प्रबन्ध  किया  जा  रहा  है  |

 थी नवल  प्रभाकर  :  क्‍या  में  जान
 सकता  हूं  कि  इन  ग्रध्यापकफों  की  कब  तक

 नियुक्ति  हो  जाएगी  ?

 Bo  Sto  ला०  ओीभाती  :  यह  तो

 पहले  ही  हो  जाता  चाहिए  था,  लेकिन

 हुआ  नहीं  ।  में  श्राशा  करता  हूं  कि  जल्दी  ही
 नियुक्ति  हो  जाएगी  ।

 श्री  गजल  प्रभाकर  :  क्‍या  में  जान  सकता

 हूं  कि  यह  लापवरही  कंसे  की  गई  भौर  किस
 झोर  से  की  गई  ?

 ‘Sto  का०  ला०  श्रीमाली  :  यह  तो
 साफ़  ज्ञाहिर  है  कि  इस  मामले  में  डाइरेक्टरेट
 की  लापवाही  है  !

 भरी  बचल  प्रभाकर  :  क्या  में  जान
 सकता  हूं  कि  इस  मामले  के  सम्बन्ध  में  दिल्ली
 प्रशासन  को  निर्देश  दिये  गये  हैं  ?

 Sto  का०  ला०  अरीमाली  :  जी  हां,  दिये
 जा  रहे  हैं  t

 it  भक्त  दर्शन  :  क्‍या  यह  सत्य  है  कि
 इस  तरह  के  केवल  आराश्वासन  पिछले  दो  या
 तीन  वर्षों  से  दिये  जा  रहे  हें  भौर  क्‍या  में

 यह  जान  सकता  हूं  कि  आदवासन  न  देकर
 इस  पर  कोई  कठोर  कार्यवाही  की  जायेगी  ?

 डा०  का०  ला  भीसावी  :  जी  हां,
 इस  मामले में  जांच की  जायगी।
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 Shri  Gajendra  Prasad  Sinha:  May  {
 know  how  many  teachers  have  been
 appointed  for  the  secondary  schools  in
 the  year  957  in  Dethi?

 Mr.  Speaker:  If  the  bon.  Member
 was  anxious,  he  should  have  put  a
 question  or  have  written  to  the  hon.
 Minister.  Has  the  Minister  got  the
 list  of  persons  who  have  been  appoint-
 ed—right  up  from  the  elementary
 school  tedcher?

 Dr.  K.  L.  Shrimali:  I  do  not  have
 the  list  with  me.  But  J  can  give  the
 strength  of  teachers.  ‘The  strength  of
 teachers  in  1956-57,  in  the  secondary
 schools  was  2,690.  In  1957-58  it  was
 3,005.

 Shri  Radha  Raman:  Apart  from  the
 shortage  of  teachers,  the  condition  of
 4he  schools  in  Delhi  is  very  deplorable
 and  they  not  only  suffer  from  shost-
 age  of  staff  but  from  funds  as  well  as
 from  furniture,  etc.  If  so,  may  I  know
 whether  the  Government  is  seriously
 thinking  to  mend  this  thing?

 Dr.  K.  L.  Shrimali:  I  must  admit
 that  the  conditions  of  the  schools  are
 deplorable  and  we  are  doing  our  best
 to  remedy  the  defect.

 Distarbances  in  Ramanathapuram
 +

 f  Shri  Keshava:
 Shri  ्य,  R,  Munisamy:
 Shri  Sanganna:
 Shri  Supakar:
 Shri  Raghunath  Singh:
 Shri  Bibhut!  Mishra:
 Shrt  Jbulan  Sinha:
 Shri  B.  8.  Murthy:
 Shri  दत  C.  Shukla:
 Shri  Parulekar:
 Shri  Narayanankutty

 Menon:
 Shri  Warior:
 Shri  Tangazani:

 hri  Sbivananjappa:
 Shri  Mohamed  Imam:
 Shrimati  Parvathi

 Krishnan:
 |  Shri  Thimmalah:
 (  Shri  Vajpayee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 3  &  ]
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 (a)  whether  it  is  a  fact  that  the
 Minister  in  the  Ministry  of  Home
 Affairs  toured  recently  the  disturbed
 areas  of  Ramanathapuram  in  Madras;

 (b)  if  so,  whether  he  hes  submitted
 any  report  to  the  Government  on  the
 sityation;

 (c)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table;  and

 (a)  the  nature  and  quantum  of  help
 given  by  Central  Government  to
 the  State  Government  to  rehabilitate
 the  victims  of  the  riots?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  No.

 (eo)  Does  not  arise.

 (d)  The  Central  Government  have
 made  a  grant  of  Rs.  1,43,400,  to  the
 Government  of  Madras  as  their  assis-
 tance  to  the  victims  of  the  riots.

 Shri  Keshava;:  May  we  know
 whether,  in  view  of  the  fact  that  the
 Centre  has  an  all-round  responsibility
 tor  maintaining  law  and  order  any-
 where  in  the  country...

 Mr.  Speaker:  What  is  this  assump-
 tion  about?  No  hon.  Member  can
 start  with  an  assumption;  he  should
 put  a  question  straight.

 Shri  Keshava:  Is  it  not  a  fact  that
 the  Centre  has  an  over-all  responsi-
 bility  for  maintaining  law  and  order
 anywhere  in  the  State?

 Mr.  Speaker:  That  is  an  interpreta-
 tion  of  the  Constitution.  Should  it  be
 done  here  in  the  Question  Hour?  What
 is  the  fact  that  he  wants  to  know?

 Shri  Keshava:  I  just  wanted  to
 know  whether  it  is  not  the  suffering
 of  many  people  which  resulted  on
 account  of  this  incident  there  that
 attracted  the  Minister  to  visit  that
 Place  and  make  a  study  on  the  spot?
 If  that  is  so,  why  not  he  teke  the
 House  into  his  confidence  and  place  a
 report  before  the  House  even  by  way
 of  observation?
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 Shri  Datar:  There  is  no  question  of
 placing  any  report,  because  I  have
 not  gone  there  to  make  a  report.  I
 had  gone  there,  as  I  stated,  on  8  good-
 will  mission.  I  wanted  to  find  out
 what  the  conditions  of  the  sufferers,
 especially  the  Scheduled  Castes  and
 the  Maravars,  were.  For  that  purpose,
 I  had  gone,  and  we  have  made  grants
 already.

 Shri  B.  8.  Murthy:  May  I  know
 whether  the  Minister  will  be  pleased
 to  take  the  House  into  confidence  and
 tell  us  the  immediate  and  the  remote
 causes  of  these  unhappy  riots  in
 Ramanathapuram  district  which
 shocked  the  whole  country?

 Shri  Datar:  I  have  taken  the  world
 into  confidence,  because  I  have  given
 a  note  and  I  have  pointed  out  that,
 from  the  information  that  I  had  in  the
 course  of  my  tour,  it  was  only  poli-
 tical  so  far  as  the  elections  were  con-
 cerned.  Otherwise,  it  was  not  poli-
 tical.

 Shri  B.  0.  Kamble:  May  I  know
 whether  the  hon.  Minister  wil!  be
 able  to  tell  this  House  what  is  the
 result  of  his  goodwill  mission  in  that
 area  and  what  are  his  impressions
 about  it?

 Shri  Datar:  The  result  of  the  good-
 will  mission  is  to  offer  consolation  to
 those  who  had  suffered.  That  is  one
 thing.  Secondly,  to  offer  monetary
 grants  to  the  extent  of  Rs.  50  per  hut
 that  was  destroyed,  the  other  Rs.  50
 ‘being  borne  by  the  State  Government.

 Shri  M.  RB.  Krishoz:  May  I  know
 what  is  the  total  amount  asked  by
 the  State  Government  to  rehabilitate
 all  those  people  and  whether  the
 Central  Government  is  going  to  give
 that  amount  to  the  State  Govern-
 ment?

 Shri  Datar:  The  Central  Govern-
 ment,  and  the  State  Government,  if
 I  mistake  not,  will  spend  a  large
 amount,  and  we  have  already  con-
 tributed  Rs.  1,483,400  for  that  purpose.

 Shri  8.  C.  Kamble:  I  have  asked  for
 his  impression.
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 Mr.  Speaker:  He  need  not  exhaust
 all  these  impressions.

 Shri  Detar:  My  impression  was  that
 it  was  a  very  unfortunate  matter  and
 such:  unfortunate  communal  riots
 ought  not  to  occur  at  all.

 Shri  B.  C.  Kamble:  May  I  know
 what  is  the  exact  number  of  men,
 wormen  and  children  killed  and  injur-
 ed  and  the  number  of  huts  burnt
 down  in  the  respective  communities?

 Shri  Datar:  The  number  of  houses
 burnt  is  about  2,800  and  odd.  Most
 of  the  persons  who  owned  these
 houses  were  Harijans,  but  some
 Maravar  houses  also  have  been  burnt,
 and  therefore,  the  Central  Govern-
 ment  has  offered  help  not  only  in  res-
 pect  of  the  houses  of  the  Harijans  but
 of  the  Maravars  as  well.

 Shri  N.  R.  Munisamy:  May  I
 enquire  whether  in  doling  out  huge
 sums  to  the  State  Government,
 instructions  have  been  given  to  them
 that  they  should  distribute  this
 amount  to  the  victims  without  any
 discrimination?

 Shri  Datar:  That  is  what  they  are
 doing.  Even  when  I  went  there,  the
 Collector  had  started  giving  relief.  In
 addition  to  giving  Rs.  30  per  family,
 they  were  also  given  help  by  way  of
 some  doles  and  some  grains  also.

 Shri  Tangamani:  In  view  of  the
 fact  that  nearly  3,000  houses  have
 been  burnt  down  and  the  money  that
 was  granted  by  the  Central  Govern-
 ment  would  only  amount  to  Rs.  50
 per  house,  may  I  know  whether  the
 grants  will  be  increased  to  at  least
 Rs.  3  lakhs  so  that  each  individual
 will  get  Rs.  100,  and  in  view  of  the
 fact  that  in  this  trouble  ‘nearly  4
 people  have  been  killed  as  a  result
 of  the  police  firing,  will  the  Govern-
 ment  instruct  the  State  Government  to
 order  a  judicial  enquiry  as  has  been
 done  in  the  case  of  Kalka  and  the
 Bhangi  colony  firings  here?

 Mr.  Speaker:  So  far  as  the  judicial
 enquiry  and  other  things  are  concern-
 ed,  relating  to  this  incident,  it  is  all  a
 matter  of  law  and  order.  We  have
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 no  right  to  advise  them.  There  is  an
 Assembly  there.  The  hon.  Member  is
 ene  Member  here  from  his  consti-
 tuency,  and  there  are  five  people
 there  from  his  congtituency.  There-
 fore,  five  voices,  I  am  sure,  are  at
 least  equal  to  one  voice  of  Shri  Tanga-
 mani.

 Shri  Tangamant:  Five  voices  have
 not  been  heard,

 Mr.  Speaker:  I  am  not  going  to
 allow  the  question  whether  a  judicial
 enquiry  may  be  held  or  not,  They
 will  say:  “Have  judicial  enquiry  over
 our  fires  here!”  I  do  not  know  if  hon.
 Members  will  relish  that  matter.

 Shri  Tangamani:  An  answer  to  the
 first  part  of  my  question  may  be
 given.

 “ee  Speaker:  In  the  first  part  of
 his  question,  he  wants  the  amount
 to  be  increased  from  Rs,  50  to  some
 thing  more—from  Rs.  |  lakh  to  Rs.  3
 lakhs.

 Shri  Datar:  So  far  as  that  question
 is  concerned,  it  is  for  the  State  Gov-
 ernment  in  the  first  instance  to  submit
 schemes  in  case  they  require  more
 money  and  Government  would  consi-
 der  them.

 Shri  Easwara  Iyer;  On  a  point  of
 order.  Are  we  to  take  it  that  your
 ruling  is,  on  a  matter  of  law  and
 order,  it  is  primarily  a  matter  for  the
 State  and  that  therefore  we  have  no
 right  to  discuss  it?

 Mr,  Speaker:  Exactly.  We  have  no
 right  to  discuss  it.  Next  question.

 Shri  Manay:  It  is  a  very  important
 matter.  Let  Hon.  Minister  answer  all
 the  questions.

 Several  Hon.  Members  =  rose—

 Mr.  Speaker:  Let  them  hear  me.  I
 am  sure,  and  [  know,  that  hon.  Mem-
 bers  are  agitated  not  only  here  but
 all  over,  everywhere,  whoever  has
 seen  it.  The  hon.  Minister  himself  is
 not  lagging  behind.  On  account  of
 the  hon.  Minister’s  compassion,  and  on
 humanitarian  grounds,  the  hon.  Minis-
 ter  went  there,  and  the  Central  Gev-
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 ernment  is  doing  whatever  it  can.
 The  suggestion  is,  instead  of  Rs.  L
 lakh,  Rs.  3  Iakhs  ought  to  be  given.
 He  says  if  schemes  are  received  from
 the  State  Government  for  further
 help,  we  will  certainly  consider  them
 and  see  if  not  only  Rs.  3  lakhs  but
 even  more  can  be  given.  So  far  as
 Jaw  and  order  is  concerned,  I  have
 already  said  it  is  a  State  subject,
 except  where  the  military  and  others
 are  called  for,  in  which  case  the  Cen-
 tre  will  come  in  and  will  have  a
 share  of  the  responsibility.  A  number
 of  people  have  tabled  the  question.
 To  the  extent  necessary  to  relieve  the
 distress  there—primarily  the  agency  is
 the  State  Government—the  Central
 Government  sent  one  of  its  important
 Ministers  to  look  into  it;  and,  in  col-
 Jaboration  with  the  State  Government,
 they  are  trying  to  relieve  the  distress.
 Shall  we  go  into  the  details  of  the

 Shri  Nath  Pal:  Why  not  give  the
 number  of  victims?

 Mr.  Speaker:  I  cannot  allow  any
 more  supplementaries.  When  we
 have  the  debate  on  Scheduled  Castes
 and  Scheduled  Tribes,  I  will  allow
 three  hours  so  far  as  this  matter  is
 concerned.

 Shri  Manay:  The  hon.  Minister  has
 not  answered  Mr.  Kamble’s  question.
 Mr.  Kamble  wanted  to  know  the  num-
 ber  of  persons  killed  and  the  Minister
 has  not  answered  it.  Let  him  say  he
 does  not  know.

 Mr.  Speaker:  He  does  not  know;  I
 say  it  on  his  behalf.

 Some  Hon.  Membera  rose-—

 Mr.  Speaker:  Order,  order.  I  cannot
 allow  this  kind  of  haphazard  ques
 tions.  When  I  am  _  standing,  hon.
 Members  must  resume  their  seats.
 Thig  is  not  a  matter  that  can  be  dis-
 cussed  in  the  Question  Hour.  He  has
 said  that  2,300  houses  have  been  burnt
 and  4  and  odd  people  died......

 Shri  Nath  Pat:  The  hon.  Minister
 dia  not  say  anything  about  the  num-
 ber  of  persons  killed.
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 Miz.  Speaker:  So  far  as  this  question

 Shri  B.  C.  Kamble  rose—

 Mr.  Speaker:  I  shal!  have  to  take
 disciplinary  action  if  hon.  Members
 rise  in  spite  of  this.

 हित  B.  C.  Kamble:  This  is  a  matter
 of  protection  of  minorities.

 Mr.  Speaker:  I  know;  the  minori-
 ty  cannot  rule  this  House.  I  will  ask
 the  hon.  Member  to  resume  his  seat.
 If  he  does  not  do  so,  I  will  take  dis-
 eiplinary  action.

 Shri  B.  0.  Kamble:  |  am  only  asking
 for  the  information.

 Shri  Tangamani:  A  statement  should
 be  made  by  the  hon.  Minister  as  to
 how  many  people  have  been  killed.
 Why  is  he  not  willing  to  say  that?

 Shri  Nath  Pai:  Why  is  he  hiding  the
 number  of  victims?

 Shri  B.  C.  Kamble:  I  walk  out  as  a
 kind  of  protest.

 (Shri  B,  C.  Kamble  followed  by
 Shri  B.  K.  Gaikwad,  Shri  Siva  Raj,
 Shri  Manay,  Shri  D.  A.  Katti  and
 Shri  K.  U.  Parmar  left  the  House).

 Engineering  Colleges,  Assam

 *214,  Shri  Amjad  All:  Will  the  Min-
 ister  of  Education  and  Scientific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 848  on  the  l3th  August,  957  and
 state:

 (a)  whether  any  applications  seek-
 ing  permission  to  increase  the  num-
 ber  of  seats  for  admission  were  recei-
 ved  from  the  Principals  of  Engineer-
 ing  Colleges  in  Assam;  and

 (b)  if  so,  the  steps  taken  thereon?
 The  Deputy  Minister  of  Education

 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  and  (b).  A_  statement
 giving  the  required  information  is  laid
 am  the  Tabie  of  the  Lok  Sabha.  [See
 Appendix  I,  annexure  No.  96.]
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 Shri  Amjad  Ali:  In  the  statement
 it  is  said:

 “The  State  Government  was  in-
 formed  that  since  the  College  had
 started  only  in  i955-56  and  the
 necessary  instructional  facilities
 had  not  been  developed  even  for
 the  present  students,  it  would  not
 be  desirable  to  increase  admissions
 without  a  full  examination  of  the
 matter  by  the  All  India  Council
 for  Technical  Education.”

 In  view  of  the  fact  that  the  Centr
 Government  has  issued  clear  instru
 tions  to  the  Government  of  Assan
 may  I  know’  under  what  conditior
 these  eight  more  students  were  admi'
 ted?

 Shri  M.  M.  Das:  I  may  submit  (
 the  hon.  Member  that  in  this  case  i
 admitting  these  8  students  in  additic
 to  the  sanctioned  number,  the  State
 Government  violated  the  conditions
 that  were  imposed  on  them.

 Shri  Amjad  All:  Is  it  a  fact  that  in
 contravention  of  the  general  practice
 of  intake  of  students  by  admission
 tests,  these  eight  more  students  were
 admitted  on  the  recommendation  of
 the  Education  Minister  of  Assam?

 Shri  M.  M.  Das:  It  is  a  State  Gov-
 ernment  institution  and  so  far  as
 admissions  are  concerned,  we  have
 got  nothing  to  say.  It  is  done  accord-
 ing  to  the  discretion  of  the  State  Gov-
 ernment.  But  the  only  condition  im-
 posed  by  the  Central  Government,
 along  with  some  others,  is  that  the
 total  number  of  admissions  should
 not  exceed  the  sanctioned  number?

 Shri  Basumatari:  May  I  know  whe-
 ther  there  is  a  proposal  from  the  Gov-
 ernment  of  Assam  to  start  a  second
 engineering  college  in  Assam?

 Shri  M.  M.  Das:  Already  there  is
 an  engineering  college  in  Gauhati
 established  only  two  years  back.  The
 college  has  not  yet  developed  fully.

 Shri  Basumatari:  There  is  one  col-
 lege.  I  want  to  know  whether
 second  college  will  be  established.
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 Shri  M.  M.  Das:  It  is,a  college  that
 will  give  degree  in  engineering.

 Mr.  Speaker:  Is  there  no  engineer-
 ing  college  in  Assam?

 Shri  Basumatari:  There  is  one  engi-
 neering  coliege.  I  wanted  to  know
 whether  there  is  any  proposal  to  start
 a  second  college  anywhere  in  Assam?

 Shri  Hem  Barua:  In  view  of  the
 technological  and  economic  backward-
 ness  of  that  State,  may  I  know  if  the
 Government  is  considering  the  propo-
 sal  to  increase  the  number  of  seats  in
 the  engineering  colleges  there  in
 Assam?

 Shri  M.  M.  Das:  It  is  an  old  story.
 We  have  already  selected  19  engineer-
 ing  colleges  all  over  the  country  for
 expansion,  so  that  more  number  of
 students  could  be  admitted.  The
 Gauhati  engineering  college  is  one  of
 them.  This  year  60  more  _  students
 have  been  admitted,  for  which  sanc-
 tion  was  given.  These  expansion  costs
 will  be  entirely  borne  by  the  Govern-
 ment  of  India.

 Shrimati  Mafida  Ahmed:  May  I
 know  whether  the  Government  are
 contemplating  to  create  some  seats  ex-
 clusively  for  girls  in  the  engineering
 colleges?

 Shri  M.  M.  Bas:  That  question
 should  be  decided  by  the  State  Gov-
 ernment.  We  are  not  entitled  to  dis-
 cuss  it,

 प्रिबिनेज  टिकट  आर्डर  को  सुविधायें

 +२१७.  भी  भक्त  दर्शन  :  क्या  गह-
 कार्य  मंत्री  २१  नवम्बर,  १६५६  के  तारांकित
 प्रदव  संख्या  २७०  के  प्रनुपूरक  प्रश्नों  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रिविलेज  टिकट  झाडर  की
 सुविधा  को  २५०  मील  से  कम  दूरी  के  निवासी
 कर्मचारियों  पर  भी  लागू  करनेके  जिस
 दन  पर  विचार  किया  जा  रहा  था,  क्‍या  इस
 बीच  उसके  बारे  में  प्रन्तिम  निर्णय  कर  लिया
 गया  है  ;
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 is)  यदि  हां,  तो  उस  निर्णय  का
 क्ष्यरूप  क्‍या  हैं  ;

 (ग)  उस  निर्णय को  कब  से  सागू
 किया  जायेगा  ;

 (घ)  यदि  उपरोक्त  भाग  (क)-
 का  उत्तर  नकारात्मक  हो,  तो  देरी  के  क्या
 कारण  हैं;  भौर

 (8)  इस  सम्मन्ध  में  कब  तक  निर्णय
 हो  जाने  की  झाथा  है  ?

 शूर-का्य  मंत्रालय  में  रा्य-मंत्रो
 थ्री  वातार)  :  (क)  से  (ग).  जी

 हां  ।  भ्रावश्यक  झादेश  जारी  कर  दिये  गये  हैं  {
 आदेश  की  एक  प्रति  सभा-पटल  पर  रख  दी
 गई  है  ।  [वेंजियें  परिशिष्ट  १,  अनुवाद
 संख्या  ६७  ]

 (घ)  तथा  (3).  प्रदन  ही  नहीं
 उठता

 at  भक्त  दर्शन  :  इस  विवरण से  ज्ञात
 होता  है  कि  कर्मचारियों  के  लिए  जो  २५०
 मील  की  दर्त  रक्खी  गई  थी  वह  चौथी
 श्रेणी  के  कर्मचारियों  क ेलिए  घटा  कर  १००
 मील  कर  दी  गई  है।  में  इस  के  लिए  धन्यत्राद
 देले  हुए  यह  जानना  चाहता  हूं  कि  तीसरी,
 दूसरी  और  पहली  श्रेणियों  के  जो  कमंचारी
 है  उन्होंने  कौनसा  प्रपराघ  किया  है  कि
 उन्हें  यह  सुक्धि  नहीं  दी  जा  रही  है?

 श्री  दातार  :  यह  प्रपराध  की  बात
 नही  है,  पेसे  की  बात  है

 Shri  8,  M.  Banerjee:  May  I  know
 whether  it  is  in  the  knowledge  of  the
 hon.  Minister  that  nearly  1-2/2  lakhs
 of  industrial  workers  serving  in
 defence  establishments  are  not  cover-
 ed  by  these  orders  regarding  P.T.O.
 and  if  so,  whether  these  orders  are
 being  issued  including  them  also?

 Shri  Datar:  The  whole  question
 was  first  considered  and  it  was  laid
 down  that  so  far  as  privilege  ticket
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 benefits  were  concerned,  they  should”
 be  extended  only  to  those  who  reside
 beyond  250  miles  and  that  certain
 benefits  would  be  given  to  them.
 When  it  was  pointed  out  that  so  far
 as  Class  IV  servants  were  concerned,
 they  came  from  an  area  within  250
 miles  from  Delhi  and  other  places  and
 therefore  something  should  be  done
 for  them,  that  limit  of  250  miles  was
 brought  down  to  l00  miles  so  far  as
 those  persons  are  concerned.  It  is
 not  possible  for  Government  to  go
 beyond  this.

 Shri  8.  M.  Banerjee:  My  question
 was  specific.  Industrial  workers  work-
 ing  in  defence  establishments  were
 not  even  covered  by  the  previous
 order  and  it  was  stated  that  separate
 orders  would  be  issued  to  include  the
 industrial  workers.  So,  I  put  a  speci-
 fic  question:  When  the  other  Central
 Government  employees  are  given  fur-
 ther  concession,  what  will  happen  to
 those  industrial  workers?

 Shri  Datar:  I  have  placed  the  rele-
 vant  order  on  the  Table  of  the  House
 in  this  respect.

 थ्दी  मक्त  दर्दान  :  में  यह  जानना  चाहता
 हूं  कि  क्या  सरक/र  इस  पर  जिचार  करेगी
 कि  यह  सुविधा  कम  से  कम  तीसरी  श्रेणी  के
 कर्मचारियों  के  लिए  बढ़ा  दी  जाए  ?

 Mr.  Speaker:  He  says  it  is  all  cover-
 ed  by  the  previous  order.

 Shri  8.  M.  Banerjee:  Not  covered.
 Shri  Tangamani:  The  relevant  paper

 laid  on  the  Table  says  that  in  respect
 of  Class  IV  employees,  the  mileage  is
 reduced  from  250  to  100.  That  will
 come  into  effect  from  i--958.  I
 would  like  to  know  whether  the  other
 employees  also  would  be  included  in
 it.

 Shri  Datar:  The  hon.  Member  will
 kindly  see  the  earlier  order  passed  on
 ith  October,  1956.  Therein  it  is  stat-
 ed  in  sub-clause  {l)  that  except  as
 Provided  in  sub-clause  (2),  the  can-
 cessions  will  be  available  to  Central
 Government  servants  of  all  grades  and
 members  of  the  All-India  Services
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 serving  in  connection  with  the  affairs
 of  the  Central  Government.

 Shri  S.  M.  Banerjee:  That  does  not
 include  industrial  employees.

 Mr.  Speaker:  He  wants  to  know
 whether  there  is  any  proposal  to  in-
 clude  industrial  employees  or  the
 order  already  includes  industrial  em-
 ployees.
 a

 Shri  Datar:  I  will  make  enquiries.
 I  cannot  answer  that  question  now.

 Rehabilitation  of  Beggars  in  Kerala

 *218.  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  Kerala  Govern-
 ment  have  approached  the  Central
 Government  for  financial  assistance
 for  the  rehabilitation  of  beggars  in
 the  State;  and

 (b)  if  so,  the  details  of  the  schemes?’

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  No.

 (b)  Does  not  arise.

 Shri  Gajendra  Prasad  Sinha:  May  I
 know  whether  any  survey  has  been
 made  by  either  an  official  or  non-
 official  body  into  the  matter  because
 the  beggar  problem  is  more  acute  in
 Kerala?

 Shri  T.  K.  Chaudhuri:  Is  it  also  a
 Central  subject?

 Shri  Datar:  I  have  answered  the
 question  because,  so  far  as  Beggars’
 Homes  are  concerned,  the  Central’
 Government  gives  some  aid,  provided
 the  State  Governments  are  prepared
 to  bear  50  per  cent  share.  That  is
 the  reason  why  this  question  has  been
 addressed  to  us.

 Shri  Gajendra  Prasad  Sinha:  Has.
 the  Central  Government  got  any  in-
 formation  as  to  the  steps  taken  by
 the  present  regime  there  for  rehabili-
 tation  of  beggars  in  Kerala?
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 Shri  Datar:  So  far  as  that  is  con-
 cerned,  I  am  not  at  present  aware  of
 the  exact  census.

 Shri  Narayanankntty  Menon:  The
 hon.  Minister,  while  answering  the
 previous  question,  stated  that  if  the
 State  Government  is  prepared  to  pay
 50  per  cent  share,  the  Central  Gov-
 ernment  will  bear  the  other  half.
 May  I  know  whether  any  proposal)
 has  been  made  in  the  matter?

 Mr.  Speaker:  They  will  contribute
 50  per  cent,  if  the  State  contributes  an
 equal  amount.

 Shri  Narayanankutty  Menon:  May
 ‘we  know  the  details  to  it?

 Mr.  Speaker:  Not  in  reply  to  this
 question.

 Under-writing  of  Shares

 t
 erty  Shri  Morarka:

 Shri  Nathwani:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  names  of  the  companies

 whose  shares  and  debentures  were
 under-written  by  the  Life  Insurance
 Corporation;

 (b)  whether  the  Corporation  was
 obliged  to  take  over  these  shares  and
 debentures  by  virtue  of  such  under-
 writing;  and

 (९)  if  so,  the  amount  invested  in
 each  company?

 The  Deputy  Minister  of  Finange
 (Shri  B.  R.  Bhagat):  (a)  and  (c).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha  giving  the  names  of  the
 companies  whose  shares  and  deben-
 tures  were  under-written  by  the  Life
 Insurance  Corporation  and  the
 amounts  invested  by  it  in  each  com-
 pany.  [See  Appendix  I,  annexure
 No.  98].

 (b)  No,  not  in  all  cases.
 Shri  Morarka:  May  I  know  the

 considerations  which  impelled  the
 Government  to  start  this  business  of
 under-writing  shares  with  thé  funds
 of  the  policy-holders?
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 Shri  B.  B.  Bhagat:  It  is  profitable
 to  us.

 Shri  Morarks:  What  profit  has  the
 Government  so  far  made  on  this
 Rs.  1,33,00,000  that  they  have  so  far
 invested  in  under-writing  the  shares?

 Shri  8.  R.  Bhagat:  We  get  commis-
 sion.

 Shri  Morarka:  The  answer  is  not
 full.

 Mr.  Speaker:  The  commission  will
 make  up  the  profit,  that  is  what  he
 says.

 Shri  Morarka;  How  much  commis-
 sion  have  you  charged  on  under-
 writing  this  Rs.  -1,33,00,000  worth  of
 shares?

 Mr.  Speaker:  What  is  the  total
 commission?

 Shri  8,  R.  Bhagat:  It  can  be  worked
 out.  The  statement  gives  the  commis-
 sion  in  each  case.  Before  under-
 writing  the  shares,  the  Life  Insurance
 Corporation  satisfies  themselves  that
 all  those  shares  which  they  under-
 write  will  yield  profit  by  way  of  com-
 mission.

 Shri  Morarka:  Is  it  not  a  fact  that
 out  of  the  shares  worth  Rs.  1,33,00,000,,
 the  Corporation  had  to  take  shares
 worth  Rs.  +1,20,00,0007  That  means
 that  the  shares  that  the  Corporation
 under-wrote  were  not  very  popular  so
 far  as  the  public  were  concerned.

 Mr.  Speaker:  It  is  a  matter  of
 opinion.

 Shri  Rameshwar  Tantia:  Recently
 the  Corporation  purchased  a  large
 amount  of  shares  of  a  particular
 group,  as  a  result  of  which  the  price
 of  that  share  went  up.  May  I  know
 the  procedure  for  buying  of  shares?

 Shri  B  R.  Bhagat:  That  is  a
 larger  question.  As  we  said  on  the
 previous  day,  that  is  a  question  of
 investment.  If  a  straight  question  is
 put  up  again,  we  will  furnish  the
 answer.
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 Shri  Tyagi:  May  I  know  whether
 the  statement,  which  gives  the  names
 of  the  parties  who  have  been  bene-
 fited  by  this  action,  is  too  long?  If  it
 is  not  too  long,  I  want  it  to  be  read
 to  the  House  so  that  the  House  may
 know  as  to  which  parties  of  the  coun-
 try  have  benefited  through  this  invest-
 ment.

 Mr.  Speaker:  The  statement  has
 been  placed  on  the  Table.

 Shri  B.  RB.  Bhagat:  I  can  read  out  a
 few  names,  if  the  House  permits  me.

 Shri  B.  8.  Murthy:  Is  there  any
 limit  to  the  length  of  the  statement  to
 know  whether  it  is  big  or  small?

 Mr.  Speaker:  He  can  read  one  or
 two  names.  When  the  statement  is
 big,  it  is  laid  on  the  Table  of  the
 House.  How  many  names  are  there?

 Shri  B.  R.  Bhagat:  There  are  about
 32  or  33  names.

 Mr.  Speaker:  Then  I  cannot  allow
 it  to  be  read.

 Shri  Tyagi:  In  that  case,  |  would
 like  to  have  one  information.  One  firm
 in  Kanpur  has  been  given  sumptuous
 help  in  this  matter  when  the  invest-
 ment  of  the  firm  itself  is  small.  Is  it
 a  fact  that  a  bigger  part  of  it  has  been
 under-written  by  the  Finance  Munis-
 try.

 Shri  B.  R.  Bhagat:  That  is  not
 under-written.  That  is  direct  invest-
 ment.  Under-writing  is  different  from
 investment.  That  is  a  larger  question
 which  we  answered  the  previous  day.
 There  are  two  hundred  companies  or
 more  in  which  the  Life  Insurance
 Corporation  has  invested.

 Shri  Tyagi:  What  are  the  criteria
 in  these  matters?  Who  decides  the
 question  of  investment?  Is  it  the
 Ministry  itself  or  some  committee  is
 consulted  before  a  decision  is  taken
 as  to  where  the  investment  should  be
 made?

 Mr.  Speaker:  The  question  relates
 to  the  under-writing  of  shares.  The
 ether  question  relates  to  investment.
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 A  separate  question  may  be  put  on
 that  subject.

 Shri  Tyagi:  About  investment  I
 want  to  know........

 Mr.  Speaker:  That  does  not  arise
 out  of  this  question.

 Shri  C.  D.  Pande:  In  view  of  the
 fact  that  the  shares  are  likely  to  rise
 or  fal]  in  prices,  will  the  Corporation
 discontinue  the  present  system  of  pur-
 chase  of  shares  and  lend  money
 rather  than  purchase  shares?

 Mr,  Speaker:  That  is  a  suggestion
 for  action.

 Inter-State  Sales  Tax
 #221.  Shri  Ramakrishna  Reddy:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 operation  of  Section  35  of  the  Central
 Sales  Tax  Act  has  been  postponed
 from  the  Ist  October,  957  to  lst  Jan-
 uary,  1988;

 (b)  if  so,  whether  Government  have
 deputed  any  officer  to  visit  the  States
 to  discuss  with  the  representatives  of
 State  Governments  their  difficulties  in
 the  application  of  Section  75  of
 Central  Sales  Tax  Act;  and

 (८)  if  so,  whether  a  report  thereon
 will  be  placed  on  the  Table?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Yes,  Sir.

 (b)  and  (c).  An  _  officer  of  the
 Fimance  Ministry  discussed  with  cer-
 tain  State  Governments  the  difficul-
 ties  anticipated  by  them  on  the  en-
 forcement  of  Section  5  of  the  Cen-
 tral  Sales  Tax  Act,  1956.  The  agreed
 decision  reached  in  the  light  of  the
 above  discussions  will  be  incorporated
 in  a  Bill  that  would  be  brought  before
 this  House  shortly.

 Shri  B.  8.  Murthy:  May  I  know
 whether  there  was  any  agreement
 between  the  officer  at  the  Centre  and
 the  officers  belonging  to  the  States  on
 the  Section  under  discussion?

 Shri  B.  R.  Bhagat:  Yes  sir.
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 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  inter-State  sales  tax  com-
 plication  arising  out  of  this  section  is
 going  to  be  discussed  in  the  Finance
 Ministers’  Conference?

 Shri  B.  BE.  Bhagat:  Yes,  some
 aspects  of  it.

 अतता  शीमा  पालिसिया

 +२२२.  थी  अभिरद्ध  सिह  :  क्या  कसि
 मंत्री  सभा  पटल  पर  एक  ऐसा  विवरण  रखने
 की  कृपा  करेंगे  जिसमें  यह  बताया  गया  हो
 क़िः

 (क)  जनता  बीमा  पालिसियां  जारी
 करने  के  लिये  भारत  के  जीवन  बीमा  निगम
 मे  ३०  सितम्बर,  (exe  तक  किन  -किन
 राज्पों  तवा  जिलों  में  कन्द  स्प्रापित  किये
 हैं;

 (ख)  ३१  भप्रक्तूबर,  १६५७  तक  कुल
 कितने  मूल्य  की  जनता  परालिसियां  जारी  की
 गई  ;  शौर

 (ग)  ३१  अक्तूबर,  १६५७  तक  जनता
 पालिसियों  क॑  प्रीमियम  से  कितनी  भय
 हुई  ?

 बलि  उपमंत्री  पश्ी  wo  राठ  भगत)  :

 (क)  से  (ग)४  सदन  की  मेज़  पर  विवरण
 रख  दिया  गया  है  |  दिलिये  परिशिष्ट  १,
 झनतुबन्ध  संख्या  ee]

 दमी  अभिरुद्ध  सिह  विवरण  को  देखने
 से  पता  चलता  हे  कि  २८  भ्रक्तूबर  सन्‌
 १६५७  तक  ६२,६९५,६६१  रुपये  की  कीमत

 की  जनता  पालिसिया  जारी  की  गयीं
 हैं  ।  बजट  के  प्रारम्भ  में  स्कीम  को  चालू
 करते  समय  बीमा  मिगम  क॑  अ्रधिकारियों
 ने  कहा  था  कि  साल  के  अंत  तक  पाच  लाख
 लोगों  के  जीवन  पर  जनता  पालिसियां  कर.
 बालू  कर  सकेंगे  |  क्या  सरकार  को  विश्वास
 है  कि  साल  के  प्रन्त  तक  वह  अपने  निर्धारित
 लक्ष्य  तक  पहुंच  जायेगी  ?

 शी  wo  रा०  गल :  लक्ष्य  पूर्ति  के
 लिए  पूरी  कोशिश  की  जा  रही  है  1
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 Shri  R.  Ramanathan  Chettiar:  May
 I  know  how  the  premiums  in  respect
 of  the  Janta  policies  are  collected?

 Shri  B.  R.  Bhagat:  They  are  collect-
 ed  by  sale  of  Janta  Policy  stamps  or
 by  specially  authorised  agents.  The
 agent  can  go  and  collect  it  from  the
 policyholders.

 Shri  Basappa:  May  I  know  why
 these  branches  are  not  started  in  all
 the  capitals  of  the  different  States
 and  only  in  some  and  not  in  all?

 Shri  B.  BR.  Bhagat:  It  was  started
 first  as  a  pilot  project.  Mainly  indus-
 trial  areas  were  chosen.  I  do  not
 remember  how  many,  ten  or  l2  cen-
 tres  were  chosen  in  the  country.  On
 the  experience  gained  about  the
 scheme,  it  is  proposed  to  extend  it  to
 all  parts  of  the  ceuntry.

 Shri  Hem  Barua:  May  I  know  if  the
 Government’s  attention  has  been
 drawn  to  a  recent  statement  made  by
 Mr.  Kamat  of  the  Corporation  to  the
 effect  that  the  Janta  policy  has  not
 succeeded  in  creating  sufficient  enthus-
 iasm.  If  so,  has  the  Government  tried
 to  evaluate  the  reasons  for  lack  of
 enthusiasm?

 Shri  B.  R.  Bhagat:  We  are  continu-
 ously  evaluating  the  reasons  for  the
 success  or  non-success  of  the  policy.
 We  will  do  so  in  future.

 Shri  Tangamani:  From  the  state-
 ment  I  find  that  nearly  44  centres  have
 been  so  far  opened  out  of  which
 Madras,  Kumbakonam  and  Coimba-
 tore  are  from  the  Madras  State.  The
 total  value  of  the  policies  is  Rs.  63
 lakhs  The  hon,  Minister  also  said
 that  more  centres  are  likely  to  be
 opened.  May  we  know  how  many
 more  centres  are  likely  to  be  opened
 before  the  end  of  this  year?

 Shri  B.  R.  Bhagat:  I  said;  based  on
 the  experience  about  this  policy  and
 the  scheme,  it  is  proposed  to  extend
 this  scheme  to  all  parts  of  the  coun-
 try.  The  actual  number  of  centres  to
 be  opened,  that  would  be  decided  later
 on,
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 Mr.  Speaker:  The  Question  hour  is
 over.

 WRITIEN  ANSWERS  TO
 QUESTIONS

 Bank  Payments  Abroad

 Shri  H.  N.  Mukerjee:
 Shri  M.  Elias:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 #215.

 (a)  the  payments  made  _  through
 foreign  banks  by  the  Indian  High
 Commission  in  the  U.K.  and  the
 Indian  Embassy  in  the  U.S.A.  during
 1956-57;  and

 (b)  whether  Government  have  con-
 sidered  the  advisability  of  payments
 abroad  being  made  through  Indian
 banking  agencies?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  The  High
 Commission  of  India  in  the  U.K.
 makes  remittances  through  the
 Reserve  Bank  of  India,  London.  The
 amounts  of  payments  made  by  the
 latter,  through  foreign  banks  are  as
 follows:

 (i)  January-June  ‘1956:  £9,236,600
 (Rs.  ‘12,31,54,687)

 Gi)  July-December  1956:  £9,274,876
 (Rs.  12,36,65,013)

 Gii)  January-June  (1957:  £30,806,462
 (Rs.  41,07,52,813)

 The  details  of  such  payments  made
 by  the  Indian  Embassy,  Washington,
 as  available  at  present,  are  as  follows:

 qa)  January-June  956  $2,434,605°98
 (Rs.  +1,15,93,361°81)

 Gi)  July-October  956  $1,878,904:22
 (Rs.  89,47,62°94)

 (b)  Yes,  Sir.  It  is  Government’s
 Policy  to  utilise  and  encourage  Indian
 banking  agencies  for  remittances
 abroad  as  far  as  possible.
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 Kargali  Coal  Washery  Plant
 °2i6.  Shri  T.  B.  Vittal  Rao:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  the  coal  washing  plant,
 at  Kargali  will  be  commissioned  in
 January,  958  as  originally  scheduled;

 (b)  if  not,  the  reasons  therefor:  and

 (c)  when  the  plant  will  work  to  its
 full  capacity?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No.

 (b)  Owing  to  difficulties  met  with
 in  the  foundations  of  the  Washery  and
 also.  in  obtaining  some  _  imported
 machinery,  the  delay  has  occurred.

 (c)  The  plant  is  expected  to  work
 to  its  full  capacity  by  July,  1958.

 Congestion  at  Indian  Ports
 *220.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (8)  whether  it  is  a  fact  that  due  to
 some  provisions  of  the  Sea  Customs
 Act  and  procedural  formalities  the
 difficulties  of  traders  have  increased
 adding  to  the  congestion  at  ports;  and

 (b)  if  so,  whether  the  Indian  Mer-
 chants’  Chamber,  Bombay  have  sub-
 mitted  any  memorandum  or  drawn
 the  attention  of  the  Government  to
 these  facts?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  No,  Sir.  On
 the  contrary,  the  tendency  has  been
 towards  simplification  of  Customs  pro-
 cedures  and  formalities  in  order  to
 cope  up  with  the  increased  volume  of
 traffic  and  to  help  alleviate  congestion
 at  the  ports.  Over  and  above  the
 departmental  arrangements  that  exist
 for  a  continuous  review  of  such  pro-
 cedures,  a  Customs  Reorganisation
 Committee  has  also  been  at  work
 since  the  last  many  months  reviewing,
 in  consultation  with  the  trade  and
 other  interested  organisations,  the
 procedures  now  in  force  in  the  Custom
 Houses.
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 (b)  Does  not  arise  in  view  of  the
 reply  to  (a).  It  may  be  added,  how-
 ever,  that  the  Indian  Merchants
 Chamber,  Bombay,  have  submitted  a
 memorandum  to  the  Customs  Re-
 organisation  Committee  in  reply  to  the
 questionnaire  issued  by  the  Commit-
 tee.

 Loan  to  Madhya  Pradesh
 *223.  Pandit  J.  P.  Jyotishi:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Madhya  Pradesh
 Government  have  requested  the  Union
 Government  for  any  further  financial
 aid  for  the  construction  of  its  offices
 etc.  at  its  capital  at  Bhopal;  and

 (b)  if  so,  the  steps  Government  have
 taken  so  far  in  this  direction?

 The  Deputy  Minister  of  Finance
 (Shri  8,  R.  Bhagat):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Wheat  Loan  from  Canada
 #224,  Shri  Shivananjappa:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  as  a
 result  of  the  talks  between  the  Minis-
 ter  of  Finance  and  officials  of  the
 Government  of  Canada  a  scheme  for
 granting  a  large  quantity  of  wheat  to
 India  is  under  the  active  consideration
 of  the  Government  of  Canada;  and

 (b)  if  so,  what  steps  the  Govern-
 ment  have  taken  to  finalise  it?

 The  Deputy  Minister  of  Finance
 (Shri  B.  है,  Bhagat):  (a)  and  (b).  I
 would  like  to  invite  attention  of  the
 Hon.  Member  to  para.  6  of  the  Finance
 Minister's  statement  placed  on  the
 table  of  the  House  on  Wednesday
 last.  The  matter  is  still  under  the
 consideration  of  the  Government  of
 Canada.

 Engineering  College  at  Warangal
 »225.  Shri  E.  M.  Rao:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:
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 (a)  whether  any  representation  has
 been  received  from  the  Government
 of  Andhra  with  regard  to  the  estab-
 lishment  of  an  Engineering  College  at
 Warangal;

 (b)  if  so,  the  steps  taken  in  the
 matter;  and

 (c)  whether  it  is  also  8  fact  that  a
 building  worth  Rs.  6  lakhs  had  been
 donated  by  Pingle  Brothers  of  War-
 angal  for  utilisation  for  educational
 purposes?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific
 Research  (Dr.  K.  UL.  Shrimali):
 (a)  and  (b).  Government  of  the
 former  Hyderabad  State  had  proposed
 in  October,  956  that  a  new  engineer-
 ing  college  be  established  in  Waran-
 gal.  The  State  Government  was  in-
 formed  that  as  new  technical  institu-
 tions  can  only  be  established  in  accor-
 dance  with  the  Second  Five  Year
 Plan  the  question  of  an  engineering
 college  in  Waranga)  could  be  consid-
 ered  if  the  State  Government  made
 the  necessary  financial  provision  in
 tts  Five  Year  Plan  The  matter  is
 under  the  consideration  of  the  State
 Government  of  Andhra.

 {c)  Government  of  Hyderabad  had
 indicated  the  possibility  of  getting
 some  buildings  in  Warangal  as  a  gift
 from  a  local  landlord

 Rourkela  Steel  Plant

 °226.,  Shri  Vajpayee:  Wil)  the  Min-
 ister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 construction  of  foundations  and  ex-
 ecution  of  other  civil  works  for  blast
 furnaces  and  bunkers  at  the  site  of
 the  Rourkela  steel  plant  has  been
 considerably  delayed;

 (b)  if  so,  the  reasons  for  the  delay;
 (c)  whether  efforts  are  being  made

 to  secure  the  services  of  a  German
 engineering  firm  to  strengthen  the
 existing  organisation  at  Rourkela;  and

 (d)  if  so,  on  what  terms?



 The  Minister  of  Steel,  Mince  and
 Frei  (Sardar  Swaran  Singh):  (a)
 ‘Pere  was  some  delay  and  the  target
 ef  concrete  work  which  was  to  be
 completed  by  30-6-1987  according  to
 the  earlier  construction  schedule  could
 not  be  achieved.

 (b)  (i)  Shortage  of  haulage  and
 transport  facilities;

 (ii)  Shortage  of  construction  end
 crushing  equipment.

 (९)  and  (d).  Discussions  are  being
 held  in  Germany  for  devising  ways
 and  means  of  rectifying  the  delay  in
 works  and  ensuring  the  completion  of
 Blast  Furnace  No.  !  on  schedule.

 Agra  Cantonment  Lands

 *227,  Shri  Braj  Raj  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in  many
 Cantonment  Boards  e.g.  Agra,  military
 lands  are  leased  out  for  cultivation,
 but  are  in  fact  used  for  other  pur-
 poses;

 (b)  whether  it  is  a  fact  that  lands
 leased  through  public  auctions  bring
 to  Government  many  times  higher
 returns  than  those  leased  through
 private  negotiations;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  consider  the  question  of  giving
 all  such  leases  in  future  only  through
 public  auctions?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  No.

 (b)  and  (c).  Under  the  existing
 Rules,  agricultural  lands  are  leased  by
 holding  public  auctions,  which  gene-
 rally  bring  slightly  higher  returns  to
 the  Government  than  leases  granted
 by  private  treaty.  During  the  last
 few  years,  when  this  policy  has  been
 under  review  it  was  ordered  that  the
 existing  leases  could  be  renewed  on  a
 year  to  year  basis.  It  has  recently
 Deen  decided  that  the  system  of  leasin?
 by  public  auction  would  be  abandoned
 and  lands  would  be  leased  out  by
 allotment  in  suitable  economic  units.
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 Iren  Ore  tn  Mohindergarh

 ‘*229,  Surdar  Iqbal  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  Government  have
 taken  any  steps  to  find  out  the  iron
 contents  in  the  iron  ore  found  in
 Mohindergarh  district;  and

 (b)  the  extent  of  the  area  where
 iron  ore  is  present?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.  Samples
 were  collected  from  the  iron  ore
 deposits  of  Chhapra,  Antri  and  Behari-
 pur  in  Mohindergarh  district  in  4955
 and  analysed  in  the  Geological  Survey
 of  India  Laboratory.  The  iron  content
 averaged  60°78  per  cent.

 (b)  The  iron  ore  bands  are  exposed
 at  the  top  and  along  the  flanks  of  a
 ridge  running  north-south  west  of
 Chhapra,  Antri,  Beharipur  and  Zain-
 pur.  These  bands  are  24  miles  long.

 German  Research  Expedition
 °230.  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Education  and  Scien-
 tific  Research  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  2225  on  the  23rd  August,  957
 and  state:

 (a)  whether  the  German  team  of
 experts  who  were  allowed  to  carry
 on  research  on  rare  Indian  fauna
 and  flora  for  German  Museum  and
 Scientific  Institution  have  donated  any
 number  of  collections  to  the  Zoolo-
 gical  Survey  of  India  and  other  insti-
 tutions;

 (b)  if  so,  the  nature  of  such  collec-
 tions  handed  over;  and

 (c)  whether  the  team  is  still  work-
 ing  in  India?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (a)  and  (b).
 Yea,  Sir.  About  3397  Vertebrate  and
 invertebrate  collections  Have  been
 donated  to  the  Zoological  Survey  of
 India.
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 (c)  Yes,  Sir.

 Public  Services  (Qualifications  for
 Recruitment)  Committee

 Shri  D.  C.  Sharma:
 Dr.  Ram  Snubhag  Singh:
 Shri  Barish  Chandra

 Mathor:
 |  Shri  A  8.  Saigai.
 ६  Sbri  Shu'an  Sinha:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 “228i.

 (a)  the  progress  made  in  the  consi-
 deration  of  the  Report  of  the  Public
 Services  (Qualifications  for  Recruit-
 ment)  Committee;  and

 (b)  the  decisions  taken  thereon?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar);  (a)  and
 (b).  The  recommendations  of  the
 Public  Services  (Qualifications  for
 Recruitment)  Committee  are  under
 examination  and  no  decisions  have  so
 far  been  taken  on  them.

 Rupee  Convertibility  Agreement

 (Dr.  Ram  Subhag  Singh:
 ०232

 Shri  N.  R.  Munisamy:
 {Shri  Bibhuti  Mishra:

 Shri  Tangamani:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  signed  a  convertibility
 agreement  recently  with  the  Govern-
 ment  of  the  United  States,  which
 guarantees  full  freedom  to  American
 enterprises  in  India  to  convert  their
 profits  and  capital  into  dollars;

 (9)  whether  a  copy  of  the  agree-
 ment  will  be  laid  on  the  Table;

 {c)  how  far  the  agreement  will  help
 our  economy  and  meet  the  foreign
 exchange  shortage;  and

 (d)  whether  Governments  of  other
 foreign  countries  have  also  approach-
 ed  the  Government  of  India  to  nego-
 tiate  similar  agreements?
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 The  Deputy  Minister  of  ह... ड
 (Shri  B.  RB.  Bhagat):  (a)  and  (b).  Yes,
 Sir.  The  agreement  seeks  to  endorse
 the  position  that  now  obtains.  The
 Government  of  India  and  the  Govern-
 ment  of  the  United  States  of  America
 have  exchanged  letters  copies  of
 which  are  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  I,  an-
 nexure  No.  100),

 (c)  By  clarifying  an  existing  situa-
 tion  it  is  hoped  that  there  would  be
 an  improved  flow  of  Capital  invest-
 ment  into  India.

 (d)  No.

 शिक्षित  बेरोमगार

 *२३३.  श्री  भक्त  बर्शन  :  क्‍या  शिक्षा

 और  बेशानिक  गवेषरणा  मंत्री  ३१  माचे,  १९५६
 के  तारांकित  प्रदन  संख्या  १००१  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उसके  बाद  से  शिक्षित  बेरोज-
 गारो  की  सहायता  के  लिये  उत्तर  प्रदेश  सरकार
 को  भ्ौर  कितनी  वित्तीय  सहायता  दी  गयी  ;

 (ख)  उत्तर  प्रदेश  सरकार  ने  उस
 सहायता  का  किस  प्रकार  उपयोग  किया  ;
 झोर

 (ग)  उस  योजना  के  श्रन्तर्गत  प्रभी  तक
 कितने  शिक्षित  बेरोजगारों  को  रोजगार
 दिया  गया  है?

 छिक्षा  और  वेज्ञासिक  गवंपरपा  मंबालय
 में  राध्य  मंत्रो  (डा०  का०  लाठ  ओीसाली  )  ;

 (*)  १६५६-५७  ८,४१,८३२  र्
 PEKIALS  पब,प€ है  ७

 (wa  तक )

 (ख)  इस  योजना  के  धन्तर्गत  नियुक्त
 किए  गए  भ्रध्यापकों  का  बेतन  तथा  भत्ता
 देने  के  लिए  झ्नुदानों  का  उपयोग  किसा  जार
 है  t

 (ब)  ३,२१५  व्यक्ति  t
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 Leans  to  Tatas

 Shri  Morarka: °244.
 ९  ‘ausi  Nathwani:

 Will  the  Minister  of  Finance  be
 pleased  te  lay  a  statement  showing:

 (a)  the  total  amount  of  loans  or
 other  help  given  to  Tatas  or  the  indus-
 tries  under  their  management;  and

 (b)  the  terms  on  which  such  loans
 or  financial  help  have  been  given?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).  A
 statement  showing  the  _  required
 information  is  laid  on  the  Table  of
 the  Lok  Sabha.  {See  Appendix  I,
 annexure  No.  l0!.]

 Manufacture  of  ‘Gnat’  Fighter
 Aircrafts

 #235,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  details  of  the  agreement
 signed  with  a  British  firm  for  the
 manufacture  of  ‘Gnat’  Fighter  air-
 crafts  in  the  country;

 (b)  when  Government  hope  to  start
 this  project  and  the  amount  to  be
 invested;  and

 (c)  whether  technicians  required
 for  this  praject  are  availabie  in  India?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  to  (c).  The
 project  is  already  in  hand.  It  will
 not,  however,  be  in  the  public  interest
 to  disclose  any  details.

 Central  Pay  Commission
 Shri  Shree  Narayan  Das:

 “238,  Shri  Radha  Raman:
 Shri  Harish  Chandra  Mathur:

 |  Shri  Braj  Raj  Singh:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  progress  made  in  the  work

 of  the  Central  Pay  Commission;

 78  NOVEMBER  957  Written  Answers  988

 (b)  whether  any  interim  recom-
 mendations  have  been  received  by  the
 Government  from  the  commission;

 “and

 (c)  if  so,  the  nature  of  such  recom-
 mendations?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  It  is  under-
 stood  that  the  Commission  is  examin-
 ing  the  memoranda  and  other  material
 received  by  them  in  response  to  their
 general  invitation  to  organisations  and
 others  to  convey  their  views  and  sug-
 gestions  on  the  points  covered  by  the
 terms  of  reference.

 (b)  No.

 (c)  Does  not  arise.

 Regional  Committees  in  Punjab

 Shri  0.  C.  Sharma:
 9237.  /  Shri  Hem  Raj:

 L  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  l2  on  the
 23rd  August,  957  and  staté:

 (a)  whether  the  rules  for  the  func-
 tioning  of  the  Regional  Committees  in
 Punjab  have  since  been  framed;

 (b)  if  so,  whether  a  copy  of  these
 will  be  laid  on  the  Table;  and

 (c)  when  the  first  meetings  of  the
 Committees  are  scheduled  to  be  held?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  Yes.

 (c)  According  to  “Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Punjab  Legislative  Assembly",  as
 amended  by  the  Punjab  Regional  Com-
 mittees  Order,  ‘1957,  the  date  of  the
 first  meeting  of  each  of  the  two  com-
 mittees,  at  which  the  Chairman  of  the
 Committee  is  to  be  elected,  is  to  be
 fixed  by  the  Governor.
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 Libraries  in  Tripura
 get.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  total  amount  spent  for  pur-
 chase  of  books  for  the  school  libraries
 of  Tripura  during  1956-57  and  ‘1957-58;

 (b)  the  amount  spent  for  purchase
 of  books  for  privately  aided  schools;

 (c)  the  amount  spent  for  the  pur-
 chase  of  Hindi  books;

 (da)  whether  all  purchases  have  been
 made  by  calling  tenders;  and

 (e)  if  not,  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)
 Rs.  38,825.

 (b)  Nil.

 (c)  Rs.  3,000.
 (d)  Yes,  Sir,  except  in  the  case  of

 publishers  of  such  books.

 (e)  Does  not  arise.

 Laccadive  Islands

 368.  Shri  Pocker  Sahib:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  present  population  of  the
 Laccadive  Islands;

 (b)  the  number  of  schools  and  hos-
 Pitals  there;

 (c)  the  percentage  of  literacy  of  the
 people  there;  and

 (a)  the  arrangements  made  for  in-
 troducing  compulsory  primary  educa-
 tion  in  the  Islands?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  The
 present  population  of  Laccadives  is
 about  22,000;

 (b)  There  are  nine  elementary
 schools  and  six  dispensaries  in  these
 gslands;

 38  NOVEMBER  l957  Written  Answers  990

 (c)  about  7  per  cent.

 (a)  Under  the  Five  Year  Plan  it  is
 proposed  to  previde  facilities  for  pri-
 mary  education  to  all  school-going  age
 children  in  the  islands.

 fe  fra  सामान्य  निर्वाचतों  पर  sen

 (aft  शीगारायत  दाल  :
 ३०६.<  शी  राधा  रमरत  :

 शी  भक्त  दर्शन :.

 क्या  बिधि  मंत्री  सभा-पटल  पर  एक
 ऐसा  विवरण  रखने  की  कृपा  करेंगे  जिसमें  ag
 बताया  गया  हो  कि  :

 (क)  १६५७  में  हुए  सामान्य  निर्वाचनों
 पर  कुल  कितना  खर्च  हुआ  और  किन  कित

 मुख्य  मदों  पर  ;

 (ल)  हस  खच  में  से  केन्द्रीय  सरकार
 ने  और  राज्य  सरकारों  ने  किस  अनुपात  से
 खर्च  किया  ;

 (ग)  संसद  शौर  राज्य  विधान  सभाभों
 के  लिये  निर्वाचन  लड़ने  वाले  कितने  प्रम्यवियों
 की  भ्रपेक्षित  संख्या  में  मत  प्राप्स  न  कर  सकते
 के  कारण  जमानते  जब्त  हो  गई  भौर  इत
 जमानतों  की  जब्ती  से  कितना  घन  प्राप्त

 हुआ  ;  धौर

 (3)  पिछले  निर्वाचनों  पर  हुए  खर्च
 के  मुकाबले  में  इन  निर्गाचनों  पर  शय  अधिक

 हुआ  या  कम  और  दोनों  में  क्या  भ्रन्तर  है  ?

 विधि  मंत्री  (शीअ०  रू०  संघ):
 (क)  से  (घ),  यह  सूचना  श्रभी  प्राप्य
 नहीं  है।  निर्वाचन  आयोग  हारा  इसे  राज्य
 सरकारों  से  एकत्रित  किया  जा  रहा  है  शौर
 जितनी  जल्‍दी  सम्भव  हो  सकेसा  मह  पटल
 पर  रल  दी  जायेगी

 Pakistan  Nationals  in  West  Bengal
 3i¢@.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
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 to  state  the  total  number  of  Pakistan
 mationals  who  have  come  over  to  West
 Bengal  during  1956-57,  to  stay  per-.
 manently?

 7
 The  Minister  of  State  in  the  Ministry

 ef  Home  Affairs  (Shri  Datar):  2,54,852
 during  956  and  957  (till  the  end  of

 September)  :
 Northern  Zonal  Council

 $l].  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  estimated  annual  expen-
 diture  of  the  office  of  the  Northern
 Zonal  Council  and  the  share  borne  by
 the  parties  concerned?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  The
 estimated  annual  expenditure  of  the
 office  of  the  Northern  Zonal  Council
 for  the  current  year  is  Rs.  63,000  which
 will  be  wholly  borne  by  the  Central
 Government  in  accordance  with  the
 provisions  of  section  20(2)  of  the
 States  Reorganisation  Act,  1986.

 Unions  in  Central  Secretariat

 2i2.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  number  of  Unions  in
 the  Central  Secretariat,  New  Delhi;
 and

 (b)  the  number  of  Unions  recognis-
 ed?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  and
 (b).  There  are  ll  Service  Associations
 and  one  Union.  Of  these,  all  but  two
 of  the  Associations  have  been
 recognised.

 Northern  Zonal  Council

 ‘313.  Shri  D.  0.  Sharma:  Wi!)  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  items  discussed  and
 agreed  upon  at  the  second  meeting  of
 Northern  Zonal  Council?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 Northern  Zonal  Council  discussed  and
 took  certain  decisions  of  which  a
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 summary  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  I,
 ammexure  No.  102.)

 ह.  of  Delhi  Admizistration
 3i4.  Shri  D.  C.  Sharma:  Will  the.

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (8)  whether  the  memorandum  sub-
 mitted  by  the  Delhi  Pradesh  Hindi
 Sahitya  Sammelan  in  June,  ‘1957,  re-
 garding  the  language  for  Delhi  Ad-
 ministration,  has  been  considered;  and

 (b)  if  so,  the  decision  taken  thereon?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  memorandum  is  under
 consideration.

 Scientific  Liaison  Officers

 si;  J  Shri  RB.  0.  Majni:
 Shri  Subodh  Hasda:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  the  Indian  Missions  and  the
 Embassies  in  foreign  countries,  where
 Scientific  Liaison  Officers  have  been
 posted;

 (b)  the  function  of  the  said  Liaison
 Officers;  and

 (c)  average  expenditure  for  such
 an  officer?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (a)  At  present
 it  is  only  the  High  Commission  for
 India  in  London  where  a_  Scientific
 Liaison  Office  has  been  set  up.  The
 Indian  Scientific  Liaison  Officer  there
 also  acts  as  Scientific  Adviser  to  the
 High  Commission.

 (b)  His  main  functions  are:—

 (i)  to  keep  abreast  of  the  latest
 improvements  in  techniques
 and  scientifle  and  technical
 developments  and  make  this
 information  available  in  India;
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 (ii)  to  facilitate  exchange  of
 acientific  information  and
 experimental  material  such  as
 plants,  animals,  microorga-
 nisms,  etc.

 ili)  to  help,  wherever  required,
 in  the  placing  of  research
 workers  in  British  and
 American  laboratories  for
 research  or  training;

 civ)  to  attend  scientific  and  tech-
 nical  conferences  in  the  U.K.,
 Europe  and  U.S.A.  to  which
 delegations  are  not  sent  from
 India;

 to  visit  laboratories,  research
 institutes,  research  depart-
 ments  of  universities  and
 industria]  research  organisa-
 tions  in  the  U.K.,  Europe  and
 U.S.A.  to  obtain  information
 regarding  scientific  and  tech-
 nical  development.

 _ dv

 (c)  The  expenditure  of  the  Indian
 “Scientific  Liaison  Office  in  London
 -during  the  last  four  years  was  as
 -follows:—

 1053-54  Rs.  68,8i3
 1054-55  Rs.  66,707
 1955-56  Rs.  64,739
 1956-57  Rs.  68,622

 बिल्ली  में  आत्म-हत्यायें

 ३१६.  थी  गवल  प्रभाकर  :  क्‍या  गृह-
 “कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५६  में  दिल्ली  में  कितने
 व्यक्तियों  ने  आात्म-हुत्यायें  कीं  सौर  कितनों
 ने  क्‍क्‍स्म-हत्या  का  भ्रयत्न  किया;  शौर

 (ख)  इनमें  से  कितने  ऐसे  व्यक्तियों  को,
 जिन्होंने  झात्म-हत्या  का  प्रयत्न  किया  था

 -इंड  दिया  गया  ?

 मृह-कार्य  मंत्रालब  में  राज्य-्मंत्री  (श्री
 ब्योतार)  :  (क)  १६५६  में  भ्रा्म-ह्या
 “करने  बाले  व्यक्तियों  कौ  संख्या  ५६;
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 १९५६  में  प्ात्म-हत्या  का  प्रयत्न  करने
 बाले  स्यक्तियों  की  संख्या  28  |

 «  (स)  २२३  व्यक्तियों  को  सजा  दी  गई  t
 दो  मामले  न्यायालय  में  विचाराधीन  हें  ।

 M.N,  Boy  Archives
 317,  Shri  Heda:  Will  the  Ministet

 of  Education  and  Scientific  Research
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Renaissance  Institute  of  Dehra
 Dun  are  preparing  a  volume  entitled
 ‘M.  N.  Roy  Archives’;

 (b)  what  assistance  was  sought  and
 given  by  the  Government  of  India;
 and

 (c)  how  the  National  Archives  of
 the  Government  of  India  are  associat-
 ed  with  the  project?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K,  b.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  Indian  Council  of  World
 Affairs,  the  sponsors  of  the  “M.  N.
 Roy  Archives”  project,  requested  for
 the  services  of  an  officer  of  the
 National  Archives  of  India  for  advis-
 ing  on  technical  matters  such  as  pre-
 servation,  arrangement,  listing  and
 compilation  of  the  material.  The  re.
 quest  was  complied  with.

 (c)  The  National  Archives  of  India
 Was  associated  with  the  project  in  the
 manner  stated  in  reply  to  part  (b)  of.
 the  question.  During  the  years,  1954~
 55  and  ‘1955-56,  Mrs.  Roy  was  also
 given  a  grant  of  Rs.  i0,000  to  help  her
 to  meet  the  expenses  in  connection
 with  the  sifting  and  classifying  the
 political  correspondence  and  other
 materia}  of  interest  belonging  to  the
 late  Shri  M.  N.  Roy.

 Office  of  the  Assistant  Commissioner
 for  Scheduled  Castes  and  Scheduled

 Tribes

 28  Shri  A.  K.  Gopalan:
 ”  Shri  Vasudevan  Nair:

 Will  the  Minister  of  Home  Affatrs
 be  pleased  to  gtate:

 (a)  whether  it  ig  a  fact  that  over
 60  cases  of  termination  of  services  ef
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 personne}  employed  in  the  office  of
 the  Assistant  Commissioner  for
 Schedule  Castes  and  Tribes,  Nagpur,
 have  taken  place  since  the  inception
 of  the  office  in  (1984;

 (b)  whether  Government  have  _re-
 ceived  any  allegations  of  malpractices
 in  the  said  office;  and

 (०)  if  so,  whether  any  steps  have
 been  taken  to  remedy  the  situation?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  to
 (c).  From  the  information  available,
 it  appears  that  the  services  of  32
 persons  were  terminated  due  to  un-
 satisfactory  work.  The  exact  position
 is  being  verifted.

 An  inquiry  is  being  made  into  the
 complaints  received.

 Income-Tax  Evasion

 319,  Shri  H.  N.  Mukerjee: *
 tL  Shri  M.  Ellas:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  number  of  allegations,
 anonymously  reported  or  otherwise,
 regarding  evasion  and  under  payment
 of  income-tax  payable  to  the  State
 during  1954-55,  (1955-56  and  (1956-57;

 (b)  whether  such  allegations  have
 been  properly  investigated;

 {c)  how  many  of  them  were  found
 to  have  some  substance;  and

 (d)  what,  if  any,  has  been  the
 amount  collected  or  demanded  by
 Government  in  pursuance  of  informa-
 tion  conveyed  in  such  reports?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  (a)  to  (a).  The
 required  information  ig  being  collect-
 ed  and  a  statement  will  be  laid  on  the
 table  ef  the  House  88  early  as  possible.

 Coal  Washing  Plant  at  Kargali

 328,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:
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 (a)  the  number  of  workers  em-
 ployed  in  the  coal  washing  plant  at
 Kargali;

 {b)  what  percentage  of  workers  are
 provided  with  quarters;  and

 (c)  the  steps  proposed  to  be  taken
 for  providing  them  with  quarters?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  The
 coal  washing  plant  in  Kargali  has  not
 yet  gone  into  production.  When  it
 is  in  full  production,  the  number  to
 be  employed  in  its  operation  will  con-
 sist  of  32  numbers  of  unskilled  cate-
 gories  of  workers,  36  numbers  of
 skilled  categories  and  ll  numbers  of
 executive,  supervisory  and  clerical
 personnel.

 (b)  It  is  the  intention  of  the
 National  Coa]  Development  Corpora-
 tion  (Private)  Limited  to  provide  the
 staff  to  be  employed  in  operation  of
 this  plant  with  quarters.

 (c)  Steps  are  being  taken  by  the
 Nationa!  Coal  Development  Corpora-
 tion  (Private)  Limited  to  construct  the
 quarters.

 छाथतियों  को  अनुदान

 ३२१.  थनी  भक्त  बांस  :  क्‍या  ब्रति-
 शक्षा  मंत्री  २०  दिसम्बर,  १६९५६  के  भतारांकित
 प्रश्ण  संख्या  १२३३  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५६-५७  में  लेन्सडौन,  लंढौर
 शौर  चकरौता  को  छावनियों  को  कितसा
 कितना  भसुदान  दिमा  गया  ;

 (ख)  १६५७-५८  में  उक्त  छावनियों
 के  लिये  कितना  प्रनुदान  स्वीकृत  किया  गया

 है  भौर  किन-किन  विकास  कार्यों  के  लिये,
 झौर

 (ग)  इस  कार्यों  में घब  तक  क्‍या  प्रगति

 हुई  है  शौर  प्रत्येक  मद  के  लिये  बस्लुत:  कितमा

 अनुदान  दिया  जा  चुका  है  ?
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 प्रशिरक्षा  उपसंत्री  (शरदार  बबौड़िया)  :

 (क)  से  (ग).  झावश्यक  सूचना  नीचे
 दी  गई  है  :--

 छायनी  स्वीकुल  की  गई  राशि
 d

 LEXE-KD  teko-Ks

 सैन्सडाऊन  MORE TO  ६,६४३  रु०

 लण्डूर  १२७७६  ०  १२,४८१  हु०

 शक्रोता  Yokoo Fo  कुछ  नहीं

 विकास  कार्यों  का  विस्तार  और  प्रत्येक
 के  लिये  PeKRRS  में  स्वीकृत  को  गई
 राशि  :--

 शैल्स्रडाऊम  छात्रमी

 १.  जंगल  उगाना  झौर  पाती
 केलियेनालें  बिछाता  ४,६००९ु

 २,  जनता के  लिये  २४  सीट के
 पुरुषों  के  लिये  मुप  शौचालय
 बनाना  ६,०००  ०

 ३,  Boo  रनिगफुट  लम्बा
 पत्थर  का  नाला  बनाना  ६,००४  ko

 ४.  पेशाबघर  बताना  १,५००  हु
 «  छड़े  के  लिये  ढोल  बनाना  Yoo  Go

 ६.  छावनी  के  लड़कों के  स्कूल  &,c00  go
 के  बेण्ड  के  लिये  बे रकें  खरी-
 दना  जौर  उनमें  उन्नति

 झरना  २०,०००  ₹०
 ७.  सदर  बाज़ार  के  मैदान  का

 सुधार  १०,०००२०
 घ  मेन  वारिंग  सड़क  को  पक्का

 करना  RAD EY  Fo
 ३.  हरिजनों  के  लिये  मकान

 बनाता  १२,०००  ह्०

 कुल  जोड़  ६४,६४३  रु०
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 wore  खायती

 १.  छावनी बोड्ड  कार्यालय  की
 इमारत  का  सुधार  ६६६  ९०

 २.  धोबी  घाट  के  लिये  जल
 राशि  की  व्यवस्था  १,८८५  Fo

 ३.  सीमेंट  के  सुरक्षा  छप्पर
 शौर  बेच  बनाना  Ukoo  रल

 ४.  कड़े  के  ढोल  रखने  के  लिये
 १०  चबूतरे  बनाना  २००  रु०

 ५.  पेशाबधर  बनाना  Yoo  ह

 ६.  लंडूर  बाज़ार  की  पभ्ाधी
 सड़क  बनाना  ४,०००  ०

 ७.  धोजी  घाट  सड़क  पर  मार्ग

 दीपों  का  बढ़ाना  २,०००  Fo

 ८.  गिरजाधर  म॑दान  में  बच्चों
 के  पार्क  का  सुधार  ४००  रु०

 कुल  जोड़  १२,४८१  रु०
 प्रगति  जो  हुई

 लेन्सडाऊन  छावनी  :  कार्य  प्रगतिशील  हैं  ।

 लंडूर  छावनी  :  टेण्डर  स्वीकार  कर  लिये
 गये  हैं  शर  ठेकेदार  काम
 श्ारम्भ  करने  वाले  है  ।

 Official  Emblem
 $22.  Shri  Radha  Raman:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  cases
 have  been  brought  to  the  notice  of
 Government  that  Official  Emblem  has
 been  used  by  private  individuals  or
 non-official  organisations;

 (b)  if  so,  the  number  of  cases  re-
 ported  during  the  last  two  years;  and

 (c)  the  action  taken  against  the
 offenders?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairy  (Shri  Datar):  (a)
 to  (¢).  20  cases  of  unauthorised  use
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 of  the  State  Emblem  came  to  notice
 during  the  year  956  and  till  the  end
 of  October,  1957.  The  State  Govern-
 ments  /Union  Administrations  concern.
 ed  were  asked  to  draw  the  attention
 of  the  person/  persons  concerned  to  the
 Press  Communique  issued  on  the  sub~
 ject  on  the  l0th  May,  948  and  also
 to  the  provisions  of  Section  69  of  the
 Trade  Marks  Act,  3940  and  the  cm-
 Dlems  and  Names  (Prevention  of  Im-~
 proper  Use)  Act,  9506  which  prohibit
 the  unauthorised  use  of  the  State  Em-
 blem.  This  has  had  the  desired
 effect  in  all  cases.  Copy  of  the  Press
 Communique  is  laid  on  the  Table  of
 the  Lok  Sabha.  (See  Appendix  I,
 annexure  No.  103].

 Specialised  Administrative  Tribunals

 323.  Shri  N.  R.  Munisamy:  Will  the
 Minister  of  Law  be  pleased  to  state
 whether  representations  have  been  re-
 ceived  by  Government  protesting
 against  their  reported  decision  to
 set  up  specialised  administrative
 tribunals  over  which  the  High  Courts
 would  have  no  jurisdiction?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  No  such  decision  as  35  referred
 to  in  the  question  has  been  taken.
 Representations  against  the  proposal
 to  constitute  administrative  tribunals
 have  been  received  by  Government.

 Engimeers  at  Rourkela  Stee!  Piant

 324.  Shri  Mahanty:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  the  total  number  of  Executive
 and  Assistant  Engineers  employed  by
 the  Hindusthan  Steel  Ltd.  at  Rour-
 kela;  and

 (b)  whether  any  of  the  Engineers
 have  been  appointed  without  the
 standard  qualifications?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  33
 and  43  respectively;  and

 (०)  Yes,  Sir.  The  prescribed  quali-
 fications  were  relaxed  in  the  case  of
 one  executive  Engineer  and  ten
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 Assistant  Engineers  in  view  of  their
 extensive  practical  experience.

 Security  Force  at  Rourkela  Steel
 Project

 $25.  Shri  Mahanty:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  the  Management  of
 the  Hindusthan  Steel  (Private)  Ltd.
 maintains  a  Security  force  at  Rour-
 kela;

 (b)  the  total  trength  of  the  Force,
 men  and  officers;

 (९)  the  ६009]  monthly  remuneration
 Paid  to  the  employees  in  this  Depart-~
 ment;  and

 (da)  the  purpose  for  which  this
 force  is  maintained?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes,
 Sir.

 (9)  The  total!  strength  of  the  force
 3४  204  which  includes  one  Assistant
 Security  Officer.

 (c)  Rs.  21,600  p.m.
 (a)  The  function  of  the  Security

 Department  is  to  keep  Watch  and
 Guard  against  theft  and  pilferage  etc.,
 of  Company’s  materials  stored  at
 various  sites  of  the  Township  and
 plant  area  spreading  over  about  20,000
 acres  of  land  and  to  assist  in  the
 maintenance  of  Law  and  Order.

 Government  H.  &  S.  Factory,
 Kanpur

 326.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  suitcases,  portfolios
 and  air  travelling  bags  are  being
 manufactured  for  civilian  use  in
 Government  H.  &  S.  Factory,  Kan-
 pur;  and

 (b)  if  so,  the  tota)  number  of  such
 articles  manufactured  during  the
 period  from  ist  January,  2956  to
 80th  September,  9577
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 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaigh):  (a)  Yes,  to  a
 limited  extent.

 (b)  (i)  Air  suitcases...  4  Nos.
 (ii)  Portfolios

 Brief  cases  50  Nos.
 (aii),  Air  Travelling

 bags  I8  Noe.

 P.T.0.  Concession
 327.  Shri  S,  M.  Bamerjee:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  P.T.O.
 concession  ig  being  extended  to
 industrial  staff  of  the  Defence  instal-
 lations;  and

 (b)  if  so,  whether  these  orders
 will  have  retrospective  effect  from
 the  date  on  which  this  concession
 was  given  to  non-industrial  staff?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  The  question  is
 under  consideration  of  Government.

 Service  Conditions  of  Dairy  Farm
 Employees

 328,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state;

 (a)  whether  the  same  _  service
 conditions  apply  to  Dairy  Farm
 Employees  as  those  applicable  to
 other  civilian  employees  under  his
 Ministry;  and

 (b)  whether  negotiating  machi-
 Nery  and  work  committees  are
 functioning  in  Dairy  Farms?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes.

 (b)  Works  Committees  are  func-
 tioning  in  all  Dairy  Farms.

 There  are  no  recognised  Trade
 Unions  in  any  of  the  Dairy  Farms.
 The  unrecognised  Unions  which  are
 affiliated  to  the  All  India  Defence
 Employees’  Federation  and  satisfy  the
 necessary  conditions  for  representing
 the  workers  at  the  Unit  level  as  laid
 down  in  the  constitution  of  the
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 Negotiating  Machinery  are,  however,
 given  every  opportunity  to  represent
 the  grievances  of  the  employees,
 through  the  elected  members  of  the
 Works  Committees,  by  being  pernit-
 ted  to  discuss  such  grievances  with  the
 Officer-in-Charge  /Manager  of  the
 Farm,  at  the  meetings  of  the  Works
 Committees.

 Directorate,  Map  Publication,
 Dehra  Dan

 328.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (8)  the  total  number  of  staff  beth
 class  III  and  IV  under  the  Director,
 Map  Publication,  Dehra  Dun,  declar-
 ed  quasi  permanent  and  permanent;
 and

 (b)  whether  contingency  staff  will
 also  be  made  permanent?

 The  Minister  of  State  in  the  Minis.
 try  of  Education  and  Scientific  Re-
 search  (Dr,  K.  L.  Shrimali):  (a)  3i5
 Class  III  and  328  Class  IV  employees
 under  the  Map  Publication  Directorate
 were  quasi-permanent  and  273  Class
 Ill  and  79  Class  IV  employees  were
 permanent  on  the  30th  September,
 1957,

 (b)  Yes,  Sir,  after  they  have  beer
 transferred  to  the  regular  establish-
 ment  and  have  completed  7  years’
 service  in  that  establishment.  Contin-
 gent  staff  becomes  eligible  for  transfer
 to  the  regular  establishment  after
 completion  of  3  years'  service.

 Excise  Department  in  Orissa
 330.  Shri  Sanganna:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  779  on  the  8th  August,  957  in
 respect  of  the  staff  quarters  for  the
 Central  Excise  Department  in  Orissa
 and  state:

 (a)  whether  any  progress  has  since
 been  made  in  this  behalf;  and

 (b)  if  so,  with  what  results?
 The  Deputy  Minister  of  Finasce

 (Shri  B,  R.  Bhagat):  (a)  The  site
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 originally  selected  at  Cuttack  has
 since  been  approved  by  the  Govern-
 ment  Architect,  Orissa.

 (b)  The  acquisition  of  the  site  is
 under  consideration.

 Naval  Establishment  at  Pallipuram
 33i,  Shri  Narayanankutty  Menon:

 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  start  any  naval  establishments  at
 Pallipuram,  in  the  Vypeen  Island  of
 Kerala  State;

 (b)  if  so,  what  is  the  nature  of  the
 establishment:  and  the  area  of  land
 required  for  the  purpose;  and

 (c)  what  is  the  total  estimated  cost
 of  the  establishment?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  No.

 (b)  Does  not  arise.
 (०)  Does  not  arise.

 Scholarships
 332.  Shri  Bahadur  Singh:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  the  Government  of
 Czechoslovakia  have  offered  five
 scholarships  to  Indian  nationals;

 (b)  whether  applications  have
 been  asked  for  from  candidates;  and

 (९)  if  so,  the  number  of  such  appli-
 cations  received  upto  the  last  date  of
 applying  for  that?

 The  Minister  of  State  in  the  Minis
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K,  L.  Shrimalf):  (a)  Yes,
 Sir

 (b)  Yes,  Sir.
 (०)  52  applications,

 रोलिय  मिले

 ३३३.  जो  रवुमायथ  सिह  :  क्‍या  इस्पात
 बाना  हौर  इबन  मंत्री  यह  बताने  की  हुपा

 4००

 करेंगे  कि  इस  समय  भारत  में  कितनी  एसी
 रोलिंग  मिलें  हे  जो  न  तो  चालू हें झौर  न  झाय-
 कर  दे  रही  हैं,  किन्तु  लोहे  का  कोटा  छेती  जा

 रही  हैं  ?

 इस्पात,  ब्लानि  और  िश  मंत्री  (सरदार
 स्वर्णा  सिह)  :  भारत  में  सात  मिलें  ऐसी  है
 जो  चालू  नहीं  हे  किन्तु  कसने  लोहे  का  कोटा
 लेरहीहे।  इन  में  से  पांचों  न ेभारत  सरकार
 की  स्वीकृति  से  दूसरी  मिलों  के  साथ

 संयुक्त  प्रबन्ध  कर  लिया  है  शौर  भ्न्य  दो
 मिलों  को  उनके  कच्चे  लोहे  का  कोटा  हाल
 ही  में  इस  हार्त  पर  स्वीकृत  किया  गया  है
 कि  वे  पुनः  निरभित  करके  कार्य  करना  स्‍झारम्भ
 कर  दें  ।  यह  सूचना  मिली  है  कि  वे  पुनः
 निर्भित  हो  कर  कार्य  भारम्भ  करने  वाली  हैं  ।
 सरकार  के  पास  इस  बात  की  कोई  सूचना  नहीं
 है  कि  ये  फर्मे  प्राय-कर  देने  के  लिये  उत्तरदायी.
 हैं  प्रथवा  नहीं

 पुलिस  द्वारा  जन-समूढ़  पर  निमंत्रण

 ३३४  शी  मोहन  स्वरूप :  गया  गुहन्काय॑
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  १५  सितम्बर,
 १६५७  को  राज्यों  के  मुख्य  मंत्रियों  का  जो

 सम्मेलन  हुआ  था,  उसमे  उन्होंने  यह  सुझाव
 दिया  था  कि  पुलिस  को  शक्ति  प्रयोग  के  बिना
 उत्तेजित  जन-समूह  पर  नियत्रण  करने  के
 लिये  बम्बई  में  निकाले  गये  तरीके  सिखाये
 जायें  ;  और

 (ख)  यदि  हा,  तो  वे  तरीके  क्या
 हे?

 गृः-मंत्राकूय  से  राज्य  मंत्री  (क्रो
 दातार)  :  (क)  ऐसा  कोई  सुझाव  विशेष
 रूप  से  नहीं  दिया  गया  था,  किन्तु  बम्बई
 में  इस  प्रकार  के  प्रशिक्षण  के  विषय  में  प्रकाशित
 प्रेस  की  रिपोर्ट  का  निर्देश  किया  गया  था

 (ख)  प्रदन  ही  नहीं  उठता  ।



 I005  Written  Answers

 मी,  8.  B.  College,  Agartala
 335.  Shri  Dasarathe  Deb:  Will  the

 Minister  of  Education  ang  Scientific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  755  on  the  20th  August,  १557  and
 state:

 (a)  whether  information  has  been
 collected  regarding  the  number  of
 ‘temporary  professors  and  shortage
 -of  teaching  staff  etc,  in  the  M.B.B.
 College,  Agartala,  Tripura;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  for  the  improve-
 ‘ment  of  the  college?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re.
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (b).  Yes,  Sir.  The  proposals  received

 from  Tripura  Administration  are  being
 examined.
 Indian  School  of  Mines  and  Applied

 Geology,  Dhanbad
 $36.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  increase  in  the  number  of
 students  admitted  to  the  Indian  School

 ‘of  Mines,  and  Geology,  Dhanbad,  dur-
 ing  the  current  year;

 (b)  the  position  with  regard  to  the
 number  of  scholarships  tenable  there;

 (c)  whether  the  proposed  classes  in
 Petroleum  Technology  and  Applied

 "Geophysics  have  been  started  this
 year;  and

 (d)  if  so,  the  number  of  students
 -who  have  joined  these  classes?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 Under  the  development  Plan  of  the
 Schoo),  provision  is  being  made  for
 an  annual  admission  of  350  students
 to  the  various  courses  as  against  an
 admission  of  48  students  in  previous
 years.  In  the  current  year,  140  stu-
 dients  have  been  admitted  to  the  first
 year  of  the  courses  in  Mining,  Applied
 Geology,  Petroleum  Technology  and
 Applied  Geophysics.
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 (b)  346  scholarships  are  available  in
 the  School  at  present.  These  have
 been  instituted  by  the  Central  Gov-
 ernment,  State  Government,  Trusts
 etc.

 (c)  and  (d).  Yes.  24  students
 have  joined  Petroleum  Technology
 course  and  8  students  Applied  Geo-
 physics  Course.

 Subsidy  for  Housing  in  Manipur
 337.  Shri  L.  Achaw  Singh:  Will

 the  Minister  of  Home  Affairs  be  pleas.
 ed  to  state:

 (a)  whether  the  Scheduled  Caste
 people  in  Manipur  have  been  given
 any  subsidy  or  loan  for  housing
 during  1956-57;

 (b)  if  so,  the  amount  thereof;  and
 (०)  the  amount  provided  for  ‘1957-

 58  and  how  it  is  proposed  to  be
 utilised?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No  Sir.

 (b)  Does  not  arise.
 (c)  Rs.  20,000  (Rupees  twenty

 thousand)  have  been  provided  for
 Scheduled  Castes  Housing  Scheme
 during  i957-58.  The  amount  will  be
 utilised  in  giving  subsidies  in  the
 form  of  building  materials  to  such
 poor  families  who  are  prepared  to
 contribute  manual  labour  to  build
 their  houses.

 Tribal  Students  in  Manipur

 $38.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Education  and  Sctentific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  883  on  9th  September,  ‘1957,  and
 state:

 (a)  how  many  triba)]  students  of
 Manipur  pursuing  post-matriculation
 course  of  study  could  not  avail  of
 the  free  tuition  facilities  provided  by
 Government  and  have  been  awarded
 scholarships  only;  and

 (by  which  are  the  institutions  in
 which  these  scholarships  are  tenable?
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 ‘The  Miniter  of  Stile  in  the  Minis-
 try  of  Bé@ucatloa  att  Stlentific  Re-
 search  (Dr.  हू,  L.  Shrimali):  (a)  and
 (b}.  A  Statement  is  iaid  on  the
 Table  of  the  Lok  Sabha.  [See
 Appetidix’  I,  annexure  No.  104).

 Shri  Maniyangadan:  Will  the
 Minister  of  Defence  be  pleased  to  lay
 a  statement  on  the  Table  showing  the
 number  of  recruitment  centres  for  the
 Defence  Services  in  each  State  and
 the  quota  of  recruits,  if  any,  allotted
 to  each  centre?

 The  Depaty  Mihister  of  Defence
 (Sardar  Majithia):  A  statement  show-
 ing  the  number  of  retrulting  centres
 for  thé  Deferice  Services  in  each  State
 is  laid  of  the  Table  of  the  Lok  Sabha.
 (See  Appendix  I,  annexure  105).

 There  is  no  fixed  quota  of  recruits
 allotted  to  each  centre.  The  require-
 ments  are  periodically  reviewed  and
 ad-hoc  demands  are  placed  on  the
 various  recruiting  centres,  depending
 on  the  population  of  the  area  con-
 cerned,  response  to  recruitment  in  that
 area  in  the  previous  years  and  other
 factors.  It  is  not  in  the  public
 interest  to  disclose  the  size  of  this
 demand  in  respect  of  any  particular
 centre  for  any  period.

 Salary  of  Armymen

 340.  Shri  Warior:  Will  the  Minister
 of  Defence  be  pleased  to  state:

 (a)  whether  a  sum  of  Rs.  3.00  is
 cut  from  the  monthly  salary  of  army-
 men  as  deferred  pay;  and

 (b)  if  so,  whether  any  interest  is
 added  to  the  sum  thus  accumulated?

 The  Defiity  Minister  of  Defence
 (dsraar  Midjittita):  (a)  A  sum  of
 Rs.  3  PM.  is  included  in  the  rate  of
 ply  of  ah  Other  Rank  in  the  army

 os
 détetred  pay,  that  is,  a  of  his

 sindiiments  of  which  the  Seyment  is
 The  detétred  pay  elemerit

 छ  the  cage  of  a  ttt  poss batdnt  (eh
 sbitsay  is  He.  2  pat

 236  LSD.
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 (b)  Aa  the  titomey  is  due  only  at  a
 future .

 date,  eg.  on  termimation  of
 serviké,  oh  fromotion  as  4  JSunior
 CottimisditHtd  Officer,  ete.  the  ques-
 tidn  of  intérest  does  not  arise.

 Political  Organisations
 3€.  Shri  T.  K.  Chaudhari:  Will  the

 Mindat
 of  Hote  Affairs  be  pleased

 6  i:

 (a)  whether  his  Ministry  maintains
 a  list  of  subversive  political  otganisa-
 tidhs  in  the  Country;

 (४)  whether  it  is  a  fact  that  police
 verification  for  appointees  to  Govern-
 merit  of  Ihdld  services  as  well  as  Staite
 Government  services  are  made  on
 the  basis  of  this  list;  and

 (c)  the  names  of  the  subversive
 Political  parties  and  organisations
 included  in  that  list?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Government  endeavour  to  have  infor-
 mation  regarding  all  political  organ-
 isations.

 (b)  It  is  the  duty  of  Government  to
 ensure  that  persons  recruited  to  the
 public  services  are  suitable  in  every
 way,  and  information  relating  to  the
 candidate’s  participation  or  association
 with  subversive  activities  is  naturally
 taken  into  account  in  determining  his
 suitability..

 (c)  It  will  not  be  in  the  public
 interest  to  furnish  the  information
 asked  for.

 Copper  Area  of  Nellore  District
 342.  Shri  R.  L.  Reddy:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  any  decision  has  been
 arrived  at  in  the  matter  of  leasing  out
 the  Copper  area  in  Garimenpenta
 area  in  Nellore  District  (Andhra
 Pradesh);

 (b)  whether  applications  for  mining
 leases  for  the  area  have  been  disposed
 off;  and

 te)  if  when?
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 The  Minister  of  Mines  है ह  Oil
 (Shri  E.  D.  Malaviya):  (a)  to  (०).
 The  information  is  being  obtained
 from  the  Andhra  Pradesh  Government
 and  will  be  laid  on  the  table  of  the
 House  when  received.

 Supply  of  Steel  etc.  to  Tripura
 343.  Shri  Bangshi  Thakur:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  annual  quota  of  steel
 supplied  for  the  development  of
 Tripura  including  C.I.  sheets,  various
 Kinds  of  Rods  etc.  from  948  to  1957;

 (b)  whether  the  full  quotas  have
 been  lifted  and  utilised  every  year;
 and

 (c)  if  not,  the  annual  quota  not
 utilised  year  by  year  and  the  reasons
 therefor?

 The  Minister  of  Steel,  Mines  and
 Fue!  (Sardar  Swaran  Singh):  (a)  to
 (c).  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  I,
 annexure  No.  106).

 Tripura  Administration  Office  in
 Calcutta

 $44.  Shri  Bangshi  Thakur:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  there  is  any  office  of
 Tripura  Administration  in  Calcutta;

 (b)  if  so,  its  functions;  and

 (c)  how  much  is  spent  on_  that
 establishment  yearly?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes.

 (b)  To  facilitate  movement  of  goods
 on  Government  account  from  various
 places  to  Tripura;  to  arrange  for  the
 supply  and  despatch  of  essential  com-
 modities  including  controlled  goods
 for  which  allocation  of  wagons  is
 made  at  Calcutta;  to  liaison  with  Cen-
 tral  and  State  Government  offices  in
 Calcutta  on  matters  relating  to  Tri-
 pura:  and  to  market  Tripura  pro-
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 ducts  of  a  specialised  nature  through
 the  Sales  Emporium  at  Calcutta.

 (c)  Rupees  thirty  thousand  approxi-
 mately.
 Central  Advisory  Board  for  Harijans

 345.  Shri  B.  8.  Murthy:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  any  programme  was
 chalked  out  at  the  meeting  of  the
 Central  Advisory  Board  for  Harijan
 Welfare  held  on  the  2nd  October,
 957  at  New  Delhi  for  the  speedy
 welfare  of  the  Scheduled  Castes;  and

 (b)  if  so  the  gist  of  the  programme?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  A  copy  of  the  Minutes  of
 the  meeting  of  the  Central  Advisory
 Board  for  Harijan  Welfare  held  on
 the  १20  October,  1957,  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  I,  annexure  No.  107).

 Managing  Agents

 346,  Shri  Rameshwar  Tantia:  Wil!
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  38  a  fact  that  in  some
 cases  shares  held  by  the  managing
 agents  have  been  sold  at  much  higher
 prices  than  the  market  price;  and

 (b)  whether  Government  are  con-
 templating  to  insist  that  the  purchaser
 should  offer  the  same  price  to  all  the
 shareholders  when  the  controlling
 interest  is  transferred  in  future?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  Such  cases
 are  possible  and  one  case  came  to  the
 notice  of  Government.  Share  market
 transactions  do  not,  however,  ordi-
 narily  come  to  the  notice  of  the  Gov-
 ernment  unless  there  is  a  complaint
 against  the  company  or  from  the  man-
 agement  of  the  company  under  section
 409  of  the  Companies  Act  against  an
 apprehended  change  arising  in  the
 ownership  of  shares.  Where  the  man-
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 aging  agents  themselves  have  sold
 their  holdings  in  the  managed  com-
 pany,  there  is  no  possibility  of  any
 such  complaint  being  made  to  the
 Government.

 (b)  Government  have  no  power  to
 interfere  with  the  sale  and  purchase
 of  shares  taking  place  under  agree-
 ment  between  parties  including  the
 managing  agents.  Where  Govern-
 ment’s  approval  is  sought  to  the
 appointment  of  new  managing  agents
 or  managing  directors  as  a  result  of
 the  transfer  of  controlling  interest,
 Government  will  consider  on  the
 merits  of  each  case  how  far  it  is  pos-
 sible  to  stipulate  as  a  condition  prece-
 dent  to  the  grant  of  approval  that  the
 purchasers  (including  those  who  have
 sought  to  obtain  a  controlling  interest)
 should  offer  to  buy  the  shares  from
 the  other  shareholders  also  at  the
 same  price  as  was  paid  to  the  manag-
 ing  agents.

 Ex-Servicemen’s  Organisation

 $47.  Shri  Assar:  Will  the  Minister
 of  Defence  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  appli-
 cations  have  been  received  from  Ex-
 servicemen’s  Organisations  demanding
 increase  in  their  pensions;  and

 (b)  if  so,  whether  Government  are
 considering  their  demand?

 The  Depnty  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  Government  have  considered
 their  demands.  It  has.  however,  not
 been  found  possible  to  go  beyond  the
 extent  of  concessions  already
 announced.

 Prohibition  in  Delhi
 348.  Pandit  J.  P.  Jyotishi:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  359  on  the  30th  July,
 1957,  and  state:

 (a)  the  number  of  periodical  raids
 organized  by  the  police  and  the  excise

 par
 during  the  years  956  and  ‘1987;

 (b)  the  number  of  people  (i)
 arrested,  (ii)  prosecuted,  and  (tit)
 punished  for  the  said  crime?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).

 3956  _I957
 Up-to-date

 Number  of  raids  69  है
 Number  of  persons

 (i)  arrested  93  $i
 (ii)  prosecuted  93  39
 (iii)  punished  24  7

 Loans  and  Grants  to  Mysore
 350.  Shri  Mohamed  Imam:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  of  financial  assist-
 ance  given  by  Central  Government
 to  Government  of  Mysore  by  way  of
 loans  and  grants  since  950-5l;

 (b)  the  amount  spent  by  State  Gov-
 ernment  on  capital  works  and  for
 normal  expenditure;  and

 (c)  the  names  of  capital  works  on
 which  this  amount  has  been  spent?

 The  Deputy-Minister  of  Finance
 (Shri  B.  R,  Bhagat):  (a)  to  (c).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 Mineral  Wealth  of  Kangra
 35l.  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  the  steps  so  far  taken  to  exploit
 iron  ore,  antimony,  lead,  copper  and
 asbestos  deposits  found  in  the  Kangra
 District  of  Punjab;  and

 (b)  whether  any  success  has  been
 secured  in  commercially  exploiting
 Mica  from  the  erstwhile  Pepsu  areas
 of  Punjab?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  No  steps  have
 been  taken  because  iron  ore,  antimony,
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 copper,  lead  and  asbestos  found  in  the
 Kangra  District  is  in  too  smail  quan-
 tities  to  be  commercially  explvitable.

 (b)  Mica  ocburs  in  the  Moliinder-
 garh  Distiict  ४६  PancHnota  ahd  adjoin-
 ing  areas.  It  is  of  small  size  and  poor
 in  quality.  Of  the  three  mines  that
 were  working  in  this  area,  one
 definitely  shut  down  in  September,
 953  while  the  other  two  are  reported
 to  be  in  difficulties  and  may  alsd  shut
 down  shortly.

 Brass  Two-Anna  Coins
 Shri  Hem  Raj: =

 {  Shri  Daljit  Singh:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  number  of  brass  two  anna

 ooins  withdrawn  from  circulation
 during  the  months  of  July  to  Octéber,
 1957;

 (b)  whether  it  is  a  fact  that  large
 number  of  traders  have  purchased
 these  twe  enna  coins  from  people  at
 the  rate  of  As.  Ve  and  realised  As
 -l2|-  per  coin  at  the  State  Bank  of
 India  Branch  at  Dharamsala;  and

 (९)  whether  it  is  a  fact  that  the
 same  kind  of  coins  were  rejected  at
 the  said  Branch  when  presented  by
 public  and  were  accepted  from  the  so
 called  traders?

 The  Deputy  Minister  of  Finance
 (Shri  B.  B  Bhagat):  (a)  During  the
 months  of  July  to  September,  the
 following  quantities  of  (nickel)  brass
 two  anna  coins  have  been  withdrawn
 trom  circulation:

 Month  No.  of  pieces
 withdrawn

 July  38,96,240
 August  42,38,400
 September  34,07,600

 The  figure  pertaining  to  the  month
 of  October,  1957,  is  not  yet  available.

 (b)  The  State  Bank  of  India  is  not
 aware  of  such  transactions.

 (९)  No,  Sir.  All  genuine  coins,
 intluding  the  nickel  btdss  two  anna
 Goins,  are  freely  accepted  or  exchanifed

 8  NOVEMBER  9687  Written  Anewers  lot

 &t  the  Barik’s  counter  thd  all  counter-
 felt  cdifis  dre  disfosed  of  in  accord.
 Afiée  with  He  felevarit  rules

 हिमाचल  भ्रबदा  में  पिछड़े  | ८ ह

 इद,  भरी  पशुम  वे:  गया  गंह-कार्य
 मत्री  पहुं  बताने  की  कृपा  करेंगे  कि  :

 (के)  वर्ष  १६५७-४८  के  लिये  प्रत्येक
 मंद  के  लिये  हिमांचल  प्रदेश  के  पिछड़े  बंगी
 तथा  पिछड़े  क्षेत्रों  की  उन्नति  के  लिये  कितनी
 कितनी  घन-शाशियां  नियत  की  गई  हैं  ;

 (खै)  नियत॑  की  गई  कुल  धन-राक्षि
 में  से  प्रत्येक  मद  में  कितना  सर्च  हुभा  हैं;
 भ्रौर

 (ग)  क्‍या  यह  सच  है  कि  सामान्यतया
 नियत  की  गई  घन-रांशि  पूरी  तरह  से  खर्च
 नहीं  की  जाती  ?

 गृह-कार्य  संत्रालय  सें  शक्ष्य-मंत्री  भी
 दातार)  :  (क)  एक  विवरण  सभा-पटल

 पर  रख  दिया  गया  है।  [वेलिये  ५श्शिष्ट  [द
 अ नुबम्ध  संख्या  श्०प]

 (ख)  स्वीकृत  धन-राशि  में  से  ३०
 सितम्बर,  १६५७  तक  निम्नलिखित  रकम
 लेने  में  लाई  गई  :--

 (१)  अनुसूचित  झादिम  जातियीं  के
 कल्याण  तथा  गनुसूचित  क्षेत्रों

 के  विकास  के  लिये  १७,१३१  रु०

 (२)  अनुसूचित  जातियों  के  कल्याण  के
 लिये  (जिसमें  प्रस्पृश्यता
 निवारण  भी  शामिल  है  )

 १२,८७८  रु०

 जोड़  ३०,००६  श्फ्ये

 (ग)  कुल  निर्धारित  रकम  में  से  पिछले
 दो  तीन  वर्षों  में  ०८%  से  ऊपर  रैम  खर्च
 की  गई  ।  ऐसी  योजनाओं  के  भ्रन्तर्गत  क्षेत्र
 के  भू  भाग  की  कठिनाइयों  भर  कार्म  की
 थोड़ी  अवधि  के  बावजूद  भी  इतना  कार्य
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 fray  ort

 लालू  बई  में  कूल  निर्धारित  रकम  को
 मधझा-संमक  पूरी  सौर  से  उपयोग  में  लाने  के

 लिये  सब  प्रयत्न  किये  जा  रहे  हैं  t

 Central  Sales  Tax  Act

 354.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  haye  heen  requested  by  the
 Jammy  and  Kashmir  Gqvernment  to
 extend  the  Centra]  Sales  Tax  Act  to
 that  State  alsp;  and

 (b)  if  so,  the
 thereon?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  (a)  Yes.

 (b)  The  matter  is  under  considera-
 tion  with  the  Government.

 Legal  Assistance  to  Scheduled  Castes
 355.  Shri  B.  C.  Mullick:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 amount  allocated  for  free  legal  assist-
 ance  during  1956-57  to  scheduled
 castes  and  scheduled  tribles  in  Orissa
 State  has  not  been  utilised;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 Out  of  an  amount  of  Rs.  2,000  allocated
 to  the  Orissa  Government  for  pro-
 viding  free  legal  assistance  to  Sche-
 duled  Castes  during  ‘1956-57,  only
 Rs.  600  cold  be  utilised.  The  State
 Government  did  not  propose  any
 scheme  for  giving  legal  assistance  to
 Scheduled  Tribes

 (b)  As  the  cases  falling  under  the
 Untauchabjlity  (Offence)  Act,  955
 became  cognisable,  legal  assistance
 Was  given  only  in  cases  involying
 ajectmen}  of  Harijans  fram  land.  Such
 eases  were  not  many.

 UP.S.C.
 256.  Shr}  Abdul  Salam:  Wil)  the

 Minister  of  Home  Affaizy  be  pleased
 to  state:

 decision  taken

 (a)  the  total  number  of  applications
 received  by  the  Union  Public  Ser-
 vice  Commission  for  the  Government
 posts  from  April  3956  to  March  ‘1087;
 and

 (b)  the  ‘total  amount  of  application
 fees  received  during  the  above  period?

 ‘Fhe  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (aJ
 111,534.

 (b)  ‘Rs.  21,36,600.

 विदेशों  में  भाश्तीय  'चिश्ञारथो

 ह 1९ ह  शी  भदौरिया  :  क्या  शिक्षा और
 वेशानिक  गबंधणा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  इस  समय  विदेशों  में  कितने  मार-
 तीय  विद्यार्थी  शिक्षा  प्राप्त  कर  रहे  हैं;  शौर

 स्व)  प्रत्येक  देशा  में  कितने  विज्ञार्थी
 हैं  भौर  ये  क्रिन  किन  विषयों  की  शिक्षा
 प्राप्त  कर  रहे  हें  ?

 दिक्षा  ओर  बेशामिक  गबेबन्षा  मंत्रालय
 में  राज्य-मंत्री  Bto  का०  ला०  भ्रीसाली )  :

 (क)  RHR PEKD  तक  क्री  प्राप्त  सूचना
 के  अनुसार,  ५,२९८  भारतीय  विद्यार्थी
 विदेशों  में  पढ़  रहे  थे  ।

 (ख)  विभिन्न  देशों  में  पढ़ने  वाले  इन
 विद्यार्थियों  का  ब्योरा  देते  वाला  एक  विवरण
 सभा  पटल  पर  रख  दिया  गया  है।  [ेसषिये
 प्ररिशिष्ट  ९,  अपुबस्ध  संस्था  foe}

 Monuments  in  Punjab

 359.  Sardar  Iqbal  Singh:  Wil)  the
 Minister  of  Education  and  Scientifie
 Research  be  pleased  to  lay  a  state-
 ment  on  the  Table  showing:

 (a)  the  number  of  monuments  in
 the  State  pf  Punjab  which  are  at
 present  under  the  supervision  of  the
 Central  Govarnment;

 {b)  thejp  names,  places  and  the
 districts  in  which  they  are  situated:
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 (९)  the  date  on  which  each  monu-
 ment  was  brought  under  the  super-
 vision  of  the  Union  Government;  and

 (a)  the  amount  spent  so  far  on  the
 protection  and  improvement  of  each
 of  the  monuments  since  1953?

 The  Minister  of  State  in  the  Ministry”
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (a)  107.

 (b)  and  (c).  A  statement  giving  the
 required  information  is  laid  on  the
 Table  of  the  Lok  Sabha.  (See  Appen-
 dix  I,  annexure  l0.]

 (d)  The  amount  spent  on  the  main-
 tenance  of  the  monuments  during  the
 last  three  years  is  given  in  Statement.

 Disabled  Personnel

 360.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state  the  number  of  personnel  declared
 disabled  or  unfit  on  the  basis  of  health
 in  the  Indian  Army  (including  civi-
 Hians)  since  the  Ist  December,  1955,
 yearwise?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 Smuggling
 %i.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  amount  and  value  of
 unauthorised  gold  and  jewellery  seiz-
 ed  by  the  customs  authorities  at  air
 and  sea  ports  of  India  from  in-coming
 and  out-going  persons  during  the
 year  957  so  far;

 (b)  whether  any  such  gold  and/or
 jewellery  was  returned  to  any  per-
 sons  from  whom  it  was  seized;  and

 (2)  if\  so,  the  reasons  therefor?
 The  Deputy  Minister  of  Finance

 (8bri  8.  EB.  Bhagat):  (a)  Unauthorised
 gold  and  jewellery  seized  by  the
 Customs  authorities  at  air  and  sea
 ports  of  India  from  in-coming  and
 out-going  persons  during  the  year  4957
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 (January  to  October,  957)  aggrega-
 ted  26,153  tolas,  valued  at  Rs.  24,92,605.

 (०)  &  (c).  Yes,  in  some  cases
 gold  and  jewellery  was  returned  to
 the  persons  from  whom  it  was  seized
 for  the  following  reasons:—

 (i)  on  investigation  it  was  found
 that  no  offence  was  established,  and/
 or  (ii)  the  adjudicating  officer  was
 satisfied  that  the  circumstances  of  the
 case  did  not  justify  outright  confisca-
 tion;  in  such  cases,  release  was  sub-
 ject  to  fulfilment  of  certain  condi-
 tions  such  as  payment  of  duty,  pay-
 ment  of  fine,  re-export  to  the  country
 from  which  the  gold  or  jewellery  was
 imported  etc.

 Estate  Duty

 362.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  number  of  Estate  Duty
 cases  registered  in  Punjab  from  the
 lst  April  to  the  30th  June,  1957;  and

 (b)  the  number  of  cases  disposed  of
 and  the  amount  of  collected  therefrom
 district-wise?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R,  Bhagat):  (a)  43.

 (b)  32  cases  were  disposed  of  in
 Punjab  (all  districts)  during  the
 period  from  the  lst  April  to  the  30th
 June  ‘1957;  a  sum  of  Rs.  23,306)-  was
 collected  towards  payment  of  estate
 duty  during  the  same  period.

 All  Estate  Duty  cases  arising  in
 Punjab  are  dealt  with  by  two  Estate
 Duty  Officers,  one  at  Amritsar  and  the
 other  at  Patiala  and  as  they  are  not
 required  to  maintain  Estate  Duty  sta-
 tistics  district-wise,  particular  of  dis-
 posal  and  collection  for  each  district
 of  Punjab  are  not  readily  available.
 It  is  also  felt  that  the  time  and
 Jabour  involved  in  obtaining  these
 particulars  may  not  be  commensurate
 with  the  results  likely  to  be  achieved,
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 Air  Force  Accidents
 $63.  ह. 1. | अ  Iqbal  Singh:  Will  the

 Minister  of  Defence  be  pleased  to  lay
 a  statement  on  the  Table  showing:

 (a)  the  total  amount  paid  as  com-
 pensation  in  all  and  per  capita  to  the
 relatives  of  the  victims  of  accidents
 in  which  LAF.  planes  were  involved
 during  957  so  far;

 (b)  the  number  of  cases  in  which
 no  decision  has  yet  been  taken  with
 regard  to  payment  of  compensation;
 and

 (९)  if  no  compensation  has  been
 pald,  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  under-
 mentioned  pensionary  awards  have
 been  sanctioned  so  far  to  the  relatives
 of  those  who  were  killed:—

 Detailed  of  pensionary  awards.

 Fig.  Off.  R.L.C.  Richard—Depen-
 dant’s  pension  of  Rs.  388.7
 nP.  per  annum  to  the  father,
 subject  to  annual  review.

 Fig.  Off.  C.  S.  Srinivasan—Depen-
 dant’s  pension  of  Rs.  350  per
 annum  to  the  father,  subject
 to  annual  review.

 Sqn.  Ldr.  S.  Biswas—Rs.  3,000  as
 family  gratuity  to  the  widow.

 The  undermentioned  special  allow-
 ances  have  been  sanctioned  to  the  re-
 latives  of  Fig.  Off.  8.  R.  Jain  and
 ‘Warrant  Officer  S.  N.  Choudhury  who
 are  missing,  pending  confirmation  or
 otherwise  of  their  death:—

 Fig.  Off.  8.  R.  Jain—Rs.  450  per
 mensem  for  a  period  of  six
 months  with  effect  from
 9-5-57,  to  the  wife.

 Wio.  8.  N.  Choudhury—Rs.  70  per
 mensem  for  a  period  of  six
 months  with  effect  from
 8-5-57,  to  the  wife.

 (b)  12.
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 (c)  In  these  2  cases,  their  the  pro-
 ceedings  of  the  Court  of  Inquiry  held
 to  enquire  into  the  circumsstances  of

 the  accident  have  not  yet  been  finali-
 sed  or  the  necessary  information/
 documents  have  not  yet  been  received
 from  claimants  to  pensionary  awards.

 Institnte  of  Armament  Studies,
 Kirkee

 864.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 {a)  the  amount  spent  since  the  ist
 August,  958  on  the  research  wing  of
 the  Institute  of  Armament  Studies,
 Kirkee;

 (b)  whether  all  the  present  officers
 of  the  wing  are  Indians;  and

 (c)  the  total  amount  to  be  spent
 during  1957-58?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  The  Insti-
 tute  of  Armament  Studies,  Kirkee,  is
 a  research-cum-instructional  estab~
 lishment  and  the  two  functions  are  so
 closely  interlinked  that  one  cannot  be
 divorced  from  the  other.  It  is  there-
 fore  not  possible  to  calculate  the
 expenditure  on  research  alone  sepa-
 rately.

 The  amount  spent  on  the  Institute
 from  the  Ist  August  956  to  October
 957  is  however  Rs.  6,42,800  approxi-
 mately.

 (b)  No.  Two  of  them  are  British
 Nationals.

 (c)  The  estimated  total  amount  to
 be  spent  during  ‘1957-58  is  Rs.  7,58,600.

 Welfare  Extension  Projects  in  Punjab

 365.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the  num-
 ber  of  Welfare  Extension  Projects
 allocated  to  Punjab  by  the  Central
 Social  Welfare  Board  for  the  years
 1986-87  and  1987-88  so  tae?
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 Tee  Minkter  of  8७46  in  the  Minis-
 try  of  Education  and  Scientific

 (dr.  K.  LL.  Shrimali):

 1959-57.  6
 1987-88.  ॥
 (so  far).

 Library  Movement
 366.  Sardar  Singh:  Will  the

 Minister  of  Education  and  Scientifie
 Reagareh  be  pleased  to  state:

 (a)  the  amount  of  grant  given  to
 Punjab  for  encouraging  library  move-
 ment  in  the  State  during  the  period
 from  950-§]  to  ‘1956-57;  and

 (b)  the  number  of  libraries  opened
 there  with  the  above  assistance,  dur-
 ing  the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Skrimali):  (a)
 Rs.  ‘11,22,275  were  given  for  setting  up
 7  Libraries.

 (b)  Five  libraries  were  actually
 opened,  and  an  expenditure  of
 Rg.  6,24,302  was  incurred.

 Military  Field  Firing  Ranges

 367.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  the  villages
 acquired  by  Government  for  military
 field  firing  ranges  during  956  and
 1987;

 (b)  the  total  population  and  the
 area  affected;

 (c)  the  alternative  accommodation
 and  compensation  given;

 (d)  the  cases  decided  and  the  cases
 still  pending;  and

 (e)  the  causes  for  delay?

 The  Depyty  Minister  af  Defence
 (Sardar  Majithia):  (a)  During  +1956,
 land  appurtenant  to  23  villages  was
 acquired  for  Military  Field  Firing
 Ranges.  No  lang  has  hepn  acquired
 for  this  purpose  in  1967.

 (b)  The  total  penulation  and  ares
 affected  are  about  7,000  हते  30,500
 acres,  respectively.

 (c),  (a)  and  (e).  The  land  was
 wired  under  the  Land  Acquisition

 vy  ‘1894,  under  which  the  land-pwn-
 ere  are  entitled  to  get  only  compensa
 tion  for  the  acquired  land.  The  are
 not  entitled  to  any  alternative  accom-
 modation.  The  Government  have
 accepted  the  Collector's  award  regard-
 ing  the  amount  of  compensation  and
 orders  authorising  the  payment  of  the
 same  will  be  issued  shortly.  After  the
 issue  of  the  orders,  the  responsibility
 for  the  payment  of  compensation  will
 rest  with  the  State  Government.  How-
 ever,  in  order  to  avoid  hardship  to  the
 land-owners,  the  State  Government
 have  been  authorised  to  make  “on
 account”  payments  to  the  extent  of
 Rs.  30  lakhs

 44  brs.

 MOTION  FOR  ADJOURNMENT
 DisTursaNnces  IN  RAMANADAPURAM

 Dastrict
 Mr.  Speaker:  On  the  llth  Nov-

 ember,  Shri  B.  C.  Kamble  sought  to
 move  an  adjournment  motion  regard-
 ing  the  disturbances  in  Ramanada-
 puram  District  in  Madras  State.
 After  hearing  the  hon,  Minister  for
 Home  Affairs,  I  stated  that  the  motion
 would  stand  over  and  after  con-
 sidering  all  aspects  of  it,  I  would
 give  my  ruling  on  its  admissibility.

 I  have  since  considered  that  matter.
 The  motion  seeks  to  raise  an  issue  of
 law  and  order  besides  some  ameni-
 ties  to  the  Scheduled  Castes  who
 have  been  affected.  So  far  as  law
 and  order  is  concerned,  it  is  exclus-
 ively  the  responsibility  of  the  State
 Government.  I,  therefore,  disallow
 that  portion.

 If  it  was  the  intention  of  the
 Member  to  discuss  the  question  of
 safeguards,  etc.  and  amenities  pro-
 vided  for  those  who  have  been  affect-
 ed,  the  matter  could  be  raised  in
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 the  debate  on  the  Report  of  the
 1०
 caren

 ex  for  Scheduled  Castes
 an  bes  which  is  to  be  held  during
 this  ‘session,  I  will  consider  the
 advisability  of  setting  apart  a  separate
 day  for  the  discussion  of  the  incon-
 veniences  suffered  by  those  victims
 in  the  Ramanadapuram  riots.  Norm-
 ally  JT  allow  only  that  amount  of
 time  that  is  allotted  for  a  non-official
 day,  not  more  than  28  hours.  A
 full  day  will  be  allotted  for  discus-
 sion  of  the  report  of  the  Scheduled
 Castes  and  Tribes  and  f  cut  it  short
 to  4  hours.  In  addition  to  a  full
 day  that  is  allotted,  I  shall  try  to
 give  some  more  time  especially  with
 regard  to  this  matter.  Whatever  be
 the  inconveniences,  whatever  any
 Member  has  to  say  with  respect  to
 the  Ramanadapuram  riots  and  these
 victims,  ithe  inconveniences  suffered
 by  these  people,  the  safeguards,  and
 whatever  has  to  be  done  hereafter  in
 the  future,  all  that  I  will  allow.  In
 addition  to  the  time  allotted  I  will
 consider  the  advisability  of  allotting
 more  time.  There  will  be  a_  full
 dress  debate  on  that  matter.  I  dis-
 allow  this  motion.

 Shri  B.  8.  Morthy  (Kakinada—Re-
 served—Sch.  Castes):  I  bow  to  your
 ruling.  We  have  to  discuss  two  re-
 port,  not  one  report.  Last  time,  you
 allowed  one  day  for  one  report.
 Therefore,  two  reports,  two  days  plus
 some  more  time  for  discussing  the
 Ramandapuram  riots.  I  know  you  are
 also  agitated  about  this.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 May  I  point  out,  Sir,  it  was  true  that
 there  was  an  intention  to  have  a
 Gebate  on  both  the  reports.  But,  I
 do  not  know  whether  we  have  placed
 8  copy  on  the  Table  of  the  House  so
 far  as  the  Second  report  is  concerned.

 Some  Hon.  Members:  Not  yet.

 Ghri  Datar:  We  must  also  have
 aome  time  for  getting  the  reactions  of
 the  State  Governments  so  far  as  the
 Fecommendations  or  points  made  out
 by  the  Commission  are  concerned.

 In  these  circumstanoee,  I  suggest  that
 we  foight  consider  or  dehate  the
 report  for  the  earlier  year  holding  this
 debate  for  the  next  session.

 Shri  B.  8.  Murthy:  May  I  submit.
 Sir,  last  time,  it  was  on  the  specific
 understanding  that  both  the  reports
 will  be  discussed,  we  did  not  press
 tor  that.  You  know  that,  Now,  the
 hon.  Minister  comes  and  says,  let
 this  discussion  be  postponed.

 Mr.  Speaker:  No,  no.  There  has
 been  some  misunderstanding.  The
 hon.  Member  who  is  interested  in
 this  subject  will  have  two  opportuni-
 ties.  It  was  originally  thought  for
 that  reason  that  the  other  report
 should  also  be  ready.  The.  hon.
 Minister  feels  that  though  the  report
 is  ready  and  can  be  placed,  he  would
 like  to  gather  the  opinion  of  the
 various  State  Governments  before
 the  debate  is  held  in  this  House.
 I  find,  in  view  of  what  Shri  B,  S.
 Murthy  has  stated,  there  must  be
 twice  the  time  allotted  because  there
 are  two  reports,  and  the  first  report
 will  be  considered  independent  of  the
 second  report,  to  avoid  this  matter
 being  taken  up  next  session.  I  do
 not  want  this  matter  to  be  held  over
 till  the  next  session  or  wait  for  the
 presentation  of  the  second  report.

 hri  Datar:  So  far  as  the  presenta-
 tion  of  the  report  is  concerned,  we
 shall  do  it  very  soon.

 Mr.  Speaker:  If  both  of  them  can
 be  taken  up  together,  I  shall  try  to
 give  some  more  time.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  He  does  not  agree  to  the
 reports  being  taken  up.

 Mr.  Speaker:  Order,  order.  As
 soon  as  it  is  placed  on  the  Table  of
 the  House,  it  is  open  to  this  House
 to  look  into  this  matter  and  decide
 and  make  its  decision.  The  opinions
 of  the  various  Governments  will
 come  in  later.  I.  thought  he  was
 withholding  the  report  until  the
 opinions  of  the  various  Governments
 are  gathered.  If  the  report  is  placed
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 (Mr.  Speaker}
 on  the  Table  of  the  House,  it  is  in  the
 hands  of  the  House  and  we  can  get
 these  reports  discussed,  not  only  the
 first  report,  but  also  the  second  report
 and  the  Ramanadapuram  riots,

 Shri  B.  8.  Marthy:  Thank  you.
 Shri  Jaipal  Singh  (Ranchi  West—

 Reserved—Sch.  Tribes):  Now,  Sir,
 for  the  first  time  a  new  excuse  is
 being  brought  forward  to  put  off
 this  debate.  It  has  been  bad  enough
 to  put  it  off  when  there  is  a  consti-
 tutional  duty  on  the  part  of  the
 Special  Officer  to  report  to  the  Presi-
 dent  and  for  that  report  to  be  sub-
 mitted  to  us.  In  the  past,  never
 once  has  the  question  of  the  reaction
 of  the  States  been  raised  either  to
 expedite  the  debate  on  it  or  to  delay
 it.  We  are  not  concerned  with  the
 reaction  of  the  States.  Those  reac-
 tions  can  be  embodied  in  the  next
 report.  Our  debate  will  relate  to  the
 report  itself.  Therefore,  I  do  sub-
 mit  that  it  is  a  very  lame  excuse  for
 doing  us  out  of  something  in  which
 the  entire  House  is  deeply  interested.
 The  sooner  we  debate  it  and  the
 longer  the  hours,  the  better.

 Mr.  Speaker:  I  shall  fix  a  date  as
 early  as  possible.  I  request  the  hon.
 Minister  to  lay  the  report  as  soon  as
 possible  on  the  Table  of  the  House.
 Both  will  be  taken  together.  Mat-
 ters  relating  to  Ramanandapuram  riots
 and  those  persons  who  have  suffered
 can  also  be  allowed.  I  shall  try  to
 consider  the  advisability  of  extending
 the  time  which  is  normally  allowed
 to  this  by  a  few  more  hours.

 Shri  Sonavane  (Sholapur—Reserv-
 ed—Sch.  Castes):  There  two  reports
 are  being  considered  and  discussed
 together.  Last  time  one  day  was
 allotted  for  the  report  of  ‘1955,  Now,
 the  956  report  is  also  to  be  con-
 sidered.  Thus  two  days  should  be
 given  plus  some  more  time  for  the
 discussion  of  Ramanadapuram  incid-
 ents.  Ramanadapuram  incidents
 should  be  treated  separate  from  the
 yons  aurog  ००१००  au}  jo  uorssnostp

 arrangement  should  be  arrived  at.  |
 request  that  you  will  be  pleased  to
 consider  that.

 Mr.  Speaker:  I  will  consider.

 PAPER  LAID  ON  THE  TABLE
 ANNUAL  REPORT  OF  THE  COAL  BOoarp,

 The  Minister  of  Steel,  Mines  and
 Fue)  (Sardar  Swaran  Singh):  I  beg
 to  lay  on  the  Table  a  copy  of  the  An-
 nual  Report  of  the  Coal  Board  for  the
 year  1956-57.  [Placed  in  Library.  See
 No.  LT-358/57].

 BUSINESS  ADVISORY  COMMITTEE

 Eveventa  Report

 Sardar  Hukam  Singh  (Bhatinda):
 I  beg  to  move:

 “That  this  House  agrees  with
 the  Eleventh  Report  of  the  Busi-
 ness  Advisory  Committee  present-
 ed  to  the  House  on  the  I5th
 November,  1957."

 Mr,  Speaker:  I  shall  now  put  this
 motion  to  the  House.

 The  motion  was  adopted.

 PAPERS  LAID  ON  THE  TABLE

 Report  oF  THE  MAGISTERIAL  ENQUIRY
 INTO  THE  EXPLOSION  AT  KATPADI
 anp  Reports  or  Inspectors  or  Ex-
 PLOSIVES  INTO  OTHER  EXPLOSIONS,
 ETc.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  With  your
 permission,  Sir,  I  beg  to  lay  on  the
 Table  of  the  House  a  copy  of  each  of
 the  following  documents:

 (l)  Report  of  the  Magisterial
 Enquiry  into  the  explosion  at
 Katpadi,  ordered  by  the
 State  Government  of  Madras.
 [Placed  in  Library.  See
 No.  LT-360/57}.
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 (2)  Report  of  the  Inspector  of
 Explosives,  South  Circle,
 Madras  into  the  explosion  at
 Katpadi,  [Placed  in  Library.
 See  No.  LT-86i/57.}

 (3)  Report  of  the  Inspector  of
 Explosives,  East  Circle,  Cal-
 cutta,  into  the  explosion  at
 Asansol.  [Placed  in  Labrary.
 See  No.  LT-362/57.)}

 (4)  Report  of  the  Inspector  of
 Explosives,  North  Circle,
 Agra,  into  the  explosion  at
 Kanpur.  (Placed  in  Library.
 See  No.  LT-363/57.}

 (5)  A  note  indicating  steps  taken
 to  eliminate  possibilities  of
 such  explosions  on  Railways.
 [Placed  in  Library.  See
 No.  LT-364/57.}

 Shri  8,  M.  Banerjee  (Kanpur):  On
 that  day  when  questions  were  put,
 the  hon.  Minister  said  that  the  mat-
 ter  of  compensation  to  the  victims
 will  also  be  embodied  in  the  report.

 Mr.  Speaker:  The  hon.  Member  will
 look  into  the  report.  The  report  is
 merely  laid  on  the  Table.  We  are
 not  discussing  it.  The  hon.  Member
 will  kindly  look  into  it.

 PROBATION  OF  OFFENDERS  BILL
 Mr.  Speaker:  The  House  will  now

 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  Datar
 on  the  ‘14th:  November,  ‘1987,  namely:

 “That  the  Bill  to  provide  for
 the  release  of  offenders  on  proba-
 tion  or  after  due  admonition  and
 for  matters  connected  therewith,
 be  taken  into  consideration.”

 Out  of  seven  hours  allotted  for  all
 stages  of  the  Bill,  2  hours  and  35
 minutes  have  already  been  availed  of,
 and  4  hours  and  45  minutes  now  re-
 main.  Shri  Shree  Narayan  Das  may
 continue  his  speech.

 eft  अ्ीभरायण  दास  (दरभंगा)  :
 पचे  सप्ताह  जब  सदन  भाज  के  लिये  स्कमित

 8  NOVEMBER  4957  Offenders  Bill  1 ‘1048  |

 हुमा  था,  उस  समय  इस  विधभेमक  पर  विचार
 हो  रहा  था,  जिसका  उद्देश्य  है  कि  अपराधियों
 को  दण्ड  देना  स्थगित  करके  उन्हें  निरीक्षण
 के  लिये  किसी  भ्रभिभावक  की  देख-रेख  में
 छोड़ा  जाये  और  उनके  सुधार  की  व्यवस्था
 की  जारे।  भ्रब  दण्ड  विधान  के  विशेषज्ञों  में
 ऐसा  विचार  उत्पन्न  हो  गया  है  कि  क्‍भ्रपराधियों
 को  जेल  में  मेजने  के साथ  साथ  ऐसे  भी  उपाय
 किये  जायें  कि  वे  बाहर  रह  कर  किसी  सर-
 कारी  या  गैर-सरकारी  प्रभिभावक  या  समाज-

 सुधारक  की  देख-रेख  में  भ्रपते  जीवन  में  सुधार
 कर  सके  झौर  समाज  के  उपयोगी  अंग  बन
 सकें  ।  अब  यह  समय  नहीं  रहा  जब  कि
 केवल  बदला  लेते  के  ख्याल  से,  या  भय  पैदा
 करने  के  ख्याल  से  अपराधियों  को  जेललाने
 में  रख  कर  डराया  धमकाया  जा  सके
 इसी  भावना  से  प्रेरित  हो  कर  केन्द्रीय  सरकार
 ने  यह  विधेयक  सदन  के  सामने  रला  है  ।
 इस  विधेयक  के  मुख्य  दो  झंदा  हैं  7  एक  के
 द्वारा  मजिस्ट्रेट  या  जज  को  यह  भषधिकार
 दिया  जा  रहा  है  कि  वह  झभियुक्‍स  के  भपराध
 पर  विचार  करते  वक्‍त,  उसके  चरित्र  भौर

 दूसरी  सम्बद्ध  बासों  का  ख्याल  रख  कर  झौर
 उसने  किस  परिस्थिति  में  भ्रपराध  किया  है,
 इस  बात  को  घ्यान  में  रख  कर,  झगर  मुना-
 सिब  समझे  तो  दण्ड  देना  स्थगित  रख  कर
 उसको  किसी  धभिभावक  की  देखल-रेख  में

 छोड़  दे  ।  ऐसा  कुछ  शर्तों  के  प्रधीन  भौर  वांड
 लिखवा  कर  किया  जायेगा  tr  कुछ  खास
 खास  प्रवस्थाशों  में,  कुछ  भ्रपराधों  के  लिये,
 जिनके  लिये  दो  वर्ष  से  कम  की  सजा  है,
 उसको  यह  भी  भ्रधिकार  दिया  गया  है  कि

 बहू  अभियुक्त  को  तनवीह  के  साथ  छोड़  दे  ।
 जैसा  कि  कुछ  माननीय  सदस्यों  ने  विचार
 प्रकट  किया  है,  भौर  अन्य  लोगों  का
 मी  यह  बयाल  है  कि  झगर  हर  एक
 झपराध  में  इस  का  व्यवहार  किया
 जायेगा,  तो  समाज  को  खतरा  होगा,
 इसलिये  इस  बात  की  प्रावद्यकता  है
 कि  इस  बिल  में  ऐसा  संशोषन  किया  जाय  कि
 सभी  भपराश्  इसके  दायरे  में  त  भायें  1
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 यच्चपि  में  इस  बिस  के  सिद्धास्त  का  पूरी

 तरह  से  समर्थन  करता  g  att  याहता  हूं
 कि  अधिक  से  अधिक  अपराधों  में  इस  काजून
 को  लागू  कमा  जा।,  फिर  भी  यर्तमान  झवस्थ'
 में  मे ंइस  बात  की  भ्रावश्यकता  समझता  |
 कि  इस  बात  पर  गम्भी  रतापूर्वक  विचार  किया
 जाय  कि  कौन  कौन  से  भ्रपराध  इस  कानून  के
 दायरे  में  लाये  जायें,  जिन  में  तनवीह  के  साथ
 अपराधी  को  छोड़  दिया  जाय  भौर  किन  मैं
 बालिस  भ्रपराधियों  को  वांड  के  साथ  किसी
 झभिभावक  के  मिरीक्षण  में  रखा  जाय  t

 यह  खरूरी  है  कि  इस  विषय  में  पूरी  तरह  से
 छान  वीन  की  जाय  कि  भारतीय  दण्ड  विधान
 के  क्‍झनन्‍्तगंत  झाने  वाले  किन  किन  अपराधों
 का  इस  विधेयक  में  समावेश  किया  खाये ।
 माननीय  सदस्य,  पंडित  ठाकुर  दास  भागंव
 ने  प्रस्ताव  पेश  किया  है  कि  इस  विधेयक  को
 प्रवर  समिति  के  सुपुर्द  किया  जाय  ।  में  इस
 प्रस्ताव  का  समर्थन  करता  हूं  ।  जरूरत  इस
 बात  की  है  कि  कुछ  तजुर्वेकार  सदस्य  और
 दण्ड  विधान  के  श्रनुभवी  लोग  हस  पर  गम्मी  रता-
 पूर्वक  विचार  करे  कि  जिन  प्रपराधों  के  लिये
 इस  विधेयक  में  समावेश  किया  गया  है,  बया
 उनमें  से  किसी  को  हटाने  की  भ्रावश्यकता  है
 झौर  झगर  प्राषद्यकता  हो,  तो  उन  प्रपराधों
 को  हटा  दिया  जाये  ।

 में  यहू  भी  निवेदन  करना  चाहता  हूं  कि
 अपराधियों  को  निरीक्षण  में  रखने  की  जो
 पद्धति  है,  बह  नई  है  भर  उसके  विषय  में
 हमारे  देश  में  अनुभव  नहीं  है  |  दूसरे  कुछ
 देशों  में  इसका  भ्रनुभव  प्राप्त  किया  गया  है,
 जेकिन  उसकी  पूरी  जानकारी  हमको  नहीं
 है  ।  इसलिये  यह  जरूरी  है  कि  जरा  सोच
 समझ  कर  कदम  उठाया  जाय  :  भ्गर  सोच
 समझ  कर  कदम  उठाया  जायेगा,  तो  मेरा
 ब्याल  है  कि  इस  विधेयक  का  उद्देश्य  बहुत
 झधिक  पूरा  होगा  बनिस्बत  उस  भवस्था
 के  कि  बिता  पूरी  तरह  विचार  किये  हुये
 तमाम  अपराधों  के  लिये  इस  तरह  की  व्यवस्था
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 क्र  दी  जाय  |  इसलिये  मह  झच्छा  होता  कि
 भागनीय  मंत्री  झौर  यह  सदन  इस  प्रस्ताव  को
 स्वीकार  कर  लेते  कि  इस  विधेयक  को  प्रवर
 समिति  में  विचारार्थ  भेज  दिया  जाये  ।

 प्राबेशन  भ्रफुसरों  की  नियुक्ति  का
 विषय  भी  बहुत  महत्वपूर्ण  है।  भ्रगर  विभिक्न
 राज्यों  में  प्राशन  सर्विस  की  भण्छी
 व्यवस्था  नहीं  हुई,  श्रच्छे  भच्छे  भाफ़िसर
 प्रोबेशन  भाफ़िशर  नियुक्त  नहीं  किये
 गये  भर  सरकारी  भौर  रैर-सरकारी

 सम्राज-सुधारकों  का  भ्रच्छा  संगठन  नहीं  हुभा,
 जो  कि  इस  बिल  के  उद्देश्य  को  पूरा  करने
 के  लिये  सरकार  के  साथ  सहयोग  करें  तो
 जिस  प्रकार  इस  विषय  की  क्रिमिनल  प्रोसीजर
 कोड  की  भारा  ५६२  निकम्मी  रहो  है  शौर
 किसी  भी  राज्य  में  उसके  भनुसार  काम  नहीं
 किया  गया.  है,  उसी  प्रकार  यह  विधेयक  भी
 सिकम्मा  हो  जायेगा  ।

 यद्यपि  यह  कानून  हम  केन्द्रीय  संसद  में
 पास  कर  रहे  हैं,  लेकिन  इसको  कार्यान्वित  करने
 का  भार  विभिन्न  राज्यों  पर  पढ़ने  वाला  है  ।
 यह  पता  नहीं  है  कि  विभिन्न  राज्यों  का  इस
 विषय  में  क्‍या  स्याल  है  |  माननीय  मंत्री  ने
 इस  सम्बन्ध  में  विचार  प्रकट  नहीं  किये  हूँ
 कि  किन  किन  राज्यों  ने  इस  कानून  को  जल्द  से
 जल्द  लागू  करने  का  विचार  प्रकट  किया  है  t
 उत्तर  प्रदेश  इस  विषय  में  बहुत  दिलघसस्‍्पी
 ले  ढ्हा  है  भौर  भपराधियों  को  दण्ड  देने  के
 बजाय  दूसरे  उपायों  से  उतको  सुधारने  की
 कोशिश  कर  रहा  है  लेकिन  दूसरे  राज्य  भागे
 नहीं  बढ़े  है  !  इसलिये  इस  ब्ात  की  झाषांका
 है  कि  शायद  बहू  कानून  पूरी  तरह  से  लागू
 न  हो  सके  ।  इसलिये  में  रुछ  सुझाव  माननीम
 मंत्री  जी  के  सामने  रखना  चाहता  हूं  ।

 एक  अच्छी  झौर  सुसंगठित  प्राइेशन
 सवबिस  का  संगठन  किया  जाय  जिसमें  सरकारी
 और  गैर-सरकारी  लोग  नियुक्त  किये  जा
 धौर  उनके  प्रशिक्षण  को  व्यवस्था  बदे
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 ताकि  यह  कानून  पास  होने  के  साथ  साथ
 तीमिं  प्रीन्ती  में  लागू  किया  जा
 सके  ।  जैसा  कि  मैंने  अभी  कहा  है  यह  विषय
 मया  है  भौर  हमको  इसका  झनुभव  कम  है
 इसलिये  जरूरत  इस  बात  की  भी  है  कि
 विभिन्न  राज्यों  के  कार्य  को  सुसम्बद्ध  रखने
 केनसिये  एक  केन्द्रीअ  संस्था  स्थापित  की  जाये
 जो  कि  समय  समय  पर  राज्य  सरकारों  को
 स  संम्भन्ध  में  राय  दें  सके  ।  प्रच्छा  होता
 यदि  केन्द्र  में  एक  विधकौंसिल  बनाई  जाती
 जिसका  यहू  काम  होते  कि  यह  प्रपराधियों
 के  सुधार  के  लिये  व्यवस्था  करे  भौर  केन्द्रीय
 एवं  राज्य  की  सरकारों  को  इस  विषय  में
 पराभर्ण  देवी  रहे  1

 संसार  के  अनेक  देशों--संयुक्त  राज्य
 अमरीका,  स्वीडन,  नारवे  इत्यादि-में  इस
 तरह  के  कानूनों  की  व्यवस्था  है  और  वहां  की
 सरकारों  को  इसका  अनुभव  है  |  अच्छा  हो
 यदि  जल्द  से  जल्द  एक  श्रन्तर्राष्ट्रीय  गोष्ठी--
 सेमिनार--की  जाय  जिसमें  झपराघी  के
 साथ  केसा  व्यवहार  किया  जाये  भौर  उसको
 कंसे  सुधारा  जाये  इस  पर  श्रन्तर्राष्ट्रीय  स्तर
 पर  विवेचनां  हो  प्रौर  उस  गोष्ठी  के  निर्णयों
 वर  केन्द्रीय  सरकार  झौर  राज्य  सरकारें
 विचार  करें  t

 जेल  सुधार  के  लिये  जो  प्रयत्न  किये
 गये  हें  थे  अमिनन्दनीय  है  लेकिन  अभी  तक

 हमारे  देश  की  जेल  श्रणाली  में  वह  सुधार
 नहीं  हो  पाया  है  जो  कि  होना  चाहिये  था  ।
 इस  मामले  में  दूसरे  देश  हमसें  श्ांगि  हैं  ।  में
 माननीय  मंत्री  जी  से  कहना  चाहता  हूं  कि

 उन्होंने  क्रिमिनालोजी  के  झन्तर्राष्ट्रीय  ख्याति
 के  विधोष्  मिस्टर  रैकलेस  को  यहां  पर  बुला
 कर  ठीक  किया  था  लेकिन  झब  ज़रूरत  इस
 बातें  की  है  कि  संसार  के  सभी  देशी  के  त॑माम
 जेलों  के  सम्बन्ध  में  प्रममव  रखने  वानों  का
 झुक  सम्मेलन  किया  जापे  और  इस  बात  पर
 बिचोर  किये  ी  कि  किंस  प्रकार  अर
 मिक  हम  से--मार  पीट  या  डरा  चमका  कर
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 नहीं--समाज  मैं  रखे  कर  भ्रपराणियों  का
 सुधार  किया  जा  सकता  है  1

 पअध्यक्ष  महोदय,  भ्रधिक  बोलने  के  लिम
 मेरे  पास  समय  नहीं  है।  लेंकिम  एक  बात  में
 झ्न्त  में  कहना  चाहता  हूं  भौर  वहँ  यह  है  कि
 इस  वैज्ञानिक  युग  में  भब  वह  समय  भा  गयी
 है  जब  कि  हमें  साधारण  से  साधारण  झपराध
 के  लिये  कड़ी  से  कड़ी  सज़ा  देता  बन्द  करमा
 होंगा  ह... थ  यह  समय  नहीं  रहा  जय  कि
 हम  डर  दिखा  कर  गा  मय  दिखा  कर  अंप॑-
 राधों  को  रोक  सकते  हें  झाज  हम  भपराधियां
 को  खराब  जीवन  में  नहीं  रख  सकते  हैं,  गर्दी
 स्थिति  में  नहीं  रख  संकते  हे  t  भाज  प्रावेश्ये-
 कता  इस  बात  की  है  कि  बराबर  उन  लीगों  को
 यह  भनुमव  कराया  जाय  कि  उनका  सुधार
 हो  सकता  है  ब  वह  जमाना  नहीं  हैं  जब
 कि  लोगों  को  डराया  जा  सकता  था  7  आज
 वैज्ञानिक  युग  है  ।  इस  युग  में  जैसे  किसी
 शारीरिक  बीमारी  से  पीड़ित  लोगों  का
 भ्रस्पताल  में  दवाई  दे  कर  इलाज  किया  जाता
 है  उसी  तरह  से  ज़रूरत  इस  बात  की  है  कि
 जो  लोग  संमाज  के  कानूत  को  तोड़  कर
 चाहे  वह  नैतिक  हो  या  दूसरी  प्रकार  का  कानून
 हो  समाज  के  खिलाफ  काम  करता  है  तो  उनको
 समझाया  जाना  चाहिये  कि  थे  मानसिक  रूप
 से  बीमार  हे  भौर  जिस  तरह  से  शारीरिक
 बीमारी  से  पीड़ित  व्यक्ति  का  अस्पताल  में
 इलाज  किया  जाता  है  उसी  तरह  से  यह  जो
 व्यक्ति  है  जो  कि  मानसिक  रूप  से  बीमार
 है  उसकी  बीमारी  का  इलाज  करने  की
 जो  व्यवस्था  होनी  चाहिये  बह  भी  भाधघुनिक
 से  आधुनिक  तथा  वैज्ञानिक  होनी  चाहिये  ।
 से  समझता  हूं  कि  यह  जो  विधेयक  है  यह
 स्वागत  किये  जाने  योग्य  है  में  माननीय  मंत्री
 जी  को  जिस  उत्साह  के  साथ  उन्होंने  इसकों
 पेश  किया  है  उसके  लिये  बधाई  देता  हूं  t
 सैंकिन  साथ  ही  साथ  में  यह  कहना  भाहता  हूं
 कि  यह  जब  कानून  बन  जायेगा  तो  इसको
 शलाने  की  जो  जिम्मेदारी  है  वह  राज्य  सर-
 कारों  की  हैं।  इनको  केवर्ल:  ईंसकों  पास  करंके
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 ही  सन्तोष  नहीं  कर  लेता  जाहिये  बल्कि  उनको

 पह  भी  देखना  चाहिये  कि  राज्य  सरकारें
 इसको  झमल  में  भी  लाती  हैं  ।  केन्द्रीय  सर-
 कार  को  ऐसा  संगठन  यहां  पर  स्थापित  करना
 होगा  जो  कि  बराबर  विभिन्न  राज्य  सरकारों
 को  इस  कानून  का  परिपालन  करते  रहने
 के  लिये  प्रेरित  कर  सके  ।  उच्च  वैज्ञानिक  तथा

 दूसरी  तरह  की  जो  प्रणाली  हम  ज-रो  करने  जा
 रहे  है  तथा  जिसके  अधोन  हम  भ्रपराधियों  को
 दण्ड  देते  की  बात  को  स्थगित  करके  उनको
 किसी  के  निरीक्षण  में  रखने  और  उसके
 जरिये  उनको  समाज  का  एक  लाभदायक
 प्राणी  बनाने  का  झाददे  सामने  रख  रहे  है
 में  झाशा  करता  हूं  कि  हमारे  माननीय  मंत्री
 उसको  सफल  बनाने  में  कोई  भी  कसर  उठा
 नहीं  रखेंगे  ।

 इन  शब्दों  के  साथ  में  निवेदन  करता  हूं
 कि  इस  विधेयक  को  प्रवर  समिति  को  भेज
 दिया  जाये  |

 Mr.  Speaker:  Before  I  call  the  next
 speaker,  I  would  like  to  know  one
 thing  from  the  House.  In  view  of  the
 fact  that  there  are  only  4  hours  and
 45  minutes  left,  and  we  have  spent
 about  2-1/2  hours  the  other  day,  and
 we  have  in  all  7  hours  for  this  Bill,
 we  may  go  on  till  five  o'clock  today.
 We  started  at  about  12-15  p.m.  today.
 And  4  hours  45  minutes  would  mean
 that  we  go  on  with  this  up  to  5  p.m.
 How  shall  we  divide  this  time  between
 the  consideration  stage  and  the  clause-
 by-clause  consideration?

 Shri  Sinhasan  Singh  (Gorakhpur):
 2  hours  more  for  the  general  discus-
 sion  and  the  rest  for  the  consideration
 of  the  clauses.

 Mr.  Speaker:  There  are  as  many  as
 83  amendments.  Therefore,  we  may
 have  2  hours  45  minutes  for  the
 clauses.

 Shri  Easwara  Iyer  (Trivandrum):
 May  I  submit  that  the  Business  Advi-
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 sory  Committee  has  recommended
 that  one  more  hour,  if  necessary,  may
 ड  taken?

 Mr.  Spesker:  No,  no.  I  am  not  pre-
 pared.

 Shri  Easwara  Iyer:  This  is  a  very
 important  Bill.  It  is  most  im-

 Mr.  Speaker:  Everything  is  import-
 ant.

 Shri  Brij  Baj  Singh  “(Flrozabad):
 That  is  the  recommendation  of  the
 Business  Advisory  Committee.

 Mr.  Speaker:  I  have  always  noticed
 this.  A  judge  used  to  say  that  if
 within  fifteen  minutea  or  half  an  hour,
 an  hon.  Member  or  a  lawyer  is  not
 able  to  convince  the  judge,  he  would
 not  convince  at  all.  Therefore,  fifteen
 minutes  to  half  an  hour  should  be
 sufficient.

 Shri  Tyagi  (Dehra  Dun):  You  used
 to  take  longer  time,  I  am  sure.

 Mr.  Speaker:  The  hon.  Member  has
 forgotten  the  previous  history.

 So,  2  hours  45  minutes  will  be  left
 over  for  amendments,  and  the  balance
 of  the  time  will  be  devoted  to  this.
 Hon.  Members  will  try  to  take  not
 more  than  half  an  hour  at  the  most.

 Pandit  Thaknr  Das  Bhargava  (His-
 sar):  This  is  an  important  Bill,  and
 even  half  an  hour  will  not  be  suffi-
 cient,  if  all  the  pros  and  cons  are  to
 be  stated.  I  think  more  time  should
 be  allowed  to  Members.  Previously,
 the  practice  was  that  in  Bills,  hon.
 Members  used  to  take  as  much  time
 as  they  liked.

 Mr.  Speaker:  If  one  hour  is  taken
 during  the  consideration  stage,  then
 the  same  thing  will  be  repeated  on
 the  clauses  also.  Therefore,  hon.
 Members  may  divide  the  time  between
 the  consideration  stage  and  the  clause-
 by-clause  consideration.  So,  the  hon.
 Member  will  have  an  opportunity  on
 the  clauses  also.  We  shall  devote  2
 hours  and  45  minutes  to  the  clauses.
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 Shei  Tyagi:  Clauses  deserve  better
 attention.

 Mr.  Speaker:  Very  good.

 पंडिश  ठाकुर  बास  भार्गय :  यह  बिल
 उन  ्वन्द  बिलों  में  से  एक  है  जो  कि  बहुत
 ज्यादा  भरहमियत  रखते  हैं  भौर  में  त्तो  यहां  तक
 कहना  चाहता  हूं  जितना  क्रिमिनल  प्रोसीजर
 कोड  बिल  ज़रूरी  था  उतना  ही  यह  बिल  भी
 जरूरी  है  1  में  यह  चाहता  था  श्रौर  अब  भी
 मेरी  यह  ख्वाहिश  है  कि  हस  बिल  को  ला
 कमीदान  के  पास  भेज  दिया  जाय  यह  बिल,
 जो  कि  हर  स्टेट  के  साथ  ताललुक  रखता  है,
 इसके  ऊपर  पूरी  राय  जान  लेनी  चाहिये  थी  ।
 इस  बिल  को  न  तो  सर्क्युलेट  किया  गया  है
 न  इस  पर  पूरी  राय  ही  ली  गई  है  जेसा  कि

 ग्रानरेबुल  मिनिस्टर  साहब  ने  फरमाया
 इसको  चन्द  स्टेट्स  के  पास  भेजा  गया  था
 ओर  इसमें  भी  मुझे  डर  है  कि  इसको  इस
 शक्ल  में  उनके  पास  नहीं  भेजा  गया  जिस
 ककल  में  कि  इसको  झाज  यहां  पेश  किया
 गया  है।  में  समझता  हूं  कि  जो  स्टेट्स  की
 राय  ली  गई  है  वह  इसके  उसूलों  के  बारे  में
 ही  ली  गई  है।  मे  समझता  हूं  कि  किसी  भादमी
 को  भी  इसमें  कोई  एतराज़  नहीं  होगा  कि
 जो  उसूल  ५६२  में  हैं  या  प्रोबेशनरी  सिस्टम
 में  ह ेउनको  भ्रमल  में  लाया  जाय  या  उन  पर

 तजुर्बा  किया  जाये  ।  जेसा  कि  मेने  कहा
 अगर  यह  बिल  इसी  शबल  में  स्टेट्स  के  पास
 गया  होता  तो  मुझे  यकोन  है  कि  स्टेट्स  भी
 इसके  हक  में  राय  न  देती  में  जानना  चाहता
 हूं  कि  क्या  इस  बिल  को  सुप्रीम  कोर्ट,  हाईकोर्ट
 के  जजों,  बार  एसोसिएशंस  भौर  दूसरे  रिस-
 पांसिबिल  आझादमियों  के  पास  उनकी  राय
 जानने  के  लिये  भेजा  गया  है  या  नहीं  ।  इस
 बारे  में  हमारे  मिनिस्टर  साहब  ने  कोई  रोशनी
 नहीं  डाली  है  |  में  तो  इसी  नतीजे  पर  पहुंचा
 हूं  कि  इसको  ने  तो  इन  लोगों  के  पास  उनकी
 राय  जानने  के  लिये  भेजा  गया  है  भौर  नही
 रिसपांसिबल  मैम्बर्स  श्ाफ  दी  कम्युनिटी
 के  पास  भेजा  गया  है।  इस  पर  राय  झाम्मा
 को  मालूस  किये  बगेर  ही  पेश  कर  दिया  गया

 348  NOVEMBER  7957  Offenders  Bilt  7036

 है  भौर  इसके  खिलाफ़  में  अपना  अम्बल
 प्रोटेस्ट  जाहिर  करना  चाहता  हूं  ।  मेंने  दो
 मोशंस  के  नोटिस  दिये  हैं  7  एक  तो  सर्क्युलेशन
 की  है  झौर  दूसरी  सिलेक्ट  कमेटी  के  सुपुर्द  करने
 की  t  मेंने  हन  सोशंस  को  यों  ही  पेश  नहीं
 कर  दिया  है  1  में  इनके  बारे  में  बडा  सीरियस
 हूं.  7  अगर  माननीय  मंत्री  महोदय  स््युलिदान
 मोशन  को  मानना  नहीं  चाहते  तो  कम  से  कम
 सिलेक्ट  कमेटी  के  सुपुर्द  करने  वाली  मोशन
 को  प्रवश्य  मान  लें  ।  भ्रगर  हमने  ऐसा  न
 किया  तो  में  ग्रापको  बताना  चाहता  हूं  कि
 बाद  में  इसके  अन्दर  से  ्रापकों  इतनी  खामिया
 मालूम  होंगी  कि  कंट्री  आपको  माफ  नहीं
 करेगा  ।  खामियों  को  झगर  छोड़  भी
 दिया  जाये  तो  भी  जो  उसूल  की  चीज़  है
 उस  पर  भी  पूरा  गौर  होना  चाहिये

 Mr.  Speaker:  I  would  like  to  know
 trom  the  Minister  whether  any  opi-
 nions  have  been  gathered  from  the
 country  at  large?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  We
 had  consulted  the  State  Governments
 at  two  or  three  stages.  This  question
 was  also  considered  by  the  Conference
 of  the  Inspectors-General  of  prisons
 and  also  by  the  Probation  Officers’
 Conference.  We  have  got  all  those
 things.

 Pandit  Thakur  Das  Bhargava:  May  I
 just  ask  one  question  of  the  Minister?
 He  may  kindly  reply.  Was  this  Bill
 sent  to  the  State  Governments,  or
 only  the  ‘principles  of  this  question?

 Shri  Datar:  Even  this  Bill  was  sent
 to  the  State  Governments.

 पंडित  ढा  हर  दास  भाष  :  इस  तरह  का
 बिल  हिन्दुस्तान  की  शब्द  एक  स्टेट्स  में

 ऐटेन्युएटिड  फार्म  में  मौजूद  है  7  यह  बिल
 उत्तर  प्रदेश  में  है,  बम्बई  में  है,  बंगाल  में  है  ।
 झगर  भौर  भी  किन्हीं  स्टेट्स  में  है  तो  इसका

 मुझे  इल्म  नहीं  है  |  मुझे  तो  लाइब्रेरी  से
 इन  तीन  स्टेट्स  के  बिल  ही  मिले  हैं  ।  में
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 पिंडित  ठाकुर  दास  मार्गव ]
 जानता  हुं  कि  इन  लीजे  स्टेट्स  में  किस
 सरह से  इस  पर  शमल  हो  रहा  है
 भौर  होता  रहा  हैं।  लेकिन  यहू  जो  बिल
 है  यह  उसे  बिलों  के  मुकाबिछे  में  बहुत  बसी

 है  भौर  इसको  भगर  कोई  भी  स्टेट  कबूल
 करेगी  बगेर  इसकी  इम्पलीकेशंस  को  जाने

 हैये  तो  उस  स्टेट  में  डिसास्टर  होगा  ।.
 में  जो  ये  सख्त  अलफाज  हस्तेमाल  कर  रहा
 हूं,  जान  ब्झं  कर  कर  रहा  हूं  7  बगेर  इसकी
 इम्पलीकेर्शस  को  जाने  बे,  में  समझंता  हूँ,
 इसको  सारे  हिन्दुस्तान  में  लागू  नहीं  करना
 चाहिये  ।

 झब  में  बतलाना  चाहता  हूं  कि  इस
 बिल  में  और  पुराने  बिलों  में  आम  तौर  पर
 क्या  फके  है  ।  पहला  सवाल  तो  यह  पैदा
 होता  है  कि  झब  तक  देश  के  झन्दर  दफा  ५६२
 मौजूद  है  ।  उसके  भ्रन्दर  एडसानिशन  का
 ज़िक्र  है  ।  लेकिन  यह  उसूल  कोई  नया  नहीं
 है  ।  एडमानिशन  का  जिक्र  ५६२  में  भी  है
 ौर  प्रोबेशनरी  बिल  में  भी  है  7  इसको
 यहां  मान  कर  हम  कोई  नई  चीज़  को  मानने
 नहीं  जा  रहे  हैं।  जित  स्टेट्स  के  अन्दर  यह
 प्रीबैशन  का  बिल  मौजूद  है  वहां  यह  इतनी
 छोटी  फार्म  में  है,  इतने  संकुचित  फार्म  में  है
 कि  कुछ  कहना  ही  नहीं  ।  इस  बिल  के  जरिये
 से  हम  बहुत  ही  जबर्दस्त  जिम्मेदारी  गवर्नमेंट
 शझाफ  इंडिया  पर  डालने  जा  रहे  हैं  ।

 मेरे  विचार  में  इस  हाउस  को  यह  देखना

 खाहिये  था  कि  हम  क्‍या  करने  जा  रहे  हें  भौर
 जो  तबदोली  हम  भ्राज  करने  जा  रहे  हैं  उससे
 देश  को  कया  फर्क  पढ़ता  है।  में  समझता  हूँ
 कि  हम  बहुत  भारी  तबदीली  करने  जा  रहे  ह।
 इस  ज़िम्न  में  में  अजे  करना  चाहता  हूं  किजो
 मसला  है  वह  मसला  ५६२  के  भ्रन्दर  मौजूद
 है  7  लेकिन  उसके  धन्दर  इस  शीजू  को  इतना
 फैलाया  नहीं  गया  है)  इस  बिल  में  प्रोबेदन
 के  उसूंस  को  हम  नये  तीर  पर  घड़ने  जा  रहे  हैं  ।
 बहलें  यह  उसूल  बेड़े  ही  संकुचिते  रूप  में  था  ।
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 यहां  पर  बलाज  ४  में,  जिस  पर  में  बाद  में
 झाऊंगा,  कहा  गया  है  कि  प्रोबेशन  सिस्टम  में
 एक  सुपरवाइजर  मुकरेंर  होगा  भौर  वह
 इस  तरह  से  कार्म  करेगा  जैसे  कोई  गायन
 करता  है  या  उसका  मीनीटर  हो  t  वह  उसको
 खबर  रखेगा  भौर  वह  खबर  इस  तरह  की  होगी
 जिस  तरह  से  कि  क्रिमिनल  ट्राइब्स  के  ऊपर
 सुपरवाइजर  मुकरंर  होते  हैं।  उस  सुपरवाइ-
 जर  की  कया  पाव्स  होंगी,  उसकी  क्यों
 हैसियत  होगी,  उसका  कुछ  जिक्र  दफा  ह $ क
 में  किया  गया. है  जो  कि  नामुकम्मिल  है  ।
 उस  दफा  १६:  के  प्रन्दर  इसका  ज़िऋ  नहीं  है
 कि  उसकी  क्‍या  बारव्  होंगी  ,  किस  तरह  से
 वह  रिलीफ  दे  सकेगा  उन  लोगों  को  जो  उसके
 गाड्डियनदिप  में  जायेंगे  ।  इन  सब  चीजों  के
 दारे  में  यह  बिल  साइलेंट  है  i

 जहां  तक  इसके  श्रन्दर  दूसरे  सवाल  प्राते
 हैं,  में  उनके  बारे  में  बाद  में  ्य  करूंगा  ।
 लेकिन  पहले  जो  इसके  लीगल  एसर्पक्ट्स  हैं
 उनका  में  जिक्र  करता  चाहता  हूं
 बाक़ोी  चीज़ें  फिर  देखो  जायेगी  ।  कम  ्द्ध
 कम  '्गर  लीगल  ऐस्पेक्ट्स  में  कोई  नुक्स
 है  तो  मुझे  उम्मीद  है  कि  श्रानरेबुल  मिनिस्टर
 उनकी  त्तरफ  तवज्जह  देकर  कम  से  कम
 उनको  दुरुस्त  तो  कर  देंगे  ।  यहां  से  ऐसा  तो
 बिल  बन  कर  जाये  जो  वर्बबुल  हो  |

 में  सब  से  पहले  दफ़ा  १७  और  प
 की  तरफ़  तवज्जह  दिलाना  चाहता  हूं  ।
 दफ़ा  १७  प्रौर  १८  में  जो  इस  बिल  की  हैं
 जौर  उनमें  जो  लीगल  प्वाइंट्स  हे  उनकी
 तरफ  तबवज्जह  दिलाता  चाहता  हूं  ।

 दफ़ा  te  में  लिखा  है  :  “Nothing  in
 this  Act  shall  affect  the  provisions
 of  section  3l  of  Reformatory
 Schools  Act,  1897,  or  the  Suppres-
 sion  of  Immoral  Traffic  in  Women
 and  Girls  Act,  1956,  or  of  any  law
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 in  force  in  any  State  relating  to
 juvenile  offenders  or  borstal
 schools.”

 दफ़ा  १८  में  लिया  है  :  “Section  562  of
 the  Code  shall  cease  to  apply  to
 the  States  or  parts  thereof  in
 which  this  Act  is  brought  into
 force.”

 इसके  मानी  हुये  कि  कोड  की  दफ़ा  ५६२
 Suppression  of  Immoral  Traffic
 in.  Women  and  Girls  Act

 में  जो  ५६२  दफ़ा  का  हवाला  है  उसकी  ज़द
 के  क्‍झन्दर  जो  दाख्स  प्रायेंगे  उतको  जेसा  उसी
 ऐक्ट  में  लिखा  हुआ  है  डील  किया  जायेगा  ।
 ५६२  की  दफ़ा  की  रू  से  हम  इस  तरह  से  उनको
 डील  कर  सकेंगे  ।  झगर  दफ़ा  ५६२  को
 आप  खारिज  करते  हें  तो  में  नहीं  समझता  कि
 सप्रेशन  शाफ़  इम्मरेल  2फिक  इन  वीमेन
 में  जो  उसका  प्राविजन  है  वहां  उस  ५६२  का
 क्या  बनेगा  ?  छस  वास्ते  यहां  दोनों  एक
 दूसरे  के  मुखालिफ  हैं  ।  एक  तरफ  तो  आप

 यह!  पर  ५६२  दफा  को  खत्म  करते  हुं
 झोर  दूसरी  तरफ  उन  ऐक्टस  से  इसको  क्रायम
 रखते  ह्  जो  मे  शख़  करना  चाहता  हूं  कि  या  तो
 आप  दोनों  जगह  तबदीली  कीजिए

 May  I  just  have  the  attention  of  the
 hon.  Minister?  I.am  stating  legal
 points  and  unless  he  hears  them  there
 is  no  chance  of  his  accepting  any  of
 my  amendments.  I  would  respect-
 fully  request  him  to  hear  them.

 Shri  Datar:  I  shall  hear  all  the
 Points  of  my  hon.  friend,  not  only
 the  legal  points.

 Mr.  Speaker:  Both  of  them  are
 Ministers  connected  with  the  Home
 Ministry..

 Pandit  Thakur  Das  Bhargava:  I  do
 not  doubt  that.  But  I  would  kindly
 request  him  to  hear  my  points.

 In  clauses  ॥7  and  8  there  is  a
 conflict,  In  clause  हद  it  is  said  that
 this  shail  not  affect  the  suppression
 of  Immoral  Traffic  in  Women  and
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 Girls  Act.  But  if  you  consult  that
 Act  you  will  see  that  in  certain  sec-
 tions  it  is  stated  that  such  and  such
 persons  will  be  subject  to  section  562
 of  the  Code.  If  you  do  away  with
 section  562  of  the  Code  in  those  States
 how  will  you  give  effect  to  the  pro-
 visions  of  the  Act.  The  hon.  Minis-
 ter  must  either  get  it  corrected  or
 he  may  introduce  something  here  that
 section  562  will  ensure  so  far  as  this
 Act  is  concerned,  and  that  clause  28
 will  not  have  any  effect.

 Another  legal  aspect.  I.  have
 ajJready  submitted  in  regard  to  clause
 6  that  it  does  not  deal  with  the
 powers  of  the  Probation  Officers.  It
 is  absolutely  necessary.  If  you  want
 to  give  effect  to  this  Bill  you  must
 see  that  the  powers  are  defined.  The
 power  to  examine  certain  persons  is
 absolutely  necessary.

 There  will  be  many  Probation
 Officers  in  one  district  because  accord-
 ing  to  clause  you  contemplate  that
 in  place  of  a  Probation  Officer
 another  can  be  appointed.  So,  I
 understand  there  wi]]  be  a  good  many
 Probation  Officers  in  one  district.
 They  will  have  absolutely  no  connec-
 tion  with  the  courts  except  that  they
 may  go  to  court  for  getting  certain
 concessions  for  those  under  them.
 At  the  same  time,  they  will  be  under
 the  District  Magistrate.  They  will
 be  appointed  by  the  Court  and  yet  the
 courts  will  have  no  authority  over
 them.  They  will  be  subject  to  the
 District  Magistrate.  If  there  is  any
 conflict  between  the  Probation  Officer
 and  the  Court,  how  will  that  be
 decided?  2  would  like  the  appoint-
 ing  authority  to  have  control  over
 the  Probation  Officers  also.  That  is
 not  to  be  found  there.  “We  should  see
 some  nexus  maintained  between  the
 Court  appointing  him  and  the  future
 actions  of  the  Probation  Officer.

 As  regards  the  report  of  the  Pro-
 bation  Officer.  I  would  like  the
 Minister  to  look  at  it  from  a  rather
 more  realistic  view.  Before  final
 orders  are  passed,  the  Court  must  get
 the  report  of  the  Probation  Officer.
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 {Pandit  Thakur  Das  Bhargava].
 ‘The  Court  shall  get’,  these  are  the
 words.  The  person  is  before  the
 Court.  The  Court  has  to  pass  a
 final  order  and  before  that  the  Court
 must  be  furnished  with  a  copy  of  the
 report.  How  will  that  report  be
 obtained?  The  man  is  in  jail.  The
 Probation  Officer  goes  and  takes
 evidance  at  his  back.  Supposing  the
 man  has  committed  20  other  offences,
 the  Probation  Officer  will  have  to  take
 evidence  of  all  these  and  make  a
 report  behind  the  back  of  the  person.
 After  getting  the  evidence  he  will
 send  the  case  to  the  Court.

 I  would  beg  of  the  hon.  Minister
 to  look  at  this  question  more  closely.
 The  Court  has  to  pronounce  a  final
 order  whether  the  person  is  guilty  or
 not.  The  Court  gets  the  report  of  the
 Probation  Officer.  The  Court  has  not
 got  watertight  compartments  in  its
 head.  The  court  is  open  to  be  in-
 fluenced  by  the  report  this  way  or
 that.  This  is  something  entirely
 novel  to  judicial  system.  You  get  a
 report  from  the  Officer.  Before  you
 adjudge  the  person  as  guilty  or  not
 you  take  this  report  into  cons!-
 deration.  What  is  the  nature  of  the
 Report?  The  Report  of  the  Proba-
 tion  Officer  is  to  be  treated  as  con-
 fidential.  This  is  absolutely  mys-
 terious.  Confidential  from  whom?
 From  the  Police  Officers  or  from  the
 accused?  I  have  never  heard  of  any
 judicial  system  in  which  a  report  is
 to  be  kept  confidential  from  the
 accussed  as  well  as  the  prosecution,
 There  is  absolutely  nothing  in  the  Bill
 to  say  that  the  prosecution  shall  have
 it  or  know  what  the  report  is.  So
 far  as  the  accussed  is  concerned,  there
 is  some  concession  and  it  is  said  that
 the  Court  may,  if  it  so  thinks  fit,
 communicate  the  substance  thereof  to
 the  offender  and  may  give  him  an
 opportunity  of  producing  such
 evidence  as  may  be  relevant
 to  the  matter  stated  in  the  report.
 It  is  confidential.  Yet  it  is  made
 available.  I  have  no  objection.  At
 the  time  when  the  report  is  made  and
 when  the  witnesses  are  to  come  and
 make  statements  against  him,  he  has
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 no  right  to  cross-examine.  Subse-
 quently,  when  the  document  is
 brought  to  the  court,  the  court  is
 invested  with  the  diséretion  to  make
 the  confidential  report  available  to
 him  and  he  is  allowed  to  produce
 rebutting  evidence.  Is  it  possible  for
 any  person  to  rebut  the  evidence  given
 behind  his  back  unless  by  producing
 those  persons  again  and  cross-examin
 ing  them?  That  is  impossible.  How
 will  it  work?

 Clause  7(2)  says  that  the  court
 shall  call  for  a  report  from  the  pro-
 bation  officer  and  consider  the  report,
 if  any,  and  any  other  information
 available  to  it  relating  to  the  charac-
 ter  and  physical  and  mental  condition
 of  the  offender.  I  do  not  know  where-
 from  this  information  will  come.  Per-
 haps  the  persons  interested  in  the
 accused  or  who  are  against  the  accus-
 ed  will  make  such  information  to  the
 court.

 The  court  has  not  pronounced  the
 guilt  or  otherwise.  At  this  stage  you
 allow  such  information.  It  may  be
 prejudicial  to  the  accused  or  it  may  be
 very  favourable  to  him.  Such  evi-
 dence  may  be  cooked  up  by  him  or
 his  relatives  may  come  to  the  court
 without  the  prosecutor  or  the  aggriev-
 ed  person  knowing  anything  of  it  or
 having  any  opportunity  to  rebut  it.
 This  information  will  also  be  there.
 There  is  provision  for  making  the  con-
 fidential  report  available  to  the  accus-
 ed.  There  is  no  provision  for  making
 that  information  available  to  the
 accused  and  giving  him  an  opportu-
 nity  to  rebut  it  nor  is  the  prosecution
 given  an  opportunity  to  rebut  such
 favourable  evidence.

 Therefore,  I  say  that  this  lacuna  in
 the  Bill  spoils  the  entire  Bill.  What
 would  happen  to  the  provisions  of  the
 Evidence  Act—Section  45.  It  says  that
 the  evidence  of  bad  character  is  irre-
 levant  unless  evidence  of  good  charac-
 ter  is  given  and  rebutted.  That  will
 no  longer  apply  in  a  case  of  this
 nature.  We  are  abrogating  section  54
 without  even  giving  the  House  a
 chance  to  see  whether  it  should  be
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 allowed  to  stand  because  it  has  stood
 the  test  of  time.

 There  is  another  section—section  l5
 —of  the  Evidence  Act  and  we  do  not
 know  whether  you  are  enlarging  the
 scope  of  that  Sect‘on.  My  submission
 is  this.  There  ‘should  be  two  judg-
 ments.  I  shall  submit  my  solution  to
 this  question  for  the  consideration  of
 the  hon.  Minister  but  he  shall  have  to
 take  it  to  the  Select  Committee  and
 the  solution  lies  there.  You  make
 two  parts  of  the  order  of  the  court.
 One  will  relate  to  the  question  whe-
 ther  aman  is  guilty  or  not.  The
 second  part  should  be,  if  he  is  found
 guilty,  whether,  clause  3  or  4  should
 be  allowed  to  come  into  operation.
 For  that  purpose,  I  can  understand
 that  the  report  of  the  probation  officer
 may  be  useful  and  other  evidence  may
 be  useful.  But  you  say  that  he  will
 not  pass  the  final  order  before  he  takes
 the  report  into  consideration.

 Supposing  I  were  a  judge  and  I  had
 tome  to  know  that  in  twenty  cases,  a
 person  had  misbehaved  involved  in
 १85९5  of  rape,  I  w:ll  certainly  be  influ-
 anced  by  his  antecedents.  I  am  bound
 to  come  to  the  conclusion  that  he  is
 guilty  while  he  may  not  be  guilty  in
 chat  particular  case  at  all.  After  all  it
 s  human  nature  and  there  are  no  two
 ‘sompartments  in  the  human  brain  to
 set  apart  for  two  different  sets  of
 hhings.  It  is  impossible  in  practice.
 n  the  interest  of  justice  alone,  you
 nust  see  that  the  judgment  is  bifur-
 ‘ated  into  two  parts—judging  the  guilt
 ndependently  on  the  evidence  on
 ecord.  That  is  one.  Secondly,  if  you
 vant  to  give  the  advantage  of  clause

 or  4,  proceed  further  and  go  on  with
 he  proceed'ngs  and  decide  whether  he
 hould  take  advantage  of  this  or  not.
 f  you  give  the  benefit  to  a  large  num-
 rer  of  people  in  a  large  number  of
 ases,  you  should  see  that  the  atten-
 ion  of  the  magistrate  is  concentrated
 n  this  point:  whether  it  is  a  fit  case
 Tr  not.

 I  have  studied  all  these  Acts  in  the
 arious  States  and  I  shall  refer  to  one
 fF  them.  One  of  these  Acts  says  that
 rst  of  all  you  should  decide  the  guilt.
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 Subsequently,  when  you  come  to  the
 second  portion,  you  confine  yourself
 to  the  report.  The  report  is  only
 calied  when  he  is  found  guilty.  But
 if  you  call  the  report  and  find  him
 guilty,  you  will  be  inflicting  the
 greatest  injury  on  the  accused  whom
 you  want  to  serve.

 That  is  one  aspect  of  the  legal
 question.  There  is  again  a  principle
 of  law.  Should  you  have  a  provision
 like  the  one  here  whch  looks  just
 and  equitable  but  which  reduces  the
 crime  from  its  present  gravity  to  a
 mere  commercislised  thing.  Clause
 5(l)  reads:

 “The  court  directing  the  release
 of  an  offender  under  section  3  or
 section  4,  may,  if  it  thinks  fit,
 make  at  the  same  time  a  further
 order  directing  him  to  pay  such
 compensation  as  the  court  thinks
 reasonable  for  loss  or  injury  caus-
 ed  to  any  person  by  the  commis-
 sion  of  the  offence  and  such  costs
 of  the  proceedings  as  the  court
 thinks  reasonable”

 The  whole  idea  of  the  Government
 punishing  the  offenders  is  this.  While
 it  takes  away  the  desire  to  take  imme-
 diate  revenge  it  is  thought  that  the
 crime  is  against  the  community  and
 not  against  particular  persons.  There-
 fore,  the  community  comes  in  and
 punishes.  But  what  are  you  doing?
 First  of  all,  this  provision  is  unpre-
 cedented  and  unheard  of.  It  is  some-
 thing  which  I  for  one  cannot  in  any
 way  support.  Are  you  going  to
 recover  some  cost  from  the  accused?
 What  are  these  proceedings?  Are
 they  in  court?  Is  the  cost  to  be  given
 to  the  aggrieved  person  because  he
 engaged  lawyers  or  he  has  called  per-
 sons  for  evidence  and  so  on?  Is  it
 the  pay  of  the  judges,  the  police  and
 so  on?  What  is  the  cost  of  the  pro-
 ceedings?  I  have  not  been  able  to
 understand.  How  will  you  determine?
 Is  it  the  pay  of  the  judge,  or  the  pub-
 lic  prosecutor  or  the  police?  Is  there
 any  meaning  in  saying  ‘the  cost  of  the
 proceedings’?  In  one  instance,  you



 7045  Probation  of

 (Pandit  Thakur  Das  Bhargava].
 want  to  help  him  and  give  him  all  the
 relief  you  are  capable  of.  On  the
 contrary  you  want  even  to  recover

 \from  him  what  could  not  be  recover-
 ed  from  any  person.  I  have  not  seen
 such  a  provision  in  any  law  of  any
 other  country  though  I  know  that  in
 these  Probation  Acts  these  words  are
 there.

 I  take  very  strong  exception  to
 commercialising  the  crime  and  to  take
 from  the  accused  person  the  cost  of
 the  proceedings.  Then,  how  will  you
 determine?  What  will  be  taken?
 What  will  not  be  taken?  I  cannot
 also  understand  this  compensation
 affair.  This  is  too  much  for  a  crimi-
 nal  court  to  go  into.  Then  there  is
 compensation  for  loss  or  injury.  Per-
 haps  in  every  criminal  case,  the  party
 injured  is  entitled  in  civil  law  to  com-
 pensation.  But  this  is  not  the  usual
 custom  for  aggrieved  persons  to  go
 after  the  accused  and  recover  damages.
 Suppose  a  person  is  killed  by  another,
 in  civil  law  he  is  entitled  to  compen-
 sation.  If  these  cases  are  allowed  to
 be  brought,  I  do  not  know  what  will
 happen  to  our  courts.  Now,  in  respect
 of  civil  courts  in  so  many  cases,  it  will
 be  very  difficult  to  recover  anything
 from  the  accused.  If  you  make,  at  the
 same  time,  the  criminal  court  as  a
 court  of  adjudicating  the  amount  of
 compensation  and  then  recovering  it,
 it  will  be  an  endless  procedure,  and
 you  will  be  complicating  criminal
 matters  in  such  a  way  that  you  will
 not  be  able  to  get  out  of  them.

 Mr.  Speaker:  Is  there  no  provision
 of  law  at  present  to  give  a  portion?

 Pandit  Thakur  Das  Bhargava:  To
 give  a  portion  out  of  the  fine;  some-
 thing  can  be  given  in  proper  cases.
 Supposing  a  rabbery  takes  place  at  my
 bouse  where  thousands  of  rupees  are
 taken  away  and  there  is  a  law  like
 this  making  the  Government  pay  the
 amount  to  me  from  the  Treasury,  I
 would  be  very  happy.  But  here  the
 court  has  to  find  out  how  much  money
 is  to  be  given.  It  is  a  question  of
 compensation  for  damages.
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 Mr,  Speaker:  If  it  does  not  inter-
 fere  with  the  civil  remedy,  what  is  the
 objection?

 Pandit  Thakur  Das  Bbhargaya:  There
 is  a  civil  remedy  in  every  case,  and  I
 am  not  objecting  to  it.  As  a  matter
 of  fact,  there  should  be  a  remedy  and
 a  person  should  be  allowed  to  be
 recompensed.  My  only  submission  is
 that  in  every  case  if  you  are  going  to
 complicate  matters  like  this,  there  will
 be  evidences  and  the  cases  will  be
 prolonged.  You  want  that  criminal
 procedure  cases  should  be  completed
 in  two  months,  whereas  it  will  take
 years  and  years  here  to  find  out  the
 amount  of  compensation.  Where  the
 court  imposes  a  fine  it  is  not  recovered
 and  they  proceed  under  sections  386
 and  387.  Here  also  the  provisions  are
 similar.  Compensation  will  be  deter-
 mined  and  then  action  under  sections
 386  and  387  taken  for  years  together.
 We  know  what  is  the  procedure  under
 the  Criminal  Procedure  Code.  If
 imprisonment  is  undergone  by  the
 accused  in  lieu  of  fine  then  no  further
 Proceedings  should  be  taken.  There-
 fore,  the  civil  court  remedy  is  there.
 Why  should  you  complicate  matters  in
 this  way?

 So  far  as  appeal]  provisions  are  con-
 cerned,  wh:ch  are  contained  in  clause
 10,  they  are  not  very  clear  to  me.
 According  to  the  present  position,  you
 know  very  well  that  an  aggrieved  per-
 son  has  practically  no  right  of  appeal.
 If  the  sentence  is  not  to  the  satisfac-
 tion  of  the  injured  person,  he  has  no
 right  of  appeal,  he  can  only  go  in  for
 revision.  If  the  Public  Prosecutor
 files  an  appeal  within  six  months  then
 the  Government  allows  him  to  make
 an  appeal.  So  far  as  revision  is  con-
 cerned,  the  revisional  authority  can
 only  recommend  to  the  High  Court
 and  the  High  Court  can  enhance  the
 punishment  if  it  so  desires;  otherwise
 the  Appellate  Court  has  no  right  of
 enhancing  punishment  on  appeal.  If
 you  see  clause  !0  here,  the  real  mean-
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 ing  of  the  words  is  not  clear.  It  says:
 in  sub-clause  (4):

 “When  an  order  has  been  made
 under  section  3  or  section  4  in  res-
 pect  of  an  offender,  the  Appel-
 late  Court  or  the  High  Court  in
 the  exercise  of  its  power  of  revi-
 sion  may  set  aside  such  order  and
 in  Heu  thereof  pass  sentence  on
 such  offender  according  to  law:”

 If  the  Appellate  Court  is  also  given
 powers  of  revision,  then  I  can  under-
 stand.  The  Appellate  Court  can  then
 set  aside  the  order  and  just  enhance
 the  sentence  also.  I  do  not  know  if
 that  is  the  meaning  of  the  words  here.
 I  would  very  much  like  that  to  be  the
 meaning,  because  I  want  in  such  cases,
 especially  when  there  is  a  question
 of  personal  injury  or  offence  relating
 to  women  where  the  person  is  satisfied
 only  when  the  other  person  gets  some
 punishment,  there  should  be  powers
 of  revision.  If  the  accused  is  let  off
 with  an  admonition,  so  far  as  the
 aggrieved  man  is  concerned  the  griev-
 ance  will  remain  and  he  will  wait  for
 an  opportunity  to  take  revenge.  In
 such  cases  the  aggrieved  person  should
 be  given  some  remedy.  If  the  Appel-
 late  Court  gets  the  power  of  revision,
 then  it  is  all  right,  and  I  am  satisfied
 to  a  certain  extent.

 So  far  as  sub-clause  (3)  is  concern-
 ed,  it  appears  that  even  the  power  of
 revision  has  been  taken  away  from
 him.  This  sub-clause  says:

 “In  any  case  where  any  person
 under  twenty-one  years  of  age  is
 found  guilty  of  having  committed
 an  offence  and  the  court  by  which
 he  is  found  guilty  declines  to  deal
 with  him  under  section  3  or  sec-
 tion  4,  and  passes  any  sentence  of

 ‘imprisonment  on  the  offender
 from  which  no  appeal  lies  or  is
 preferred,  then  notwithstanding
 anything  contained  in  the  Code  or
 any  other  law,  the  court  to  which
 appeals  ordinarily  lie  from  the
 sentences  of  the  former  court  may,
 either  of  its  own  motion  or  on  an
 abplication  made  to  it  by  the  con-
 vitted  person  or  the  probation  offi-
 cer,  call  for  and  examine  the
 records  ef  the  case  and  set  aside
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 the  sentence  and  in  lieu  thereof
 make  an  order  under  section  3  or
 section  4.”

 It  means  that  even  the  power  of  revi-
 sion  has  been  taken  away.  which  is  a
 very  serious  action.  Ether  give  him
 powers  for  appeal  and  powers  of  revi-
 sion  that  he  even  now  enjoys,  or  do
 not  take  away  anything  and  do  not
 give  anything.  In  the  present  case,
 when  an  order  is  passed  under  this
 law  the  sense  of  wrong  of  the  aggriev-
 ed  person  is  bound  to  get  added  sen-
 sitiveness,  because  every  person  who
 is  guilty  gets  off  under  an  admonition
 or  probation.  That  is  a  very  serious
 matter.

 So  far  as  these  legal  questions  are
 concerned,  they  are  all  of  very  great
 importance,  and  unless  the  matter  is
 taken  to  a  Select  Committee  all  these
 matters  will  not  be  gone  into.  If  we
 pass  it  here  in  a  huff  it  will  not  be
 right  for  the  country  and  the  country
 will  never  excuse  us  for  passing  a
 measure  of  such  an  importance  by
 sitting  in  this  House  and  passing  in
 few  hours  a  Bill  of  this  nature.

 Let  us  look  at  this  important  ques-
 tion  from  another  standpoint.  I  have
 here  with  me  the  Acts  of  Bengal,
 Madras  and  Uttar  Pradesh.  I  am
 sorry  I  could  not  get  others  from  the
 library.  In  all  these  three  Acts  only
 in  cases  of  first  offenders  some  con-
 cession  is  given,  and  not  in  the  case  of
 all  offenders.  This  is  a  departure  of
 very  great  importance.  According  to
 the  present  Bill,  whether  there  is  any
 conviction  or  not,  according  to  clause
 4  every  person  who  may  have  even
 got  ten  convictions  may  take  advan-
 tage  of  this  probation.  We  are  depart-
 ing  from  the  accepteti  rule  which  has
 been  obtaining  in  this  country  for  the
 last  so  many  years.  In  all  these  Acts
 the  Bill  are  known  as  “First  Offenders
 Probation  Bills”.  This  departure  by
 itself  is  @  very  great  departure,  and  I
 do  not  know  whether  the  country  shall
 like  it.

 So  far  as  |  am  concerned,  I  do  not
 object  to  this  Bill  being

 enlarged
 on

 this  subject.  I  would  rather  like  thar.
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 {Pandit  Thakur  Das  Bhargava}
 the  question  of  a  person  being  a  first
 offender  should  not  be  a  pre-requisite
 for  the  application  of  the  provisions
 of  clauses  8  and  4.  At  the  same  time,
 the  country  is  not  ripe  for  it.  What-
 ever  may  be  my  personal  opinion,  I
 like  the  provision  in  clause  4  and  I
 congratulate  the  hon.  Minister  for
 having  brought  it  forward,  and  having
 taken  away  the  question  of  first
 offenders.  I  do  not  think  it  is  the
 fundamental  right  of  every  citizen  to
 be  let  free  unpunished  on  the  first
 offence,  That  impression  will  be
 wrong.  Therefore,  in  proper  cases,
 even  in  very  bad  cases  involving  the
 highest  punishment,  if  the  circum-
 stances  are  such  that  admit  of  the  case
 being  treated  under  Section  562,  I
 would  rather  like  every  case  being  80
 treated.

 Mr.  Speaker:  Order,  order.  The  hon.
 Member  may  resume  his  seat.  How
 long  will  the  Minister  take  for  his
 reply?

 Shri  Datar:  30  minutes  to  45  min-
 utes.

 Mr.  Speaker:  We  started  at  12.15,
 Pandit  Thakur  Das  Bhargava  has
 already  taken  36  minutes  and  the  Min-
 ister  wants  45  minutes.  There  are
 about  ten  or  eleven  Members  who
 want  to  speak,  even  though  I  propose
 restricting  their  number  to  six  or
 seven.  It  was  suggested  by  Shri
 Easwara  Iyer  that  the  time  for  this
 Bill  may  be  extended  by  an  hour.  I
 have  no  objection  to  it,  if  the  House
 is  willing  to  sit  till  six  o’clock.

 Some  Hon.  Members:  Yes.

 3.00  hrs.
 Mr.  Speaker:  Therefore,  the  time

 for  discussion  will  be  extended  by  one
 hour:  instead  of  till  2.15,  we  shall
 carry  on  til  3°15,  Pandit  Thakur  Das
 Bhargava  is  exhausting  all  the  sections
 for  the  benefit  of  the  whole  House.  So
 far  as  the  other  Members  are  con-
 cerned,  they  will  not  take  more  than
 fifteen  minutes,  each.

 Shri  झ  है  Nayar  (Quilon):  Is  it  a
 justification  for  his  taking  longer
 time?
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 Mr.  Speaker:  An  hon.  Member
 ought  not  to  repeat  himself  and  also
 not  repeat  what  others  have  said.
 Therefore,  if  Panditji  exhausts  every-
 thing  there  will  be  little  or  nothing
 for  others  to  say.  Therefore,  I  expect
 others  would  not  take  more  than  ten
 minutes,  or  fifteen  minutes  at  the
 most.”  How  many  minutes  more,  does
 the  hon.  Member  want?

 Pandit  Thakur  Das  Bhargava:  I
 would  gladly  submit  to  whatever  sug-
 gestion  comes  from  you,  because  what-
 ever  is  in  the  interest  of  the  debate  is
 to  the  benefit  of  the  whole  House.  I
 would  certainly  resume  my  seat  and
 not  speak  a  word  more,  if  that  is  your
 wish,

 But  in  a  Bill  of  this  nature,  the
 previous  rule  was  that  any  Member
 could  take  any  time  and  if  there  was
 any  repetition,  the  Chair  would  stop
 him.

 Mr.  Speaker:  May  I  make  a  sug-
 gestion?  What  is  the  harm  if  this
 Bill  goes  to  Select  Committee.  All
 hon.  Members,  and  I  am  sure  the  Gov-
 ernment,  are  interested  in  seeing  that
 this  is  made  a  workable  measure.  We
 understand  the  spirit  in  which  it  was
 brought  forward,  but  it  should  be
 made  workable  in  practice.  What  is
 the  harm,  if  after  a  week  we  take  it
 up?

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  The  Bar  Associations  should
 also  be  consulted.

 Mr.  Speaker:  The  hon.  Member  is  a
 sufficiently  good  representative  of  the
 Bar  Associations.  One-third  of  our
 Members  are  lawyers;  therefore,  we
 need  not  refer  it  to  Bar  Associations;
 it  will  be  practically  dilatory.  The
 House  can  consider  the  report  of  the
 Select  Committee  when  it  comes  after
 a  week  and  dispose  of  it.  Much  of
 the  spade  work  can  be  done  in  the
 Committee.  I  have  gone  through  the
 amendments  tabled  by  Members.  The
 Indian  Penal  Code  is  a  measure  which
 has  not  been  adversely  commented
 upon  all  these  years  from  1860.  The
 Criminal  Procedure  Code  has  been
 amended.  Unlike  the  civil  law  which
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 has  undergone  so  much  of  change,
 nobody  has  interfered  with  the  Penal
 Code.  So  long  as  this  is  a  kind  of
 departure,  would  it  not  be
 better  to  refer  it  to  a
 Select  Committee.  There  are  several
 hon.  Members  who  are  interested  in
 this  subject  and  who  have  bestowed
 some  thought  on  it.  The  hon.  Minis-
 ter  may  consider  whether  it  would
 not  be  desirable  to  refer  it  to  a  Select
 Committee.

 Shri  Sinhasan  Singh:  We  shall  take
 it  next  session.

 Shri  Naushir  Bharucha:  This  is  a
 very  important  piece  of  legislation.
 Let  it  be  thoroughly  discussed.  My
 submission  is  that  one  week  is  too
 short  a  time  for  the  Select  Committee
 to  report  on.  It  is  very  necessary
 that  Bar  Associations  must  be  con-
 sulted  and  their  point  of  view  ascer-
 tained.

 Mr.  Speaker:  The  hon.  Member  is
 an  eminent  member  of  the  Bar.  In
 any  Bar  Association,  it  is  only  one  or
 two  people  who  read  the  Bill.  I
 consider  hon.  Members  who  have
 come  to  this  House  equally  authori-
 tative,  if  not  more.

 Shri  Sinhasan  Singh:  I  submit  this
 Bill  may  be  taken  up  next  session.
 We  are  making  a  vital  departure,  as
 the  hon.  Member  who  was  just  now
 speaking,  pointed  out.  This  measure
 requires  thorough  study.  What  is  the
 hurry  about  passing  it  so  soon?

 Mr.  Speaker:  What  is  the  hurry  for
 this  Bill?  I  do  not  want,  sitting  here,
 to  make  any  suggestion  which  will
 embarrass.  Government.  Having
 regard  to  the  importance  of  the  Bill,
 why  should  it  not  be  circulated?

 Shri  Datar:  Circulation  will  take  a
 number  of  months  and  the  matter
 will  not  come  up  soon;  it  will  take
 one  more  year.

 Some  Hon.  Member:  No,  No.

 Shri  Datar:  But  I  am  considering
 the  question  of  a  Joint  Committee.

 38  NOVEMBER  2957  Offenders  Bilt  1052

 Mr.  Speaker:  May  I  make  one  more
 suggestion.  After  reference  to  Joint
 Committee,  Government  itself  may
 Place  before  the  House  such  of  those
 opinions  which  it  has  gathered.  I
 will  get  them  printed  for  the  benefit
 of  the  House.

 Shri  Datar:  Does  circulation  and
 appointment  of  a  Joint  Committee  go
 together?  That  will  not.

 Mr.  Speaker:  Circulation  motion
 cannot  go  with  Joint  Committee
 motion.  Joint  Committee  is  one
 thing.  In  the  meanwhile,  Govern-
 ment  itself  can  in  many  cases  send
 it  for  opinion  and  place  it  before  the
 House.

 I  shall  make  myself  clear.  Refer-
 ence  to  Select  or  Joint  Committee  is
 independent  of  circulation;  when  once
 it  is  referred  to  a  Committee,  circula-
 tion  motion  will  disappear.  The  Com-
 mittee  will  take  some  time;  it  may
 not  come  back  in  the  same  session.
 In  the  meantime,  before  the  Commit-
 tee  finalises  its  conclusions,  Govern-
 ment  itself  may  send  it  to  the  various
 High  Courts  to  gather  opinion  from
 bar  associations.  I  am  not  making
 this  a  condition.

 Shri  Datar:  My  difficulty  will  be
 this.  The  Joint  Committee  may  meet
 some  time  after  the  session  and  the
 report  may  come  before  the  House
 during  the  next.  session.  If,  for
 example,  the  matter  is  referred  to  the
 Bar  Associations  and  High  Courts,
 they  will  take  at  least  two  or  three
 months  and  then  the  Bill  may  go  to
 the  June  or  July  session.

 Mr.  Speaker:  Government  may
 write  to  them  that  the  opinions  should
 be  submitted  expeditiously.  If  they
 send  their  opinions  well  and  good;
 if  they  are  indifferent  to  us,  we  shall
 be  indifferent  to  them.

 Shri  Datar:  Then  we  shal!  not  have
 the  advantage  of  their  opinions.

 Mr.  Speaker:  Does  not  matter.
 Shri  Narayanankutty  Menon

 (Mukandapuram):  The  Joint  Com-
 mittee  can  invite  the  opinions  of  Bar
 Associations  and  other  bodies.
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 Mr.  Speaker:  It  will  take  time.  I
 want  to  avoid  time  being  taken,  80
 that  this  matter  may  be  disposed  of
 in  the  next  session.

 Pandit  Thakur  Das  Bhargava:  Sup-
 posing  we  pass  it  in  the  next  session,
 what  is  the  harm?  There  are  three
 months  yet.

 Mr.  Speaker:  I  am  anxious  that  we
 get  the  opinions  of  the  Bar  Associa-
 tions  and  others  early.  Immediately
 the  measure  is  referred  to  a  Commit-
 tee,  I  am  particular  that  Government
 itself  should  take  sufficient  stcps  to
 get  the  opinions.  If  they  get  them
 well  and  good;  if  not,  the  Committee
 will  proceed  with  its  work.

 The  hon.  Member  may  proceed.
 We  will  conclude  at  3-15.  The  Joint
 Committee  motion  will  be  made  in
 the  meanwhile.

 Pandit  Thakur  Das  Bhargava:  I!
 thank  you  very  much  for  having
 interceded  on  behalf  of  the  country
 in  an  important  matter.  I  also  thank
 the  hon.  Minister  of  State  of  Home
 Affairs.

 {[Mr.  Deputy-Speaker  in  the  Chair.)

 में  चेयर  का  और  साथ  ही  आ्ानरेबिल
 होम  मिनिस्टर  साहब  का,  जिन्होंने  ऐसी  रीजने-
 बिल  एटीट्यूट  दिखलायी  है,  शुक्रिया  श्रदा
 करता  हूं,  लेकिन  में  एक  छोटी  सी  श्रज  फिर
 भी  किये  बगर  नहीं  रह  सकता  ।

 उपाध्यक्ष  सहोदय  :  भ्रौर  ये  सब  आपका
 शुक्रिया  श्रदा  करते  होंगे  ।

 पंडित  हुर  दास  भाव  :  यह  झापकी
 मेहरबानी  है  -  जो  कुछ  हम  करते  है  उसमें
 हमको  ब्लैसिग  पहले  ही  मिल  जाता  है  ।

 स्टेट
 तो  मैं  यह  भर्ज  करना  चाहता  था  कि  जो

 श्  की  झोपीनियन  पाती  है  वह  भी  एक
 झात्गी  की  ही  झोपीनियन  झाती  है.  te
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 Shri  N.  B.  Munisamy  (Vellore):  Let
 him  proceed  in  English,  He  was
 speaking  in  English,  he  should  conti-
 nue  in  English.

 Pandit  Thakur  Das  Bhargava:  I
 began  in  Hindi.

 Mr.  Deputy-Speaker:  He  began  in
 Hindi;  switched  over  to  English  be-
 cause  there  were  some  legal  points;
 now  he  is  resuming  his  old  language.

 Shri  Narayanankutty  Menon:  Shall
 we  make  a  request,  because  the  hon.
 Member  is  very  competent  to  speak
 in  English.

 Mr.  Deputy-Sptaker:  Therefore,  he
 should  not  speak  in  Hindi?  If  he  is
 very  proficient  in  English,  then  he  has
 the  privilege  to  speak  in  English  or
 Hindi.  I  cannot  compel  him  to  speak
 in  English.

 Shri  V.  P.  Nayar:  Nobody  questions
 his  right.  I  appeal  to  him.

 Mr.  Deputy-Speaker:  That  is  an
 appeal  to  him;  he  has  to  respond,  not
 I.

 An  Hon.  Member:  Let  him  proceed
 in  Hindi.

 Pandit  Thakur  Das  Bhargava:  My
 difficulty  is  this.  Some  of  my  friends
 want  that  I  should  speak  in  English,
 though  I  do  not  wish  to  speak  in
 English.  I  have  got  no  mastery  over
 the  English  language,  which  is  foreign.
 There  are  other  friends  who  want  me
 to  speak  in  Hindi.  I  would  prefer  to
 speak  in  Hindi.  But,  if  friends  are
 very  insistent,  I  would  never  think  of
 not  obliging  them.

 Mr.  Deputy-Speaker:  If  it  is  difficult
 for  the  hon.  Member  to  weigh  the
 insistence  on  both  sides—

 Pandit  Thakur  Das  Bhargava:
 Therefore,  I  should  prefer  these  re-
 quests  being  cancelled.  I  should  pre-
 fer  to  speak  in  Hindi.

 a)  म॑  यह  अर्ज  कर  रहाई  पे  ददी  हैं  झमी

 गवर्ममेंट्स  न  इस  के  हक  में  र।  था  कि  कई  स्टेट
 यह  समाल  भी  उठाया  गये  कि  बार  एसो-
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 सियेदन्स  की  राय  भी  पूछी  जानी  चाहिए
 तो  स्पीकर  साहब  ने  फरमाया  कि  आर

 एसोसियेह  77  मे  भी  एक  दो  झ्रादमी  ही  काम
 चलाते  हे  a  यह  स्टेट  गवर्नमेंट  की  राय  भी
 चीफ  संक्रेटरी  या  होम  मिनिस्टर  की  राय  होगी  ।

 हो  सकता  है  कि  यह  उन  की  ज्ञाती  राय  हो  ।
 लेकिन  में  अदब  से  ज  करूंगा  कि  उनकी
 जाती  राय  में  शोर  एक  क्रिमिनल  प्रैवटीशनर
 की  ज्ञती  राय  में  फक  होगा  और  उसकी
 राय  ज्यादा  ठीक  होगी  बयोंकि  उसको  रोजमर्रा
 का  तजर्बा  है  |

 Shri  D.  C.  Sharma  (Gurdaspur):
 Are  practitioners  criminal?

 Mr.  Deputy-Speaker:  They  often
 come  into  contact  with  them  as  we
 do  here.

 Shri  Datar:  Without  becoming  one.

 पंडित  ठाकुर  दास  भागंव  :  तो  में  अदब
 से  ्रर्ज  करूंगा  कि  यह  जो  सवाल  हैं  वह  ऐसा
 सवाल  नहीं  है  जिनको  प्रोफेसर  साहिबान
 टैकिल  कर  सके  |  यह  दुनिया  की  तजुर्बेकारी
 व  प्रेक्टिस  का  सवाल  है

 मेने  चन्द  मामले  कानून  के  अजे  किये
 जनाब  की  खिदमत  में  ।  मुझे  उम्मीद  है  कि
 अ्ंगर  यह  मामला  ज्वाइंट  कमेटी  के  सामने
 गया  तो  वें  नकायस  दूर  हो  जायेगे  ।  लेकिन
 जो  असली  मामला  हे  उसकी  तरफ  म॑  तवज्जह
 दिलाना  चाहता  हूं  श्राज  हिन्दुस्तान  की  हालत
 यह  हैँ  कि  एक  बढ़ी  भ्ौरत  अकर  होम
 मिनिस्टर  साहब  के  सामने  वही  पर्ज  कर  सकती
 है  कि  जो  एक  बूढ़ी  भौरत  ने  सुबुक्तगीन  के
 सामने  भज  किया  था,  यानी  यह  कि  भगर
 झाप  किसी  इलाके  का  इन्तिजाम  नहीं  कर
 सकते  हैं  तो  उस  के  उपर  हाथ  न  डालिये  |
 झाज  मध्य  प्रदेश  में,  उत्तर  प्रदेश  में  और
 राजस्थान  में  ला  एंड  आार्डर  की  क्‍या  हालस
 है  ?  वहां  दिन  दहाड़े  डाके  पड़ते  हें  भौर  उनका
 कोई  हन्तिजाम  नहीं  हो  पाता  |  कल  अभ्रखबार
 में  मैने  पा  था  कि  डाकू  एक  सेठ  के  लडकी  को
 खे  गये  शौर  उसको  छोड़ने  के  लिए  ५  लाख
 रुपया  मांगते  हैं  -  इस  तश्  के  ४११  प्रमवात,

 36  NOVEMBER  957  Offenders  Bal  *r056-

 हमारे  चीफ  मिनिस्टर  ने  बतलाया  है,  भकेले
 पंजाब  में  हुए  हैं  s  इसलिए  में  चाहता  हूं  कि
 प्राविन्‍्सेज़्  की  बार  एसोसियेशन्स  को  राय
 मालूम  की  जानी  चाहिए  |  हमारे  भरूचा  साहब
 को  चौथाई  संचुरी  का  तजर्बा  है  श्रौर  मुझे  भी
 कोई  भ्राधी  सेंचुरी  का  तजर्बा  हैं  यह  मिलाकर
 ही  वीन  चौथाई  सेंचुरी  हो  जाता  है  ;  मैंने
 देखा  है.  कि  अगर  कोई  किसी  के  दादा  को
 मारता  हैं  तो  उसके  पोतों  तक  से  बदला  लिया
 जाता  है  ny  जो  लोग  बाहर  से  यहां  श्पायें  हें  वे
 इस  बात  को  शायद  न  जानते  हों  मैने  तो

 खुद  इस  किस्म  के  मुकदमे  किये  हैँ  जिनमें  १२
 बरस  बाद  तक  कत्ल  का  बदला  लिया  गया  है
 अभी  एक  महीना  हुआ  कि  एक  मुकदमा
 ग्राया  जिसमें  १६  वरस  हुए  एक  दाख्स  ने
 एक  दूसरे  दाख्स  की  मा  के  एक  लाठी  मार  दी
 थी  ।  उस  आदमी  ने  जिसकी  मां  के  लाठी
 मारी  गयी  थी  उस  मारने  वाले  को  कत्ल'
 कर  दिया  उसके  दो  बेटों  को  कत्ल  कर  दिया
 श्रौर  दो  श्रौरतों  को  जख्मी  कर  दिया  ।  इस
 लिए  मे  श्रदब  से  अर्ज  करूंगा  कि  कानून  देश
 के  हालात  के  मुताबिक  बनना  चाहिए  |  झाप
 ग्रमरीका  और  विलायत  के  पीछे  मत  जाइये
 यहां  रिफार्म  का  उसूल  डेटेरेंसी  से  ज्यादा
 बढ  गया  है  t  हमारे  देश  में  ऐसी  हालत  नहीं
 है  ।  अभी  हम  हिन्दुस्तान  में  डेटेरेंसी  के  उसूल
 को  इस  कदर  नहीं  बदल  सकते  |:

 में  भ्रदब  से  प्र्ज  करूंगा  कि  जो  कानून
 आप  बना  रहे  हैं  में  उसके  लिए  आपके  नेक
 इरादों  को  दाद.  देता  हूं  7  भाप  चाहते  हें  कि
 मुजरिम  का  रिफार्म  हो  ।  एक  भ्रादमी  जिसने'

 जुर्म  किया  है  उसको  बतोर  एक  मरीज  के
 देखा  जाये  1  शभ्रगर  कोई  ग्रादमी  किसी  लालच
 की  वजह  से  कोई  जुर्म  करता  है  तो  इसकी
 यह  वजह  है  कि  उसकी  सारी  जिन्दगी  ऐसी
 रही  है  कि  उसकी  वजह  से  वह  क्रिमिनल  हो
 गया  |  वह  जिस  हालत  में  रहा  है  उसकी  वजह
 से  वह  एक  तरफ  चलता  है  शौर  बहू  उस  जुर्म
 के  लिए  जिम्मेवार  नहीं  कहा  जा  सबला  !
 इसलिए  सोलाइटी  जो  क्र  उसको  ममा
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 के  लिए  सजा  देना  चाहती  है  वही  उसको

 सुधारने  के  लिए  भी  जिम्मेदार  है  a  लेकिन
 हमको  हालात  को  देखकर  ही  कोई  कदम
 उठाना  चाहिए  ।  मेरा  कोई  साल  डेढ़  साल  के
 से  तक  जेल  के  मामले  से  ताल्लुक  रहा  |
 में  ईस्ट  पंजाब  जेल  कमेटी  का  चेयरमैन  था  1
 इस  हेसियत  से  मेने  बहुत  से  पंजाब  के  जेलों
 को  जाकर  देखा,  इत्तिफाक  से  मे  पालियामेंट
 के  डेलोगेद्न  के  साथ  विलायत  गया  तो  मेने
 यहां  के  जेल  इस  खयाल  से  देखे  कि  हम  अपने
 यहां  क्‍या  रिफार्म  कर  सकते  हूं  ।  में  ने  वहां
 बहुत  से  वोस्टंल  जेल  भी  देखे  ।  मुझ  ऐसा
 मालूम  होता  है  कि  हमारी  सरकार  ने  इस
 मामले  में  जरूरत  से  ज्यादा  उजलत  की  हैं  ।
 उसके  पास  जो  सेंटीमेंट  का  मजमूग्रा  है  उसने
 उसको  मजबूर  किया  कि  चाहे  श्राप  अनरियलि-
 स्टिक  हो  जायें  पर  जो  श्राप  देश  के  भले  के
 लिए  ठीक  समझते  हैं  उसे  करें  ।  लेकिन  भ्रगर
 आप  प्रनरियलिस्टिक  होंगे  तो  जो  आप
 चाहते  हैं  वह  नतीजा  नहीं  निकलेगा  क्‍योंकि
 जो  दवा  एक  खास  मरीज  के  लिए  हूँ  वह  आप
 हर  मरीज  को  देना  चाहते  हूँ  ।  श्राज  देश  के
 अन्दर  वह  हालात  नहीं  हे  जो  कि  विलायत
 में  हें

 जब  में  विलायत  गया  तो  मंने  वहां  के
 बोस्टल  जेल  देखे  ।  मेने  देखा  कि  एक  जेल  के

 सुपरिन्टन्डेट  ने  किस  तरह  मेरे  सामने  कंदियों
 की  दरख्वास्तो  का  फैसला  किया  1  उसने  एक
 घंदे  में  ३०  या  ४०  दरख्यास्तों  को  श्लोरल
 फैसला  कर  दिया  शर  वही  मामले  ते  कर
 दिये  ।  लेकिन  उनकी  देरख्वास्तें  ऐसी  नहीं
 थी  जैसी  कि  हमारे  यहां  होती  हें  जिनमें  बहुत
 सारे  झ्षगड़े  रहते  हे,  जेसे  कि  किसी  को  नमक

 नहीं  मिला,  किसी  को  कपड़ा  नहीं  मिला

 वगैरह  |  वहां  तो  मुजरिम  इस  तरह  की  दर-
 श्वास्तें  करते  हें  कि  हमको  फलां  इंस्टीट्यट  में
 भेज  दिया  जाये,  हमको  फलां  मशीन  में  काम
 करने  के  लिए  भेज  दिया  जाये  ?  में  देख  कर

 हरान  रह  गया  कि  हमारे  मुल्क  में  शौर  उस
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 मुल्क  में  कितना  फके  है  ।  मेंने  वहां  लड़कों
 को  बोस्टेल  जेलों  में  खेल  के  मैदानों  में  देखा  ।
 जब  उनको  खेलने  के  लिए  छोड़ा  गया  त्तो  मेंने
 उनको  इतना  खुश  देखा  कि  मेने  अपनी
 उम्र  में  इतना  खुश  छोड़े  जाने  वाले  जानवरों
 तक  को  नहीं  देखा  ।  वे  लड़के  इस  तरह  से
 छलांगें  मारते  हुए  खेलने  के  लिए  भा  रहे  थे
 कि  में  देख  कर  हैरान  हो  गया  ।  मेने  सोचा
 कि  एक  श्राजाद  मुल्क  में  बे  लड़के  जिनको
 जरायम  में  कंदी  करार  दिया  गया  है  वे  भी
 कितने  खुश  हे  ।  लेकिन  वहां  के  हालात  मुख्त-
 लिफ  हैं,  यहां  के  हालात  मुख्तलिफ  हें
 यहां  पर  वेसे  बोर्स्टल  जेल  कहां  हैं  ?  जो
 किताब  ग्लानरेबल  मिनिस्टर  ने  मुझे  पढ़ने
 को  दी  थी  उसे  मेने  देखा  भर  में  खुश  1:16
 कि  हमारी  गवर्नमेंट  इस  तरफ  भी  तवज्जह
 दे  रही  है  ।  लेकिन  जो  १४  बरस  तक  की  उम्र
 के  लड़क॑  रिफारमेटरी  में  जाते  हें  भौर  १६
 से  २१  तक  वोस्टंल  जेलों  में  जाते  है  उनके
 लिए  कोई  खास  अच्छा  इन्तिजाम  हमारे  देश
 में  नहीं  है  ।  श्राप  डाक्टर  तो  मुकर र  करते
 है  लेकिन  उस  डाक्टर  के  पास  श्रोजार  नहीं
 हैं,  दवायें  नही  हे  ।  श्रभी  श्रापके  पास  वे  इंस्टो-
 ट्यूशन  नहीं  &  जहां  कंदियों  को  ठीक  तरह
 रखा  जा  सके  |  ग्रभी  आपके  पास  उनके  काम
 सीखने  के  लिए  वर्कशाप  कहां  हें  1  श्रगर  श्राप
 इन  कंदियों  को  किसी  प्रोबेशन  श्राफिसर  के

 सुपुर्द  कर  देंगे  तो  भ्रगर  लडकी  हुई  तो  स्केंडल
 होगा  झौर  अगर  मर्द  हुआ  तो  वह  उस  झफि-
 सर  का  गुलाम  हो  जाये  शौर  हर  तरह  का
 करप्शन  होगा  7  भौर  जो  आप  पुलिस  के
 करप्शन  के  बारे  में  सुनते  हैं  बह  उसके  श्रागे
 कुछ  नहीं  होगा  ।  उस  श्राफिसर  के  हाथ
 में  उसकी  झाज़ादी.  होगी  झौर  वह
 उसके  साथ  चाहे  जो  कर  सकेगा  |  इससे  कर-
 प्दान  बहुत  बढ़ेगा  भौर  जुर्म  भी  बढ़ेंगे  ।  इसका
 इलाज  तो  तभी  हो  सकता  है  जबकि  हन
 कैदियों  को  ऐसे  इंस्टीट्यशन्स  में  ले  जाया  जाये
 जहां  जाता  उनके  लिए  मुफीद  हो  ।  लेकिन
 झगर  बगेर  इस  इन्तिजाम  के  झाप  इन  लोगों
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 कौ  किसी  झाफिसर  के  सुधुर्द  कर  देंगे  तो  यहू
 सिस्टम  इसना  खराब  हो  जायेगा  और  पभापको
 इतनी  परेशानी  हो  जायेगी  कि  जिसका
 ठिकाना  नहीं  ।  इसलिए  मेरी  भ्रदव  से  गुजा-
 रि  है  कि  हलके  हलके  चला  जाये  1  में  चाहता
 हूं  कि  एडमोनीशन  के  भ्न्दर  फर्स्ट  भ्राफेंस
 की  बात  नहीं  होनी  चाहिए  ।  अपने  इसके
 झन्दर  बहुत  से  जुर्म  रख  दिये  हें  7  जब  यह
 बिल  ज्वायंट  कमेंटी  के  सामने  जायेगा  तो
 यह  यह  ते  करेगी  कि  किस  किस्म  के  मुकदमात
 में  एडमोनीशन  दिया  जा  सकता  हैं  |  दो  बरस
 से  कम  की  सजा  के  तो  बहुत  से  जरायम  हे  ।
 मेने  इंडियन  पीनल  कोड  की  ५११  दफायें
 देखीं,  उनमें  से  १५०  ऐसे  जुर्म  हे  जिनमें  दो
 साल  से  कम  सजायें  होती  हें  ।  उन  सब  में  श्राप
 एडमोनीशन  करना  चाहते  हैं  ।

 इस  सिलसिले  में  एक  और  बात,  जो
 कि  सबसे  ज़रूरी  है,  में  बाद  में  शायद  भूल
 जाऊं,  इसलिए  भ्रभी  कह  देना  चाहता  हूं  1

 पहले  दफ़ा  ३७६,  ३८०,  ३८१,  ४०३  झझौर
 ४२०  के  मातहत  श्रान  वाले  पाच  जरायम
 के  लिए  शरर  उन  केसिज्ञ  में,  जहां  दो  बरस
 से  कम  को  सज़ा  हो,  दफ़ा  ५६२  के  मातहत
 'एडसोत  शन  हो  सकती  थी  ।  लेकिन  श्रब'  श्राप
 ने  क्या  किया  हैं  ?  आपने  उस  में  दफा  ३८१
 को  तो  शामिल  किया  है,  दो  बरस  वाली  शर्त
 भी  क्षामिल  की  हैं  शरीर  उन  के  साथ  ही  यह
 लिख  दिया  है  कि  दह  अदर  ला  यह  लफ़ज़
 दफ़ा  ५६२  में  नही  थे  ।  इसका  मतलब  यह
 है  कि  किसी  भी  ला  में  चाहे  जो  कुछ  लिखा  हो,
 उस  पर  इस  ला  को  प्रिसिपडेंस  होगी,  जो  कि
 हम  पास  करने  जा  रहे  हे  ।  इस  सिलसिले  में
 बाकी  जितने  भी  स्पेशल  लाज  है,  जो  भी

 कानून  हैं,  वें  सब  जोरों  हैं।  दुनिया  के  और
 लाज  कुछ  ही  हों,  लेकित  इस  के  मुताबिक  उन
 सब  जुर्मों  में  प्राउेशन  हो  सकती  है,  जिन  में
 डेथ  या  हम्प्रिज़नमेंट  न  हो  ।  इस  बिल  के  स्कोप
 को  इतना  खम्ब  चौड़ा  म  करना  मोस्ट  हर् ान
 लिडिक  है  ।  कल  नेवी  बिल  भा  रहा  है  |  एयर
 बिल  झा  रहा  है  ।  उस  में  म्यूटिनी,  भ्फ़्सरों
 पर  हमला  करना  बगैरहू  जो  जरायम  हैं,  वे
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 सब  हस  में  भा  जायेंगे  ।  उन  बिलों  के  ये  प्रावि-
 जन  स्प  केटी  हो  जायेंगे  ।  क्‍या  भ्राप  चाहते  हें
 कि  देय  भोर  राबरो  के  केसिज़  में  प्राउशन  हो
 जाय  क्या  झाप  चाहते  हे  कि  जिन  को
 गिल्टी  पाया  जाय,  वह  फ़ौरन  छूट  जाये  ?
 मेने  इस  सिलसिले  में  एक  फंहरिस्त  बनाई  है,
 लेकिन  श्व  में  उस  को  पेश  करना  गैर  ज़रूरी
 समझता  हूं,  क्योंकि  यह  मामला  सिलेक्ट
 कमेटी  में  जा  रहा  है  ।  उस  में  ऐसे  ऐसे  जरायम
 है,  जिन  में  कोई  भी  सेन  आदमी  ए-्मो  पौदास
 नहीं  देगा  ।  लेकिन  हम  जानते  हे  कि  कोर्टेस्‌
 सेत  भी  होती  हें  भौर  इनसेंस  भी  ।  भरूचा
 साहब  ने  इस  तरफ़  ज़रा  जब  तवज्जह  दिलाई,
 तो  कई  लोग  हंसने  लगे  झभौर  श्री  साधन  गुप्त
 तो  नारपज़  भी  हो  गए  t  उन्होंने  कहा  कि  कई
 कोर्टस  जब  देखती  हैं  कि  केस  लम्बा  हो  जायगा,_
 लम्बे  लम्बे  बयान  दर्ज  करने  होंगे,  तो  वे  कवीन
 बे  ट  करने  के  लिए  कहती  हैं  ।  हम  भी  पहले
 कोर्टस  में  फैसले  करवाया  करते  थे  मंजिस्ट्रेट
 से  कहा  जाता  था  कि  थोड़ी  सज़ा  दे  दीजिए,
 हम  कनफ़ेस  कर  लेते  हू  1  जो  लोग  प्रैक्टिस
 करते  हे,  वे  जानते  हें  कि  कनफेशन  कैसे  लिए
 जाते  &  ।  इस  में  कोर्टस  का  कोई  सवाल  नहीं
 है  तो  मेन  तेवर  हूँ।  उगर  संगीत  जुर्मा  में
 भी  “जा  नह  मिनेगोी,  तो  लोग  उनका  पूरा
 बदला  लेंगे।  और  जो  बदला  लेकर  जुर्म  करेंगे,
 वे  भी  इस  एडमोनोशन  का  फ़ायदा  उठायेंगे।
 इस  तरह  जरायम  बड़गे,  घटगे  नहीं  t

 में  ने  इस  तरह  का  केस  देखा  है  )  एक
 पंद्रह  बरस  का  लड़का,  जो  देखने  में  निहायत
 खूबसूरत  था,  सेद्न  कोर्ट  में  पेश  हुआ  |  एक
 शख्स  ने  उस  को  बहिन  के  साथ  ज़िना  किया
 था  |  उस  लड़के  ने  उस  को  कत्ल  कर  दिया  ।
 सेशन  कोर्ट  के  सामने  उस  लड़के  ने  इकबाल
 किया  t  सेशन  जज  ने  कहा  कि  क्‍या  करें,
 या  काला  पानी  है,  या  फासी  है,  में  भौर  कुछ
 नहीं  कर  सकता  हूं  ।  उस  ने  यही  किया  भौर
 लोकल  गवनेमेंट  को  इसलाह  के  लिये  लिख
 दिया  कि  उस  की  संज्ञा  कम  कर  दी  जाय  ।
 सजा  कम  कर  दी  गई  ऐसे  केसिज  बहुत
 मिलेंगे  ।
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 क्री  साधन  गुप्त  ने  जो  मिसाल  दी,  उस

 पर  मुझे  बड़ी  हैरानी  हुई  ।  उन्होंने  बताया
 कि  रूस  में  प्रढारह  बरस  की  एक  लड़की  ने
 ग्राउट  आफ  जैलसी  अपने  खाबिन्द  को  मार
 दिया  ।  वह  कहते  है  कि  उस  मे  प्रा्रेट  या
 एडमोनिशन  काफ़ी  था  ।  में  पूछना  चाहता  हूं
 कि  वह  ऐसे  केसिज  में  प्रोव्रशन  से  फ़ायदा
 उठाना  चाहते  हैँ  |  में  यह  गुजारिश  करना
 चाहता  हूं  कि  जिस  किस्म  के  केसिज  का
 उन्होंने  जिक्र  किया  है,  उन  के  लिए  दफ़ा  ४०१
 है  ।  हमारी  गवर्नमेंट  शौर  प्रेज़िडेंट  को डिवाइन
 राइट  है  कि  अगर  कोई  बेगुनाह  भ्रादमी  सजा
 पा  जाए,  तो  उस  को  सेट  राइट  किया  जा
 सकता  है  |

 एक  मौके  पर  हमारे  प्रेज़िडेंट  ने  मेरे
 रिप्रेज़ेन्टेशन  पर  एक  ्रादमी  को,  जिस  को
 फांसी  का  हुक्म  ह््रा  था,  छोड  दिया,  कतई
 बरी  कर  दिया  |  तहकीकात  करने  पर  मालूम
 हुआ  कि  उस  के  सगे  भाई  ने  कत्ल  किया  था
 बारह  गांवों  की  पंचायत  कराई  गई,  जिस  ने
 फ़ैसला  किया  कि  वह  बेगुनाह  था  ।

 मुझे  एक  और  केस  का  भी  ज़रूर  जिक्र
 करना  चाहिए  ।  श्रानरेबल  मिनिस्टर  साहब
 सामने  बंठे  हे  इन  की  मेहरबानी  से  एक
 हार्स  की  फांसी  की  सज्ञा  कम  कर  के  काला
 पानी  कर  दिया  गया  ।  उस  ने  फ़िलवाकया
 कत्ल  नही  किया  था  1  में  कातिल  को  जानता
 था  -  मेरे  रिप्रेज़न्टेशन  पर  उस  को  काला  पानी
 क्र  दिया  गया  ।  मे  ने  माना  कि  और  सकंमस्‍्टां-
 सिज  की  वजह  से  वह  उस  का  मुस्तहक
 भीया।

 में  यह  श्रदधं  करना  चाहता  हूं  कि  दफ़ा
 ४०१  इस  वजह  से  बनाई  गई  है  कि  यह

 ए  उज्जेबिटव  का  डिवाइन  राइट  है  कि  वह  सही
 तरीके  से  इन्साफ़  करे,  जहां  कोर्ट  फेल  हो
 जाय  1  जिन  केसिज्ध  का  उन्होंने  जिक्र  किया  हूं,
 वे  उस  के  नीचे  झायेंगे  a  लेकिन  रीयली  गिल्टी

 को--  हमारा  प्रेमिसिस  यह  है  कि  रीयली
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 गिल्टी  है--संगीन  जुर्मों  में,  जैसे  दफ़ा  ३५४,
 ३७६  बगैरह  हैं,  इस  में  इन्क्लूड  करेंगे,  तो
 सारे  देश  में  कोहराम  मच  जायगा  ।  यह
 मोस्ट  रेवोल्यूश़नरी  बिल  है  ।  इसे  श्राप  को

 नहीं  पास  करना  चाहिए,  जब  तक  कि  भाप
 जेनेरल  पापूलेस  से  राय  न  ले  लें  ।  में  खुश
 हूंगा  कि  इस  मौके  पर  शिड्यूल्त़  रख  दिये
 जायेंगे  कि  उन  जरायम  में,  सज़ा  ख्वाह  दो
 बरस  हो,  ख्वाह  ज्यादा  हो,  न  एडमानिशन
 होना  चाहिए  श्र  न  प्रोबेशन  होना  चाहिए  t

 इस  के  श्रलावा  आप  ने  एक  नई  तरह  का
 सस्ल  पास  किया  हूँ,  जो  कि  सिवाय  यून  पी०  के
 सारे  कंद्री  में  नही  था  भर  यू०  पी०  में  डाइ-

 लइयूटिड  फ़ार्म  मे  था  |  उसूलन  वह  दुरुस्त
 हो  या  गलत  हो,  लेकिन  में  तवज्जह  दिलाना
 चाहता  हू  कि  संगीन  जुर्म  कौन  करता  है  t
 श्रठारह  से  इककीस  साल  तक,  या  ज्यादातर
 पच्चीस  साल  तक  के  लोग  जुर्म  करते  हैं  ।

 इस  उम्र  में  लोगों  में  बहुत  पेशन  होता  है,
 लह  गर्म  होता  है  ।  इसी  उम्र  में  फ़ोर्स  के

 सैक्सुझल  क्राइम्ज़  ज्यादा  होते  हैं  ।  आप  ने
 इक्कीस  बरस  मे  नीचे  के  लोगों  को  चार्टेर
 दे  दिया  है  कि  पहला  जुर्म  हो,  तो  वह  इस  का
 फ़ायदा  उठा  सकते  हे  ।  जब  तक  कोर्ट  के  ऊपर
 बहन  है--कोर्ट  कहां  से  एविडिस  लायगी--
 जब  तक  कोटे  सर्टिफ़ाई  न  करे  कि  नाट
 डिशायरंबल  टु  प्रोसीड  अंडर  दिस,  उस  वक्‍त
 तक  कोर्ट  मजबूर  है,  उस  का  इन्टलेक्ट  बंधा

 हुआ  है  और  वह  तोन  चार  दफ़ा  का  फ़ायदा
 जरूर  देवे  ।  इससे  ज्यादा  ग़लत  लैजिस्लेषान
 और  कोई  नहीं  होगा  ।  भ्रगर  आप  कंट्री  की
 पीस  और  सिक्‍योरिटी  को  एनडेंजर  करना

 चाह)  हैं,  तो  इससे  र्स  कानून  आप  नहीं  बना
 सकते  ।  बारह,  पंद्रह  परसेंट  ऐसे  झादमी  हैं,
 ओ  इस  उम्र  में  ऐसे  क्राइम  करनते  हैं।  हस  का
 नतीजा  क्या  होगा  ?  अगर  वह  छंट  जायगा,
 तो  वह  जिस  मुहल्ले,  जिस  शहर  में  रहेगा,
 वहां  के  सारे  लोग  फ्रोइट  में  रहेंगे  ।  झनके
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 ब्राबेट  आफ़िसर  उस  को  कहीं  जंगल  में
 अकेला  उसको  मिल  जावेगा,  तो  वह  दो  मिनट
 में  उसे  भी  ठीक  कर  देगा  ।

 Shri  Datar:  Say  “probation  officers”,
 not  probate  officers.

 Pandit  Thakur  Das  Bhargava:  I  am
 sorry.  In  fact,  it  would  have  been
 better  if  we  use  the  words  “probate
 officers”  instead  of  probation  officers.
 Probate  officers  are  ineffectual.  They
 do  certain  things  in  respect  of  wills.
 These  probation  officers  will  be  much
 more  effectual  and  dangerous.  q  इस

 मेरी  गलती  की  तरफ  तवज्जह  दिलाने
 के  लिए  आपका  मशक्र  हूं  t

 में  निहायत  अदन  से  भ्रज़  करना  चाहता
 हूं  कि इस  का  नतीजा  यह  होगा  कि  हर  एक
 नौजवान  ग्रादमी  यह  समझेगा  कि  पहली  दफ़ा

 जुर्म  करने  पर  कोर्ट  कुछ  नहीं  कर  सकती  है  ।
 क्या  ऑ्रानरेबल  मिनिस्टर  साहब  को  मालूम
 है  कि  ऐसे  इलाके  उन  की  जूरिसडिक्शन  में
 है,  जहां  पर  प्राफेन्ड्ज़  एब्सकांडर्ज  हो  जाते
 हैं  ।  जहां  पचास  रुपए  के  वास्ते  किसी  आदमी
 की  जान  ले  लेना  एक  गैर-मामूली  चीज़
 नहीं  है  ।  में  अर्ज  करना  चाहता  हूं  कि  सन्‌
 १६५२-५४  में  हिन्दुस्तान  में  जरायम  कम

 हुए  ।  हम  खुश  थे  कि  हमारी  गवनेमेंट  के
 वक्त  यह  भला  काम  हुआ  ।  लेकिन  १६५५-५६
 में  जरायम  की  तादाद  पहले  से  ज्यादा  बढ़
 गई  है  )  जब  कालिज  के  लड़कों  को  यह  पता
 लगेगा  कि  प्रगर  उस्ताद  को  पीटें  या  प्रिंसिपल
 को  दो  थप्पड़  मारेंगे,  तो  पहली  दफ़ा  छूट
 जायेंगे  ।  तब  देखिएगा  कि  क्या  हालत  होती  है
 शौर  डिसिप्लिन  का  क्‍या  हाल  रहता  है  t

 हम  प्रखबारों  में  पढ़ते  हैं  कि  पाकिस्तान  में
 नौजवान  लड़कियां  बाज़ारों  में  नहीं  चल
 सकती  हूँ  ।  वही  हालत  यहां  भी  पंदा  हो
 जायगी  ।  हूर  एक  नोजवान  यह  सोचेगा  कि
 पहली  दफ़ा  तो  कुछ  नहीं  होगा,  देखेंगे  कि
 भगली  दफ़ा  क्या  होता  है  |  ऐसे  हालत  में  इस
 तरह  का  कोट  बर्बाल  देना  अक्ल मन्दी  को  बात
 नहीं  है  ।

 मेरे  सामने  यह  १६३६  का  ई: द  पी०  ला
 है  1  जब  यह  पास  किया  गया,  तो  वे  भी  किसी
 कदर  तेज़ी  से  चले  1  में  शौर  किसी  ला  को  नहीं
 जानता  ।  दुनिया  के  लाज़  का  मुझे  पता  नहीं  है,
 जो  कि  इससे  आगे  बढ़े  हों।  अगर  इस  किस्म  की
 चीज़  श्राप  रखते,  तो  शायद  इस  के  मुकाबले
 में  हाउस  में  श्राप  को  ज्यादा  सपोर्ट  मिलती  ।

 I  am  quoting  from  section  4  of  the
 UP.  Act:

 “Provided  also  that  if  a  person
 under  24  years  of  age,  is  convict-
 ed  of  any  offence  under  the  Indian
 Penal  Code  or  any  of  the  enact-
 ments  prescribed  in  this  behalf,
 under  rules  made  by  the  provin-
 cial  Government,  which  is  punish-
 able  with  imprisonment  not
 exceeding  six  months,  the  court
 shall  take  action  under  this  sec-
 tion  unless  for  special  reasons  to
 be  recorded  in  writing  it  is  not
 considered  proper  so  to  do.”

 में  भज  करूंगा  कि  यह  प्राविज़न  जो  में  ने
 कोट  किया  मुझे  मुनासिब  जंचता  है  भौर
 इसको  बत  करके  देखा  जाय  |  चन्द  जरायम
 ऐसे  हें  जिनके  कि  बारे  में  में  यह  जरूर  अर्ज
 करूंगा  कि  उन  जरायम  के  श्रन्दर  हरगिज़
 हरगिज  यह  प्रोबेशन  नहीं  होना  चाहिए
 भौर  न  यह  ऐडमोनीशन  होना  चाहिए  ।

 इस  बिल  में  एक  नई  चीज़  मिनिस्ट्री  से
 की  है  1  'ऐनी  अदर  ला",  स्पेशल  लाज़  झाप
 लाते  हैं,  उनको  आडिनेरी  लाज  में  नहीं  लेते  ।
 जब  ग्राप  देखते  हे  कि  जहा  पर  कुनैन  थी
 वहां  पर  चाक  है  श्रौर  आर्ट  के  भ्रन्दर  खराबी
 झौर  घी  झौर  दूसरी  खाद्य  चीज़ों  में  मिलावट

 है  तो  उसको  डील  करने  के  लिए  श्राप  स्पेशल

 फुड  ऐक्ट  बनाते  हैं  और  यह  ठीक  बात  है  भी  ।
 आप  ला  के  श्रन्दर  यह  प्राविज्धन  रख  देते  हैं
 कि  दूसरी  दफ़ा  जुर्म  होगा  तो  दो  वर्ष  से  कम
 सजा  नही  होगी,  पहली  दफ़ा  इतने  से  कम  नहीं
 होगी  ।  आप  झलग  से  नैवी  बिल  और  आार्मी
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 बिल  लाते  हें  क्योंकि  जाहिर  है  कि  वहां  की
 कुंडिशंस  डिफ्रेंट  हे ं,्रौर  हलकी  सजा  का  किसी
 पर  सर  नहीं  होगा  ।  भाप  भनटलेबिल्टी
 झादि  इविल्स  के  खिलाफ़  स्पेशल  क़ानून
 बनाते  हें  ।  ग्राप  इस  बिल  में  जो  यह  कहते  हैं
 कि  चाहे  दूसरा  कोई  भी  क़ानून  हो  भौर  कुछ
 भी  लिखा  क्‍यों  न  हो,  वह  सब  इस  बिल  के
 मातह॒त  होगा  ।  भ्रगर  सब  इस  बिल  के  मातहत
 होंगे  तो  जितने  झापके  ऐयरमेन  सोल्जर्स  झौर
 नैवों  के  जवान  लोग  हें  श्रौर  २१  वर्ष  की
 उम्र  के  नीचे  है  वे  सब  के  सब  झगड़ा  श्रौर
 गड़बड़  करेंगे  और  श्राप  देखेंगे  कि  आप  ऐसा
 इसमें  प्रोवाइड  करके  उन  स्पेशल  लाज  पर
 पानी  फेर  देंगे  ।  मे  यह  सब  देखने  पर  इस
 नतीजे  पर  पहुंचा  हूं  कि  यू०  पी०  का  वाइज़
 डिसिशन  है  और  उस  लेजिस्लेशन  को  हमें
 बत  करके  देखना  चाहिए  ।

 इस  बिल  की  दफ़ा  ७  जब  में  ने  पढ़ी  तो
 उसी  वक्‍त  मेने  यह  फ़ैसला  कर  लिया  या  कि
 में  उसकी  बाबत  ज़रूर  बोलूगा  |  दफ़ा  ७  को
 झाप  बिलकुल  कटेल  कर  दीजिये  ।  पहले
 दौडयूल  बनाइये  भ्रौर  फिर  यह  रखिये  कि
 खास  खास  जरायम  में ध्रौर  स्पेशल  लाज  में

 यह  मोजूदा  लेजिस्लेशन  उसी  हद  तक  झापरेटिव
 होगा  जहां  तक  कि  देश  के  प्रन्दर  गड़बड़ी
 झौर  खराबी  न  फैलने  पाये  ।  श्रगर  ऐसा  न
 किया  गया  तो  काफ़ी  गड़बड़ी  फंलने  का
 इमकान  है  भौर  ठीक  से  हम  इंतज़ाम  कायम
 नही  रख  सकेंगे  ।

 में  जानता  हूं  कि  झ्ाजकल  जेलों  की
 कैसी  बुरी  हालत  है  जिस  गरज़  से  हम  ने
 जलें  बनाई  थी ब्मौर  जो  जेल  रिफ़ाम्सं  किये  थे
 शौर  जेलों  का  इंतज़ाम  ठोक  से  चले  झोर  वे
 सही  मानों  में  रिफ़ार्म  हाउसेज्  साबित  हों
 उसके  लिए  बीसियों  कान्फ्रेंसेज़  भी  की  लेकिन
 मुझे  अफ़सोस  के  साथ  यह  कहना  पड़ता  है  कि
 हमारो  मधा  पूरी  नहीं  हो  पायी  है  भौर  भ्राज
 भी  जलो  के  अन्दर  बहुत  बमिया  हैं  भोर
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 उनमें  काफ़ी  हद  तक  सुधार  किये  जाने  को
 जरूरत  है  4  जेलों  के  प्रन्दर  झाज  भी  इतनी
 खराबियां  मौजूद  हें  कि  लोग  झक्‍सर  यह
 कहते  सुने  जाते  हें  कि  धगर  एक  नया
 लड़का  जेल  में  पहली  दफ़ा  जाय  तो  यह  गहां
 से  एक  खराब  शहरी  बन  कर  निकलता  है
 झौर  बहू  क्रिमिनल  बन  जाता  &  |  भ्रब  जेल
 जिसको  कि  यह  कहा  जाता  है  कि  "इट  इज  ए
 टेम्पुल  भ्राफ़  करेक्दान'  और  जेलों  को  करेक्‍्शन

 हाउसेज़  का  नाम  दिया  जाता  है  लेकिन
 प्रैक्टिस  में  हम  दूसरी  बात  देख  रहे  हैं  भौर

 मालूम  ऐसा  होता  है  कि  शायद  गवनेमेंट
 की  भी  यह  फीलिंग  है  कि  जेलें  उनके  हाथ  से
 निकलती  जाती  है  1  फ़ीरोज़पुर  जेल  का  वाक़या
 झनप्रीसीडेंटेड  है  '  भौर  जो  कुछ  वहां  पर

 हुआ  वह  भ्रभी  तक  पहले  कभी  सुनने  में  नहीं
 शाया  था  |  वहां  पर  बन्द  कंदियो  को  इस
 कदर  मारा  पीटा  गया  प्रौर  घायल  किया  गया
 जिसकी  कि  मिसाल  मिलना  मुश्किल  है  प्रौर
 यहां  पहले  सेंट्रल  गवनेमेंट  के  एक  मिनिस्टर
 ने  जो  एक  श्राला  मियार  क़ायम  किया  था  कि
 मद्रास  में  रेल  का  पुल  टूट  जाने  पर  उन्होंने
 इस्तीफ़ा  दे  दिया  था  उसकी  जगह  पर  हमने
 देखा  कि  हमारी  गवर्नमेंट  ने  सिर्फ  यह  कह  कर
 खत्म  कर  दिया  हां  फ़ीरोज़पुर  की  जेल  में  जो

 कुछ  हुआ  उसमें  जेल  अधिकारियों  का  कुसूर
 है  ।  जेलो  में  जो  जराय  ;  होते  हे  वे  इसी  वजह
 से  होते  है  कि  तमाम  आबोहवा  खराब  है'
 वरना  यह  जरायम  मुमकिन  नही  है  शर  मेरी
 राय  में  उन  जरायम  के  लिए  गवर्नमेंट  की
 उतनी  ही  ज़िम्मेदारी  है  जितनी  कि  भौर
 किसी  की  ।  गवर्नमेंट  इसको  नहीं  मानती  शौर
 इससे  इंकार  करना  ग़लती  करना  है  ।

 सन्‌  १६२६  में  हिसाब  फंला  कर  देखा
 गया  था  कि  क़रीब  २०  करोड़  रुपया  जेलों
 पर  खर्च  किया  जाता  था  ।  हमारे  पंजाब  में
 जहां  कि  लोग  इतने  मेहनती  प्रौर  किफ़ा  यतशार
 हैं  भौर  जहां  के  लोग  दौलत  पैदा  करना  भी
 जानते  ह,  वहां  पर  ४०लाख  रुपया  हम  अपन  ः
 जेलों  पर  खर्च  करते  हें  7  हालांकि  एक  एक
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 कैदी  पर  ७००,  ७००  रुपये  तक  खर्च  होते  है
 लेकिन  तब  भी  जेलों  का  इंतजाम  ठीक  नहीं
 है  भर  जो  हालत  जेलों  के  भ्रन्दर  होनी  चाहिए
 थी  वह  देखने  को  नहीं  मिलती  है  t  जेलों  की
 झभी  तक  सही  मानों  में  करैक्शन  हाउसेख
 में  तबदील  नहीं  किया  जा  सका  है  भौर  उस
 काम  में  हमें  भ्रमी  पूरी  कामयाबी  नहीं  मिली

 है  भ्रव  बंकि  उस  तरह  से  हमें  कामयाबी
 नहीं  मिल  पायी  है  इसलिए  वह  सिस्टम  तो

 हम  छोड़  दें  और  हस  प्रोबेशन  के  नये  सिस्टम
 को  हम  बरतें,  मेरे  खाल  में  ऐसा  करना

 हमारी  ग़लती  होगी  a  या  तो  श्राप  कहिये  कि

 हमारी  सब  जेलें  फेल  हो  गई  हैं  भौर  इस  *

 प्रोबेशन  के  सिस्टम  को  हम  ट्राई  करना  चाहते
 है  वरना  सही  चीज़  यह  होगी  कि  जो  सिस्टम

 हमने  झपनाया  है  भौर  जिसने  डिविडेंड्स
 दिये  हैं  उसको  हमें  छोड़ना  नहीं  चाहिये  ।

 कल  यहां  पर  हमारे  एक  भाई  ने  जिक्र
 किया  था  कि  उत्तर  प्रदेश  में  कनविक्ट्स
 झोर  एक्स  कनवि  र्ट्स  की  जो  कान्फ्रेंस  हुई  थी
 उसमें  उन्होंने  पहली  चीज़  यह  रखी  थी  कि
 जेल  का  क्लासिफ़िकेशन  ठीक  रखा  जाय  |
 जेल  रिफ़ास्स  कमेटी  के  अन्दर  भी  सही  क्लासि-
 फ़िकेशन  की  मांग  की  गई  भौर  वहां  पर  भी
 इस  बात  की  शिकायत  की  गई  कि  क़ेदियों  को
 कटिल्स  के  मआ्राफिक़  रखा  जाता  है  ।  हर  एक
 जेल  कमेटी  की  रिपोर्ट  में  यह  बात  दर्ज  रहती  है
 कि  माकल  इंतज़ाम  नहीं  हो  रहा  है  ।  श्राज  ही
 एक  साहब  ने  बतलाया  कि  जेलों  के  आपके
 इंतज़ाम  की  हालत  यह  है  कि  सरदी  के  मौसम
 में  श्राप  जेलों  में  सब  कंदियों  को  कम्बल  नहीं
 दे  सकते  ।  श्राज  पंजाब के  भ्रन्दर  हिन्दी  मूवमेंट
 जो  चल  रहा  है  उसमें  क़रीब  ६,  ७  हज़ार
 झादमी  क़ैद  हैं पौर  आप  ग्रन्दाज्ञा  लगा  सकते

 है  कि  जलों  के  झन्दर  बदइंतज़ामी  देखते  हुए
 उनकी  कसी  हालत  होगी  ।  मे  झदब  से  पूछना
 षबाहता  हूं  कि  जेलों  की  बाबत  जो  रिपोर्ट  सन्‌
 १६४९  म  शाया  की  गई  थी  शौर  उसके  शभ्रन्दर
 जो  बात  लिखो  थीं  उनके  ऊपर  कहां  तक
 कमल  क्या  गया  है  ?  मुझे  पता  नहीं  कि

 368  NOVEMBER  ‘1987  Offenders  Bilt  70652

 कब  तक  भाप  जेलों  की  हालत  को  सुधार
 सकेंगे  ।

 हमने  एक  सिफ़ारिश  यह  की  थी  कि
 किसी  दाल्स  को  एक  महीने  की  सज्ञा  न  दी
 जाय  कक्‍्यं  कि  हमने  जेलों  में  जाकर  देखा  कि
 सात,  सात  दिन  की  सजा  लोगों  को  दी  हुई  है  ॥
 उनके  खाने  पर  १०,  Yo  रुपया  खर्च  होगा  भौर
 सात  दिन  की  सज्भा  देकर  वहां  पर  लोगों  को
 भेज  कर  एक  तमादा  बनाया  हुआ  है  -  में
 समझता  हूं  कि  किसी  को  जेल  की  सज़ा  कम  से
 कम  तीन  महीने  की  देनी  चाहिए,  तीन  महीने
 से  कम  की  जेल  की  सज़ा  नहीं  देनी  चाहिए  ।
 झापको  यह  देखना  चाहिए  कि  झाप  उसको
 ऐसी  सजा  न  दें  जो  झापके  मकसद  को  डिफ़ीट
 कर  दे  ।  भाज  हज़ारों  झादमी  इसी  तरह
 जेलों  में  पड़े  हुए  हें  और  लाखों  रुपया  बेकार
 में  खर्च  हो  रहा  है  भौर  कोई  उसकी  पर्वाह
 नहीं  करता  |  गवनंमेंट  की  तवज्जह  इस  तरफ़
 होनी  चाहिए  शौर  इस  चीज़  को  देखना  चाहिए
 कि  जेल  वाक़ई  सुधार  गृह  साबित  हों  ।  भाज

 जुवेनाइल  भौफेंडर्स  की  हालत  हम  देखते  हूँ
 कि  केसी  खराब  है  ।  ऐसे  नन्हे  नन्हे  बच्चे
 जिनके  कि  पास  गुज़ारे  का  कोई  साधन  नहीं,
 न  ही  उन  के  मां  बाप  कुछ  छोड़  गये,  इनहैरिट्सः
 के  भन्दर  उनको  कुछ  नही  मिला,  उनके  लिये
 रिफ़ामेंटरी  होम्स्‌  नहीं  हें  भौर  लाखों  बचने
 इधर  उधर  मारे  मारे  फिरते  हैं  ।

 यह  सात  से  बारह  वर्ष  के  बच्चो  का  जो
 जिक्र  आया  है  तो  म  बतलाना  चाहता  हूं
 कि  १२  वर्ष  का  बच्चा  सफिशिएटली  इंटेलिजेंट
 है  शौर  बह  जान  सकता  है  कि  जुमे  की  नौग्रय्यैत
 क्या  है  ओर  १२  वर्ष  का  बच्चा  कानून  की  रू
 से  जिम्मेदार  है  !  में  आपको  बतलाना

 चाहता  हूं  कि  एक  दफा  में  बदकिस्मती  से  एक
 बिल  इस  सदन  में  लाया  था  कि  ऐसे
 बच्चे  जो  छोटी  उम्र  ब  हें  उनकी  मेरिजेबुल
 ऐज  लड़कियों  के  केस  में  १४  से  १५  भौर
 लड़कों  की  १८  से  बढ़ा  कर  २०  वर्ष  कर  देनी
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 [वंडित  ठाक्र  दास  भार्गव]
 चाहिये  तो  उस  मौके  पर  एक  शवर्नमेंट  झाफ
 इंडिया  के  एक  रिसपौंसिबिल  मिनिस्टर  ने
 मुझे  कहा  था  कि  शाप  कहते  क्या  हें  -  १७  वर्ष
 के  लड़के  को  तो  हम  नेवी  में  रेक्रूट  करते  है
 झौर  १८  वर्ष  का  बच्चा  अपनी  जायदाद  को
 बेंच  सकता  हैँ  भौर  उस  उम्र  का  अपनी  शादी
 कर  सकता  है।  मेरा  कहना  है  कि  ऐमे  बच्चे
 जो  फुल्ली  डीवलप्ड  है  शौर  डेलिबरेशंस  में
 सीरियस  क्राइम्सू  करते  है,  उनके  साथ  ऐसी
 सीरियस  क्राइम्स  में  इस  तरीके  की  रिप्रायत
 करना  और  सोसाइटी  पर  छोड़ना  कहां  की
 अकलमंदी  होगी  t  में  भ्रदव  से  अर्ज  करूगा  कि
 सोसाइटी  इसको  कभी  बर्दाश्त  नही  करेगी  ऐसा
 करने  से  ऐसे  खराब  नतायज  पैदा  होंगे  जिनका
 कि  प्राज़  हमको  शुबहा  भौर  गुमान  नही  है।
 मुझे  इसमें  एक  नया  उसूल  लगता  है  और
 प्वह्‌  यह  है  कि  किसी  शख्स  को  ग्रगर  छोड़ा
 जाये,  उन  हालात  में  जिन  हालात  का  कि
 इसमें  जिक्र  है,  तब  उसके  बाद  उसके  ऊपर
 एक  सुपरवाइजर  हो  जिसे  कि  में  गलती
 से  प्रोवेट  कहता  रहा  हूं।  वह  क्‍या  करता  है  |
 जहां  तक  उम्र  का  ताललुक  है,  उसके  बारे  में
 शीन  चीज  कही  गई  ह।  पहले  तो  २४  बरस
 के  नीचे  का  हवाला  दिया  गया  है  7  उसके  बारे
 में  कहा  गया  है  कि  भ्रगर  श्राप  चाहू  तो  उसको
 मेंटली  मैच्योर  समझें  श्रौर  उस  पर  सुपरवाइजर
 कायम  कर  दे  ।  इसके?  आगे  जब  २५  बरस
 का  हो  तब  उसके  बारे  में  दूसरी  तरह
 स्ोवाइड  किया  गया  है  |  कम  से  कम  १८
 बरस  में  वह  वालिग  होता  है  फिर  उसके  बाद
 २१  में  होता  है  |  प्रगर  श्राप  गाडियन  ही
 मुकर्रर  करना  चाहते  हैँ  तो  यहा  पर  २५
 साल  की  उम्र  रख  दें,  उसके  आगे  नही  ।
 छेकिन  इस  बिल  के  अन्दर  उम्र  का  कोई
 लिहाज  नहीं  रखा  गया  है  |  अगर  कोई
 ६०  बरस  का  भी  हो  तब  भी  वह  सुप्रविजन

 में  रहेगा  |  यह  हा मन  नंचर  के  खिलाफ
 है।  सुपरविजन  का  आडर  श्ाज  वे!  हालात  में
 अच्छा  नहीं  होगा  ।  केकिन  अभ्रगर  भाप

 रजुर्बा  ही  करना  चाहते  हे  तो  श्राप  २४  बरस
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 से  आगे  न  बढ़ें  और  दो  बरस  की  लिमिंड
 रखें  t  बड़ी  उम्र  या  ज्यादा  देर  के  लिये
 सुपरविजन  की  बात  को  जो  झापने
 रखा  है,  वह  तो  उसको  स्लेव  बनाने  के  बराबर
 है  1

 में  ने  चन्द  एक  बातें  अर्ज  की  हूँ  में
 समझता  हूं  कि  में  ने  कुछ  ज्यादा  वक्‍त  ले  लिया
 है  द्रौर  जो  आपने  मुझे  यह  ज्यादा  वक्‍त  दिया
 है,  उसके  लिये  म॑  झ्रपका  धन्यवाद  करता

 हूं।  में  मिनिस्टर  साहब  से श्रर्ज  करूंगा
 कि  वह  मेहरबानी  करके  इसको  झगले  सैशन
 तक  के  लिये  मुल्तवी  कर  दें  श्रौर  इन  तीन
 महीनों  के  दौरान  में  वह  हाई  कोर्ट  के  जजों,
 सुप्रीम  कोर्ट  के  जजो,  बार  एसोसिएशंस  तथा
 दूसरे  श्रच्छे  अच्छे  श्रादभियो  की  प्रोपितियन
 इनवाइट  करें  ।  इस  विल  को  पास  करने  में
 हमें  जल्दबाजी  से  काम  नहीं  लेना  चाहिये  |
 इससे  बाद  में  झगड़े  पंदा  होंगे  श्रोर  दिक्कत
 पेश  झायेगी  ।  जब  ्रापके  पास  झोपिनियंस
 ञ्  जाये  तो  उसके  बाद  प्राप  इस  बिल  को
 सिलेक्ट  कमेटी  के  पास  भेज  दें  ।  सिलैक्ट
 कमेटी  में  जिन  लोगों  की  गवाहिया  लेनी
 जरूरी  समझी  जाये  उन  की  गवाहियां  ली
 जा  सकती  हैं  श्रौर॒  सिलैव्ट  कमेटी  को  श्राप
 इस  बिल  पर  पूरो  तरह  से  गौर  करने  का  मौका
 दें  -  हम  इस  बिल  के  जरिये  मे  रेवोल्यूमनरी
 चेज  लाने  जा  रहे है  बौर  जब  तक  हम  उस

 रवोल्यूशनरी  चेंज  के  बारे  में  पूरी  तरह
 से  बाखबर  न  हों,  तब  तक  हमें  इसको  पास
 नहीं  करना  चाहिये  |  हमें  देर  की  परवाह
 नहीं  करनी  चाहिये  वल्कि  यह  देखना  चाहिये
 बाद  में  गडबड़  पैदा  न  हो  t  दो  तीन  महोने
 बाद  अगर  हमने  इस  बिल  को  पास  किया  तो
 इससे  कोर्ड  फर्क  पत्ते  वाला  नहीं  है  इससे
 हमारे  एसेशियल  इंटिरेस्ट  को  कोई  धक्का
 नहीं  लगेगा  ।

 मुझे  कुछ  श्र  अजे  फरना  नहीं  है  ।
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 oft  तमराअज  सिंह:  उपाध्यक्ष  महोदय,
 मेने  पंडित  ठाकुर  दास  मारगेव  का  भाषण
 बड़े  गौर  के  साथ  सुना  है  भौर  म॑  समझता

 हूं  कि  उनकी  जो  झादांका्यें  हे  वे  बिल्कुल
 निराधार  हैं  ।  में  तो  समझता  हूं  कि  इस
 बिल  के  पीछे  जो  उद्देश्य  है  बह  निहायत  ही
 उम्दा  हैं  यौर  उसकी  सराहना  की  जाती

 चाहिए  1  में  समझता  हूं  कि  हमारे  माननीय
 मित्र  भार्गव  जी  ने  जो  कुछ  कहा  है  उसको

 बहुत  बढ़ा  चढ़ा  कर  कहा  है  1  इस  विषय
 में  जो  कुछ  प्रयत्न  भी  सरकार  ने  १६३८  से
 अब  तक  किए  हें  उनमें  जिन  भ्राशंकाग्नों  की
 तरफ  माननीय  भार्गव  जी  ने  इस  सदन  का
 ध्यान  दिलाया  है  वे  आशंकाये,  मेरे  बिचार
 में  कतई  सच्ची  साबित  नही  हुई  हे  ।  यह
 कहना  कि  झाज  डकीतिया  पड़  रहीं  हे,  बच्चे
 उठाये  जा  रहे  है,  इस  समय  मध्य  प्रदेश  थे  यह
 हो  रहा  है,  वहां  पर  बच्चों  को  उठा  कर  ले
 जाया  जा  रहा  है,  राजस्थान  में  उठा  कर  ले
 जाया  जा  रहा  है,  मे  समझता  हूं  उससे  इस  बिल
 का  कोई  सम्बन्ध  नहीं  है  ।  हमारे  समाज
 में  कुछ  विपमताये  हे,  कुछ  नाबराबरी  हैं,
 कुछ  इस  तरह  का  हमारी  समाज का  ढाचा  है,
 कि  इन  जुर्मों  की  तरफ  लोगो  का  ध्यान  जाता
 है  ।  में  ममझता  हूं  कि  ऐसे  जुर्मों  में  जिन  में

 मन्यदंद  होने  वाला  नहीं  है  या  आजीवन
 कारावास  होन  वाला  नहीं  है,  अश्रपराधियों
 की  प्रोबेशन  पर  छोड  देने  से  समाज  की  कोई
 हानि  नहीं  होने  वाली  है  ।

 उत्तर  प्रदेश  में  हमने  देखा  है  कि
 अपराधियों  को  प्रोवंशन  पर  छोडने  का  प्रयोग
 किया  गया  है  शौर  सफलता  भी  वहा  पर
 प्राप्त  हुई  है।  वहा  पर  खुली  जले  भी  बनाई
 गई  है  -  यह  सरकार  की  रिपोर्ट  है  कि  इन

 खुली  जेलो  में  ३७  अपराधियों  को  छोड़
 कर  और  कोई  श्ादमी  वहा  से  नहीं  भागे
 और  इन  ३७  में  से  भी  ज्यादातर  बाद  में  पकड़
 लिए  गए  है  ।  इसके  विपरीत  हमारी  जलों
 की  क्‍या  हालत  है  इस  ओर  मे  माननीय  मंत्री
 जी  का  ध्यान  विलाना  चाहता  हूं  7  में  चाहता
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 हूं  कि  लोगों  को भनिश्चित  काल  तक  के  लिए
 जेलों  में  बन्द  न  रखा  जाए।  पिछले  दिनों
 सोहशलिस्ट  सत्याग्रह  में  मेंने  देखा  है  कि  प्रागरा
 की  जेल  में  ऐसे  ऐसे  कैदियों  को  झाज  भी  बन्द
 रखा  हुआ  है  जो  कि  सन्‌  १६४२  से  पहले  केद
 किए  गए  थे।  १६४२  के  जमाने  में  इस  सरकार
 के  बहुत  से  मिनिस्टर  भागरा  में  मौजूद
 ये  7  उस  समय  उनको  लोग  कहते  थें  कि
 उन्हें  जल्दी  ही  छोड़  दिया  जाएगा  ।  राज
 उनको  कंद  में  पड़े  ्  और  ३०  साल  हो  गए
 हैं  -  उनकी  बात  पूछने  वाला  श्राज  कोई
 नहीं  है  ।  ऐसी  सूरत  में  उनको  रिहा  करने
 का  तो  सवाल  ही  पैदा  नहीं  होता  है।  जेल
 पर  लोगों  को  रखकर  हम  उनके  साथ  कंसा
 व्यवहार  करते  हूँ

 पंडित  ठाक्र  दास  भार्गव  :  इसके  बारे
 में  तो  यह  बिल  नहीं  है  ।

 श्री  ग्जराज  सिह  :  इस  बात  को  म॑  मानता
 हूं  लेकिन  में  तो  जेलों में  जो  व्यवस्था  है  उसके
 सम्बन्ध  में  माननीय  मत्री  जी  का  ध्यान  दिलाना
 चाहता  हूं।  में  यह  बता  रहा  था  कि  २५-२५
 ग्रौर  ३०-३०  साल  से  लोग  जेल  में  पड़े
 हुए  है  भौर  श्रनेकों  प्रकार  के  संकट  झेल  रहे
 है  ।  में  चाहता  हु  कि  उधर  भी  हमारा
 ध्यान  जाए  |

 जिन  चीजों  की  इस  बिल  में  व्यवस्था
 है  उनसे  में  समझता  हूं  कि  समाज  को  कोई  विशेष
 नुकसान  नही  होने  वाला  हैं  -  हो  सकता  हू
 क्रि  कोई  मजिस्ट्रेट  जजमेंट  देते  में  कोई  गलती
 कर  जाए,  लेकिन  उसको  दुरुस्त  करने  का
 अधिकार  भी  उसको  इस  बिल  में  है।  इस
 बिल  की  दफा  ३  और  ४  में  कहा  गया  है  कि
 ग्रगर  कोर्ड  गलती  होती  है  आ्रौर  प्रोबेशनरी
 आफिसद्ट  को  अपराबी  का  निरीक्षण  करने  का
 हक़  देते  हे  तो  बाद  में  भी  उस  अपराधों  को
 सज़ा  दी  जा  सकती  है।  ग्रगर  किसी  को
 दो  साल  के  लिए  या  तीन  साल  के  लिए  प्रोबेशन
 पर  छोड़  दिया  जाता  है  श्रौर  उसको  सजा
 नहीं  दी  जाती  है  दौर  इस  दौरान  में  अगर
 अपराधी  का  चाल-कलन,  उसका  चरि
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 ठीक  नहीं  रहता  है,  उसका  झ्राजरण  ठीक
 नहीं  रहता  है  तो  इस  बिल  में  यह  व्यवस्था
 है  कि  मैजिस्ट्रेट  उसको  पूरी  सज्ञा  दे  सकता  है  V
 किसी  प्रकार  की  आ्रार्ंकाऐं  द्पने  दिल  में  रखना
 ठीक  नहीं  है।  आखिर  हम  इस  बिल  में  क्या
 करने  जा  रहे  हैं?  इस  बिल  में  हम  प्रपराधी
 को  यह  मौका  देने  जा  रहे  हैं  कि  भ्रपने  श्राप  को

 वह  सुधारे  भोर  श्रच्छा  नागरिक  बने  ।  जब
 हम  किसी  भ्रपराधी  को  सज़ा  दे  देते  हें  ।  तो
 उसका  बाद  में  क्या  नतीजा  निकलता  है  ।
 जैसा  भागव  साहब  ने  कहा  कि  जेल  में  कंजुश्नल्स
 प्रौर  हैबिचुप्रल  श्राफेड्स  को  श्लग  अलग  रखने
 की  कोई  व्यवस्था  नहीं  है।  वहां  पर  जब

 एक  अपराधी  एक  बार  जाता  है  तो  वह  वहा
 से  नई  नई  बात  सीख  कर  वापिस  लोटता  है  ।
 किस  तरह  से  जेंबें  काटी  जाती  हे  तथा  किस  तरह
 से  घरों  में  चोरी  की  जाती  है  इत्यादि  से  सब
 बाते  वह  वहा  से  सीख  कर  लौटता  है।  आजकल
 की  जो  जेलें  &  उनमें  हम  अ्रपराधी  की

 मनोवृत्ति  को  बदलने  का  प्रयत्न  नही  करते  ।
 इसके  विपरीत  वहू  ब्रौर  भी  ग्रधिक  अपराध
 करने  लग  जाता  है  श्र  वह  जुम॑  करने  का
 श्रादी  बन  जाता  है।  ऐसी  सूरत  में  समाज
 को  ऊंचा  उठाने  के  लिए  तथा  उसका  विकास
 करने  के  लिए  जिन  उद्देश्यों  की  हम  पृत्ति
 करना  चाहते  हूँ,  वह  सम्भव  नही  है  |

 में  बड़े  विनम्र  शब्दों  में  निवेदन  करना
 चाहता  हूं  कि  जिस  शक्ल  में  यह  बिल  इस  सदन
 के  सामने  ग्राया  है  उसको  देखते  हुए  यह  नहीं
 कहा  जा  सकता  कि  इसको  यदि  पास  कर  दिया
 गया  तो  समाज  को  बहुत  हानि  होगी  t  'श्राज
 के  प्रगतिशील  ज़माने  में  जब  कि  हम  अपराध
 करने  वाले  की  मनोवृत्ति  को  ही  खत्म  करना

 चाहते  हे,  जब  कि  हम  उस  को  इस  दृष्टिकोण
 से  देखना  चाहते  हे  कि  वह  अपराध  क्‍यों
 करता  है,  यह  मुनासिब  बात  होगी  कि  हम
 उसे  प्रोवेशन  पर  छोड़  कर  उसे  अपने  आपको

 सुधारने  का  मौका  दें  ।  श्रगर  वह  अपने
 झापको  सुधारटा  नहीं  है  तो  उसे  फिर  जेल
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 भेजे  जानें  की  व्यवस्था  की  गई  है  ।  भाज
 माननीय  मंत्री  जी  ने  कहा  कि  वह  इस  कानूल
 को  ज्वायंट  कमेटी  के  सुपुर्द  करने  को  राजी
 है  ग्रौर  देश  में  जो लोग  इस  विषय  में  दिलचस्पी
 रखते  हैं,  चाहे  वे बार  एसोसिएशन  वाले  हों,
 चाहे  हाई  कोर्ट  के  जज  हों  या  दूसरे  लोग  हों
 वे  अ्रपनी  राय  जाहिर  कर  सकते  हैं  में
 समझता  हूं  कि  उस  कमेठी  में  इस  बिल  को
 इम्प्रूव  किया  जायगा  और  इसका  वहां  पर
 विकास  किया  जाएगा  और  वहां  से  इससे  भी
 अ्रच्छा  होकर  यह  बिल  हमारे  सामने  श्राएगा  ।
 लेकिन  साथ  ही  साथ  में  यह  भी  निवदन  कर
 देना  चाहता  हूं  कि  इस  चीज़  को  बहुत  अ्रचिक
 टालना  भ्रच्छा  नही  होगा  a  प्राज  जो  समस्याये
 हमारे  सामने  उपस्थित  हे  उनको  हम  टाल  नहीं
 सकते  हे  ।  उनका  हमें  सामना  करना  ही
 होगा  ।  लोगों  को  ऊंचा  उठाने  का,  उनकी
 मनोवृत्ति  को  बदलने  का  प्रयास  आ्ाज  हमे
 भ्रवष्य  करना  होगा  ।  श्राज  के  वैज्ञानिक
 यग  में,  ग्राज  के  एटमिक  युग  में  किसी  भ्रपराधी
 फो  दस  साल  तक  जेल  मे  रख  कर,  उस  पर  नाना
 प्रकार  के  अत्याचार  करके  हम  यह  आशा
 नही  कर  सकते  कि  हमारा  समाज  झागे  बढ़ेगा  |
 में  प्रार्थना  करता  हूं  कि  इस  बिल  को  प्रगले
 मैशन  में  अवश्य  ही  पास  कर  दिया  जाए  ।
 जो  ग्राशकाये  भरूचा  साहब  ने  तथा  भागंव
 साहब  नें  प्रकट  की  हे,  उनके  बारे  में  में
 यह  कहना  चाहता  हूं  कि  हो  सकता  है  कि  वे
 सही  निकले  लेकिन  हम  जो  सोचते  हूँ  वह
 दूसरे  ही  दृष्टिकोण  से  सोचते  हूं  ।  जल्दी
 से  जल्दी  इस  बिल  को  पास  किया  जाना  चाहिए
 झोर  लोगों  को  इस  बात  को  देखने  का  मौका
 मिलना  चाहिए  कि  हम  प्रपराधी  को  लम्बी
 लम्बी  सज़ायें  न  देकर  उसको  प्रोबेशन  पर  छोड़
 कर  उसे  अपने  झ्रापकी  सुधारने  का  मौका  देना
 चाहते  हैं  ।  हमें  महीत्मा  गांधी  के  इन
 शब्दों  को  भी  याद  रखना  चाहिए  कि  भगर
 कोई  एक  गाल  पर  एक  चांटा  मारता  है  तो
 उसके  झागे  दूसरी  गाल  कर  दी  जानी  चाहिये
 झौर  उसे  कहना  चाहिये  कि  वह  इस  पर  भी
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 wet  मार  दे  ।  हम  उछतियों  को  बढ़ावा
 देगा  नहीं  चाहते,  हम  चोरियों  को  बढ़ावा
 देना  नहीं  चाहते,  हम  कत्ल  ज्यादा  हों,  इसमें

 'विदवास  नहीं  करते  ।  जहां  तक  कत्ल  का

 ताल्‍लुक  है,  उसके  लिए  दूसरी  तरह  की

 सजा  है  श्र  वह  इस  बिल  के:  प्रन्तर्गत  नहीं
 आते  |  मृत्युदंड  इस  बिल  के  अन्दर  नहीं  आता  ।

 इसलिए  यह  कहना  कि  इस  कानून  के  कारण

 डकेतियां  शौर  कत्ल  बढ  जायेंगे,  गलत  होगा  ।
 हमारा  उसूल  यह  है  कि  हम  अपराधी  को
 क्षमादान  देकर  खुधारना  चाहते  हे  ।  इसके
 साथ  ही  इस  बिल  में  यह  व्यवस्था  भी  हे  कि
 अगर  किसी  को  प्रोबेशन  पर  छोड़ा  गया  है
 ओर  वह  फिर  भी  गलती  करता  है  तो  हम
 डसको  जेल  भेज  सकोे  हू  ।  में  समझता  हूं
 कि  यह  ऐसा  तजर्बा  है  जो  कि  इस  देश  के
 लिए  नया  नही  है।  उत्तर  प्रदेश  में  सरकार
 ने  ऐसा  प्रयोग  करके  सफलता  प्राप्त  की  है
 शौर  लोगों  को  छोडने  से  कोई  क्राइम  के
 फिगर  बढ  गये  हों  ऐसी  बात  नहीं  हुई  ।

 तो  में  बड़े  विनम्र  शब्दों  में  कहूंगा  कि
 यह  बिल  ज्वायंट  कमेटी  के  सामने  जाये  और

 इस  पर  मुल्क  की  राय  भी  मालूम  की  जाये
 लेकिन  इसको  ज्यादा  टालने  की  कोशिश
 न  की  जाये  ।  इसी  के  साथ  हमको  समाज  के
 ढांचे  को  बदल  कर  उन  कारणों  को  भी  दूर
 करना  चाहिए  जिनके  कारण  ऐसे  काम  करने
 को  लोग  प्रवृत्त  होते  हे  ।  झाजकल  मध्य
 प्रदेश  में,  राजस्थान  में  भ्रौर  उत्तर  प्रदेश  में
 जो  डकैतिया  बढ  रही  हे  और  जुर्म  बढ़  रहे
 ह  श्रगर  उनके  मूल  का  देखा  जाये  तो  ्ापकों
 सामाजिक  विषमता  मिलेगी  ।  प्रगर  गृह
 मंत्रालय  इस  सामाजिक  विपमता  को  दूर
 करने  पर  भी  ध्यान  दे  तो  भ्रपराध  बहुत  कम

 हो  सकते  है  डस  बिल  के  पास  करने  से

 हिन्दुस्तान  को  कोई  खतरा  होने  वाला  नहीं
 है  जिसकी  तरफ  कुछ  माननीय  सदस्यों  ने
 ध्यान  खींचने  का  प्रयत्न  किया  है  !
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 इन  दाब्दों  के साथ  मे  इस  बिल  का  स्वागत

 करता  हूं पौर  भाशा  करता  हूं  कि  गृह  मंत्रालय
 इसे  जल्दी  से  जल्दी  सदन  द्वारा  पास  कतने
 का  प्रयत्न  करेगा  t

 shri  Barman  (Cooch  Behar
 Reserved—Sch.  Castes):  I  whole-
 heartedly  support  the  proposal  made
 by  some  of  the  Members  that  this
 Bill  go  to  the  Select  Committee  and
 the  Select  Committee  consider  whe
 ther  the  Bill  can  be  improved  in  any
 respect.

 Mr.  Deputy-Speaker:  Now  that  it
 is  expected  that  that  motion  might
 be  accepted,  I  hope  the  Member
 would  be  very  brief.

 Shri  Barman:  Yes,  I  shall  be  brief.
 T  shall  just  make  a  few  general  obser-
 vations.

 The  general  principle  of  this  Bill
 is  acceptable  to  most  of  the  Members,
 and  I  also  support  it.  It  is  a  common
 saying  in  our  parts—I  do  not  know
 if  it  is  so  elsewhere—that  when  you
 cut  one  car  of  a  man  as  a  sort  of
 punishment  for  an  offence  committed
 by  him,  he  avoids  the  public  view,
 tries  to  hide  his  injured  ear  and  to
 show  the  undamaged  one,  but  when
 both  the  ears  cut,  then  he  walks  right
 through  the  crowd  because  after-
 wards  he  has  no  shame  to  hide.

 Mr.  Deputy-Speaker:  The  symme-
 try  is  there  then.

 Shri  Barman:  So,  this  principle  of
 not  punishing  the  first  offender  is  a
 salutary  one.  We  know  from  =  our
 own  experiences  that  the  human
 mind  sometimes  works  in  a  heavenly
 way  and  sometimes  in  a  hellish  way,
 and  it  is  only  those  who  have  learnt
 to  control  their  minds  that  behave
 properly  in  society,  but  there  are
 slips  in  the  lives  of  persons  if  we
 consider  it  deeply.  But  once  a  man
 is  caught,  he  is  punished.  If  he  is
 not  caught,  he  may  commit  several
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 offences  and  still  escape.  If  he  com-
 mits  offences  but  still  does  not  injure
 society  to  such  an  extent  as  to  become
 a  menace  to  society,  there  is  no  harm
 in  making  a  simple  provision  of  the
 kind  made  in  the  Bill  that  in  the  case
 of  first  offences  of  a  mild  nature,  the
 offender  shall  be  let  off.  Only  in
 cases  of  graver  offences  or  when  it  is
 not  the  first  offence  he  may  be  punish-
 ed.  Even  in  the  latter  case,  the  Bill
 provides  that  the  Magistrate,  consi-
 dering  all  the  other  circumstances,
 may  let  him  off  on  probation.

 Formerly  also  this  was  provided  in
 section  562  of  the  Criminal  Procedure
 Code,  but  there  was  no  other  provi-
 sion  to  take  care  of  the  person  who
 is  let  off  on  probation,  to  see  how  he
 behaves  later  on.  The  term  is  fixed
 for  which  he  has  to  furnish  security
 or  bond  for  good  behaviour,  and
 whether  the  man  understands  his  mis-
 take  and  reforms  himself  quickly  or
 not,  he  has  to  undergo  the  period  till
 it  ends.  Now,  provision  is  made  in
 this  Bill  that  if  the  officer  reports
 that  considering  the  subsequent  mode
 of  life  of  the  person  let  off  on  proba-
 tion  it  is  no  longer  necessary  to  stick
 to  the  period,  he  may  be  exonerated
 from  the  surety  or  bond,  and  there
 is  thus  an  incentive  to  the  person
 concerned  to  mend  his  way  of  life
 very  quickly  and  not  to  undergo  the
 full  period  provided  now  under  §  sec-
 tion  562  of  the  Criminal  Procedure
 Code  So,  that  is  a  good  improve-
 ment.

 There  are  also  several  other  provi-
 sions  included  in  the  Bill  which  go  to
 improve  the  present  section  562  of  the
 Criminal  Procedure  Code  very  much.
 However,  I  wish  to  draw  the  atten-
 tion  of  Government  to  only  one  point,
 that  is  whether  we  can  give  wide
 powers  to  all  magistrates.

 Formely,  in  the  case  of  probation,
 in  the  case  of  the  second  or  third
 class  magistrate,  his  opinion  had  to
 be  submitted  to  a  first  class  magis-
 trate  and  his  decision  obtained.  Here
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 we  give  power  to  all  kinds  of  magis-
 trates  only  providing  for  an  appeal,
 but  it  is  not  to  be  expected  that  in
 any  and  every  case  an  appeal  will  be
 made.  Knowing  as  I  do  our  magis-
 tracy,  in  the  case  of  the  second  and
 third  class  magistrates  at  least  I
 think  it  would  be  necessary  for  the
 High  Courts  to  issue  certain  general
 instructions  to  them  for  administer-
 ing  the  law  under  clauses  3  and  4.
 If  they  had  some  general  direction,
 the  second  and  third  class  magis-
 trates  will  administer  the  law  in  a
 much  improved  way.  I  do  not  find
 that  in  the  rule-making  power  any
 such  thing  is  contemplated.  I  hope
 the  Select  Committee  wil)  consider
 the  matter.

 As  you  have  observed,  since  the
 Bill  is  going  to  the  Select  Committee,
 I  do  not  wish  to  make  any  more
 observations,  and  after  Pandit  Thakur
 Das  Bhargava’s  speech  I  wholeheart-
 edly  support  the  principles  of  the
 Bill  and  hope  that  the  Select  Com-
 mittee  will  make  whatever  improve-
 ments  are  necessary.

 44.00  hrs.

 Shri  N.  R.  Munisamy:  Since  the
 points  that  arise  in  connection  with
 this  Bill  have  already  been  elaborat-
 ed  by  my  hon.  friend  Pandit  Thakur
 Das  Bhargava,  I  would  not  like  to
 repeat  them

 So  far  as  the  principle  of  the  Bill
 is  concerned,  at  the  outset,  I  am
 inclined  to  state  that  I  am  not  in
 favour  of  it,  for  this  reason,  namely
 that  we  have  got  already  several
 Acts  on  our  statute-book,  which  =  are
 very  exhaustive  in  nature,  and  we
 can  certainly  safeguard  the  interests
 of  the  young  offenders  without  per-
 petuating  further  offences,  with  the
 aid  of  those  Acts.  For  instance,  sec-
 tion  562  of  the  Code  of  Criminal  Pro-
 cedure  is  wide  enough  to  give  dis-
 cretion  to  the  court  to  release  the
 convicted  person  on  probation.  There~
 fore,  I  say,  that  there  is  no  need  to
 have  an  Act  of  this  kind  on  our
 statute-book.
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 The  other  reason  that  I  would  like
 to  place  before  you  is  this.  Several
 States  are  already  having  Acts  of
 their  own,  somewhat  on  the  model  of
 this  Bill,  and  there  is,  therefore,  no
 need  to  have  a  Central  Act.

 The  Minister  has  not  convinced  the
 House  of  the  necessity  for  this  Bill,
 nor  has  he  enumerated  the  _  incon-
 veniences  or  other  experiences  which
 Government  had  felt  while  releasing
 the’  prisoners  on  probation.  Though
 the  principle  of  this  Bill  was  in  the
 contemplation  of  the  Government  of
 India  for  a  very  long  time,  yet  they
 were  unable  to  bring  forward  a  con-
 solidated  Bill  of  the  nature  which
 has  been  introduced  now.  So,  I  hope
 that  even  at  this  stage,  Government
 can  consider  the  question  of  not
 merely  not  referring  this  Bill  to  a
 Joint  Committee,  but  even  of  with-
 drawing  it.

 Now,  coming  to  the  provisions  of
 the  Bill,  I  find  that  the  powers  given
 to  the  probation  officers  are  unlimit-
 ed.  Even  before  passing  an  order,
 while  taking  the  evidence  of  the
 other  witnesses,  the  magistrate  has
 to  call  for  the  report  from  the  pro-
 bation  officer,  and  on  the  basis  of  that
 report,  the  magistrate  can  either
 release  the  offender  or  convict  him.
 Such  wide  powers  have  been  given
 to  the  probation  officer  who  has  not
 seen  the  accused  or  the  young  offen-
 der.  It  is  too  much  to  expect  of  him
 that  he  should  give  a  report  when  he
 has  not  seen  the  accused  even.  He
 has  to  take  some  extra  trouble  to
 search  for  the  character-roll,  and
 look  into  his  past  conduct,  the  ante-
 cedents  of  the  family  to  which  he
 belongs,  and  so  on.  So,  I  doubt  whe-
 ther  these  officers  would  ever  be  able
 to  give  genuine  reports.

 Even  as  it  is,  these  probation  offi-
 cers  are  not  able  to  discharge  their
 duties  very  faithfully.  So,  I  suggest
 that  such  wide  powers  need  not  be
 given  to  them.

 My  next  point  is  this.  There  are
 very  few  offences  which  young  boys
 commit.  Most  of  the  young  offenders
 tare  destitutes,  and  they  commit  only
 ‘common  offences  under  sections  379
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 and  380  of  the  Penal  Code,  such  as
 committing  theft  in  a  house  or  pil-
 fering  something  from  the  pocket  o¥
 another  person,  or  even  indulging  in
 the  sale  of  stolen  properties.  Some-
 times,  they  are  taken  as  accomplices for  the  sale  of  certain  stolen  proper-
 ties.  There  are  very  few  grave  offen-
 ces  which  these  young  boys  commit.

 If  these  young  boys  are  convicted
 and  released  on  probation,  and  then
 sent  again  to  their  homes,  what  will
 happen  is  that  they  would  once  again
 Meet  with  the  same  environment  and
 the  same  situation  in  the  house,  and
 they  would  be  prone  to  get  out  of
 the  house  by  making  similar  mistakes
 and  committing  similar  offences.

 So,  I  would  suggest  for  the  consi-
 deration  of  the  Joint  Committee  that
 instead  of  sending  them  back  to  their
 own  homes,  it  is  better  that  they  are
 sent  to  probation  hostels.  The  pre-
 bation  officer  may  be  the  warden  of
 the  probation  hostel,  and  he  can
 associate  others  also,  that  is,  people
 who  had  rendered  social  service,  to
 supervise  over  these  young  boys  in
 the  hostel.  If  the  hostel  is  a  big  one,
 they  can  also  get  into  that  hostel  per-
 sons  who  are  released  from  reforma-
 tory  schools  and  other  such  schools.

 Similarly,  there  are  certain  persons
 who  work  after  they  are  released,  but
 when  they  go  to  their  respective
 homes,  they  are  not  entertained  there.
 It  is  better  that  those  people  also  are
 clubbed  along  with  the  others  in  the
 probation  hostel.  As  I  said  earlier,
 persons  who  are  released  from  refor-
 matory  schools  can  also  be  taken  into
 the  probation  hostels,  where  they  can
 still  get  some  shelter  and  get  themsel-
 ves  corrected.  Similarly,  persons  who
 are  released  from  the  Borstal  schools,
 and  below  2l  years  of  age  can  live  in
 these  hostels,  and  they  might  prob-
 ably  earn  also  some  money.  Instead
 of  having  separate  after-care  houses
 for  them,  if  they  are  housed  in  the
 probation  hostels,  they  can  get  their
 aptitudes  and  propensities  towards
 criminal  activities  very  much  curtail-
 ed

 So,  I  would  suggest  that  probation
 hostels  are  very  essential,  somewhat
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 on  the  model  of  what  exists  in  U.K.
 and  ather  countries.  In  U.K.  for
 instance,  there  are  working  hostels
 for  boys  and  gilrs  separately.

 So  far  as  the  States  in  India  are
 concerned,  I  find  that  in  some  of  the
 States,  there  are  some  after-care
 houses,  where  not  only  young  boys
 are  taken  in  te  be  taken  care  of  by
 the  officer  in  charge,  but  even  ex-
 convicts  and  confirmed  convicts  who
 are  released  are  sent  for  after-care.
 It  is  quite  possible  that  in  such  after-
 care  houses,  these  confirmed  convicts
 may  influence  these  young  boys  to
 perpetuate  their  old  offences,  or  they
 might  give  them  wrong  tuition  that
 they  need  not  obey  certain  rules.
 Such  a  thing  is  possible,  because
 these  prisoners  who  have  been  con-
 victed  and  released  are  there  to
 influence  these  boys.  I  do  not  think
 that  it  is  right  to  have  these
 ex-convicts  in  these  after-care  houses
 along  with  the  young  boys.

 For  instance,  in  Madras,  we  know
 that  social  service  activities  are  being
 carried  on  in  this  manner  at  certain
 places,  so  as  to  include  not  only  the
 young  boys  but  also  ex-convicts  who
 have  gone  to  jail  more  than  once.  So,
 it  is  better  that  these  young  boys  are
 sent  to  separate  hostels  so  that  they
 may  not  be  influenced  badly  by  the
 ex-convicts.

 It  is  very  necessary  that  these  young
 offenders,  who  are  mostly  destitutes,
 as  I  said  earlier,  are  sent  to  proba-
 tion  hostels  instead  of  their  own
 homes,  where  they  may  not  be  satis-
 fied  with  the  environment,  and  they
 may,  therefore,  come  out  and  commit
 once  again  the  same  offences,  such  as
 pilfering  something  from  the  pockets
 of  others,  and  thereby  go  to  jail  once
 again.  When  these  boys  come  out  of
 the  house,  they  are  picked  up  by  the
 other  offenders.  If  they  are  sent  to
 the  probation  hostels,  then  they  can
 get  good  correctives  there.

 Lastly,  I  would  like  to  submit  that
 the  powers  given  to  the  probation
 officers  may  not  be  so  unlimited  as
 they  are.  The  report  of  the  probation
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 Officer  should  be  of  a  recommendatory
 nature,  because  before  the  offender  is
 sent  to  the  probation  hostel,  the  pro-
 bation  officer  does  not  come  into  the
 picture  at  all.  But,  according  to  the
 provision  in  clause  4,  the  report  of  the
 probation  officer  has  to  be  taken  into
 account,  before  the  offender  is
 convicted.  My  submission  is  that
 the  probation  officer  comes  into  the
 picture  only  after  the  young  offender
 is  convictgd  and  released  on  proba-
 tion,  and  it  is  only  then  that  he  begins
 to  have  his  sway  over  him  and  exer-
 cise  supervision  over  him  and  correct
 him.  Before  that,  how  can  we  expect
 the  probation  officer  to  have  a  com-
 plete  picture  of  the  young  offenders,
 and  further,  to  give  a  report  on  their
 antecedents,  character  etc.?

 So,  my  respectful  submission  is  that
 this  particular  provision  may  be  suit-
 ably  amended,  so  that  the  magistrates
 need  not  call  for  the  report  of  the
 probation  officer  who  has  no  locus
 Standi  at  the  initial  stage,  when  it  is
 only  a  question  of  shifting  of  evidence
 and  then  convicting  the  person;  it  is
 for  the  magistrate  to  judge  at  that
 stage,  as  he  ordinarily  does  in  regard
 to  ordinary  offences,  with  the  aid  of
 police  reports.  Since  the  probation
 officer  has  no  position  at  all  at  that
 stage,  there  is  no  reason  why  his
 report  should  be  called  for.  So,  his
 powers  may  be  curtailed,  and  the
 necessary  amendment  may  be  made  in
 the  Bill.

 With  these  few  words,  I  commend
 the  Bill  for  the  consideration  of  the
 House.

 क्री  सरज्‌  पॉड  (रसडा):  उपाध्यक्ष
 महोदय,  में  इस  विधेयक  का  श्रनुमोदन
 करने  के  लिये  खड़ा  हुआ  हूं  7  में  चाहता
 था  कि  यह  कानून  इसी  सदन  में  पास  हो
 जाता,  लेकिन  माननीय  मंत्री  ने  हस  के
 सिलेक्ट  कमेटी  में  भेजने  के  प्रस्ताव  को
 स्वीकार  कर  लिया  है।

 उपाध्यक्ष  भद्दोदय  :  स्वीकार  करने
 का  इरादा  किया  है।  स्वीकार  तो  प्रभी
 करेंगे  |
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 शी  शसरखू  पांडे  :  हस  को  सिलेक्ट  कमेटी
 में  भेज  देने  से  काफ़ी  देर  हो  जायेगी  i
 कांग्रेस  झान्दोलन  के  सिलसिले  में  जितने
 सोग  जेलों  में  रहे  हे,  वे  लोग  शौर  काफ़ी
 बड़ी  संख्या  में  दंड  शास्त्री  इस  बारे  में  एकमत
 हैं  कि  भ्रपराधों  की  बुनियाद  समाज  में  ही  होती
 है।

 झगर  कोई  भादमी  चोरी  करता
 है,  गिरहकटी  करता  है,  कत्ल  करता
 है भथवा  न्य  कोई  अपराघ  करता
 है  तो  उसके  लिये  समाज  उत्तरदायी

 है,  ऐसी  बहुत  अधिक  लोगों  की
 राय  है।  इस  हाउस  में  इस  बात  पर

 बहुत  ज़ोर  दिया  गया  है  द्रौर  बड़ी  जोरदार
 यक्रालत  इस  बात  की  की  गई  है  कि  चुंकि
 कत्ल  हो  रहे  हे,  डाके  पड़  रहे  हैं  और  अन्य

 जुर्म  हो  रहे  हैं  इसलिये  यह  प्राबेशन  आफ़
 ्ौफेंडर्स  बिल.  मौजूदा  रूप  में  पास  न  किया
 जाये  ।  में  उन  सदस्यों  से  पूछना  चाहता
 हूं  कि  यह  जो  प्रोबेशन  ऐक्ट  पास  होने  जा  रहा
 है  उससे  पहले  जो  भ्रपराध  हो  रहे  हैं  उसके
 लिये  कौन  ज़िम्मेदार  है  ।  इग्लेंड,  अमरीका
 भ्रादि  यूरोपीय  देशों  की  भ्रौर  खुद  भारतवर्ष
 की  मिसालें  मौजूद  हे  जहां  कि  आंख  के
 बदले  श्ास्व॒  ली  गई,  दांत  के  बदले  दांत

 तोड़े  गये  श्रौर  चोरी  के  अपराध  के  लिये

 हाथ  काटे  गये  तब  भी  अपराध  नहीं  रुके  t
 जेब  काटने  के  अ्रपराध  में  प्रब  इग्लैंड  में  खुले
 शाम  सड़कों  पर  फ़ांसियां  दी  जाती  थीं  तब
 भी  एक  तरफ़  भ्रादमी  फांसी  पर  लटकाया
 जाता  था  दूसरी  तरफ  वहां  पर  इकट्ठे
 मजमें  में  जेंब  भी  काटे  जाते  थे।  इसलिये

 यह  नहीं  कहा  जा  सकता  है  कि  चूंकि  सजायें

 नहीं  दी  जाती  हैं  इसलिये  अ्रपराध  होते
 हैं  झौर  यह  भी  नहीं  कहा  जा  सकता

 है  कि  सिफं  थोड़े  से  लोग  ही  अपराध  किया
 करते  हें,  बड़े  बडे  लोग  और  समझदार  आदमी
 'झपराध  किया  करते  हे,  ऐसी  मिसालें

 मौजूद  हें  हमारा  इस  दिदा  में  जो  तजुर्बा
 है  भौर  जो  कुछ  हमने  जेलों  में  देखा  है  उसके
 झाभार  पर  हम  कह  सकते  हैं  कि  भधिकतर
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 ग़रीब  लोग  ही  सज़ायें  पाया  करते  है  और
 बे  ही  लोग  जेलों  में  रहते  हे  जब  कि  वे  लोग
 जिनके  कि  पास  पैसे  हैं  भ्लौर  जो  मुकदमा
 लड़  सकते  है  वे  हाईकोट  से  या  लोभर
 कोर्ट से से  छोड़  दिये  जाते  हें।  में  इस  चीज़
 को  बहुत  यक्रीन  के  साथ  कहता  हूं  कि  १००
 में  से  ७५५  भादमी  जो  जलों  में  जाते हें  े
 या  तो  ग़रीब  हैं  या  इस  किस्म  के  लोग  हैं
 जिनकी  कि  पैसों  की  कमी  के  कारण  उनके
 मुकदमे  की  पैरवी  नहीं  हो  सकती  |  में
 समझता  हूं  कि  हाउस  के  सामने  इस  तरह
 की  बात  कहना  कि  चूकि  सज़ायें  नहीं  दी
 जाती  हें  इसलिये  श्रपराधों  को  संख्या
 बढ़ती  है,  ठीक  नहीं  होगा।  सज़ायें  दे  कर
 देखा  जा  चुका  है,  इसलिये  यह  सवाल  नहीं
 उठाया  जा  सकता  कि  चूंकि  अपराध  बढ़
 रहे  हें,  इसलिये  सज़ायें  देना  चाहियें  1
 में  समझता  हूं  कि  ऐसे  हालात  श्रादमी  के
 सामने  भाते  हैं,  इस  किस्म  की  परिस्थितियां
 पैदा  होती  हैं  जिनमें  कि  आदमी  पहुंच
 कर  झ्पराघ  करता  है।

 में  कल  रात  को  पंड़ित  जवाहरलाल
 नेहरू  की  “मेरी  कहानी”  पुस्तक  पढ़  रहा
 था  उन्होंने  उसमें  एक  जगह  पर  उस
 घटना  का  ज़िक्र  करते  हुए  लिखा  है  जिस
 समय  कि  वह  नैनी  जेल  में  बंद  थे  भ्रौर
 जब  एक  जलूस  के  सिलसिले  में  उनकी
 माता  जी  के  ऊपर  लाठी  पड़ी  थी  1  में  चन्द
 बातें  उस  सम्बन्ध  में  बताना  चाहता  हूं
 कि  जब  इस  घटना  की  सूचना  उन  को
 जेल  में  मिली  थी  तो  उन  पर  क्या  प्रभाव
 पड़ा  था।

 “When  the  news  of  all  this
 came  to  me  some  days  after  the
 occurrence  (fot  we  had  a  weekly
 paper)  the  thought  of  my  frail
 old  mother  lying  bleeding  on  the
 dusty  road  obsessed  me.  I  won-
 dered  how  I  would  have  behaved
 if  I  had  been  there  and  how  far
 would  my  non-violence  have  car-
 ried  me.  Not  very  far,  I  fear,  for
 that  sight  would  have  made  me
 foreget  the  long  lesson  I  kad  tried
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 [at  ay  tis]
 to  learn  for  more  than  a  dozen
 years  and  I  would  have  reeked
 little  of  the  consequences,  perso-
 nal  or  national”

 इसमें  उन्होंने  कहा  है  कि  मेरी
 मां  के  ऊपर  लाठी  पड़ी  और  जब  कि  मुझे
 इसकी  ख़बर  मिली  तो  में  १२  वर्ष की
 उस  तमाम  अहिसा  की  शिक्षा  को  भूल  सा
 गया।  श्र्ब  झ्राप  ३.)  भांति  समझ  सकते
 हे  कि  जब  एक  ऐसा  ब्ादमी  जिसने  १२  बर्ष
 तक  लगातार  श्रहिसा  की  दिक्षा  ली  हो,
 वह  सा  प्रवसर  झाने  पर  उस  श्रहिसा
 को  शिक्षा  भुला  देने  को  तैयार  है  यही
 नहीं  उन्होंने  आगे  लिखा  है  कि  श्रगर
 मे  बाहर  होता  तो  चाहे  मेरे  व्यक्तित्व  या
 मेरे  देश  पर  कुछ  भी  भ्रसर  पडता  छेकिन  में

 पुलिस  की  लाटियो  का  जबाव  ज़रूर  देता,  तब
 आप  एक  साधारण  ्रादमी  से  कंसे  उम्मीद
 करेंगे  कि  उनके  ऊपर  जो  बीतेगी  उसका
 जवाब  नही  देगा  ?

 यहां  पर  यह  कहा  गया  है  कि  २१
 साल  के  लोग  भ्रगर  छोड  दिये  जायेंगे  तो
 लोगो  में  अ्रनुशसन  नही  रहेगा  1  लेकिन
 में  कहना  चाहता  हूं  कि  आज  ऐसा
 प्राविजन  (नियम)  न  होने  से  भी  लोगों  में
 प्रनुशासन  की  कमी  पाई  जाती  है  और  विद्या-
 थियों  द्वारा  मास्टरों  को  मारा  पीटा  जाता
 है  ।  इसलिये  इस  बिल  को  लागू  न  करने
 के  लिये  यह  कोई  माकूल  दलोल  नही  है

 हस  बिल  में  सारे  प्रधिकार  मजिस्ट्रेट
 को  झोर  प्रोवेद्ान  प्रफ़सर  को  दिये  गये  हू  ।
 जो  भी  कानून  इस  हाउस  में  झाता  है  वह
 इस  तरीके  से  पास  किया  जाता  है  कि  या
 सो  मजिस्ट्रेट  को  मौका  मिलता  है  कि  वह
 सिकल  भागे  या  उसमें  बहुत  ग्रलतियां
 रह  जाती  हैं  ौर  जिन  पर  हाईकोट
 बीसियों  किस्म  की  खूलिग्स  दिया  करती
 हैं।  मिसाल  के  लिये  में भापकों  बतलाऊं
 कि  में  एक  जेलखाने  में  बंद  था।  जेल  मेनुएल
 में  एक  कानून  है  कि  सुपीरियर  क्लास
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 प्रिज़नस  टहल  सकता  है  ।  लेकिन  मेरे
 इनक्लोज़र  का  दरवाज़ा  बन्द  रक्‍्खा  गया

 जब  मेंने  कहा  कि  ह कंसे  ट्हलूं,  तो  मुझे
 बताया  गया  कि  आप  उस  इनक्लोजर  के
 झन्दर  ही  टहल  सकते  हें  प्रौर  इनक्लोजर
 में  टहलने  की  बात  जेल  मैनुएल  में  लिखने
 की  ज़रूरत  नहीं  क्योंकि  बंदी  इनक्लोजर
 में  तो  टहलता  ही  ,है  उस  घारा  का  भर्ष
 साफ़  नहीं  है  हसलिये  प्रपिकारी
 उसका  ग़लत  र्थ  किया  करते  हैँ  वही
 हालत  इस  बिल  की  भी  होगी  aw
 इसमें  होगा  यह  कि  भ्रगर  मजिस्ट्रेट  क्तविक्टिंग
 नेचर  का  है  तो  वह  अपराध  करने  वाले
 अदमी  को  इसका  मौका  नहीं  देगा  कि  उसे
 छोड़  दे  ।  श्रगर  यह  क़ानून  इसी  तरीके
 से  रहगा  तो  मजिस्ट्रेट  जो  भी  चाहे  उसका
 मतलब  लगाते  रहेंगे  शौर  इसका  फ़ायदा
 उन  लोगों  को  नही  पहुच  सकेगा  जो  सचमुच
 इसके  हक़दार  होंगे  बल्कि  वे  लोग  जो
 मजिस्ट्रेटो  तथा  प्रोवेशन  श्रफ़सरों  पर  अपना
 झसर  पहुंचा  सकेंगे  या  जो  काफी  सिफारित
 कर  सकेंगे  उन  लोगो  को  इसमें  फ़ायदा  होगा  |
 इसलिये  में  चाहता  था  'कि  यह  बिल  ऐसी
 कल  में  पास  होता  कि  उन  तमाम  लोगों
 को  जो  कि  प्रोबेशन  पर  छोड़े  जाने  के  लायक
 हों  वे  भ्रासानी  से  छोड़े  जा  सकें  7  यहां  पर
 मजिस्ट्रेटों  को  ही  ग्रधिकार  है  कि  वे  तमाम
 हालत  को  देखें  शोर  परिस्थितियां,  भ्रपराध  की
 भयंकरता  भादि  पर  विचार  करके  लोगों  को
 प्रोबेदान  पर  रिहा  करे।  यह  मुनासिब  नहीं
 जान  पड़ता  av  यहां  पर  जुडिशएरी  और
 एग्जीक्यूटिव.  अलग  अलग  नहीं  है  इसलिये
 लाज़िमी  तौर  पर  मजिस्ट्रेट  लोग  पुलिस
 को  रिपोर्ट  पर  चलते  हैँ  ।  हम  भाये  दिन
 देखते  हे  कि  जहां  मजिस्ट्रेटों  के ऊपर  इस
 बात  का  भ्रधिकार  डाल  दिया  गया  वहां  ने
 कभी  भी  अमुक्त  के  पक्ष  में  कानून  का

 इस्तैमाल  नहीं  करते  ।  उदाहरण-
 स्वरूप  किमिनल  प्रोसीज्योर  कोड
 की  वफ़ा  १५१  की  €  से  एक  मजिस्ट्रेट  कौ



 ३०87  Probation  of

 जमानत  पर  छोड़ने  का  झ्धिकार  हासिल
 है  और  अभियुक्त  को  वह  बेल  पर  छोड़
 सकता  है  लेकिन  पुलिस  अगर  जमानत

 मंजूर  करने  के  खिलाफ़  होती  है  तो  बह
 जमानत  पर  छोड़ने  से  इंकार  कर  247  |
 इसलियें  मे'  समझता  हूं  कि  इस  तरीके  से  जैसे
 दस  बिल  को  रकक्‍्खा  गया  है,  ज्यादा  फायदेमंद
 नहीं  हो  सकेगा।  में  चाहता  था  कि  हस
 बिल  को  फ़ौरन  पास  किया  जाता  और
 पास  करने  के  बाद  यह  मौक़ा  दिया  जाता
 कि  खुद  लोगों  के  मन  में  अ्रपराषों  के  प्रति
 एक  घृणा  का  भाव  उदय  होता  और
 इसके  लिये  समाज  में  उस  तरह  की  चेतना
 लाई  जाती  ।  इसलिये  में  इस  सदन  से
 अपील  करूंगा  और  मंत्री  महोदय  मे  भी
 प्रार्थना  करूंगा  कि  इस  बिल  को  पास  करने
 में  .श्रधिक  देरी  न  की  जाय  tT  मुझे  इस  बात
 का  भी  यक़ीन  है  कि  भ्रगर  इस  बिल  को  सारे
 देदा  के  लोगों  की  राय  जानने  के  लिये  भेजा
 जायगा  तो  काफ़ी  बड़ी  संख्या  ऐसे  लोगों  की
 मिलेगी  जो  यह  कहेंगे  कि  यह  बिल  फ़ौरन
 पास  कर  दिया  जाना  चाहिये।

 यहां  पर  मुल्क  के  नाम  पर,  भाहादी
 के  नाम  पर,  क्राइम  के  नाम  पर,  रेप  के
 नाम  पर  और  दुनियां  भर  की  बातें  कह
 करके  हाउस  झौर  मंत्री  महोदय  को
 डिमौरेलाइज़  करने  की  कोशिश  की  गई
 है  लेकिन  में  यह  बात  यहां  पर  बिल्कुल  स्पष्ट
 कर  देना  चाहता  हूं  कि  भ्रगर  यह  बिल  पास
 हुआ  तो  इसका  देश  में  सर्वत्र  स्वागत  होगा

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य
 ने  झभी  साबित  कर  दिया  कि  वे  डिमौरेलाइड
 नहीं  किये  जा  सकते

 ok  सरजू  पे:  में  चाहता  हूं  कि  यह
 बिल  फ़ौरन  इसी  सेदान  में  पास  कर  दिया
 जाय  अगर  मुझे  मौका  होता  तो  मैं  भौर
 बहुत  सी  मिसालें  देता  1  चूंकि  मेरा  समय
 खत्म  हो  गया  है  इसलिये  भर  अधिक
 न  कह  कर  में  झपना  भाषण  इसी  प्रपीलटी
 के  साथ  खत्म  करूंगा  कि  झाप  इस  बिल
 को  झभी  पास  कीजिये  और  सेलेक्ट  कमेटो
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 में  इसको  भेजे  जाने  का  झंझट  न  खड़ा  कीजिये
 और  इसके  पास  होने  में  देर  लगाने  से  उचित
 बात  नहीं  होगी  ।  ,में  ग्रापको  यकीन  दिलाता

 हूं  कि  इस  बिल  के  लिय  आपको  तमाम
 मुल्क  में  सपोर्ट  मिलेगी  1

 च्ी  सिहद'सन  सिह  :  उपाध्यक्ष  महोदय
 यह  विधेयक  जो  आज*इस  भवन  के  सामने  है
 यह  ऐसा  विधेयक  नहीं  है  जिस  को  कि  हम
 सरसरी  तौर  पर  पूरा  गौर  कि  कौर  पास  कर
 सके  1  यह  विधेयक  हमारे  कानून  में  बड़ा  पझ्रामल
 परिवर्तन  करने  जा  रहा  है

 श्र्ब  तक  जो  प्रोबेंशन  पर  छोड़े  जाने  का
 तरीका  था  उस  में  एक  ऐसा  परिवतंन  होने
 जा  रहा  है  जिस  की  कि  कल्पना  हम  ने  श्राज
 तक  नहीं  की  थी  इस  के  ग्राबर्जक्ट्स  एंड  रीजन्स
 में  बताया  गया  है  कि  सन्‌  १६३१  से  सरकार
 इस  विचार  में  है  कि  इस  तरीके  का  कोई
 कानून  बनाया  जाय  ।  १६३१  में  यह  नहीं
 बन  सका  ।  सन  १६३४  में  भी  यह  प्रान्तों  पर
 छोड़  दिया  गया  कि  अगर  वे  चाड़े  तो  भ्रपने  वहां
 के  लिये  इस  किस्म  का  एक  कानून  बना  सकते  है
 झौर  कुछ  प्रान्तों  ने  इस  किस्म  के  कानून  भपने
 वहां  बनाये  भी  ।  सन  १६५४  में  हम  ने  क्रिमिनल
 प्रोसीज्योर  ऐक्ट  को  अमेंड  किया  श्रौर  उस  पअरमेंड-
 मेंट  में  इस  ५६२  दफा  का  कुछ  विस्तार  किया
 wa  यह  जो  विधेयक  श्ाज  भवन  के  सामने
 उपस्थित  है  यह  बहुत  अंशों  में  उसी  ५६२  ार

 की  पुनरावृत्ति  है  ।  कुछ  नई  नई  बातें  इस  में

 हैं।  इस  में  नई  बात  यह  है  कि  २१  वर्ष  से
 नीचे  उम्र  वालों  को  मजिस्ट्रेट  सजा  ही  न  करे
 जब  तक  कि  प्रोबेशन  भ्राफिसर  उस  के  सम्बन्ध
 में  कुछ  न  कहे  ।  २१  बरस  के  नीचे  वालो
 के  लिये  दफा  ७  में  प्रोवाइड  किया  गया है  ।
 इस  में  कहा  गया  है  कि  मजिस्ट्रेट  को  २१  बरस
 के  नीचे  के  भपराधियों  को  डाट  डपट  कर
 के  छोड़  देना  होगा  भौर  भगर  बहू  उस  को  सजा
 देना  चाहता  है  तो  वजह  बयान  करे  कि  पो
 सजा  दे  रहा  है।  २१  बरस  के  ऊपर  वालोको  वाद
 एड़मानिदान  कर  सकता  है  शौर  छोड़  भी  सस्ता

 हा
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 [श्री  सिहासन  सिंह]
 दूसरी  बात  मुकदमा  चलाने  के  बारे  में  है  1

 मुकदमा  दो  तरह  से  चलाया  जाता  है।  एक
 तो  पुलिस  की  रिपोर्ट  पर  चलाया  जायेगा
 पौर  फिर  फैमला  होगा  दूसरा  किसी  के  निजी
 झारोप  पर  t  इस  में  यह  भी  कहा  गया  है  कि
 सब-क्लास  २  आफ  क्लाज  ४  के  तहत  प्रोवेशन
 ञ्ाफिसर  की  रिपोर्ट  का  भी  मेजिस्ट्रेट  ख्याल
 करेगा  कोई  कार्यवाही  करते  वक्‍त  ।  २१  बर॑स
 के  नीचे  वालों  के  लिये  भी  प्रोबेशन  श्राफिसर
 की  रिपोर्ट  मैजिस्ट्रेट  को  प्राप्त  करनी  होगी।
 दफा  १२  के  झन्दर  है  कि  मुकदमे  के  दौरान  में
 झदालत  प्रोबेशन  प्राफिसर  की  रिपोर्ट  मांगेगा  t
 sic  उस  से  पूछेगा  कि  उसे  उस  के  बारे
 में  क्या  कहना  है  1  मजिस्ट्रेट  के  सामने  जो

 गवाहियां  होंगी  उन  के  भलावा  दो  रिपोर्ट

 रहेंगी  एक  तो  पुलिस  की  रिपोर्ट  होगी
 जिस  के  झाधार  पर  मुकदमा  चलेगा  या  मुस्त-
 गीस की  रिपोर्ट  हागी  जिस  के  आधार  पर

 मुकदमा  चलेगा  और  दूसरी  रिपोर्ट  प्रोबेशन
 झाफिसर  की  होगी  ।

 श्री  श्लोनारायण  दास  :  मे  माननीय  सदस्य
 को  बतलाना  चाहता  हूं  कि  वह  रिपोर्ट  तब
 आयेगी  .जब  यह  निर्णय  हो  जायेगा  कि  वह
 गिल्टी  है।  जब  तक  वह  गिल्टी  नहीं  पाया

 जायेगा  तब  तक  मैजिस्ट्रेट  उस  रिपोर्ट  पर  विचार

 नहीं  करेगा  1

 श्री  सिहासन  सिंह  :  ड्यटीज  आफ
 प्रोबेशन  भाफिसर  में  दिया  हुआ  है

 inquire,  in  accordance  with  any”
 directions  of  a  court,  into  the  cir-
 cumstances  or  home  surroundings
 of  any  person  with  a  view  to
 assist  the  court  in  determining
 the  most  suitable  method  of  dea-
 ling  with  him.

 इस  का  मतलब  यह  हा  कि  रिपोर्ट
 मांगी  जायेगी  ।

 Shri  Shree  Narayan  Das:  After  con-
 viction.

 Shri  Sinhasan  Singh:  Clause  7  (2)
 says:
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 “before  passing  a.sentence  of
 imprisonment  on  any  offender  re.
 ferred  to  in  sub-section  (l)  the
 court  shall  call  for  a  repost  from
 the  ‘probation  officer  and  congider
 the  report,  if  any,  and  any  other
 information  available  to  it  relat-
 ing  to  the  character  and  physical
 and  mental  condition  of  the
 offender”.

 इस  का  मतलब  यह  हुभा  कि  मैजिस्ट्रेट
 प्रोबेशन  झाफिसर  की  रिपोर्ट  लेगा  और  उस
 के  बाद  उस  पर  विचार  करेगा  बिफोर  पारसिंग
 एनी  झारईडर  ।

 Shri  Datar:  Let  the  hon.  Member
 Tread  the  first  sentence  which  says
 “When  any  person  under  twenty-one
 of  age  is  found  guilty”

 wit  सिहासन  सिंह  :  मेजिस्ट्रेट  को.  .  .  .

 उपाध्यक्ष  महोदय  :  आप  से  कहा  जा  रहा
 है  कि  जब  श्राप  सब-सेक्शन  २  भाफ  सैक्यान
 ४  को  पढ़ते  हें  तो  पहले  ग्राप  सब  सैक्यान

 १  को  भी  पढ़ें  ।  पहले  सब-सैक्शन  १  प्रायेगा
 आर  उस  के  बाद  ही  दूसरा  सब-सैक्शन  झ्रायेगा
 अगर  पहली  कंडीशन  पूरी  हो  गयी  तो  दूसरी
 पर  गौर  किया  जायेगा  ।

 श्री  सिहासन  सिह  :  वह  गिल्टी  है  या  नहीं
 उस के  बारे  में  एविडेंस  मजिस्ट्रेट  के  सामने
 है  ।  जब  जजमेंट  का  वक्‍त  श्रायेगा  उस  बक्‍त
 प्रगर  वह  यह  महसूस  करे  कि  बह  गिल्टी  है
 तो  वह  उस  को  सजा  .करेगा  |

 उपाध्यक्ष  महोदय  :  जजमेंट  एक  चीज  है
 और  सेंटेंस  दूसरी  |  जजमेंट  तो  वहू  है  जब  वह
 इस  नतीजे  पर  पहुंचेगा  कि  भ्राया  बहू  गिल्‍्टी  है
 या  नहीं  सेटेस  वह  है  जब  वह  यह  ॒समझेगा
 कि  भव  हुम  क्या  किया  जाये  ।

 श्री  सिंहासन  सिह  :  मेरे  कहने  का  मतलब
 यह  है  कि  प्रोबेशन  भाफिसर  से  वहू  रिपोर्ट
 मांगेगा  t

 And  the  report  itself  will  prejudice
 the  mind  of  the  magistrate  before
 arriving  at  a  conclusion  whether  the
 man  is  guilty  or  not.
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 झगर  वह  झादमी  गिलटी  नहीं  तो  तब
 सो  कोई  बात  ही  नहीं  हे  ।  लेकिन  झगर  यह
 गिल्टी  पाया  जाता  है,  देन  ही  विल  प्रोसीड

 टू  झ्रास्क  फार  दी  रिपोर्ट  और  जो  रिपोर्ट  है
 वह  बैजिस्ट्रेंट  के  माइंड  को  प्रेजुडिस  कर  सकती

 है  t  झगर  बहू  गिलट  फाइंड  करने  के  लिये
 रिपोर्ट  मांगता  है  सब  तो  पोजीशन  दूसरी
 हो  जाती  है।  लेकिन  जब  एविडेंस  उस
 के  सामने  है  भौर  रिपोर्ट  मी  उस  के  सामने  है
 ऐसी  सूरत  में  मैजिस्ट्रेट  को  इंडिपेंडिट  जजमेंट
 पर  पहुंचने  में  बाघा  पहुंच  सकती  है  1  वह  एवि-
 डेंस  पर  भी  गौर  करेगा  और  रिपोर्ट  पर  भी  ।
 इस  तरह  करने  से  में  समझता  हूं  कि  एडमिनिस्ट्रे-
 शन  भ्राफ  जस्टिस  का  सदुपयोग  भी  हो  सकता  है
 झर  दुरुपयोग  मी  ।  ऐसी  हालत  में  जो  प्रोबेशन
 झाफिसर  की  रिपोर्ट  है  वह  एक  गाइडिंग  फैक्टर

 हो  जाती  है  जो  कि  भ्र्य  तक  नहीं  थी  ।  और  में
 समझता  हूं  कि  ऐसा  होता  भी  नहीं  चाहिये  ।  जो

 पुलिस  की  रिपोर्ट  है  वह  उस  पर  बाइंडिंग  नही  है
 उस  की  मर्जी  है  कि  वह  उस  पर  गोर  करे  .
 करे  ।  लेकिन  श्रगर  वह  जजमेंट  देने  के समय

 प्रेजुडिस  हो  जाता  है  तो  यह  ठीक  नहीं  है
 यह  एक  झामूल  परिवर्तन  है  जो  हम  करने  जा

 रहे  हे  जिस  में  एक  मैजिस्ट्रेट  के अलावा  हम
 एक  और  आदमी  को  भी  पिक्चर  में  लाते  हैं
 शौर  उस  को  भी  न्यायदान  में  श्रधिकार  देना

 चाहते  हे  |  हमे  यह  सोचना  होगा  कि  यह  क्‍या
 देश  हित  में  होगा  या  यह  कोई  श्रच्छी  बात  «

 होगी  ।  यह  एक  इतने  महत्व  की  चीज  है  कि
 इस  पर  हमें  ठंडे  दिल  से  गौर  करना  चाहिये
 हमें  कोई  काम  जल्दबाजी  में  नही  करना  चाहिये
 शौर  जल्दी  में  कोई  चीज  पास  नही  करनी
 चाहिये  ।  अभी  मेरे  गाजीपुर  के  भाई  ने  कहा
 कि  इसे  हमें  पास  कर  देना  चाहिये  |  भौर  सब
 ठीक  हो  जायेगा  ।  जिस  दुष्टिकोण  से  वह  यह
 बाल  कहते  हे  उस  में  उन  का  विचार  है  कि  सब
 अपने  ाप  ठीक  हो  जायेगा  ।  उन  के  विचार
 के  सम्बन्ध  में  भी  यंह  चाहता  हूं  ।

 हम  देखते  हें  कि  जो  भ्रपराध  किये  जाते  है
 उन  के  पीछे  कई  भावनामें  काम  करती  हूं  ।
 इस  के  सामाजिक  कारण.  भी  हें  और  झाधिक
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 कारण  भी  ।  झ्ाज  हम  सोशलिस्ट  पैटर्न  भाफ
 सोसाइटी  की  बात  करते  हें  भौर  कहते  हे  कि
 गरीबों  झौर  धनियों  के  बीच  जो  प्रन्तर
 झाज  विद्यमान  है  वह  कम  होना  चाहिये  4
 हम  कहते  हैं  कि अमीर  झौर  गरीब  की  सीमा  में
 कम  अन्तर  हो  ।  यदि  यह  धभ्न्तर  कम  हो  जाय
 और  लोगों  को  रोटी  तथा  कपड़ा  मिलने  लग
 जाये  तो  झपराधघ  भी  आप  सें  आप  कम  हो
 जायेंगे  |  हमारे  यहां  तो  झाज  यह  हालत  है  कि
 दिन  का  चोर  साहू  बन  बैठा  है  भोर  जो  रात
 का  चोर  है  वह  सजा  पाता  है  t  युधिष्टर  ने  भी

 बहुत  पहले  किसी  प्रसंग  में  कहा  था  कि  जितना
 बड़ा  धनी  एक  व्यक्ति  होता  है  उतना  ही  बड़ा
 वह  बेईमान  समझा  जाना  चाहिये  in  इस  का
 कारण  यह  है  कि  वह  सामान्य  तरीकों  से  इतना
 ग्रधिक  घन  एकत्र  कर  ही  नही  सकता  है  ।
 सिवाय  बेईमानी  के  कोई  भी  बहुत  ज्यादा:
 धनी  नही  हो  सकता  है  इस  वास्ते  कहा  गया
 है  कि  दिन  का  चोर  हमारे  देश  में  साहू  है  भौर
 रात  का  चोर  डकेत  है  ।  वह  रात  को  चोरी
 करता  है  दिन  को  नही  कर  पाता  घन  की  गति
 भी  हमारे  शास्त्रों  से  तीन  प्रकार  की  बनाई  है।.
 या  तो  दान  करो  या  भोग  करो  नहीं  तो  नाश
 होगा  ।  नाश  की  भी  दो  गतियां  हे  -  या  तो
 राज्य  ले  लेगा  नहीं  तो  चोर  ले  जायेंगे  ।  जो  दान
 आर  भोग  से  बचेगा  उसे  या  तो  राज्य  ले  लेगा
 या  फिर  चोर  चुरा  ले  जायेंगे  |  हम  ने  एक
 ग्रधिनियम  भी  पास  किया  है  जिस  के  झाधीन
 मरने  के  पश्चात्‌  कुछ  हिस्सा  राज्य  हमारी
 सम्पत्ति  का  ले  लेगी  |  दूसरा  जो  हिस्सा  है  वह
 चोर  ले  जाता  है  |  श्रगर  वह  पेट  का  भूखा  है
 तब  तो  उस  को  छोड़  दिया  जाना  चाहिये  ।

 तो  में  यह  निवेदन  करना  चाहता  हूं  कि
 हमें  खूब  सोच  समझ  कर  इस  बिल  को  पास
 करना  चाहिये  श्गर  हम  ने  कुछ  देर  इस  को
 पास  करने  में  कर  दी  तो  कोई  बुरा  होने  वाला
 नहीं  है।  ष्बन्द  महीने  हुए  में  ने एक  किताब  में
 पढ़ा  था  “चाइना  दोक्स  दी  बल्ड'  |  १६५०
 में  अमरीकी  जनरल  ने  लिखा  था  कि  वहां  के
 शोगों  ने.
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 उपाध्यक्ष  भहोश्य  :  समय  ज्यादा  नहीं  है
 और  झाप  गहरी  फिलासोफी  में  जा  रहे  हैं  t

 श्री  सिहासल  सिह  :  में  गहरी  फिलोसफी
 में  नहीं  जा  रहा  हूं  ।  भ्रभी  खत्म  किये  देता  हूं  t
 at  दोस्स  गाजीपुर  के  माननीय  सदस्व  के

 मुताबिक  यदि  यह  बिल  शझाज  पास  हो  जाये  तो
 समाज  भाप  से  आप  सब  चीजों  को  ठीक  कर
 प्झगी  ।  में  यह  कह  रहा  था  कि  चीन  में  सहायता
 “मिली  उन  लोगों  को  जो  सैटल  कर  रहे  थे
 ठीक  कर  रहे  थे  उन  लोगों  को  सहायता  नहीं
 मिली  जो  उस  के  खिलाफ  थे  ।

 1, ह  शब्दों  क ेसाथ  में  इतना  ही  निवेदन  करना
 चाहता  हूं  कि  यह  पहला  अवसर  है  जब  कि
 माननीय  मंत्री  ने  इस  भवन  के  ग्रध्यक्ष  महोंदय
 की  इस  बात  को  मान  लिया  है  कि  हम  इसे
 सिलेक्ट  कमेटी  में  भेज  दें  प्रौर  वहां  पर  इस  पर
 विचार  हो  इस  बीच  में  हम  दूसरे  लोगों  से  जो
 इस  में  दिलचस्पी  रखते  हें  जो  हाई  कोर्ट  क ेजज
 है  जो  बार  एसोसियेशंस  से  ताल्लुक  रखते  हें
 राय  ले  सकते  हैँ  और  वे  श्रपना  दृष्टिकोण
 दस  कमेटी  के  समक्ष  प्रस्तुत  कर  सकते  हूँ  ।
 हमें  देखना  चाहिये  कि  जो  आमूल  परिवर्तन
 करने  हम  जा  रहे  है  क्‍या  वे  सही  दिशा  में  हे
 अथवा  नही  ।  उत्तर  प्रदेश  मे  सन  १६३८
 से  यह  प्राबेशन  ऐक्ट  लागू  है  लेकिन  वहा  लागू
 होने  से  समाज  में  ज्यादा  सुधार  हुआ  हो  या
 क्राइम  मे  कमी  हो  गई  हो  यह  बाल  नहीं  है  ।
 क्राइम  बढ़ते  भी  है  घटते  भी  हें  हां  प्रोबेशन  में
 रखे  हुए  बहुत  से  व्यक्ति  सुधर  गये  हूँ  ।  उत्तर
 ब्रदेदा  में  यह  प्रयोग  भी  हो  रहा  है  कि  कदियों
 से  जेल  के  नाहूर  काम  लिया  जाता  है  भौर  उन
 की  तनख्याह  भी  दी  जाती  है।  वह  अपनी  जगह
 थर  ठीक  है|  लेकिन  जो  चीज  झाप  के  सामने  है
 कि  २१  बरस  से  नीखे  के  श्पराधियों  को  सजा
 न  की  जाय  झौर  उन  को  प्रोबेशन  पर  छोड  दिया
 लाये  तो  इस  के  जम  की सरफ  उन  की  मनोवत्ति
 अड़ेगी  ।  भाज  लोगों  को  फांसी  का  डर  है  ।
 -कत्ख  ओ  होते  हें  में  ज्यादातर  सेंटीमेंट  की
 -बजह  से  होते  हैं  उन  के  लिये  तेयारी  बहुत
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 कम  होती  है।  लेकिन  इस  बिल  के  पास  हो  जाने
 के  बाद  बहुत  से  भपराधी  यह  सोच  सकते  हैं
 कि  चलो  यह  तो  पहली  बार  है  इस  में  तो  छूट  ही
 जायेंगे  झौर  यह  समझ  कर  अपराध  करने
 को  उच्चुत  हो  सकते  हे  ।  हत  चीज  ह... श  हमें
 ठंडे  दिल  से  विचार  करना  चाहिये।  में  यह  कहना
 चाहता  हूं  कि  यह बिल  बहुत  विचार  मांगता  है
 भौर  ज्वाइंट  कमेटी  में  आप  ऐसे  झ्रादमी  रखें
 जो  कि  इस  विषय  पर  सही  विचार  प्रकट  कर
 सकें  और  उचित  राय  दे  सकें  ।  हम  को  नहीं
 मालूम  कि  स्टेट  गवर्नमेंटों  की  इस  बिल  के  बारे
 में  क्या  क्या  राय  है।  हम  को  नहीं  मालूम  कि
 किस-  ने  इस  में  माफिक  राय  दी  है  किस  ने
 खिलाफ  राय  दी  है।  इस  बिल  पर  हम  अगले
 सत्र  में  विचार  करेगे  ।  इस  बीच  समाज  में  कोई
 बड़ा  परिवर्तन  होने  वाला  नहीं  हैं  -  हमारी

 गाडी  तो  घीरे  धीरे  चलती  है  अौर  इस  के
 बिना  भी  हमारा  काम  चल  सकता  है

 ri  Basappa  (Tiptur):  Mr.  Deputy-
 ine  Sir,  I  am  one  of  those  who
 think  that  the  Bill  is  long  overdue
 and  hence  I  wish  to  congratulate  the
 Minister  for  having  brought  forward
 this  Bill.  Of  course,  I  could  not  fol-
 low  much  of  the  discussion  in  this
 House  as  I  know  little  of  Hindi,  but
 at  the  same  time,  I  should  pick  it  up
 very  soon.

 I  refer  to  what  Shri  N.  R.  Muni-
 swamy  said  on  this  occasion.  He
 said  that  there  is  enough  law  already
 to  safeguard  the  juvenile  offenders
 and  that  we  need  not  look  into  this
 Bill  at  all.  Another  justification  that
 he  gave  for  not  having  this  Bill  was
 that  some  of  the  States  have  already
 got  legislation  to  this  effect.  But
 that  very  fact,  namely,  in  some  of
 the  States  we  have  already  a  legis-
 lation  of  this  kind,  and  that  very
 argument,  show  that  we  must  have
 an  all-India  legislation  of  this  type.
 But  his  plea  was—and  that  was  his
 fear—that  the  probation  officers  will
 have  very  many  powers  and  they
 may  misuse  it.  For  that,  there  is  the
 Select  Committee  and  the  Select



 I095  Probation  of

 Committee  can  go  into  those  ques-
 tions  and  see  that  only  such  powers
 as  are  necessary  are  given  to  them.

 In  the  second  Five  Year  Plan  we
 have  allotted  a  sum  of  money  for
 social  welfare  and  the  research  com-
 mittee  of  the  Planning  Commission
 has  also  given  some  attention  to  the
 human  aspect  of  the  whole  problem,
 because  everywhere  we  see  that
 crimes  are  increasing  in  great  degree.
 Take  any  country  as  a  matter  of  fact.
 Thefts,  murders  and  so  many  other
 offences  are  going  on  in  large  num-
 bers.  If  there  is  an  up-to-date  statis—
 tics  of  the  juvenile  offenders,  we  will
 see  that  these  offences  are  increasing.
 Therefore,  something  must  be  done  to
 see  that  this  is  minimised  and  hence
 this  Bill.  Uf  it  is  implemented  pro-
 perly,  it  will  go  a  long  way.

 If  we  analyse  the  various  causes
 for  so  many  offences  that  are  com-
 mitted,  we  come  to  know  that  the
 economic  insecurity  in  most  cases  is
 there.  At  the  same  time,  there  may
 be  lack  of  education;  there  may  be
 lack  of  parental  control  and  also,
 now-a-days,  the  impact  of  western
 society  like  cinema-going  and  drinks
 and  all  these  things  are  there,  and
 all  these  have  contributed  a  great
 deal  to  the  number  of  crimes  having
 been  increased.  Therefore,  various
 treatments  have  been  suggested  from
 time  to  time.  Apart  from  the  pro-
 bation  which  is  included  in  this  Bill,
 there  are  other  methods  also  such  as
 after-care,  borstal  schools,  and  even
 specialised  methods  in  criminal  pro-
 cedure  and  so  on.  But  every  civilis-
 ed  country  seems  to  think  that  pro-
 bation  is  one  of  the  important  aspect
 in  the  treatment  of  crimes.  Thcre-
 fore,  if  we  look  around  the  world,
 many  countries  have  adopted  this.
 The  United  Nations  have  also  some
 Programmes  to  prevent  the  juvenile
 Offenders  from  pursuing  their  crimes,
 by  introducing  the  probation  system.
 With  that  object,  in  some  of  our
 States  also,  they  have  introduced  it.

 Even  as  long  back  as  93]  or  ‘1934,
 as  stated  in  the  Bill,  there  was  cen-
 tral  legislation  on  this  subject  but
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 it  could  not  be  followed  up.  So,  this
 Bill  is  long  overdue.  Therefore,  it
 should  be  taken  up  earnestly  and  it
 should  be  seen  that  it  is  enacted  into
 Taw.

 There  is  a  realistic  approach  also,
 a  big  dynamic  approach,  if  you  may
 call  it,  because,  after  all,  everyone  of
 us  has  some  faith  in  the  goodness  of
 man.  Without  faith  in  the  goodness
 of  man,  nothing  can  be  done.  That
 is  why  the  Father  of  the  Nation  has
 told  us  in  very  big  terms  that  after
 ali,  we  hate  the  evil  and  not  the  evil-
 doer.  So,  he  has  laid  emphasis  on
 that  aspect.  So  also  here,  when  we
 take  the  offender  and  the  offence,  we
 hate  more  the  offence  than  the  offen-
 der,  and  it  is  our  duty  to  reform  the
 offender.  From  that  principal  point
 of  view,  this  Bill  is  more  welcome.

 When  we  are  enacting  this  law,
 various  things  will  have  to  be  con-
 sidered.  The  circumstances  of  the
 case,  the  character  of  the  man  in
 question  and  the  nature  of  the  offence,
 have  to  be  considered.  Of  course,  &
 man  may  have  a  mental  standard  of
 understanding.  Suppose,  if  2l  years
 is  fixed  here,  though  chronologically,
 the  man’s  age  may  be  2l,_  there  is
 another  aspect  which  is  the  mental
 age.  For  instance,  @  person  even  in
 his  early  childhood  may  be  mentally
 more  developed  than  a  person  of  22
 years  of  age.  That  aspect  also  should
 be  taken  into  consideration  when  we
 decide  this  questiag.

 Another  aspect  is  the  awareness  ‘of
 the  criminal  responsibility.  One  per-
 son  could  be  aware  of  the  criminal
 responsibihty  more  than  another,  and
 another  person  may  not  be  aware  of
 jt  at  all.  So,  when  we  are  enacting
 a  legislation  of  this  kind,  these  two
 things  must  be  kept  in  mind,  as  to
 how  far  the  person  has  a  knowledge
 of  the  criminal  responsibility  and  also
 his  mental  development.

 Another  thing  is,  this  probationary
 system  must  be  based  on  a  very  good
 and  sound  footing.  Our  society  is
 different  from  western  society.  When
 we  try  to  copy  those  methofis  here
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 ‘and  try  to  adopt  them,  we  must
 remember  our  joint  family  system
 and  caste  system  etc.  Therefore,
 when  we  adopt  the  probation  sys-
 tem,  the  social  concepts  of  this  coun-
 try  must  always  be  kept  in  mind.
 ‘There  must  be  a  regular  training  for
 the  probation  officers  and  they  will
 have  to  move  with  great  caution.
 They  must  be  just  like  philosophers,
 friends  and  guides,  and  they  must
 have  a  lot  of  patience  and  tolerance.
 If  all  these  things  are  looked  into
 carefully,  then,  this  system  can  work
 well  and  yield  good  results.

 This  system  has  definite  advantages,
 and  there  is  no  doubt  about  that.
 Now  we  are  spending  a  lot  of  money
 over  the  prisons  and  jails.  The
 reform  of  jails  is  not  going  with
 speed  and  30,  when  this  system  comes
 into  effect  and  is  effective,  then  a  lot
 of  money  that  is  spent  on  prisons  and
 jails  can  be  saved  and  prisoners  can
 also  be  reformed.  That  is  the  double
 advantage  which  we  will  have.

 We  have  seen  in  the  case  of  juvenile
 offenders  that  a  deterrent  punishment
 may  make  them  more  hardened
 throughout  the  rest  of  their  lives.
 Suppose  a  man  of  20  years  commits
 theft  and  not  put  on  probation  and  if
 a  deterrent  punishment  is  given,  for
 another  40  or  50  years  he  will  be  a
 habitual  offender  and  this  should
 not  happen.  Therefore,  at  an  early
 stage  itself,  this  should  be  rectified.
 When  we  speak  of  probation,  it  is  not
 something  lenient.  It  is  not  merely
 that  we  shall  have  some  concession  or
 something  like  that.  There  will  be
 an  effective  supervision  also.  Suppos-
 ing  there  is  a  juvenile  offender  kept  in
 a  jail  where  there  are  other  habitual

 ‘Offenders  and  dangerous.  crimials,
 they  will  teach  him  the  technique  of
 committing  bigger  thefts  and  bigger
 crimes.  Of  course,  you  may  say  that
 the  jails  are  segregated  and  all  that,
 but  the  environment  is  there.

 Therefore,  I  plead  very  strongly  that
 this  Bill  should  be  put  into  practice

 ‘very  soon  and  the  legislation  should
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 be  on  the  statute.  I  welcome  this
 Bill  and  I  congratulate  the  hon.  Minis-
 ter  for  having  brought  it  forward.

 Mr.  Deputy-Speaker:  Mr.  Imam.
 Those  Members  who  have  sent  in  their
 chits  do  not  give  an  indication  that
 they  are  prepared  to  speak.  There-
 fore  I  have  to  be  content  with  calling
 other  Members.  I  am  very  sorry  to
 make  this  remark,  but  so  far  as  I  am
 concerned,  I  have  said  it  so  many
 times.  Sending  in  of  chits  is  certainly
 useful,  so  that  the  attention  of  the
 Chair  might  be  drawn  towards  that
 side,  so  that  the  eye  of  the  Chair
 might  be  caught.  But  the  ultimate
 position  depends  upon  whether  the
 hon.  Member  who  has  sent  in  the  chit
 tries  to  catch  the  eye  of  the  Chair.
 Therefore,  Members  who  have  sent  in
 chits  should  give  an  indication  by
 trying  to  catch  the  eye  of  the  Chair,
 because  that  would  be  the  ultimate
 determining  factor.

 Shrimati  Uma  Nehru  (Sitapur):  I
 have  already  sent  a  chit.

 Mr.  Deputy-Speaker:  I  have  got  it
 and  I  have  looked  towards  the  hon.
 Lady  Member  at  least  five  times.  She
 does  not  give  an  indication.

 Shrimati  Uma  Nehru:  I  never  saw
 you  looking  at  me

 Mr.  Deputy-Speaker:  I  have  called
 Mr.  Imam.

 Shri  Mohamad  Imam  (Chitaldrug):
 Mr.  Deputy-Speaker,  we  have  had
 very  interesting  arguments  both  for
 and  against  this  Bill.  I  have  listened
 with  great  care  to  the  speech  of  the
 hon.  Minister  for  Home  Affairs,  but  in
 spite  of  that,  I  feel  I  am  not  en-
 amoured  of  this  Bill.

 Mr.  Deputy-Speaker:  The  Home
 Minister  also  did  not  make  any
 attempt  towards  that  direction.

 Shri  V.  P.  Nayar:  He  could  have
 well  anticipated  the  result.

 Shri  Mohamad  Imam:  He  has  put
 forward  a  very  strong  case  on
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 of  the  offenders  in  a  manner  which
 is  not  disagreeable  to  the  House.  I
 have  also  listened  to  the  speeches  of
 other  hon.  Members  Some  have  up-
 held  this  Bill  very  vehemently  and
 some  have  criticised  it  very  bitterly.

 Mr.  Bharucha  who  had  had  experi-
 ence  in  court  for  our  quarter  of  a
 century  has  criticised  it  and  says  that
 this  Bill  will  be  to  the  prejudice  of
 the  society.  On  the  other  hand,  Shri
 Sadhan  Gupta  not  only  supported  the
 Bill,  but  he  wants  that  the  Bill  should
 go  still  further  and  give  more  lenien-
 97  to  the  offenders.  I  also  note  the
 vehement  support  coming  from  my
 countryman,  Shri  Basappa....

 An  Hon.  Member:  We  are  all  coun-
 trymen.

 Shri  Mohamad  Imam:  I  am  sorry:
 my  ‘statesman’,  who  wants  this  mea-
 sure  to  be  introduced  as  early  as  possi-
 ble.  But  I  am  puzzled  between  these
 two.  There  was  the  Lucknow  Con-
 ference  attended  by  a  number  of  con-
 victs  and  ex-convicts,  some  of  whom
 were  convicted  for  murder  and  dacoi-
 ty,  donning  Gandhi  caps  and  they
 were  in  the  conference  with  police-
 man  inside,  I  do  not  know  if  that
 has  had  any  influence  on  the  Minister.
 Whatever  it  may  be,  it  is  unfortunate
 that  soon  after  the  conference,  some
 of  the  convicts  who  were  on  their
 way  back  met  with  a  serious  bus
 accident  and  ]  of  them  were  killed.
 Therefore,  they  have  my  sympathy.

 Mr.  Deputy-Speaker:  Has  that  acci-
 dent  anything  to  do  with  their  meeting
 together  in  a  conference?

 Shri  Mohamed  Imam:  If  they  had
 not  attended  the  conference,  they
 would  not  have  been  killed.  The
 Minister  wants  to  be  very  humane
 and  very  sympathetic  towards  these
 offenders.  But  I  am  only  anxious  that
 his  abundant  sympathy  with  the  offen-
 ders  should  not  be  a  misplaced  sym-
 pathy  and  they  have  a  duty  and  an

 “®bligation  which  they  owe  to  the
 society.  It  is  their  duty  to  protect  the
 Members  of  society  and  they  must
 take  care  to  see  that  the  sympathy
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 which  they  show  will  not  be  a  mis
 plced  one.
 36.47  hrs.

 (Seer  Barman  in  the  Chair].
 The  proposals  which  he  has  placed

 before  the  House  are  very  far-reach-
 ing  and  novel.  At  the  same  time,  I
 may  characterise  them  as  being  re-
 volutionary.  While  putting  forward
 such  proposals,  he  must  know  what
 effect  these  proposals  will  have  on  the
 offender  himself  and  on  the  society
 when  they  become  law.  He  must  also
 take  care  to  see  that  however  sympa-
 thetic  we  may  be,  this  law  will  not
 be  a  sorry  contrast  to  the  long  evolu-
 tion  of  justice  which  we  have  built
 up  through  generations.

 It  looks  as  if  this  is  in  the  nature
 of  an  experiment.  Experiment  it  may
 be,  but  it  should  not  be  a  gamble.
 Their  primary  duty  lies  in  protecting
 the  members  of  the  society.  That
 they  setm  to  have  forgotten.  They
 have!  not  considered  what  effect  these
 measures  will  have  on  the  society.  It
 must  be  understood  that  man  is  the
 chief  enemy  of  mankind.  Man  is  the
 enemy  of  the  society.  There  is  none
 else  who  is  the  enemy  of  mankit.d  or
 of  society.  Whatever  man  does  ray
 be  for  the  good  of  the  society  or  it
 may  be  for  the  prejudice  of  the  socie-
 ty.  This  must  be  taken  care  of.

 Many  Members  have  pointed  out
 that  these  proposals  are  quite  new.
 It  is  necessary  to  consult  the  Bar
 Association,  jurists  and  eminent  men
 of  the  judiciary.  Obviously  the:  Gov-
 ernment  have  not  done  that  nor  have
 they  taken  the  trouble  of  doing  it.
 The  Minister  seems  to  be  guided  by
 the  report  of  one  Mr.  Reckless.  Since
 the  report  comes  from  one  Mr.  Reck-
 less,  his  proposals  also  must  be  reck-
 less.  Such  measures  which  affect  the
 society,  however  spectacular  they  may
 look  in  the  initial  stage,  must  be  very
 carefully  examined  and  they  must
 take  into  consideration  what  the  con-
 sequences  will  be.  It  is  the  basic
 principle  of  jurisprudence  that  nobody
 shall  be  convicted  unless  his  guilt  is
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 proved.  Everybody  is  supposed  to  be
 innocent  unless  he  is  proved  to  be
 guilty.  But  when  once  he  is  proved
 to  be  guilty,  then  the  penal  operation
 or  the  punitive  law  cotnes  into  opera-
 tion.  He  has  to  undergo  that  penal
 operation.  He  is  punished  with
 various  objects.  In  the  medieava!  ages
 punishment  was  inflicted  with  a  three-
 fold  objective.  Firstly,  it  was  retri-
 butive,  a  sort  of  vengeance.  Secondly,
 it  was  deterrent.  Perhaps,  the  refor-
 mative  element  was  absent  at  that
 time.  oe

 Mr.  Chairman:  I  may  just  inform
 the  hon.  Member  that  we  are  not  dis-
 carding  the  Crimina)  Procedure  Code
 or  the  Penal  Code.  We  are  just  re-
 modelling  section  562  in  another  form,
 making  it  more  liberal.  So,  consider-
 ing  the  short  time  at  our  disposal,  I
 think  it  would  be  better  if  he  does
 not  go  into  criminal  jurisprudence.
 Since  other  hon.  Members  also  want
 to  speak,  the  speech  should  he  as
 short  a3  possible.

 Shri  Mohamed  Imam:  In  the  mediea-
 val  ages,  the  principle  was  retribu-
 tive:  life  for  life,  blood  for  blood  and
 eyes  for  eyes.  It  was  also  very  deter-
 rent.  Now  that  retributive  element  is
 absent.  Our  idea  is  that  it  should  be
 not  only  punitive  and  deterrent,  but
 it  should  also  be  reformative  Unless
 the  punishment  has  got  an  element  of
 deterrence,  it  will  be  of  no  avanl.
 Whether  it  is  trial,  punishment  or
 imprisonment,  deterrence  ts  necessary.
 It  is  necessary,  not  in  the  interest  of
 the  offender  himself,  but  in  the
 interest  of  the  country.

 Then,  regarding  reformation,  the  aim
 is  to  rehabilitate  him—his  social  re-
 habilitation.  Once  a  person  is  proved
 guilty,  he  must  be  treated  in  a  manner
 which  will  be  both  deterrent  and  also
 reformative.  It  should  be  deterrent
 in  the  interest  of  the  society;  it  must
 be  reformative  in  the  interest  of  the
 offender  himself.

 In  the  proposals  that  have  been  put
 forward  by  the  Minister,  I  find  that
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 the  deterrent  element  is  missing.  It
 is  not  found  there.  It  seems  to  be
 his  idea  that  he  can  reform  the  offen-
 der  by  not  subjecting  him  to  any
 punitive  measure  by  letting  him  off.
 He  seems  to  think  that  he  can  cure
 him  of  his  ills  outside  the  jail,  with-
 out  any  restrictions,  rather  than  with-
 in  the  jail.  The  punishment  proposed
 is  so  lenient  that  I  think  hereafter
 anybody  can  commit  the  offence  and
 escape.

 For  example,  he  has  proposed  three
 main  changes  from  the  established
 practice.  In  the  first  place,  the  Bill
 says  that  all  those  persons  who  are:
 punished  with  imprisonment  for  not
 more  than  two  years  shall  be  released
 with  admonition  or,  as  the  Minister
 calls  it,  gentle  warning.  Will  this
 gentle  warning  have  any  effect?  On
 the  other  hand,  if  you  retain  this
 clause,  the  Minister  would  be  extend
 ing  an  invitation  to  a  number  of  pet
 sons  to  commit  offence  because  they
 know  that  this  being  their  first
 offence,  they  are  sure  to  be  released
 with  8  mere  admonition.

 In  this  connection  I  am  reminded  of
 a  case  that  took  place  in  Bangalore.
 Perhaps  the  Minister  is  also  aware  of
 it.  I  am  referring  to  cheating,  sec-
 tion  420,  for  which  offence  he  seeks
 to  let  off  people.  There  was  one
 Dharma  Ratnakara  Gopala  Rao,  He
 undertook  a  very  big  business.  He
 wanted  everybody  to  invest  money
 with  him.  He  used  to  pay  them  25  to  50
 per  cent  It  went  on  for  some  time
 Crores  of  rupees  were  invested  with
 him.  In  fact,  heads  of  Department,
 even  Ministers  and  ex-Mmisters  de-
 posited  huge  sums  of  money  with  him.
 Apart  from  the  rich  people,  many  poor
 families  also  deposited  their  earnings
 with  him.  He  continued  to  pay  25  to:
 50  per  cent  return  for  a  long  time.
 He  was  regarded  in  such  high  esteem
 that  the  title  Dharma  Ratnakara  was
 awarded  to  him.  He  gave  big&
 amounts  to  charities.  Then  there  was
 a  big  crash.  It  was  found  that  he  was
 an  absolute  swindler.  Hundreds  of
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 families  were  ruined.  People  lost
 lakhs  and  lakhs  of  rupees.  It  was
 cheating.

 I  would  like  to  know  from  the
 Minister  what  he  would  like  to  do
 with  such  a  person.  After  all,  if  he
 is  going  to  be  punished  for  that
 offence,  it  would  be  less  than  two
 years.  Will  he  be  let  off  with  just  an
 admonition?

 I  will  give  you  another’  instance
 Perhaps  you  know  that  there  was  one
 Lall.  He  came  to  Bangalore.  People
 thought  that  he  was  a_  millionaire
 owning  crores  and  crores  of  rupees.  He
 lived  in  fashionable  hotels  and  in  high
 societies.  Then,  one  day  he  was
 apprehended  by  the  police.  I  think  he
 was  brought  here  by  the  police,  though
 at  least  he  escaped.  His  present
 whereabouts  are  not  known.

 Such  cases  do  happen.  Do  you
 mean  to  say  that  all  such  persons
 should  be  let  off  with  a  gentle  warn-
 ing?  Clause  (2)  is  the  damaging
 clause  and  it  would  be  very  detrimen-
 tal  to  society.  You  want  people  to
 commit  theft,  cheating  and  other
 offences  and  they  will  just  be  given
 only  an  admonition.  This  is  very
 retrograde  clause  and  the  retention  of
 this  clausc  is  not  in  the  best  interests
 of  the  society.  I  suggest  that  this
 may  be  done  away  with.

 Then  I  come  to  the  next  clause,
 jvaving  offenders  on  probation.  Here
 it  is  contemplated  that  any  person
 who  is  punished  for  an  offence  with  a
 sentence  other  than  death  or  life
 imprisonment  can  be  let  off  on  pro-
 bation  for  three  years.  This  also  is  a
 very  novel  procedure.  I  do  not  know
 how  the  Minister  can  do  this  and,  at
 the  same  time,  be  responsible  to  the
 society.  People  who  are  guilty  of
 dacoity  or  similar  other  offences  will
 be  let  off  on  probation.  I  do  not  think
 that  this  will  be  in  the  interests  of
 the  society.  So,  I  have  tabled  an
 amendment  that  if  we  want  to  let  off
 People  on  probation,  it  must  be  within
 certain  limits.  It  can  be  only  for
 certain  specific  offences.  On  such
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 cases  only  can  we  extend  such  a  con-
 cession.  A  person  who  has  committed
 a  dacoity,  a  person  who  has  committed
 rape  or  forgery  or  perjury,  if  we  apply
 this  concession  to  that  person,  then
 what  will  be  the  fate  of  the  society
 and  of  mankind?

 I  will  be  very  brief  on  the  third
 clause.  It  relates  to  juvenile  offen-
 ders  and  it  stated  that  all  persons  who
 have  committed  offences  and  who  are
 below  22  years  of  age  should  not  be
 punished.  They  must  be  let  off.  If
 the  court  makes  some  order  about
 them  after  releasing  them,  after  con-
 sidering  the  circumstances  of  their
 case,  I  can  quite  understand  that.  But
 here  it  is  arbitrary.  The  Minister
 seems  to  think  that  a  person,  if  he  is
 less  than  2h  years  of  age,  cannot  com-
 mit  any  offence.  Let  me  remind  him
 of  the  Mass  Murder  Case  of  Banga-
 lore  It  was  a  case  where  the  entire
 family  was  pounded  to  death.  Two
 innocent  boys,  one  old  woman,  one
 old  man  and  his  wife  and  daughter,
 all  the  six  were  murdered  en  bloc.
 This  was  committed  has  becon  proved
 in  the  courts—it  385  no  Jonger  sub
 judice  as  these  two  people  are  await-
 ing  the  extreme  penalty  of  law—by
 a  boy  of  22  years  and  another  of  23
 years,  led  by  a  third  man  He  was  a
 boy.  One  of  these  had  undergone
 imprisonment.  The  very  next  day
 that  he  returned  to  Bangalore,  he
 joined  these  persons  and  committed
 these  murders  which  took  the  entire
 country  by  storm.  There  are  some
 such  persons  is  society.

 5  hrs.

 lf  you  release  a  boy  who  has  com-
 mitted  a  heinous  offence  without
 making  any  arrangement  for  his
 detention,  do  you  think  he  will  be  a
 same  person  and  that  he  will  be  a
 reformed  boy?  Of  course,  I  agree  with
 vou  that  you  must  be  sympathetic
 with  these  young  fellows.  But,  I  am
 against  leaving  them,  not  making  any
 arrangement  for  training  them  sv  that
 they  may  become  fit  citizens  of  socie-
 ty.  In  England  also,  there  is  such  a
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 provision.  There  also,  under  the  Cri-
 minal  Justice  Act,  a  person  who  is
 guilty,  who  is  below  2]  years  of  age,
 should  not  be  punished.  But,  there
 are  other  arrangements  for  him.  He
 will  be  sent  to  a  detention  school  or
 he  will  be  sent  to  a  borstal  institu-
 tion  or  he  will  be  sent  to  an  approvea
 school  or  training.  Or  he  will  be
 taught  some  nandicraft  or  he  will  be
 given  some  training  by  which  he  can
 earn  his  livelihood.  No  such  arrange-
 ment  is  made,  and  no  such  proposal  is
 contemplated.  That  is  why  I  ask  you,
 is  it  wise  on  the  part  of  Government
 to  release  such  young  offenders,  how-
 ever  young  they  may  be,  and  send
 them  out  of  jafl  and  ask  the  courts
 to  give  him  merely  a  gentle  warning.

 On  the  other  hand,  you  will  be
 spoiling  his  career.  The  young  man
 will  think  I  have  had  a  nice  ride  to
 the  jail,  why  not  offend  again.  His
 is  an  immature  mind.  We  _  will  be
 spoiling  the  young  offenders  unless
 you  make  the  necessary  arrangement
 tor  his  rehabilitation.  This  clause  is
 very  injurious  not  only  to  society  but
 to  the  offender  himself.  That  is  why
 I  say  I  am  very  anxious  as  to  how
 you  are  going  to  deal  with  a  boy
 after  he  is  found  guilty.

 I  am  rather  amused  at  the  incon-
 sistency  of  the  Government.  On  the
 one  side,  they  want  to  bring  in  the
 Preventive  Detention  Act  wherein
 they  propose  to  imprison  all  those
 that  are  possibly  not  guilty  or  who
 have  not  offended  society.  On  the
 other  side,  they  want  to  bring  this
 clause  according  to  which  they  want
 to  let  off  persons  who  are  guilty.  On
 the  one  side,  they  are  indifferent  to
 the  liberty  of  the  citizen,  on  the  other,
 they  do  not  care  what  happens  to
 society  and  they  want  to  see  that  all
 offenders  are  let  loose.  Of  course,  I
 am  as  sympathetic  as  you  are.  At  the
 same  time,  we  owe  a  duty  to  society.

 8  NOVEMBER  957  Offenders  Bill  7306

 You  should  not  disturb  the  establish-
 ed  practices  unless  you  are  sure  of
 what  the  new  measure  will  bring  or
 what  the  future  has  in  store.  We
 must  have  mercy.  Justice  must  be
 tempered  by  mercy.  In  this  case,
 mercy  must  be  tempered  with  justice.

 I  am  glad,  I  believe,  the  Minister
 has  agreed  for  this  Bill  being  referred
 toa  Select  Committee.  I  am  sure
 from  what  I  have  heard  from
 the  doyens,  from  Pandit  Thakur
 Das  Bhargava  and  others,  they  are
 not  convinced  about  the  utility  and
 usefulness  of  this  Bill.  I  am  sure
 they  will  make  the  necessary  changes
 in  the  Bill  which  will  be  for  the  good
 of  society  and  also  for  the  good  of
 mankind  and  for  the  good  of  the
 offenders  themselves.

 Mr.  Chairman:  I  understand  that  a
 Joint  Committee  Motion  is  going  to
 be  moved  with  the  general  consent  of
 the  House.  I  think  it  should  be
 moved,  if  anybody  moves  it.

 Shri  Naushir  Bharucha:  It  has
 already  been  movea.

 Mr.  Chairman:  It  was  for  a  Select
 Committee.  This  is  a  Joint  Commit-
 tee  motion,  ]  understand.

 Shri  Datar:  There  is
 No.  26.

 amendment

 Shri  Shree  Narayan  Das:  I  have
 given  notice  of  such  a  motion  earlier.
 May  I  move?

 Mr.  Chairman:  Yes.
 Shri  Shree  Narayan  Das:  I  beg  to

 move:
 “That  the  Probation  of  Offen-

 ders  Bill,  957  be  referred  to  a
 Joint  Committee  of  the  Houses
 consisting  of  *30  Members;  20
 from  this  House,  namely  Sardar
 Hukam  Singh,  Pandit  Thakur  Das
 Bhargava,  Shrimati  Uma  Nehru,

 *The  total  number  of  Members  of  Joint  Committee  was  subsequently
 increased  to  36  and  the  time  for  presentation  of  the  report  of  the  Com-
 mittee  was  extended  to  the  first  day  of  the  third  week  of  the  next  ses-
 sion,
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 Shri  Sinhasan  Singh,  Shri  C.  D.
 Gautam,  Shri  R.  Jagannath  Rao,
 Shri  ह  Manaen,  Dr.  Y.  S.  Parmar,
 Shri  Venkatrao  Srinivasrao  Nal-
 durgker,  Shri  N.  Keshava,  Shri
 M.  K.  Jinachandran,  Shri  Bali
 Reddy,  Shri  K.  S.  Ramaswamy,
 Shri  8.  N.  Datar,  Shri  Easwara
 Iyer,  Shri  S.  A.  Matin,  Shri
 Yadhav  Narayan  Jadhav,  Shri
 Pp.  R.  Patel,  Shri  Jagdish  Awasthi,
 and  Shri  Shree  Narayan  Das
 (Mover)  and  0  Members  from
 Rajya  Sabha;
 that  in  order  to  constitute  a  sitting

 of  the  Joint  Committee  the  quorum
 shall  be  one-third  of  the  total  number
 of  Members  of  the  Joint  Committee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  first  day
 of  the  next  session;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  will  apply
 with  such  variations  and  modifications
 as  the  Speaker  may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do  join
 the  said  Joint  Committee  and  com-
 municate  to  this  House  the  names  of
 Members  to  be  appointed  by  Rajya
 Sabha  to  the  Joint  Committee.”

 Mr.  Chairman:  This  amendment  is
 also  before  the  House.  Shrimati  Uma
 Nehru.  She  is  in  the  Select  Com-
 mittee.  According  to  the  general
 practice  of  the  House,  I  do  not  like
 to  call  upon  that  speaker.  In  that
 case,  I  call  Shri  D.  C.  Sharma.

 Shri  D.  0.  Sharma:  Mr.  Chairman,
 on  the  floor  of  the  House  today,  I
 listened  to  the  criminal  practitioners’
 reports  about  India  and  I  must  admit
 respectfully  that  these  reports  are  as
 valid  and  legitimate  as  the  report  or
 Teports  of  some  persons  whom  one  of
 the  greatest  leaders  of  India  describ-
 ed  as  drain  inspectors.  To  a  jaun-
 diced  eye  everything  looks  yellow.  To 8  person  who  has  been  conditioned  by
 Practising  in  a  court  where  criminal
 Senses  are  discussed  day  in  and  day
 out,  the  whole  society  seems  to  be
 More  or  less  criminal  or  intending  to
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 ४  criminal.  I  say  that  this  will  be
 a  very  distorted  view  to  any  society
 in  any  part  of  the  world,  far  less  of
 Indian  society.

 On  the  floor  of  the  House,  I  have
 sometimes  listened  to  statements  of
 the  Home  Minister  when  he  has  said
 that  the  incidence  of  crime  in  India
 is  less  than  in  any  other  country.

 An  Hon.  Member:  How  many  are
 reported  and  how  many  unreported?

 Shri  D.  C.  Sharma:  J  think  all  the
 cases  are  reported.  Only  these  cases
 are  not  reported  which  catch  the  ima-
 gination  of  the  Lok  Sabha  Members.
 Wherever  one  looks  at  it  from  a  rea-
 listic  point  of  view,  from  a  practical
 point  of  view,  one  finds  that  Indian
 society  is  not  in  the  way  in  which
 it  is  described.  There  are  some  trou-
 bles  everywhere.  India  is  a  big  coun-
 try.  There  may  be  a_  kidnapping
 here  or  there.  It  does  not  mean  that
 the  whole  nation  is  determined  to  be
 a  nation  of  kidnappers.  There  may
 be  a  dacoity  here  or  there.  It  does
 not  mean  that  the  whole  country  is
 infested  with  dacoits  or  robbers.  I
 think,  to  argue  from  a_  few  specific
 cases  to  a  sweeping  wholesale  gene-
 ralisation  of  this  kind  is  not  warrant-
 ed  by  facts.  My  grouse  with  the
 Home  Minister  is  not  this  that  he  has
 brought  forward  a  Bill  which  is  an
 advance  on  the  socio-economic  condi-
 tions  of  our  country;  my  grouse
 against  him  75  this,  that  he  has  taken
 so  long  to  bring  forward  this  Bill.  If
 I  had  been  Home  Minister—thank
 God  I  am  _  not—I  would  not  have
 referred  to  93]  and  said  that  it  had
 taken  26  years  to  produce  this  docu-
 Ment  which,  it  seems  to  me  is  not  in
 any  way  even  in  harmony  with  the
 spirit  of  the  times.  It  is  a  belated
 measure,  an  outmoded  measure.  India
 thinks  that  it  is  a  progressive  coun-
 try,  a  country  which  wants  to  keep
 in  step  with  other  progressive  coun-
 tries,  and  here  is  a  measure  which  is
 brought  here  today  in  2957  which
 should  have  been  here  in  93l.  In
 957  we  should  have  done  something
 Much  more  worthy  of  our  country
 and  the  social  conditions  under  which
 we  are  living.  I  think  it  is  a  belated
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 Measure,  and  yet  I  find  so  many
 friends  of  mine  have  taken  exception
 to  it.

 Of  course,  I  am  not  a  lawyer,  and
 thank  God  I  am  not  a  lawyer  because
 T  can  look  at  things  from  the  human
 point  of  view.  The  human  point  of
 view  must  take  precedence  over  all.

 Shri  Narayanankutty  Menon:  Does
 that  mean  that  the  lawyers  have  an
 inhuman  point  of  view?

 Shrt  D.  C.  Sharma:  If  Iam  not  a
 lawyer,  that  is,  I  think,  a  disadvantage
 perhaps,......

 Shri  Narayanankutty  Menon:
 not  so  easy.

 Shri  D.  C.  Sharma:  but  I  should
 say  that  when  you  think  of  it,  you
 find  that  this  measure  is  a  halting,
 timid  and  half-hearted  measure.

 It  is

 hri  Narayanankutty  Menon:  That
 is  a  professorial  approach.

 Shri  D,  C.  Sharma:  The  U.P.  Gov-
 ernment  is  doing  much  better  than  we
 are  doing,  the  other  States  are  doing
 much  better  than  we  are  doing.  In
 U.P.  we  had  recently  a  conference,
 and  I  think  all  of  us  have  read  the
 account  of  that  conference,  and  some
 hon.  Members  have  also  referred  to
 that  conference.  I  believe  that  our
 Home  Minister  should  have  at  least
 brought  this  Bill  into  conformity  with
 some  of  the  decisions  which  have  been
 taken  at  that  conference.  That  has
 not  been  done  because  this  Bill  was
 framed  long  ago,  and  it  has  come  to
 us  today,  and  find  the  inscription  “too
 late”  on  this  Bill.

 It  is  not  only  U.P.  that  can  show
 us  the  way.  China  shows  us  the  way.
 I  read  about  some  prison  house  in
 China  where  I  think  they  have  no
 regulations  which  concern  our  prison
 houses.  Do  you  mean  to  say  China  is
 not  a  progressive  country,  is  not  doing
 as  well  as  we  are  doing?  Certainly
 not.  Other  people  are  showing  to  us
 the  way  in  which  the  so-called  crimi-
 nals  should  be  treated,  but  we  have
 not  followed  their  example.
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 Exception  was  taken  on  the  ground
 that  this  question  of  admonition  is
 going  to  be  something  very  injurious  to
 society.  I  think  every  criming!  should
 not  be  taken  to  be  hardened  crimi-
 nal,  every  person  should  not  be  taken
 to  be  a  criminal  who  is  going  to  com-
 mit  the  same  kind  of  crime  over  and
 over  again.  Admonition  has  been
 found  to  help  more  human  beings  in
 the  world  than  detention  or  long
 terms  of  imprisonment.  Admonition
 has  been  good  and  it  has  delivered
 good  results,  much  more  results  than
 the  other  forms  of  punishment.  There-
 fore,  I  would  say  that  admonition  is
 the  correct  psychological  approach  to
 a  criminal.  An  approach  of  this
 kind  would  rid  our  society  of  its  crimi-
 nal  tendencies  to  a  much  greater
 degree  than  anything  else,  because  it
 is  not  a  legal  approach  but  the  psycho-
 logical  approach  which  is  more  valid
 in  the  world  of  today.

 Again,  this  provision  for  admonition
 should  be  as  liberally  interpreted  as
 possible,  because  I  know  that  it  will
 mean  that  you  are  putting  a  man  on
 his  honour.  Nothing  is  more  precious
 to  a  man  than  his  honour,  and  even
 the  so-called  criminal,  offender  or
 anti-social  person  has  also  his  code
 of  honour,  whether  you  believe  if  or
 not.  Thercfore,  this  is  the  best  thing
 that  can  happen,  to  put  a  man  on  his
 honour

 It  has  been  said  that  certain  persons
 whose  crimes  are  punishable  with
 death  or  with  other  things  will  he
 given  some  kind  of  concession.  This
 kind  of  concession  is  not  being  given
 in  India  or  being  given  a_  trial  in
 India.  India  is  not  a  pioneer  in  this
 field.  In  other  countries  it  has  been
 tried,  in  other  countries  where  the
 incidence  of  crime  is  much  higher
 than  here  it  has  been  tried  and  they
 have  found  that  this  has  worked  well.
 Therefore,  we  should  not  try  to  com-
 pare  our  country  with  other  coun-
 tries  in  a  way  which  is  unfavourable,
 and  I  think  that  this  concession  should
 also  be  made  operative  in  such  a  way
 that  the  largest  number  of  persons
 can  take  advantage  of  it.  It  should
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 not  be  made  more  restrictive  as  sug-
 gested  by  some  Members.  We  should
 not  try  to  close  in  the  net  of  law
 on  these  persons  much  more  tightly
 and  effectively  than  we  are  doing
 now.  No.  I  think  it  should  be  done  in
 such  a  way  that  the  whole  thing  gets
 humanised.

 Some  things  have  been  sajd  about
 young  men.  All  my  life  I  have  served
 the  youth  of  this  country.  I  have
 been  dealing  with  young  men,  and  I
 have  dealt  with  young  men  at  the
 university  stage.  The  picture’  that
 has  been  painted  of  these  young  men
 of  about  20  on  the  floor  of  the  House
 baffles  my  comprehension.  Of  what
 kind  of  young  men  are  we  talking?
 After  all,  I  also  know  young  men,  I
 come  in  contact  with  them  much  more
 than  other  people  do.  If  a  young  man
 commits  a  crime  somewhere,  we  get
 to  know  about  it  in  the  newspapers
 somewhere  else,  and  then  we  tar  all
 the  young  persons  with  the  same
 brush.  That,  I  think,  is  not  fair.  It
 is  unfair,  And  I  tell  you,  no  young
 man  is  a  potential  criminal,  and  no
 human  being  is  a  potential  criminal.
 Young  men  would  respond  much  more
 to  a  treatment  which  is  humane  than
 to  a  treatment  which  is  _  punitive.
 Humane  treatment  gives  better  results
 than  punitive  treatment.  We  should
 deal  with  young  men  as  leniently  as
 Possible.  They  may  be  led  astrav
 sometimes.  All  of  us  are  liable  to
 behave  like  that  Hence,  if  young men  sometimes  stray  from  the  right
 Path,  they  should  not  be  dealt  with
 in  such  a  way  that  they  become  for
 all  time  enemies  of  society.

 The  purpose  of  this  Bill  is  that  the
 enemies  of  society  should  become
 friends  of  society;  if  anybody  is  a
 potential  criminal,  he  should  become
 8  good  citizen;  if  anybody  can  be  des-
 cribed  as  a  hardened  criminal,  he
 should  become  a  reformed  citizen.
 The  whole  purpose  of  this  Bill  is
 ameliorative.  It  does  not  matter  if
 we  quote  stray  instances  from  this
 place  or  that  place  to  show  somebody
 has  gone  wrong.  A  gentleman  who
 was  described  to  be  of  unsound  mind
 came  here  one  day  and  took  the  oath.
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 Do  you  mean  to  say  all  Members  of
 Parliaments  are  going  to  behave  like
 that?  From  one  single  instance,  we
 should  not  prove  that  the  whole  set
 will  be  like  that.

 Now,  I  would  like  to  suggest  in  all
 humility  one  thing  to  the  Minister.
 What  kind  of  probation  officers  does
 he  envisage?  I  have  seen  the  provi-
 sions  in  this  Bill,  and  I  would  say
 that  the  kind  of  probation  officers  that
 he  has  in  view  will  be  very  difficult
 to  find  in  this  world.  For  instance,
 the  probation  officers  should  be  a
 sociologist  who  would  be  able  to
 enquire  into  the  home  surroundings
 of  the  person.  He  should  also  be  a
 supervisor,  something  like  the  super-
 intendent  of  a  hostel  or  a  boarding
 house.  Then,  he  should  be  a  career-
 finder  for  the  persons.  He  should  also
 be  a  person  who  would  be  well-vers-
 ed  in  finances,  so  that  he  can  give
 advice  on  compensation.  Again,  he
 should  be  a  person  who  can  give  all
 kinds  of  advice  on  all  kinds  of  pro-
 blems.

 From  where’  are  these  probation
 officers  to  come?  That  is  the  p¢ént.
 Therefore,  I  say  that  there  is  some-
 thing  wrong  with  this  Bill.  This  Bill
 is  a  step  in  the  right  direction,  but
 the  problem  is  where  we  are  going  to
 find  such  omnibus  probation  officers,
 who  can  perform  such  multifarious
 duties  and  such  diverse  duties  to  the
 entire  satisfaction  of  the  people.
 Therefore,  I  say  that  the  Joint  Com-
 mittee  which  will  go  into  this.  Bill
 should  also  see  to  it  that  definite  pro-
 visions  are  laid  down  for  the  selection
 of  these  probation  officers.

 Moreover,  I  do  not  know  what  kind
 of  recruiting  agency  is  going  to  be
 there  for  these  probation  officers.  I
 know  that  the  State  Governments
 want  certain  offices  to  be  dealt  with
 by  the  Ministries;  they  do  not  want
 those  offices  to  come  within  the  pur-
 view  of  the  Public  Service  Commis-
 sion,  so  that  they  can  also  occasionally
 have  the  pleasure  of  appointing  some
 persons.  There  is  no  harm  in  having
 that  provision.  But  I  would  like  to
 know  who  is  going  to  appoint  these
 probation  officers.  I  think  there
 should  be  some  agency,  either  the
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 Public  Service  Commission,  or  some
 other  body,  which  should  be  responsi-
 ble  for  appointing  these  probation
 officers.  The  Joint  Committee  should,
 see  to  it  that  a  definite  procedure  is
 laid  down  for  the  appointment  of
 these  officers.

 Again,  three  types  of  probation
 officers  have  been  described.  Firstly,
 there  are  some  who  will  be  appointed
 by  the  State  Government.  Then,
 there  are  others  who  would  be
 appointed  by  some  recognised  socie-
 ties.  And  there  are  also  those  who
 would  be  appointed  by  the  court.
 Something  precise  should  92९  said
 about  the  societies  which  are  going  to
 be  taken  into  confidence,  and  which
 are  going  to  perform  this  very  useful
 function,  for  it  is  not  that  any  society
 can  be  recognised  or  any  society  can
 be  asked  to  do  a  thing  of  this  kind.

 Then,  there  is  the  court  also.  I
 would  say  that  this  is  a  very  cum-
 brous  process,  and  this  process  should
 be  simplified.  Also,  in  the  case  of
 the  juvenile  offenders,  some  provi-
 sion  should  be  made  to  turn  them  into
 useful  citizens.

 So,  I  think  that  this  Bill  is  good,
 though  it  does  not  go  very  far.  I  would
 say  that  some  of  the  suggestions  that
 I  have  put  forward  should  be  looked
 into  by  the  Joint  Committee,  so  that
 this  Bill  becomes  a  Bill  useful  for  our
 country.

 Mr.  Chairman:  ‘Now,  Dr.  Samant-
 sinhar.  He  will  be  the  last  speaker
 on  this  Bill,  since  the  Bill  has  been
 thoroughly  discussed  by  now.

 Dr.  Samantsinhar  (Bhubaneswar):
 I  very  emphatically  support  this  Bill,
 because  it  is  a  very  bold  step  and
 typical  of  a  progressive  welfare  State
 like  India.  At  the  same  time,  we
 must  consider  the  effects  of  this  Bill
 on  our  society.  My  hon.  friend  Pandit
 Thakur  Das  Bhargava  has  very  vivid-
 ly  and  elaborately  explained  its  future
 effect  on  the  society.  I  thank  the
 Home  Minister  for  having  accepted
 the  proposal  of  the  Bill  being  refer-
 red  to  a  Joint  Committee.
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 On  the  whole,  this  Bill  is  a  progres-
 sive  one,  and  it  will  help  the  society
 rather  to  prevent  more  criminals
 being  produced  than  to  have  better
 men  in  the  country.  At  the  same
 time,  we  must  also  see  that  by  this
 Bill  we  do  not  encourage  the  criminal-
 minded  people  to  commit  more  offences
 thereby  making  the  society  an  awtful
 place  to  live  in.  There  are  certain
 weak  moments  or  every  person,  and
 to  err  is  human.  Some  people  at
 some  weak  moments  may  commit
 certain  worngs;  certainly,  they  must
 be  pardoned  for  those  wrongs.  But
 certain  limitations  in  regard  to  the
 convictions  should  be  categorically
 decided  upon,  and  every  person  should
 not  be  released  on  probation  as_  is
 enunciated  in  the  Bill.  There  should
 be  some  classifications  as  to  the  stage
 of  the  conviction  at  which  the  person
 should  be  released  on  probation.

 Secondly,  such  release  must  be  only
 in  case  of  the  first  offenders.  We
 should  not  release  on  probation  all
 the  offenders.  Some  distinction  should
 be  made  between  first  offenders  and
 those  who  commit  the  offence  several
 times.  This  point  should  be  very
 rigorously  considered  by  the  Joint
 Committee.  Otherwise,  the  effect  of
 the  Bail  would  be  very  bad.

 Besides,  we  are  creating  a  new
 eadre  in  the  country,  namely  the
 Probation  officers.  These  probation
 officers  should  be  of  good  calibre.
 They  should  be  of  high  social  status,
 and  high  moral  standards.  They
 should  know  also  the  psychology  of
 the  offender.  If  the  probation  officer
 happens  to  be  a  raw  man,  and  he  does
 not  know  the  psychology  of  the
 offender,  then  he  would  not  be  useful
 to  society,  and  he  would  rather  create
 more  trouble  in  the  society.

 We  also  know  that  we  are  giving
 more  powers  to  the  magistrates  under
 this  Bill.  The  magistrate  would
 depend  fully,  for  the  character  and
 the  circumstances  of  the  offence,  on
 two  things.  He  may  refer  to  the  police
 report  of  the  locality,  and  as  for  the
 circumstances  to  the  evidence  extra-
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 judicial  knowledge  of  the  trying
 magistrate  would  be  required  for  the
 offender’s  character.

 We  know  that  our  magistrates  and
 our  police  are  not  free  from  tempta-
 tion.  If  this  power  is  vested  in  them,
 we  do  not  how  far  they  will  be  able
 to  do  justice  under  the  law.  That  is
 also  a  factor  which  must  be  consi-
 dered.

 As  Shri  D.  C.  Sharma:  was  saying,
 three  categories  of  probation  officers
 are  going  to  be  appointed,  one  by  the
 State  Government,  another  by  the
 trying  magistrate,  and  the  third  by
 the  recognised  societies.  In  my
 opinion,  the  probation  officer  should
 be  appointed  only  by  the  High
 Courts,  and  not  by  any  other  body
 like  the  State  Government  or  the
 magistrate  or  the  societies.

 All  these  things  should  be  consider-
 ed  by  the  Joint  Committee,  and  in  the
 light  of  these  suggestions,  the  Bill
 should  be  amended  and  _  brought
 forward  before  the  House  again.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Mr.  Chairman,  I  am  very  happy  to
 find  that  with  the  exception  of  3  or
 4  hon.  Members,  the  whole  House  is
 with  me  so  far  as  the  fundamental
 Priciples  of  this  Bill  are  concerned.

 Shri  Mohamed  Imam:  Eighty  per
 cent.  of  the  House  is  vacant.

 Shri  Datar:  Certain  objections  have
 been  placed  before  us.  I  can  under-
 stand  the  propriety  of  these  objections provided  they  are  related  to  facts.  In
 certain  cases,  I  am  afraid  the  hon.
 Members  who  made  certaM  comments
 had  not  gone  into  the  provision  of  the
 Bill,  especially  in  respect  of  matters
 against  which  they  directed  their
 criticism.  It  is  not  as  if  that,  immedi-
 ately  after  this  Bill  is  passed  all  the
 Offenders  would  be  released  on  proba-
 tion  or  after  admonition.  That  is
 entixely  a  wrong  approach.  I  should
 like  to  correct  the  misimpression  in
 the  minds  of  the  hon.  Members.  We
 have  not  stated  that  these  categories M  offences,  even  if  they  are  proved
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 against  certain  offenders,  have  to  go
 without  punishment  altogether.  This
 is  not  an  amendment  of  the  Indian
 Penal  Code  with  regard  to  the  various
 methods  of  punishment.  What  we
 have  done  is  this.  There  is  the  inter-
 vention  by  the  Magistrates  or  the
 court.  That  is  a  factor  which  most  of
 the  hon.  Members  whé  have  criticis-
 ed  this  Bil!  have  entirely  forgotten.

 What  we  have  stated  here  is  this.
 There  are  certain  categories  of
 offences.  In  each  of  them  certain
 rules  have  been  provided.  We  have
 also  provided  for  safeguards.  It  is
 absolutely  essential  to  note  that  there
 are  certain  safeguards  attached  to
 every  category  of  offences  with  which
 this  Bill  purports  to  deal.

 In  the  first  place,  I  should  like  to
 make  it  clear  that  extreme  offences
 such  as  rape,  dacoity,  forgery  in  a
 serious  form,  etc.  are  completely
 excepted  from  the  operation  of  the
 Bill.  These  serious  offences  are
 punishable  with  imprisonment  for  life
 or  with  death.  We  have  made  it  very
 clear  in  clause  4.  Even  in  those  cases
 where  a  certain  action  of  a  reforma-
 tive  character  is  to  be  taken  these
 offences  are  excepted  altogether.

 In  spite  of  all  these,  a  number  of
 very  senior  and  experienced  hon.
 Members,  lawyers  and  cthers,  took
 the  Government  to  task  and  they  dealt
 with  cases  of  rape,  murders  and
 similar  cases  for  which  the  punish-
 ment  is  either  death  or  imprison-
 ment  with  life.

 We  were  told  very  graphically,
 perhaps  in  a  patronising  trend,  that
 Government  are  not  aware  of  their
 responsiblity  in  respect  of  law  and
 order.  Government  are  fully  aware
 of  the  responsiblity  and  they  know
 that  if  a  certain  remedial  measure
 like  the  ones  that  have  been  proposed
 in  this  Bill  ig  taken,  thereby  there
 will  be  a  better  type  of  humanity
 coming  out  even  so  far  as  these
 offenders  are  concerned.  Secondly,
 the  incentive  to  crime  should  be  cut
 at  the  root  and  the  trends  or  tenden-
 cies  should  be  properly  treated.  It
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 has  to  be  understood  that  this  tend.
 ency  to  commit  an  offence  has  to  be
 treated  not  merely  by  way  of  deter-
 rents.  A  large  element  of  deterrence
 still  remains  there  because,  as  the  hon.
 Members  have  pointed  out,  there  are
 certain  peculiar  conditions.  So,  we  are
 not  prepared  to  go  the  whole  hog  in
 view  of  certain  difficulties.

 On  the  one  hand  we  have  this
 criticism  that  we  are  proceeding  at  a
 pace  which  seems  to  be  far  slow  or
 far  modest  than  it  ought  to  be.  On
 the  other  hand,  we  are  also  told  by
 some  of  the  hon.  Members  opposite
 that  we  proceed  too  fast.  Some  hon.
 Members  on  the  opposite  side  were
 very  good  to  take  into  account  the
 realities  and  replied  to  some  of  the
 arguments  raised  by  certain  hon.
 Members.

 It  is  true  that  we  have  to  give
 treatment  to  the  offence  itself  and
 have  this  sort  of  a  deterrent  punish-
 ment.  But  time  has  come  and  some
 of  them  have  not  appreciated  the
 signs  of  time  at  all.  They  are  still  in
 a  static  mood  from  which  they  refuse
 to  raise.  That  is  my  complaint  about
 them.  We  should  also  take  _  into
 account  that  the  human  element  is
 there.  The  reformative  element  is
 there.  Apart  from  treating  the  offence
 you  have  to  treat  the  offender  as  well.
 I  am  confident  that  if  we  go  along
 the  proper  lines,  subject  to  the  safe-
 guards  indicated  in  the  Bill,  a  new
 society  is  likely  to  emerge  out  of  this
 very  category  of  persons.  We  cannot
 condemn  them  for  all  times  to  come.

 In  some  cases  as  I  have  admitted
 there  are  instances  where  after  an
 imprisonment,  persons  do  not  come
 out  as  proper  citizens  or  peace-loving
 citizens.  Sometimes  by  coming  into
 contact  with  hardened  criminals,  they
 themselves  tend  to  become  hardened
 criminals.  We  are  trying  to  improve
 the  administration  in  the  jails  and  a
 large  number  of  States  have  taken
 steps  in  that  direction.

 Even  when  a  man  is  actually  con-
 victed,  can  we  or  can  we  not  take
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 certain  steps  with  a  view  to  see
 whether  instead  of  sentencing  him  to
 a  particular  imprisonment  and  sending him  to  jail,  he  cannot  be  reformed
 while  we  take  steps  to  keep  him  out
 of  mischief.  That  is  the  particular
 point  which  I  want  to  press  before
 this  House.

 We  were  told  that  the  law  and  order
 situation  would  deteriorate  and  we
 were  given  certain  facts.  These  state-
 ments  are  not  correct  at  all.  Often-
 times  on  the  floor  of  the  House,  we
 arc  told  that  there  has  been  an
 increase  in  crime.  As  Shri  D.C
 Sharma  pointed  out  rightly,  I  have
 informed  the  House  and  the  Home
 Minister  also  informed  the  House  that
 there  has  been  no  increase  in  crime,
 so  far  as  the  whole  of  India  is  con-
 cerned  or  even  so  far  as  our  States  are
 concerned.

 My  hon.  friend,  Shri  Bharucha,
 made  a  reference  to  Bombay.  He  told
 us  that  there  had  becn  an  increase  in
 the  incidence  of  crime,  especially  cog-
 nisable  crime.  I  have  got  here  figures
 and  I  would  read  them  to  the  House
 They  relate  to  Bombay,  Madras  and
 U.P.  We  compare  favourably  with
 other  States  so  far  as  the  incidence  of
 crime  is  concerned.  Subject  to  these
 two  very  important  points,  I  may
 point  out  that  in  Bombay  the  total
 cognisable  crime  for  the  year  953  was
 78,614.  In  954  it  came  down  to  ‘11,435
 and  in  2955  it  was  69,049.  There  has
 been  some  decrease  and  no  increase
 at  all.

 Shri  Naushir  Bharucha  (East
 Khandesh):  I  was  referring  to  Greater
 Bombay  City  and  not  Bombay  State.

 Shri  Datar:  You  made  a  reference
 first  to  the  whole  of  Bombay.  (Inter-
 ruptions.)  So  far  as  Bombay  is  con-
 cerned,  I  am  prepared  to  satisfy  this
 Houre  that  it  is  not  correct  to  say  that
 there  has  been  an  increase  in  crime
 either  in  the  whole  of  India  or  in  any
 particular  part.  All  the  same  some
 attempts  are  being  made......
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 Pandit  Thakur  Das  Bhargava:  Is
 it  not  correct  that  your  reports  show
 that  for  the  years  952—-54,  there  was
 a  decrease  in  crime  and  in  ‘1955  and
 956  the  crime  has  increased?

 Shri  Datar:  I  have  got  here  the
 official  figures.  I  have  taken  three
 important  States  which  are  fairly  big.

 Pandit  Thakur  Das  Bhargava:  I
 have  read  in  the  reports  the  state-
 ment  I  just  now  referred  to,  that  m
 1955-56  the  crime  has  increased  as
 compared  to  1954-55.

 Shri  Datar:  Assuming  that  there
 was  an  increase,  to  what  extent  was
 that  increase?

 Pandit  Thakur  Das  Bhargava:  |  did
 not  give  any  figures.  Either  the
 reports  are  wrong  or  your  figures  are
 wrong.

 Shri  Datar:  Let  not  the  hon.  Mem-
 ber  merely  depend  upon  his  memory.
 I  have  got  here  in  my  hand  the
 figures  for  three  years,  not  only  in
 respect  of  Bombay  but  in  respect  of
 Madras  and  Uttar  Pradesh.  I  have
 purposely  taken  these  three  States  by
 way  of  sample.  May  I  assure  the
 House  that  in  all  these  three  States
 there  has  been  a  fairly  constant
 decrease  in  each  case.  If,  for  example,
 in  any  particular  case,  assuming  for
 the  sake  of  argument,  there  has  been
 some  increase  it  is  not  a  cent  per  cent.
 increase  in  any  case.  My  hon.  friend
 stated  that  there  was  a  300  per  cent.
 increase.

 Shri  Naushir  Bharucha:  I  repeat
 that  I  was  referring  to  Greater  Bom-
 bay  City.  Why  does  the  hon.  Minister
 twist  the  argument.  Produce  the
 figures  for  Greater  Bombay  and  then
 you  will  see.  There  is  the  Police
 Commissioner’s  Report,  an_  official
 document,  where  in  a  graph  all  these
 figures  are  given.

 Shri  Datar:  The  hon.  Member  first
 dealt  in  a  general  way  the  increase  in
 crime  everywhere  and  then  he  came
 down  either  to  Bombay  City  or
 Greater  Bombay.  I  am  prepared  to
 look  into  this  matter.  But  may  I
 Point  out  to  this  House  that  there  has
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 been  no  such  abnormal  increase  as  the
 hon.  Member  pointed  out.  All  the
 same,  I  am  prepared  to  look  into  this
 Matter  again.

 But  the  question  is  whether  there
 has  been  such  an  alarming  increase  in
 crimes  as  to  make  it  impossible  for  us
 or  to  prevent  us  from  taking  recourse
 to  reformative  measures.  That  is  the
 point  at  issue.

 Then  I  will  deal  with  the  three
 clauses  of  the  Bill  against  which
 certain  criticism  was  directed.  Take,
 for  example,  clause  3.  So  far  as  clause
 3  is  concerned,  what  has  been  done
 in  respect  of  certain  offences  which
 might  be  great  or  small.  #  theft
 might  be  of  a  fountain  pen  or  a  few
 rupees,  or  it  may  be  in  terms  of  lakhs
 of  rupees.  Three  or  four  types  of
 offences  have  been  referred  to.  Cheat-
 ing  has  been  referred  to,  but  in
 respect  of  cheating  there  cannot  be
 any  release  on  admonition,  nor  in  a
 case  of  the  nature  that  the  hon.  Mem-
 ber  Shri  Imam  referred  to.  He
 entirely  forgot  that  there  was  the
 intervention  of  a  magistrate  or  a
 session  judge,  and  no  magistrate  or  a
 session  judge,  after  taking  into
 account  certain  criteria)  which  has
 been  laid  down,  would  release  such  an
 offender  on  admonition.  Let  not  a
 political  argument  be  made  out  of  a
 very  simple  factor.  What  we  are
 doing  is  that  we  are  arming  the
 criminal  judiciary  with  this  particular
 power  and,  let  the  House  understand,
 we  have  used  absolutely  specific  terms.
 We  have  purposely  introduced  the
 clause  “when  any  previous  conviction
 ig  proved  against  him”,  so  that  if
 there  is  a  previous  conviction  then  the
 man  would  not  be  entitled  to  release
 on  admonition  at  all.  We  have  put  it
 down  as  a  safeguard.  If  the  man  is
 really  bad  and  the  character  of  the
 man  is  proved  by  his  previous  convic-
 tion  then,  naturally,  he  would  not  be
 entitled  to  a  release  on  admonition.

 Then  we  say:  “If  the  court  is  of
 the  opinion  that  having  regard  to  the
 circumstances  of  the  case  including
 the  nature  of  the  offence  and  the
 character  of  the  offender....”  So  you
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 will  find,  if  the  nature  of  the  offence
 is  heinous,  as  in  the  case  that  the
 hon.  Member  there  pointed  out,  we
 have  got  judges,  magistrates  and
 courts,  and  they  are  asked  to  pass  the
 necessary  orders  only  after  consider-
 ing  the  nature  of  the  offence  as  also
 the  character  of  the  man.  In_  the
 particular  case  that  he  quoted  there
 can  never  be  any  release  on  admoni-
 tion.  He  knows  that,  and  if  that  is
 so,  that  case  ought  not  to  have  been
 thrown  at  us  at  all.

 Some  Members  referred  to  cases  of
 rape,  cases  of  dacoity  and  so  on.  They
 started  on  the  supposition  that  the
 moment  this  section  is  enacted
 immediately  what  the  magistrates  or
 session  judges  would  do  would  be  to
 release  a  particular  offender.  That  is
 not  the  case  at  all.  Only  a  judicial
 power  has  been  given  to  them  and
 they  are  expected  to  scrutinise  all  the
 circumstances  and  then  _  pass  final
 orders.

 In  all  these  cases  an  attempt  has
 been  made  to.  give  to  the  man  an
 opportunity  to  improve  himself.  Sec-
 tion  562  comes  into  operation  only
 after  the  man  is  convicted.  Let  the
 hon.  House  understand  that  the
 circumstances  here  are  far  more
 hberal  on  account  of  the  newer
 approach  that  we  have  to  make.
 Therefore,  in  such  cases  if  there  is  a
 Previous  conviction  we  are  satisfied
 that  prima  facie  the  man  does  not
 deserve  any  letting  off  after  admoni-
 tion.  Now,  admonition  need  not  neces-
 sarily  be  gentle.  My  friend  Shri  Imam
 started  on  the  assumption  that  admoni-
 tion  means  a  gentle  advice.  It  may
 be  strong  and  it  may  be  powerful,  but
 in  all  cases  it  may  be  effective.  That
 is  what  has  to  be  done.  Therefore,
 let  not  arguments  be  used  against  us
 without  fully  realising  what  the  parti-
 cular  section  is.

 Let  the  House  also  understand  what
 the  correct  position  is  with  regard  to
 clause  4.  We  have  purposely  increas-
 ed  the  scope  here,  but  we  have
 accepted  very  serious  offences.  I  shall
 repeat  my  argument  in  order  that  the
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 hon.  Members  may  not  be  misguided
 by  the  criticism  levelled  against  us,
 In  such  cases  wheré  the  court  has
 come  to  the  conclusion  that  the  person
 is  guilty  of  having  committed  an
 offence,  we  have  purposely  put  in  the
 previous  conviction,  but  we  do  desire
 that  in  such  cases  the  man  should
 have  an  opportunity.  Here,  let  the
 hon.  House  understand  the  funda-
 mental  principles  of  what  is  known  as
 ‘probation’.  In  the  case  of  probation
 what  is  done  is  an  apportunity  is
 given  to  the  man  to  correct  himself.
 All  that  is  done  is  that  there  is  a
 suspension  of  sentence,  suspension  of
 either  the  execution  or  the  passing  of
 the  sentence.  For  this  we  ought  not
 to  be  criticised.  When  it  is  found  that
 a  man  has  committed  an  offence,
 instead  of  immediately  declaring  a
 sentence  of  death  on  him  what  is  done
 is  that  certain  circumstances  are  taken
 into  account  with  a  view  to  see
 whether  this  equitable  jurisdiction  of
 allowing  him  to  reform  himself  can
 come  into  operation.

 My  hon.  friend  Shri  Sinhasan  Singh
 and  others  musunderstood  the  whole
 position.  So  far  as  the  main  judicial
 trial  of  adjudicating  upon  the  guilt  or
 the  innocence  of  the  accused  is  con-
 cerned,  that  stage  of  trial  is  completely
 over,  because  we  have  clearly  stated
 in  both  the  clauses;  clauses  3  and  4,
 that  when  any  person  is  found  guilty
 of  having  committed  an  offence,  then,
 thereafter  the  question  arises  whether
 the  court  can  take  action  under  these
 reformative  provisions.  In  that  case,
 so  far  as  this  question  is  concerned,
 after  the  man  has  been  found  guilty,
 before  he  is  actually  sentenced,  a
 certain  new  circumstance,  different
 circumstance,  has  to  be  taken  into
 account.  It  is  only  for  this  purpose
 that  the  report  of  the  probation  officer
 is  to  be  taken  into  account.

 So  far  as  the  trial  of  a  case  is  con-
 cerned,  as  you  are  aware,  under  the
 Evidence  Act,  it  is  the  action  that  has
 to  be  tried  and  it  is  not  the  man  who
 is  to  be  tried.  But  after  the  trial  or
 action,  if  it  is  found  that  a  particular
 offence  has  been  committed,  then  the
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 question  arises  as  to  what  is  the
 nature  of  the  offence,  what  is  the
 character  of  the  man,  etc,  and  in
 order  to  understand  what  is  the
 character  of  the  man,  some  more
 information  is  necessary.

 So  far  as_  the  probation  officer’s
 report  is  concerned,  that  report  is
 taken  into  account  and  you  have  to
 understand  in  this  particular  case  why
 that  has  to  be  treated  as  confidential.
 Here,  we  are  dealing  with  a  class  of
 persons  who  are  not  _  necessarily
 scrupulous  but  whom  we  desire  to  be
 scrupulous.  If,  for  example,  certain
 reports  are  made  against  them,  it  35
 quite  likely  that  the  probationer’s  life
 itself  will  be  in  danger,  because  he
 will  believe  that  a  particular  report
 has  been  made  against  him.  This  is
 one  of  the  reasons,  but  in  a  proper
 case,  where  a  probation  officer  has
 made  certain  comments  or  has  given  a
 particular  assessment  of  a  man’s
 character,  it  is  open  to  the  magistrate
 or  the  judge  to  tell  him  what  is  the
 particular  thing  and  to  hear  him  also.

 In  this  matter,  we  were  told  that
 there  was  a  violation  of  the  principles
 of  the  Evidence  Act  There  is  nothing
 of  that  sort.  After  the  judicial
 trial  is  over,  before  a  man  is  actually
 punished,  this  is  the  intermediate
 period  during  which  there  is  a  sus-
 pension  of  the  sentence  and  _  the
 question  is  whether  there  ought  to  be
 a  suspension  or  there  ought  not  to  be
 a  suspension.  For  that  purpose  only,
 this  particular  evidence  is  taken  into
 account,  and  then  it  is  open  to  the
 Magistrate  to  pass  what  you  may  call
 a  provisional  order  for  his  release  after
 probation.

 The  expression  “probation”  itself
 means  that  the  man  has  to  prove  his
 good  character  during  this  period
 which  may  be  between  one  and  three
 years  and  he  has  the  opportunity  of
 reforming  himself.  Ordinarily,  if  they
 are  left  to  themselves,  they  may  not
 reform.  Therefore,  we  have  got  here
 the  intervention  of  a  probation  officer,
 and  in  a  proper  case  a  formal  order
 for  a  supervision  can  also  be  made.
 Then,  within  this  period,  if  the  man
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 behaves  well  and  good,  there  is  no
 difficulty  at  all.  It  will  then  be  a  gain
 to  the  society,  the  gain  of  a  good  man
 to  the  society,  from  a  man  who  was
 otherwise  bad,  and  a  man  with  whom
 we  had  a  psychological  treatment,  as
 a@  result  of  which  the  man  has  been
 found  to  be  good.  This  is  an  aspect
 which  the  House  will  understand.  We
 have  to  deal  with  a  man,  with  an
 erring  man.  Merely  because  he  has
 erred,  and  erred  in  a  serious  manner,
 it  does  not  mean  that  such  people  are
 beyond  all  bounds  or  bonds  of  redemp-
 tion.  That  is  a  factor  which  we  have
 always  to  understand.

 It  has  to  be  said  that  a  further  pro-
 vision  has  not  been  made  note  of.  We
 have  stated  that  if  it  is  found  that  if
 the  man,  through  his  surety,  has  not
 behaved  properly,  has  lapsed  or  re-
 lapsed  into  bad  conduct,  the  magistrate
 can  cal]  upon  him  to  receive  the  due
 sentence.  It  is  a  very  important
 factor  and  this  safeguard  has  been
 purposely  introduced.  That  is,  what
 you  can  call,  not  8  case  of  release
 after  admonition.  There  is  no  release
 at  all.  There  is  suspension  of  the
 passing  of  the  sentence  or  the  enforce-
 ment  of  the  sentence.  Then,  if  the
 man  does  not  behave  and  goes  in  the
 wrong  direction,  he  can  be  called
 upon  and  be  lodged  in  jail  after  a
 due  sentence  of  imprisonment  has
 been  passed  against  him.

 Lastly,  there  is  the  question  of  an
 offender  under  2l  years  of  age.  Here
 also  we  have  taken  into  account  that
 this  is  the  period  which  has  to  he
 taken  into  account.  .-What  happens?
 Oftentimes,  offences  are  committed
 without  understanding  either  the
 nature  or  the  implications  or  the
 effect  or  consequences  of  that  offence,
 and  especially  when  the  offenders  are
 of  a  tender  age,  they  require  a  tender
 treatment  also,  because,  until,  ordi-
 narily  or  normally,  a  man  reaches  the
 age  of  2l,  it  may  not  be  possible  to
 hold  that  he  has  attained  that  maturity
 of  understanding  which  is  required  for
 carrying  on  normal  functions.  Under
 these  circumstances,  all  that  has  been
 done  is  this.  It  is  not  at  all  the  case
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 that  children  or  ajl  those  persons
 below  2l  years  have  to  be  let  off,
 altogether.  That  is  a  most  amazing
 part  of  the  argument  that  was  addres-
 sed  against  us.  What  is  being  done  is,
 in  all  these  cases,  let  the  magistrate
 or  the  judge  understand  as  to  whether
 in  that  particular  case,  after  looking
 into  the  various  facts  which  I  have
 pointed  out,  a  conviction  and  imprison-
 ment  is  absolutely  essential  or  whether
 that  particular  boy  or  girl  ought  to
 be  released  in  a  particular  manner.
 This  is  al!  that  is  being  done.  A
 magistrate  has  to  give  his  reasons.

 When  for  example,  he  desires  that
 the  normal  course  of  passing  a
 sentence  has  to  be  followed,  this  is
 done  with  a  view  to  see  that  in  a
 proper  case,  when  the  abnormalities
 of  the  mind  are  not  found,  the  magis.
 trate  or  the  judge  can  give  proper
 reasons,  and  the  man  can  be  released
 only  so  far  as  that  particular  offence
 is  concerned.

 Under  these  circumstances,  I  do  not
 see  what  wrong  has  been  committed
 or  what  dangers  are  implied  in  the
 Bill  that  we  have  introduced.  If  all
 these  things  are  not  taken  into
 account,  naturally  the  society  will
 move  only  along  the  direction  of
 deterrence,  and  the  effect  of  deter.
 rence  would  be.that  certain  classes  of
 society,  this  class  of  offenders,  will
 continue  to  do  wrong  and  become
 hardened  criminals  and  crooks  or  they
 go  into  the  under-world.  These  are
 the  various  evils  that  proceed  from
 the  other  view  that  we  take.  But,  as
 I  have  stated,  we  have  taken  a  com-
 promise  view.  We  have  taken  into
 account  the  interest  or  the  security  of
 the  society.  That  is  naturally  most
 supreme,  but  subject  to  it,  and  for  that
 purpose,  we  have’  introduced  the
 safeguards.

 My  submission  to  the  House  is,
 everywhere,  before  taking  action,  we
 have  introduced  certain  safeguards  so
 that  no  wrong  will  be  done  to  the
 interests  or  the  security  of  the  soc‘ety
 and  the  interests  or  the  security  of  the
 society  will  always  remain  unaffected.
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 Only  one  or  two  other  minor  points
 remain.  My  friend  Pandit  Thakur
 Das  Bhargava  contended  that  our
 order  about  making  compensation  or
 for  costs  is  a  commercialised  matter,
 I  fai]  to  understand  how  it  is  com-
 mercialised  at  all.  As  I  stated  in  my
 opening  remarks,  when  it  is  found
 that  a  man  has  committed  the  guilt
 and  the  guilt  has  proved,  what  does
 it  mean?  It  means  that  the  person
 complained  against,  that  is  ordinarily,
 the  complainant,  has  received  an
 injury  or  a  damage.  If  that  is  so,
 then  under  the  general  law  of  torts,
 there  must  be  a  remedy  for  an  injury,
 for  every  wrong  that  has  been  com-
 mitted.  My  friend  just  argued  in  a
 lawyer-like  manner.  So  far  as_  his
 argument  is  concerned,  it  means  “tet
 the  aggricved  party  go  to  a  court  of
 law”.  A  summary  remedy  is  neces-
 sary  because  here  we  are  going  out  of
 the  common  law  and  we  are  passing
 an  equitable  order.  We  all  know  that
 in  the  world  of  criminal  jurisprudence
 there  is  such  a  thing  as  equity.  Here,
 when  you  hold  an  offender  as  having
 committed  an  offence,  it  means  that
 the  aggrieved  person,  namely,  the
 complainant,  has  proved  his  case
 Under  these  circumstances,  is  it  not
 Proper  that  some  compensation  should
 be  given  to  him,  whatever  the  costs
 are?  The  costs  need  not  be  the  costs
 of  Government.  Whatever  it  may  be,
 the  court  has  judicial  powers;  the
 court  has  a  strong  common  sense  and
 it  will  understand  what  are  the  costs
 incurred  individually  by  the  particular
 aggrieved  complainant.  Under  these
 circumstances  when  we  were  introduc-
 ing  an  equitable  principle,  we  thought
 that  so  far  as  the  guilty  person  is
 concerned—we  cannot  call  him  accus-
 ed—there  ought  to  be  8  counter-
 balancing  advantage,  so  far  as  the
 complainant  is  concerned.  There  are
 already  certain  sections  in  the
 Criminal  Procedure  Code  where  this
 question  of  costs  and  compensation
 has  always  been  taken  into  account
 and  provisions  have  been  made  for
 granting  compensation  from  one  per-
 son  to  the  other.  Section  250,  for
 example,  is  there,  When  a  false  com-
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 plaint  has  been  filed,  why  should
 criminal  law  introduce  the  question  of
 compensation  for  a  vexatious  com-
 plain?  That  has  been  introduced,
 because  here  we  have  a  Judge  or  a
 Magistrate  who  has  gone  through  the
 whole  matter  and  who  knows  whether
 a  particular  action  is  correct  or  wrong.
 There  are  other  sections  also  where
 similar  provisions  have  been  made.
 27.00  brs.

 Therefore,  these  are  summary  but
 highly  equitable  matters  and  they  are
 in  the  interests  of  the  other  party.
 Under  these  circumstances,  I  find
 there  is  nothing  wrong.  So  far  as  the
 evidence  and  the  report  of  the  proba-
 tion  officer  is  concerned,  it  has  nothing
 to  do  with  the  main  trial.  It  is  only
 for  the  purpose  of  finding  ०0५  the
 antecedents  of  the  man.  In  such
 cases,  it  would  be  some  material  for
 the  Judge  to  be  guided  by,  so  far  as
 subsequent  questions  after  holding
 the  man  guilty  are  concerned.  There-
 fore,  you  will  find  that  all  these  provi-
 sions  are  more  or  Iess  on  sound  lines
 and  there  is  nothing  wrong.  Let  it
 not  be  supposed  that  tomorrow  there
 will  be  riots  everywhere  and  _  the
 law  and  order  situation  would
 deteriorate.  Nothing  would  happen.  I
 would  point  out  to  my  friends  that
 Government  have  taken  all  these
 circumstances  into  account.

 Lastly,  Mr.  Imam  found  inconsist-
 ency  in  certain  measures  being  stern
 and  certain  other  provisions  being  not
 so,  Without  calling  ourselves  great,
 may  I  point  out  one  Sanskrit  verse
 which  gives  what  a  great  man  has  to
 be?

 वजादपि  कड़ोराणि  मुदनि  कसुमादपषि
 The  Government  of  India  or  the  State
 Governments  ought  to  be  strong
 where  strength  is  necessary;  they
 ought  not  to  be  strong  and  they  ought to  be  persuasive  where  persuasion  is
 necessary.  Therefore,  we  have  to  be
 both,  When  we  come  across  diehard
 or  subversive  elements,  we  cannot
 think  of  weakness;  we  cannot  think  of
 any  soft  quality.  We  have  to  hit  hard.
 That  is  the  reason  why  the  Preventive
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 Detention  Act  has  been  passed  and  is
 going  to  be  continued.  (Interruptions).
 With  your  goodwill,  we  desire  to
 continue  it  for  some  period  for  deal-
 ing  with  only  subversive  elements  and
 not  with  other  elements  at  all.  We
 have  to  deal  strongly  and  sternly  with
 those  people.  When,  for  example,
 there  are  ordinary  offences  and  when
 there  are  elements  for  taking  a  pro-
 per  equitable  and  human  vicw,  you
 ought  to  allow  us  to  take  a  persuasive
 view.

 Under  these  circumstances,  I  would
 suggest  that  the  provisions  are  fairly
 good.  But,  as  you  are  aware,  the
 Chair  suggested  that  because  this  is
 a  new  type  of  Bill  in  a  new  society,
 we  might  consider  the  advisability  of
 agrecing  to  the  reference  of  this  Bill
 to  a  Joint  Committee.  A  number  of
 hon.  Members  on  both  sides  have  also
 made  the  suggestion.  Therefore,  I
 accept  the  suggestion  on  behalf  of  the
 Government.

 Shri  P.  R.  Patel  (Mehsana):  Can  I
 scek  one  information  from  the  hon.
 Minister?  Under  clause  4,  sub-clause
 (3),  offenders  may  be  released  on
 probation  and  they  are  to  be  put
 under  the  supervision  of  a  probation
 officer,  Suppose  in  a  district  there
 arc  500,  convicts  on  probation.  How
 many  probation  officers  will  have  to
 be  appointed  and  what  will  be  the
 expense?

 Shri  Datar:  No  such  contingency
 had  arisen.  If  it  arises,  then  we  are
 competent  enough  to  take  proper
 action  in  all  such  cases.

 Mr.  Chairman:  I  would  like  to  en-
 quire  whether  Mr.  Bharucha  wants
 his  amendment  to  be  put  to  the  House.

 Shri  Naushir  Bharucha:  Because  the
 reference  to  Joint  Committee  has  been
 accepted,  I  do  not  want  it  to  be  put.
 J  tike  it  that  the  Joint  Committee
 will  report  in  the  next  session.

 Mr.  Chairman:  I  thought  that  was
 in  the  motion  itself.  The  date  has
 not  been  put  in  the  motion.

 What  about  Pandit  Bhargava’s
 amendments?
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 Pandit  Thakur  Das  Bhargava:  In
 view  of  the  hon.  Minister’s  acceptan-
 ce  to  refer  the  Bill  to  a  Joint  Com-
 mittee,  I  would  like  to  withdraw  my
 amendments.

 Mr.  Chairman:  As  regards  amend-
 ments  Nos.  24,  38  and  25,  the  hon.
 Members  want  to  withdraw  their
 amendments.  Have  they  the  permis-
 sion  of  the  House  to  withdraw  them?

 The  amendments  were,  by  leave,
 withdrawn.

 Shrimati  Uma  Nehru:  I  only  want-
 ed  to  suggest  that  on  the  Joint  Com-
 mittee  there  could  be  more  women,
 because  I  think  women  understand
 this  problem  more  than  the  men  do.

 Shri  Datar:  This  question  can  be
 considered  when  Rajya  Sabha  Mem-
 bers  are  put  in.

 Pandit  Thakur  Das  Bhargava:  There
 could  be  one  or  two  more  lady  Mem-
 bers.

 Mr.  Chairman:  Have  you  got  any
 definite  suggestion?

 Pandit  Thakur  Das  _  Bhargava:
 I  suggest  Mr.  Bharucha's  name  and
 two  or  three  more  ladies  may  be  in-
 cluded.

 Mr.  Chairman:  The  number  will
 have  to  be  adjusted  in  consultation
 with  the  Minister.

 Shri  Datar:  There  should  be  20
 Members  from  Lok  Sabha  and  0
 Members  from  the  Rajya  Sabha.

 Pandit  Thakur  Das_  Bhargava:
 Only  the  proportion  should  be  the
 same;  the  number  may  be  greater  or
 less.  There  is  no  difficulty.

 Shri  Naushir  Bharucha:  We  can
 have  24  from  Lok  Sabha  and  2  from
 Rajya  Sabha.

 Pandit  Thakur  Das  Bhargava:
 Yes.  Shrimati  Uma  Nehru  and  two
 more  lady  Members  may  be  there.

 Shri  Datar:  We  might  put  two  more
 ladies.  Let  the  hon.  House  decide  the
 names,
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 Mr.  Chairman:  Mr.  Bharucha’s
 name  has  been  suggested  by  Pandit
 Bhargava.

 Shri  Datar:  Two  more
 be  there.

 ladies  can

 Shri  Achar  (Mangalore):  I  suggest
 the  name  of  Mrs.  Laxmi  Bai.

 Mr.  Chairman:  In  order  that  it  may
 be  24  and  12,  Mr.  Bharucha’s  name
 has  been  suggested;  there  can  be
 three  more  names.

 Qazi  Matin  (Giridih):  I  want  to
 suggest  the  name  of  Mr.  Purshotham
 Das  Patel.

 Shri  Radha  Raman  (Chandni
 Chowk):  I  suggest  the  names  of  Dr.
 Sushila  Nayar,  Shrimati  Laxmi  Bai
 and  Shrimati  Mafida  Ahmed.

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  Does  that
 mean  that  Mr  Bharucha  is  out?  Or
 is  he  still  in  even  when  the  women
 are  in?

 Qazi  Matin:  I  also  suggest  the
 name  of  Pandit  Thakur  Das  Bhargava.

 Pandit  Thakur  Das  Bhargava:  I  am
 already  a  member.

 Shri  Jaipal  Singh:  May  we  have
 the  final  list  of  names?

 Mr.  Chairman:  I  have  already  read
 out  the  names.  The  new  names  sug-
 gested  are:  Mr  Bharucha,  Dr  Sushila
 Nayar,  Shrimat:  Laxmi  Bai  and  Shri-
 mati  Mafida  Ahmed.  That  makes  the
 total  24.

 Shri  Datar:  I  have  to  make  one
 suggestion  so  far  as  the  report  is  con-
 cerned.  We  may  say  that  the  report
 should  be  submitted  in  the  “third
 week”  instead  of  “first  week”  so  that
 we  can  get  more  time.

 Qazi  Matin:  I  want  to  propose  the
 name  of  Kunwarani  Shrimati  Vijaya
 Raje  in  my  place.

 Mr.  Chairman:  The  hon.  Member
 himself  cannot  suggest  that.

 Shri  Jaipal  Singh:  He  can  disagree
 to  stand  as  a  member.  The  mover
 must  obtain  his  consent.  He  is  now
 disagreeing  to  his  name  being  includ-
 ed  in  the  list.
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 Mr.  Chairman:  All  right.  The
 name  of  Mr.  Matin  will  be  excluded
 and  in  its  place  the  name  of  Shrimati
 Vijaya  Raje  will  be  included.

 The  question  is:

 ‘That  the  Probation  of  Offen-
 ders  Bill,  ‘1957,  be  referred  to  a
 Joint  Committee  of  the  Houses
 consisting  of  36  Members,  24  from
 this  House,  namely,  Sardar  Hukam
 Singh,  Pandit  Thakur  Das  Bhar-
 gava,  Shrimati  Uma  Nehru,  Shri
 Sinhasan  Singh,  Shri  C.  D.  Gau-
 tam,  Shri  Jaganatha  Rao,  Shri  T.
 Manaen,  Dr.  Y.  S.  Parmar,  Shri
 Venketrao,  Shri  Shriniwasrao  Nal-
 durgker,  Shri  N.  Keshava,  Shri
 M.  K.  Jinachandran,  Shri  C,  Bali
 Reddy,  Shri  K.  S.  Ramaswamy,
 Shri  S.  Keswara  Iyer,  Kunwarn:
 Vijaya  Raje,  Shri  Yadva  Narayan
 Jadhav,  Shri  Purushottamdas  R,
 Patel,  Shri  Jagdish  Awasthi,  Shri
 Naushir  Bharucha,  Dr.  Sushila,
 Nayar,  Shrimati  Mafida  Ahmed,
 Shrimati  Sangam  Laxmi  Bai,  Shri
 B.  N.  Datar  and  Shri  Shree
 Narayan  Das  (Mover  and  22
 Members  from  Rajya  Sabha;

 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the  first
 day  of  the  third  week  of  the  next
 session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House
 relating  to  Parliamentary  Com-
 mittees  ‘will  apply  with  such
 variations  and  modifications  as
 the  Speaker  may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha
 do  join  the  said  Joint  Committee
 and  communicate  to  this  House
 the  names  of  members  to  be
 appointed  by  Rajya  Sabha  to  the
 Joint  Committee.”

 The  motion  was  adopted.
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 The  Deputy  Minister  of  Defence
 (Shri  Raghuramalah):  Mr.  Chairman, [  beg  to  move:

 “That  the  Bill  to  consolidate  and
 amend  the  law  relating  to  the
 government  of  the  Indian  Navy,
 as  reported  by  the  Joint  Com-
 mittee,  be  taken  into  considera-
 tion”.

 As  the  House  is  aware,  the  Bill  was
 introduced  in  Lok  Sabha  on  the  8ist
 May  ‘1957.  The  hon.  the  Defence
 Minister  moved  the  motion  for  refer-
 ence  to  the  Joint  Select  Committee
 on  22nd  July  957  and  the  House
 agreed  to  that  and  referred  it  on  the
 23rd  July.

 The  Rajya  Sabha  discussed  the
 motion  on  the  2309  and  72409  August
 and  concurred  in  the  motion  on  the
 l4th  of  August  I957.

 The  Joint  Select  Committee  had
 held  3  sittings,  considered  the  matter
 for  nearly  46  hours—to  be  more
 specific  46  hours  and  40  minutes—and
 also  disposed  of  about  350  amend-
 ments.  The  Committee  brought  to
 bear  on  the  measure,  not  only  its
 legal  acumen  but  also  the  exhaustive
 knowledge  which  some  of  the  hon.
 Members  had  regarding  our  Navy.
 The  Chairman  and  members  devoted
 their  very  best  attention  to  the  pro-
 ceedings  and  have  now  _  submitted
 their  report.  That  report  is  now
 before  the  House.

 The  Indian  Navy  has  had  a  very
 chequered  history.  The  hon.  Defence
 Minister,  when  he  moved  the  motion
 for  reference  to  the  Joint  Committee
 in  July,  made  a  very  exhaustive
 speech,  tracing  back  the  maritime
 history  of  this  country,  going  back
 thousands  of  years,  with  particular
 reference  to  that  part  of  our  history
 wherein  in  about  the  early  centuries
 of  the  Christian  era,  India  had  the
 unique  honour  of  being  the  then
 greatest  maritime  power,  with  com-
 plete  mastery  of  the  seas  around.  We
 have  passed  through  many  vicissitudes
 of  history  since  then.  There  was  a
 time  when  the  Navy  was  merely  the
 hon.  East  India  Company’s  marine,
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 later  on  it  developed  into  what  was
 then  called  the  Bombay  marine.  it
 wag  only  before  Independence,  some
 time  before  that,  that  we  had  what
 was  then  called  the  Royal  Indian
 Navy.  After  Independence,  with  the
 proclamation  of  the  Republic,  the
 word  Royal  was  omitted  and  since
 then,  we  have  the  nomenclature  the
 Indian  Navy.  It  is  not  my  object  to
 go  into  ali  that  chequered  history
 because  that  has  been  done  very  ably,
 if  I  may  say  so,  and  in  his  own  inimi-
 table  style  by  the  hon.  Defence
 Minister.  I  would  only  like  to  recapi-
 tulate  the  very  recent  history  begin-
 ning  with  the  enactment  of  the  Indian
 Navy  Discipline  Act,  ‘1934.

 That  Act  was  enacted  in  pursuance
 of  the  provisions  of  the  Government
 of  India  Act.  The  Indian  Navy  Dis-
 cipline  Act  of  934  adopted  the  U.K.
 Navy  Discipline  Act  with  such  fModi-
 fications  as  were  considered  neces-
 sary.  At  that  time,  no  attempt  was
 made  to  adopt  other  statutes  in  the
 U.K.  governing  the  Navy.  The  U.K.
 Navy  Discipline  Act  confined  itself  to
 disciplinary  matters.  Following  that
 pattern,  the  Indian  Navy  Discipline
 Act  also  confined  itself  to  matters  of
 discipline.  As  I  mentioned,  no  attempt
 was  made  at  that  time  to  go  through
 the  other  enactments  in  the  U.K.  gov-
 erning  not  only  discipline,  but  enlist-
 Ment,  service  conditions,  pay  and
 allowances,  etc.  of  the  persons  belong-
 ing  to  the  Navy.  Although  we  had
 our  new  Air  Forces  Act  and  Army
 Act—  Parliament  passed  those
 measures  in  I950—,  it  was  considered
 prudent  at  that  time  to  wait  for  some
 time  more  before  bringing  in  this
 fresh  enactment  because  at  that  time,
 one  of  the  important  Committees
 appointed  in  the  U.K.  to  consider  the
 whole  naval  structure  there  was  still
 considering  the  whole  matter.  It  was
 thought  that  it  would  be  wise  for  us
 ६०  await  the  recommendations  of  that
 Committee  also.  Since  then,  the
 Committee  did  make  recommendations
 and  not  only  that,  the  U.K.  also  have
 passed  the  new  Navy  Act.
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 The  members  of  the  Joint  Committee
 which  went  through  this  measure  had,
 therefore,  the  advantage  of  going
 through  all  those  enactments  in  the
 U.K.  and  also  they  went  through  or,
 at  any  rate,  considered,  I  presume,
 the  salient  features  of  other  Naval
 enactments  of  other  countries.  The
 present  Bill  comprises,  therefore,  not
 only  discipline,  but  all  other  matters
 which  are  necessary  in  the  adminis-
 tration  of  the  Navy,  raising  of  the
 Naval  forces,  administration,  enlist-
 ment  of  persons,  conditions  of  service
 of  those  persons,  pay  and  allowances
 and  all  other  matters  appurtenant
 thereto.

 The  Joint  Committee  very  carefully,
 if  I  may  say  so,  considered  the
 numerous  suggestions  made  both  in
 this  House  and  in  the  Rajya  Sabha
 and  the  criticisms  levelled  in  regard
 to  certain  matters  and  has  given  its
 very  best  thought  to  them.  I  shall
 not  tire  the  House  by  going  through
 every  clause  which  has  been  dealt
 with  in  this  manner  because  during
 the  further  stages  of  the  proceedings,
 we  shall  have  ample  opportunity  to
 do  so.  I  shal),  however,  mention  a
 few  of  the  important  alterations
 which  the  Joint  Committee  has
 thought  fit  to  make  in  regard  to  the
 original  Bill

 Great  attention  was  paid,  quite
 rightly,  both  by  the  Government  and
 by  this  House  to  ensure  that  condi-
 tions  of  service  are  honourable.  In
 particular,  attention  was  devoted  by
 many  of  the  hon.  Members  here  and
 by  the  Committee  to  ensure  that  the
 conditions  of  service  in  relation  to
 officers  and  other  ranks  are  no  more
 onerous  than  are  required  by  the
 necessities  of  the  maintenance  of  the
 structure  of  the  armed  forces  and  the
 discipline  of  the  persons  belonging
 thereto.  In  some  matters,  what  was
 implicit  in  some  of  the  other  provisions
 of  the  Bill  have  been  made  more  ex-
 plicit  or  what  was  a  mere  matter  of
 rule  of  practice  has  been  incorporated
 into  this  Bill
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 One  such  example  is  the  right  of
 resignation  given  to  seamen.  As  the
 original  Ball  stood,  this  right  was
 incorporated  specifically  only  in  rela-
 tion  to  the  officers.  However,  it  has
 been  a  longstanding  practice  that  even
 other  ranks  could  always  ask  to  be
 released  and  =  on  compassionate
 grounds  there  have  been  cases  of  such
 release.  But,  the  Committee  thought
 it  would  be  better  if  that  provision
 relating  to  the  right  to  resign  is
 extended  statutorily  to  seamen  also
 and  that  has  been  incorporated  in  the
 Bill.

 The  Committee  has  also  made  ano-
 ther  important  addition,  the  addition
 of  a  new  clause  No.  46  which  relates
 to  ill-treatment  of  subordinates.  As
 the  Bill  was  originally  framed,  it  was
 thought  that  clause  57  of  the  Bill
 which  penalised  any  conduct  of  an
 officer  unworthy  of  him  would  ४९
 sufficient  to  cover  cases  of  ill-treat-
 ment  also,  because,  if  I  may  say  so,
 there  is  nothing  more  reprehensible
 in  the  Naval  Code  as  ill-treatment  of
 a  subordinate  officer  by  a_  superior
 officer.  The  Committee,  however,
 thought  that  it  would  be  better  that
 specific  provision  in  that  regard  is
 made.  Clause  46  has  been  inserted
 penalising  specifically  ill-treatment  of
 subordinates.

 Another  example  where  the  Com-
 mittee  wanted  that  there  should  be
 equality  of  treatment  so  far  as  it  is
 consistent  with,  as  I  mentioned  origi-
 nally,  the  structure  of  the  armed
 forces  and  the  discipline  of  the  persons
 belonging  to  them—equality  of  treat-
 ment  as  regards  officers  and  other
 ranks—is  in  relation  to  drunkenness.
 As  originally  framed,  the  Bill  imposed
 a  different  punishment  in  regard‘
 to  drunkenness  by  officers  than  in
 regard  to  the  commission  of  the  same
 offence  by  seamen.  In  regard  to  an
 officer,  drunkenness  was  made  punish-
 able  with  dismissal  with  disgrace,
 that  was  the  maximum  punishment.

 the  same  offence  was  committed
 by  a  seaman,  the  maximum  punish-
 ment  in  certain  circumstances  was
 six  months.  The  Joint  Committee
 thought  fit  to  revise  the  relevant
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 clause  and  remove  the  distinction  and
 make  the  same  punishment  of  two
 years  or  six  months  as  the  case  may
 be  applicable  in  both  the  cases.  These
 are  some  of  the  instances  wherein  the
 Joint  Committee  had  taken  very  great
 pains  to  ensure  that  there  is  equality
 of  treatment  between  officers  and
 other  ranks  in  matters  in  which  such
 treatment  can  be  accorded,  and  to  see
 that  it  appears  also  on  the  very  face
 of  the  measure,

 Other  important  alterations  made  in
 the  Bill  relate  to  review  proceedings
 and  also  the  provisions  relating  to  the
 Judge  Advocate  General.  In  regard

 to  review,  it  was  provided  in  the
 original  Bill  that  in  every  case  where
 there  is  a  finding  by  court  martial,
 there  ought  to  be  a  revicw  by  the
 Judge  Advocate  of  the  Fleet,  or  to
 be  more  correct  under  the  new  desig-
 nation,  the  Judge  Advocate  General.
 There  was,  however,  no  provision  in
 it  for  a  person  aggrieved  by  a  deci-
 sion  of  the  court  martial  to  be  heard
 in  person  by  the  authority  reviewing
 it,  namely  the  Judge  Advocate  Gene-
 ral.  The  Committee  has  now  em-
 powered  the  Judge  Advocate  General
 in  suitable  cases  where  an  application
 for  review  was  made  by  an  aggrieved
 person  to  accord  that  person’  the
 right  to  appear  either  in  person  or
 through  a  legal  practitioner  or  through
 an  officer  of  the  Navy  before  the
 Judge  Advocate  General.  The  proce-
 dure  of  review  has  also  been  made
 applicable  by  the  Committee  to  disci-
 plinary  proceedings  which  was  not
 so  yinder  the  original  Bill,  so  that  the
 remedy  of  review  which  was  under
 the  original  Bill  available  only  to
 court  martial  proceedings,  has  also
 been  made  available  to  cases  in  which
 there  are  disciplinary  proceedings.

 In  regard  to  the  Judge  Advocate
 General,  provision  has  been  made
 changing  slightly  the  nomenclature  of
 persons  in  that  office.  The  original
 Bill  provided  for  the  appointment  of
 a  judge  Advocate  General  and  a
 number  of  deputies  and  assistanta,
 but  the  Committee  thought  thst  the.:
 proper  nomenclature  would  ‘be,  in.



 ¥37  Navy  Bill

 (Shri  Raghuramaiah}
 regard  to  persons  other  than  the
 Judge  Advocate  Ggqneral,  the  Judge
 Advocate,  and  that  authority  should
 be  given  to  the  Government  to
 appoint  one  of  them  as  Deputy  Judge
 Advocate.

 There  are  also  a  number  of  other
 minor  matters.  I  would  not  like  to
 tire  the  House  listing  them  al)  vut,
 but  I  would  like  to  say  that  on  the
 whole  the  Committee  has  not  only
 improved  the  general  tenor  of  these
 provisions,  but  has  gone  a  long  way
 to  present  before  the  House  a  greatly
 improved  measure  from  the  point  of
 view  of  drafting.  They  have  taken
 particular  care  to  see  that  the  measure
 is  made  much  simpler;  I  am  not  at
 the  moment  going  into  the  number
 of  clauses  which  have  been  econo-~
 mised,  but  it  is  certainly  much  more
 presentable.

 The  majority  of  the  Committee
 have  agreed  to  all  these  changes
 which  I  have  mentioned.  There  have
 also  been  a  few  hon.  Members  who
 have  appended  their  mimutes  of  dis-
 sent  and  notes.  I  shall  not  go  now  in
 detail  into  any  of  those  matters,  but
 I  shall  be  failing  in  my  duty  if  I  do
 not  refer  to  at  least  the  most  import-
 ant  of  them.

 A  considerable  part  of  the  time  of
 the  Committee  was  devoted  to  the
 question  of  the  provision  of  an  appeal
 against  the  decisions  of  the  court
 martial.  Attention  of  the  Members
 was  invited  in  this  connection  to  the
 provisions  in  the  U.K.,  Canada,  Aug-
 tralia,  U.S.A.  and  so  on,  and  the
 matter  was  discussed  at  very  great
 length,  and  it  was  also  considered  by
 the  Government  at  all  levels.  The
 Committee  felt  that  in  the  present
 context,  In  the  present  circumstances
 obtaining  in  the  country,  perhaps  the
 ‘Bill  as  it  now  stands  may  remain  as
 it  is.  In  the  U.K.  they  have  provided
 for  a  court  of  appeal  to  which  any
 person  aggrieved  by  a  decision  of  the
 court  martial  there,  subject  to  certain
 conditions,  could  appeal.  It  was  felt
 that  in  the  circumstances  now  obtain-
 ing  in  this  country,  the  incorporation
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 of  such  a  provision  might  lead  to
 various  difficulties.  In  the  first  place,
 I  may  mention  for  the  information  of
 the  House  that  the  number  of  cases
 dealt  with  by  the  court  martial
 regarding  the  Navy  in  this  country
 has  been  very  few  indeed—,  I  think
 there  have  been  only  3  cases  since
 ‘1984.  There  have  been  no  cases  of
 death  sentence  at  all  during  this
 period.  Considering  the  volume  0
 cases  and  also  the  fact  that  it  would
 cause  considerable  delay  in  the  admi-
 nistration  of  justice  if  further  stages
 of  appeal  and  so  on  are  provided  for,
 and  considering  also  the  need  for  a
 quick  disposal  of  cases,  it  has  been
 the  opinion  of  the  Government,  and
 the  opinion  of  the  majority  of  the
 Members  of  the  Committee,  that  there
 need  be  no  provision  in  this  country
 for  a  measure  like  the  one  they  have
 in  the  U.K.

 At  the  samc  time,  in  order  to
 ensure  that  justice  is  done  and  that
 nobody’s  hfe  is  placed  in  jeopardy,
 steps  have  been  taken  to  improve
 wherever  possible  the  provisions.  As
 I  said  a  little  while  ago,  there  is  a
 provision  giving  the  opportunity  of
 personal  hearing  to  the  _  person
 aggrieved  before  the  Judge  Advocate
 General  who  reviews  this  matter
 which  will  have,  I  am  sure,  a  very
 salutary  effect.  The  qualifications  of
 the  Judge  Advocate  General  are  com-
 parable  to  those  applying  to  the
 Judges  of  the  High  Court  In  addition
 to  this,  the  Committee  have  also
 prescribed  high  qualifications  for  the
 Deputy  Judge  Advocate  Genera).  In
 regard  to  the  Deputy  Judge  Advocate
 General  it  has  been  prescribed  as
 seven  years  practice  at  the  bar  or
 seven  years  of  judicial  experience,
 qualifications  corresponding  to  those
 prescribed  for  District  Judges.  Every
 case  dealt  with  by  court  martial  will
 be  reviewed  by  the  Judge  Advocate
 General;  there  is  also  the  right  to  the
 person  aggrieved  to  appear  either  in
 person  or  through  a  legal  practitioner
 or  through  an  officer  of  the  Navy
 before  the  Judge  Advocate  General;
 furthermore,  in  matters  where  the
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 capital  sentence  is  imposed,  the  sen-
 tence  has  got  to  be  confirmed  by  the
 Central  Government.  Over  and  above
 all  this  procedure  of  review,  there  is
 also  mow  under  the  Bill  the  right
 given  to  any  person  aggrieved  by  any
 finding  of  the  court  martial  to  prefer
 a  petition  either  to  the  Central  Gov-
 ernment  or  the  Chief  of  the  Naval
 Staff.  Considering  all  these  safeguards
 it  has  been  felt  that  these  would  go
 a  long  way  to  ensurc  that  justice  is
 done,  and  that  we  need  not  at  this
 stage  embark  on  a  new  venture  and
 facilitate  the  delay  which  will  be
 necessarily  involved  in  the  provision
 of  any  further  appcllate  authority.

 The  history  of  U.K.  and  of  other
 countries  is  quite  different.  The
 institutions  there  have  grown  out  of
 their  own  moorings,  and  we  have  to
 find  our  own  solutions  consistent  with
 the  genius  of  our  country  and  the
 conditions  obtaining  here.  This  is  one
 of  the  answers  to  the  allegation  often
 made  that  we  have  simply  copied
 verbatim  the  provisions  of  the  U.  K.
 Act.  This  is  a  clear  instance  where
 we  have  thought  fit  to  differ  from
 the  provisions  of  the  UK  Act  and  the
 practice  obtaining  mm  that  country.

 In  formulating  the  various  provisions
 of  this  Bill,  we  have  taken  into
 eecount  not  only  the  provisions  of
 the  Army  Act  and  the  Air  Force  Act
 but  also  various  other  enactments.
 But  in  no  case  have  we  blindly  fol-
 lowed  or  copied  any  particular
 measure.  The  naval  history  shows
 that  of  all  the  wings,  the  wing  which
 tukes  the  longest  time  to  build  is  the
 naval  wing;  It  is  so  the  world  over;
 it  is  an  international  community.  So,
 in  formulating  this  Bill,  I  believe  by
 the  committee  also  while  considering
 the  Bill,  all  this  great  history  running
 over  centuries,  in  various  countries,
 and  all  the  traditions  that  have  been
 built  up  have  been  taken  into  account.

 Our  present  Navy,  though  young,
 has,  I  am  proud  to  say,  built  up
 Sioricus  traditions  within  these  few
 years.  It  is  of  course,  in  the  forma-
 tive  stage,  but  I  suppose  nothing  is
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 more  important  than  that  there
 should  be  sound  foundations.

 The  Bill  as  now  presented  before
 this  House  is  a  comprehensive
 measure,  a  self-containing  code  which
 nas  taken  into  account  all  the  various
 enactments  the  world  over,  and  the
 traditions  that  have  been  built  up
 within  our  town  country.  And  I
 would  commend  it  for  the  considera-
 tion  of  the  House.

 Before  I  sit  down,  I  would  like  to
 mention  once  again  personally  my
 own  thanks  to  the  chairman  and  mem-
 bers  of  the  Joint  Committee,  who
 have  given  their  very  best  attention
 and  spent  a  long  time  over  the  various
 provisions  of  the  Biil.

 Shri  D.  C.  Sharma:  Who  was  the
 chairman?

 Shri  Raghuramaiah:  As  you  know,
 the  chairman  was  Shri  S.  फ  Rama-
 swami.

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  The  committee
 was  appointed  by  the  House.  So,  the
 hon.  Member  should  know.

 Shri  Raghuramaiah:  If  there  are
 any  points  which  will  arise  during
 the  course  of  the  discussion,  I  shall
 be  most  happy  to  be  of  any  assistance
 to  the  House  in  clarifying  them.

 Mr.  Chairman:  Motion  moved.

 There  is  an  amendment  to  _  this
 motion....

 Shri  Naushir  Bharucha  (East  Khan.
 desh):  I  desire  to  move  an  amend-
 ment  to  the  motion  made  by  the
 Minister.

 Mr.  Chairman:  I  am  referring  to
 that.  The  first  point  that  I  find,  apart
 from  the  question  of  waiving  of  notice
 is  that  whatever  amendments  are
 suggested  by  the  hon.  Member  in  hig
 amendment  can  be  made  by  tabling
 amendments  while  the  Bil)  is  under
 consideration.
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 Secondly,  after  the  Bill  has  return-

 ed  from  the  Joint  Committee  after
 consideration  by  them,  no  new  cir-
 cumstance  has  arisen  which  requires
 consideration  by  the  Joint  Commit-
 tee.

 Suri.  Naushir  Bharucha:  That  is
 for  the  House  to  decide.

 Mr.  Chairman:  I  have  to  put  it  to
 the  House.  Then,  the  House  can
 decide.  I  do  not  think  that  this
 amendment  of  the  hon.  Member  is
 admissible.  Under  rule  341  (3),  I
 find:

 “If  the  Speaker  is  of  opinion
 that  a  motion  for  re-committal  of
 a  Bill  to  a  Select  Committee  of
 the  House  or  a  Joint  Committee
 of  the  Houses  or  circulation  or
 re-circulation  of  the  Bill  after
 the  Select  Committee  of  the
 House  or  the  Joint  Committee  of
 the  Houses  has  reported  thereon,
 is  in  the  nature  of  a  dilatory
 motion  in  abuse  of  the  rules  of
 the  House  inasmuch  as  the  Select
 Committee  of  the  House  ar  the
 Joint  Committee  of  the  Houses,  as
 the  case  may  be,  has  dealt  with
 the  Bill  in  a  proper  manner  or
 that  no  unforeseen  or  new  cir-
 cumstance  has  arisen  since  the
 Bill  emerged  from  such  Commit-
 tee,  he  may  forthwith  put  the
 question  thereon  or  decline  to
 propose  the  question.”.

 In  this  case,  the  report  of  the  Joint
 Committee  was  presented  to  the
 House  only  on  the  llth  inst.  No  new
 circumstance  has  arisen.  since  then,
 which  requires  this  House  to  send  it
 again  to  the  Joint  Committee.  So,  on

 Shri  Naushir  Bharucha:  Before  you
 give  your  ruling  on  this,  may  I  be
 permitted  to  mention  one  thing?  The
 amendment  which  I  want  to  move
 desires  to  recommit  the  report  to  the
 same  Joint  Committee  with  instruc-
 tions  to  the  Committee  to  make  the
 following  particular  and  additional
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 provisions  in  the  Bill  by  the  Slst  of
 January,  ‘1958,  namely:

 “That  clause  5  be  re-drafted..
 Mr.  Chairman:  The  hon.  Member

 may  please  show  me  that  part  of  the
 amendment  he  wants,  which  he  thinks
 cannot  be  done  by  the  whole  House,
 while  the  Bill  is  being  considered.

 Shri  Naushir  Bharucha:  All  of
 them.  For  instance,  if  I  say  that
 clause  5  be  re-drafted  80  as  to  lay
 down  in  the  Bill  itself  the  principles
 and  policies  governing  the  raising  and
 maintaining  of  regular  naval  force
 and  auxiliary  naval  forces,  including
 their  constitution,  hierarchy  of  com-
 mands,  the  relation  of  naval  forces  to
 the  Army  and  Air  Force  etc.  the
 thing  cannot  be  done  by  an  amend-
 ment,  unless  the  Joint  Committee  has
 gone  into  the  matter.  In  fact,  the
 Joint  Committee  has  not  gone  into
 this  matter,

 Mr.  Chairman:  The  Committee  is
 only  a  substitute  for  the  House,  where
 some  cosideration  is  necessary,  which
 cannot  be  done  by  about  five  hundred
 Members.  It  is  not  that  every
 amendment,  unless  it  goes  before  the
 Select  Committee  or  the  Joint  Com-
 mittee,  cannot  be  considered  here.  I
 do  not  find  that  the  reason  given  by
 the  hon.  Member  is  justified.

 Shri  Naushir  Bharucha;  Rule  77,
 under  which  I  have  tabled  this
 amendment  reads  thus.

 “)  After  the  presentation  of
 the  final  report  of  a  Select  Com-
 mittee  of  the  House  or  a  Joint
 Committee  of  the  Houses,  as  the
 case  may  be,  on  a  Bill,  the  mem-
 ber  in  charge  may  move—

 (b)  that  the  Bill  as  reported  by  the
 Select  Committee  of  the  House  or  the
 Joint  committee  of  the  Houses,  as  the
 case  may  be,  be  re-committed  to  the
 same  Select  Committee  or  to  a  new
 Select  Committee,  or  to  the  same
 Joint  Committee  or  to  a  new  Joint
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 Committee  with  the  concurrence  of
 the  Council,  either—

 (i)  without  Limitation,  or
 (ii)  with  respect  to  particular,

 clauses  or  amendments  only,  or
 (4i)  ~with  instructions  to  the  Com-

 mittee  to  make  some  particular  or
 additional  provision  in  the  Bill;....”.

 Then,  any  Member  can  move  also..
 Mr.  Chairman:  There  is  no  bar  to

 moving,  but  the  hon.  Member  may
 please  show  me  how  he  meets  the
 provisions  of  rule  34l.

 Shri  Naushir  Bharucha:  If  the
 Chairman  is  satisfied  that  this  is  a
 dilatory  motion  and  rules  on  that
 point,  I  cannot  help  it.  But  I  submit
 that  this  is  under  rule  77.  It  is  abso-
 lutely  within  the  four  corners  of  the
 rules.

 Mr.  Chairman:  Under  rule  34i,  the
 hon.  Member  may  please  show  that
 certain  new  circumstances  have  arisen
 which  render  it  necessary  that  the
 House  must  re-commit  the  Bill  to  the
 same  Joint  Committee  or  some  other
 Joint  Committee.

 Shri  Naushir  Bharucha:  Rule  77
 gives  me  the  right  without  imposing
 anv  such  restriction.  Where  does
 rule  77  say  that  a  new  circumstance
 must  arise  and  then  only  a  Member
 can  move  a  proposition  for  re-com.
 mitting  the  same  Bill  to  the  same
 Joint  Committee?

 hri  Raghuramaiah:  May  I  men-
 tion  that  all  these  points  were  consi-
 dered  by  the  Joint  Committee,  namely
 points  Nos.  I,  2,  3  and  4  of  the  hon.
 Member's  amendment,  and  some  of
 these  are  subject-matters  of  the
 minutes  of  dissent?

 Mr.  Chairman:  So,  I  do  not  propose
 to  aecpet  it  or  waive  notice.  I  rule
 it  out  of  order.

 Since  there  is  no  other  motion  like
 that,  I  now  call  upon  Shri  U.  C.  Pat-
 natk,
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 Shri  U.  C.  Patnaik  (Ganjam):  I
 agree  with  the  Minister  that  India
 had  a  great  naval  past,  that  India
 was  a  great  nation  which  went  to  all
 zountries  by  the  sea  both  for  coloni-
 sation  as  well  as  for  occupation,  and
 that  our  officers  of  the  Indian  Navy
 and  our  ratings  and  seamen  have  kept
 alive  that  reputation,  and  during  the
 last  few  years  they  have  built  up  a
 reputation  for  the  Indian  Navy.  Our
 Indian  naval  personnel  have  gone
 more  or  less  as  semi-official  ambas-
 sadors  to  other  countries,  and  they
 have  raised  the  prestige  of  our  coun.
 try  aboard.  I  pay  my  best  compli-
 ments  to  them.

 At  the  same  time,  I  would  submit
 that  our  naval  organisation  is  not
 commensurate  with  the  requirements
 of  defence  of  our  3500  miles  of  coast-
 line;  7  is  not  commensurate  also  with
 our  oceanic  trade  and  our  communi-
 cations  We  have,  therefore,  got  to
 consider  while  examining  this  Navy
 Bill,  what  steps  could  be  taken  to
 reorganise  our  Naval  Forces,  to
 reorganise  the  administrative  machi-
 nery  which  is  now  running  the  Naval
 Forces  so  that  they  will  be  adequate
 for  our  national  requirements.

 We  have  been  told  just  now  that
 our  Navy  Bill  is  a  compilation  of  all
 the  Navy  Acts  of  different  countries.

 Shri  Raghuramaiah:  May  I  say  a
 word,  Sir?  I  did  not  say  ‘compila-
 tion’.  I  have  said  that  it  has  taken
 into  account  the  provisions  of  various
 enactments.

 Shri  U.  C.  Patnaik:  It  has  taken
 into  account  the  provisions  of  the
 various  Acts  of  the  various  countries
 or  the  experience  of  the  various
 countries.  It  is  a  comprehensive
 legislation  for  running  the  naval
 organisation.  With  all  respect,  I  beg
 to  differ  from  thjs  statement.

 He  has  just  now  stated  that  our
 Navy  Bill  is  largely  based  upon  the
 UK  model,  not  a  faithful  follower  of
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 (Shri  U.  C.  Patnaik]
 the  UK  Acts  and  that  was  the  trend
 of  discussion  in  the  Joint  Committee.
 I  could  point  out  the  fact  that  all  the
 Naval  Acts  of  UK  and  the  naval
 organisation  of  UK  itself—are  all
 based  upon  one  fundamental  organi-
 sation  and  that  is  the  Admiralty
 organisation.  In  the  UK  they  have
 got  their  Admiralty  to  look  after  the
 Navy,  the  Air  Counc.)  to  look  after
 the  Air  Force  and  the  Army  Council
 to  look  after  the  Army.  In  fact  in
 1908,  there  was  a  reference  to  the
 Usher  Committee  to  organise  the
 Army  itself  on  the  Admiralty  model.
 In  that  country,  all  their  enactments
 and  rules  of  procedure  are  based
 upon  that  basic  concept—Admiralty.
 So  also  in  1904,  they  organised  the
 Army  Council  on  the  model  of  the
 Admiralty  in  order  to  run  the  Army
 organisation.  In  924  or  so,  they
 organised  the  Air  Council  to  run  the
 Air  force  organisation?  The  thing  is
 that  they  want  the  Admiralty,  the
 Army  Council  and  the  Navy  Council
 to  function  as  a  Government  itself.

 Here,  our  Government  is  the
 Defence  Ministry  assisted  by  8550-
 ciated  Finance.  The  Army,  Navy  and
 the  Air  Force  are  subordinate  depart-
 ments  under  the  Ministry  of  Defence.
 That  is  why  there  has  been  a  lot  of
 trouble.  During  the  last  ten  years,
 we  have  not  been  able  to  advance
 rapidly.  Moneys  are  being  asked  for
 certain  projects,  for  equipment,  for
 weapons,  for  modernisation  of  the
 Defence  Services.  The  request  is  put
 by  the  Army  or  Navy  or  the  Air
 Force  Headquarters  in  consultation
 with  associated  Finance.  Then  it  is
 accepted  by  the  Government  and  in-
 corporated  in  the  Budget.  After  in-
 corporation  in  the  Budget,  the  whole
 thing  goes  again  to  the  Defence  Min-
 istry  and  you  know  in  our  Defence
 Ministry  we  have  very  few  people
 who  have  got  any  defence  back-
 ground  or  training  in  the  defence  ser-
 vices.  The  result  is  that  it  takes  some
 months  for  the  Defence  Ministry  to
 think  it  over.  It  goes  again  to  the
 Defence  Finance  or  the  Financial
 Adviser.  It  takes  some  more  months.
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 An  urgent  item  of  work  is  postponed
 for  seven  or  eight  months  hung  up
 in  the  Defence  Ministry,  Financial
 Adviser’s  office.  When  it  finally
 receives  the  approval  of  the  Govern-
 ment,  it  is  too  late  to  get  the  thing
 and  the  whole  thing  falls  flat  and  the
 need  for  our  requirements  are  over
 and  so  we  do  not  have  it.  That  is
 why  they  have  got  some  organisations
 in  other  countries  to  expedite  the
 naval,  army  and  other  defence  re-
 quirements,

 Here,  in  our  country  we  have  got
 the  head  of  the  Defence  Organisa-
 tion  fighting  our  battle  in  foreign
 countries.  We  have  got  his  entire
 staff,  hundreds  of  officers,  who  have
 no  background  either  of  the  Army,
 Navy  or  Air  Force,  with  the  result
 that  all  proposals  emanating  from
 the  three  service  headquarters  are
 pigeon-holed  in  the  Defence  Secre-
 tariat,  in  the  Finance  or  in  the  Plan-
 ning  Commission  and  we  are  not  able
 to  go  ahead.  Therefore,  it  was  pro-
 bably  the  proposal  of  some  _  hon.
 Members  in  the  Joint  Committee
 particularly  members  of  the  Ruling
 Party  like  Dr  Barlingay  and  the  hon.
 Member  from  Tehri  Garhwal,  to  have
 reorganisation  on  the  lines  of  the
 Admiralty.

 Admiralty  is  something  correspond-
 ing  to  the  Air  Council  and  Army
 Council.  Admiralty  consists  of  the
 Defence  Minister  as  Chairman.  Its
 Vice-President  is  corresponding  to
 our  hon.  Deputy  Minister.  The  Sec-
 retary  of  that  Committee  is  the  per-
 manent  Secretary  of  the  Ministry  of
 Defence.  Then  you  have  got  a  num-
 ber  of  Civil  Lords  as  you  have  civil
 members  in  the  Air  Council  and  Army
 Council.  You  have  also  Military
 Lords  or  Naval  Lords,  the  Chief  of
 Navy  Staff,  the  Deputy  Chief,  the
 Chief  of  Personnel,  the  Chief  of
 Material,  the  Chief  of  Air  Arm  and
 so  on.  Thesg  people  constitute  the
 Admiralty.  They  deal  with  all  the
 problems  relating  to  the  Navy  and
 they  take  a  decision.  That  decision
 is  the  decision  of  the  Government,
 because  Finance  is  represented  there,
 the  Ministry  is  represented  there,  the
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 Minister  himself  runs  the  show  and
 the  permanent  Under  Secretary—
 corresponding  to  our  Defence  Secre-
 tary—is  the  man  in  charge  of  the
 organisation.  So,  everything  is  fina-
 lised  at  that  level.  They  sit  across
 the  table  and  discuss  every  project,
 every  scheme,  every  naval  require-
 ment  and  the  whole  thing  is  decided
 there  with  the  result  that  things  have
 not  to  go  for  eight  or  ten  months  in
 the  Defence  Ministry  and  the  office  of
 the  Financial  Adviser.

 That  is  why  I  have  moved  an  am-
 endment  that  we  should  have  some
 organisation  with  the  Defence  Minis-
 ter  in  the  Chair,  with  the  hon.  Deputy
 Minister  as  Vice  President  to  officiate
 whenever  the  Defence  Minister  33
 fighting  our  battles  in  the  UNO  or
 elsewhere,  the  permanent  Secretary  of
 the  Department  as  one  of  the  members,
 and  also  the  Additional  Secretary  to  be
 one  of  the  members.  I  would  not
 have  asked  for  that  but,  unfortunate-
 ly,  our  permanent  Secretary  comes
 from  a  State  Government  with  pro-
 hably  no  knowledge  of  defence  affairs.
 Therefore,  I  think  that  the  Additional
 Secretary  who  was  Director  General
 of  Defence  Accounts  for  some
 years

 Shri  Raghuramaiah:  May  I  just
 seek  the  protection  of  the  Chair  to
 see  that  personal  attacks  on  officers
 who  are  not  here  to  defend  themselves
 might  be  avoided?

 Shri  U.  C.  Patnaik:  I  am  =  sorry,
 Mr.  Chairman,  I  did  not  attack  any-
 body.  What  I  say  is  that  for  our
 defence  requirements  we  must  have
 the  best  men  with  defence  knowledge.

 Mr.  Chairman:  The  hon.  Member
 I  think  only  said  that  a  particular
 officer  was  not  well  experienced.  I
 think  that  is  not  a  reflection.  He  has
 not  even  named  the  person.  We  must
 have  everything  in  moderation  and
 not  go  to  the  extreme.  That  can  be
 contradicted  by  the  Minister  or  by
 any  other  Member.

 Shri  Raghuramaiah:  I  thought  I
 heard  the  hon.  Member  saying  that
 the  permanent  Secretary  comes  from
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 a  State  and  then  went  on  saying  some-
 thing  about  want.  of  experience.  I
 thought  it  "may  be  construed  as  a
 reflection.  Anyhow,  I  am  in  your
 hands,  Sir.

 Shri  U.  C.  Patnaik:  It  is  not  a  re-
 flection  cast  on  anybody  in  the
 Defence  Ministry.  I  would  continue
 in  that  line  and  say  that  they  sent  a
 senior  officer  to  foreign  countries  to
 undergo  military  training.

 17-00  hrs.

 Mr.  Chairman:  I  do  not  think  that
 is  proper.  It  may  not  be  clear  to  him
 whether  the  officer  is  experienced  or
 not.  That  is  a  matter  of  discussion
 which  is  to  be  made  here.  You  have
 just  given  expression  to  a  view  of
 yours.  I  think  the  hon.  Member
 should  not  go  further.  He  cannot
 justify  it  by  giving  reasons,  this  and
 that.  Then  it  becomes  a  matter  not
 relevant  here.  So  long  as  it  is  a  sim-
 ple  case,  I  do  not  think  it  is  good
 going  to  the  extreme.  He  cannot  fur-
 ther  justify  it  by  giving  reasons.  All
 that  I  would  not  allow.

 Shri  Jaipal  Singh  (Ranchi  West-
 Reserved—Sch.  Tribes):  It  is  rather
 a  serious  point  of  privilege  which  is
 raised  by  the  objection  that  has  been
 taken.  It  is  one  thing  to  say—

 Mr.  Chairman:
 to  the  Chair.

 He  has  submitted

 Shri  Jaipal  Singh:  I  say  it  is  a
 very  serious  point.  I  humbly  submit
 that  it  is  one  thing  to  say  that  a
 person  is  not  here  to  defend  himself,
 and  even  when  the  Minister  is  not
 here  to  defend  himself—that  he  must
 not  be  criticised.  Here  it  is  something
 different,  something  where  an  _  hon.
 Member  got  up  to  make  fake  state-
 ment.  Let  us  go  away  from  Defence
 and  say,  some  other  subject.  For  in-
 stance,  take  the  Secretary  for  In-
 formation  and  Broadcasting.  I  would
 be  perfectly  entitled  to  say  that  the
 particular  civil  servant  knew  nothing
 about  broadcasting  when  he  became
 a  Secretary.  There  is  nothing  wrong.
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 (Shri  Jaipal  Singh}
 Similarly,  I  am  only  tryipg  to  point

 out  where  the  Iimitation  is.  I  can
 understand  personal  attacks;  well,
 they  are  indefensible.  But  where  a
 general  statement  is  made,  as  has  been
 done  in  this  particular  case,  that  a
 particular  Secretary  or  whatever
 else  he  is~—it  may  be  a  Minister,  and
 he  need  not  know  anything  about
 defence......

 Mr.  Chairman:  I  do  not  think  it
 is  necessary  to  dwell  on  that  point.
 Here,  the  simple  question  is,  there
 were  certain  observations,  regarding
 &  person,  who,  according  to  the  hon.
 Members’  opinion,  is  not  experienced.
 On  that  I  ruled  that  it  is  not  such  a
 reflection  as  to  be  prohibited  outright
 in  this  House.  But  when  he  wants
 to  justify  it,  then  it  becomes  a  sub-
 ject-matter  of  consideration  on  the
 floor  of  this  House  when  it  is  not  so.
 We  are  just  considering  the  Navy  Bill-
 whether  it  is  good,  all  right  or  whe-
 ther  there  need  be  any  amendments
 or  not  or  any  more  provision  is  netes~
 sary.  We  are  not  here  consider'ng
 whether  an  establishment  in  the  exe-
 cutive  is  just  as  a  Member  wants.
 That  is  entircly  a  separate  matter.
 Therefore,  we  should  consider  what  is
 before  the  House  and  not  bring  in
 new  things  for  consideration.  Let  us
 just  dispose  of  what  is  just  before  the
 House.  I  have  already  disposed  of  the
 other  point.  If  the  hon.  Member  wants
 to  raise  a  bigger  issue  on  that,  as  a
 general  matter,  he  can  do  it  any
 moment  when  the  Speaker  is  here.

 Shri  Jaipal  Singh:  I  am  sorry.  है
 think  I  have  been  misunderstood.  I
 was  not  trying  to  justify  in  anyway
 any  extraneous  matter  that  might
 have  been  brought  up.  All  that  I  was
 trying  to  point  out  was  that  my  hon.
 friend  here  was  trying  to  give  a  pic-
 ture  of  the  organisation  of  the  Ad-
 miralty  as  it  is  in  the  United  King-
 dom,  and  while  he  was  trying  to  give
 the  picture  of  that,  en  passant,  when
 he  showed  us  how  it  was  composed
 and  the  like,  this  picture  came.  But
 the  objection  was  taken  from  the
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 Treasury  Benches,  and  whatever  I
 have  said,  it  was......

 Mr.  Chairman:  I  have  given  my  ह. 10
 ing  on  that.  Why  does  the  hon.  Mem-
 ber  rub  it?

 Shri  Dasappa  (Bangalore):  The
 hon.  Member  just  now  said......

 Mr.  Chairman:  I  do  not  think  it  is
 necessary  to  go  on  with  this,

 Shri  Dasappa:  I  would  like  to  know
 if  a  person  comes  from  a  State......

 Mr.  Chairman:  If  he  likes,  he  can
 answer  it  when  he  gets  his  turn.

 Shri  Dasappa:  Am  I  heard  by  the
 Chair?

 Shri  Warlor  (Trichur):  We  are
 interested  in  that.  Let  us  have  it
 tomorrow.

 Shri  Dasappa:  Is  the  fact  that  a
 person  hails  from  a  State  is  going  to
 be  a  disqualification?  The  hon.  Mem-
 ber  said  he  comes  from  a  State.

 Shri  Narayanankutty  Menon
 (Mukundapuram):  It  is  a  very  big
 question.  We  may  discuss  it  tomor-
 TOW

 Mr.  Chairman:  After  all,  the  hon.
 Member  has  said,  “he  has  just  come
 from  the  State  and  therefore,  he  does
 not  know  about  the  defence  organisa-
 tion  that  is  running  here”.  This  is  a
 very  thin  end;  it  is  just  a  general  ob-
 servation  of  an  hon.  Member.  Any
 other  hon.  Member  may  say,  “he  is  a
 very  competent  officer’.  So,  we
 should  not  be  very  much  sensitive  to
 general  observations  of  this  kind.
 Otherwise,  it  is  impossible  to  carry  on
 in  this  House.  I  do  not  think  we
 should  discuss  this  matter  any  more.

 The  House  stands  adjourned  till
 ll  A.M.  tomorrow.

 37.06  hrs.
 The  Lok  Sabha  then  adjourned  dU

 Eleven  of  the  Clock  on  Tuesday,  the
 I9th  November,  1997.
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 Rupee  convertibility  ag-
 reement

 233  Educated  unemployed
 234  Loans  to  Tatas
 235  Manufacture  of  ‘Gnat‘-

 Fighter  Aircraft
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 Coleman  Subject
 Written  Answers  to

 943-79  Questions—Conid.
 Unstarred  Question No.

 943—47  307  Libraries  in  Tripura
 308  Laccadive  Islands

 948—sa  309  nditure  on  Second
 eneral  Elections

 ३70  Pakistan  nationals  in 952—-$5  West  Benga’
 95557  ३77  Northern  Zonal  Council

 32  Unions  in  Central 957—59  Secretariat

 95961  ३73  Northern  Zonal  Council
 334  Language  of  Delhi  Ad-

 96!—67  ministration  4

 967—69  3i5  Scientific  Liaison  Officers
 316  Suicides  in  Delhi

 969—72  377  M.N.  Roy  Archives
 3३78  Office  of  the  Assistant  Com-

 972-73  meal  se  ned stes  an  edule 973—-76  Tribes
 978-77  ३79  Income-tax  Evasion

 977-79  320  Coal  Washing  Plant  at
 Kargali

 979  (321  Grants  to  Cantonmente
 322  Officials  Emblem
 323  Specialised  Adminis-

 979  trative  Tribunals
 980  324  Engineers  at  Rourkela
 980-81  Steel  Plant
 98r  325  Sccurity  Force  at  Rourkela

 8x  Stcel  Project 9  326
 bag  aes

 H.  &  S.
 Factory,  Kanpur

 enna  327  P.T.O.  Concession
 7  3  328  Service  conditions  of
 983  Dairy  farm  employees

 329  Directorate,  Map  Publi-
 984  cation,  Dehra  Dun.

 0  Excise  Department  in 984-85  32
 rissa

 331.  Naval  Establishment  at
 985  Pallipuram

 332  Scholarships

 ned  333  Rolling  mills  :

 on  334  Control  of  mobs  by  Police
 335  M.B.B.  College,  Agartala

 8  6  Indian  Schoolof  Mines  and
 rn

 33
 Applied  Geology,  Dhanbad 236  Central  Pay  Commission

 237  Regional  Committees  in
 Punjab  988

 337  Su
 oy  —

 Housing  in

 rIg2

 Columns



 r53

 Subject
 Written  Antwers  to

 Questions  —Contd.
 OUnstavred  Question

 No.
 338  Tribal  students  in  Mani-

 pur.  :
 339  Recruitment  centres
 340  Salary  of  Armymen
 उबा  Political  Organisations
 342  Copper  frea  of  Nellore

 district
 343

 Supply
 of  steel  etc.  to

 ripura  मु
 344  Tripura  Administration

 Office  in  Calcutta
 345  Central  Advisory  Board  for

 Harijans
 346  Managing  agents
 347  Ex-servicemen’s  Organisa-

 tion.
 348  Prohibition  in  D
 350  Loans  ang  Grants  to

 Mysore
 3$I  Mineral  wealth  of  Kangra
 352  Brass  two-anna  coins
 3$3  Backward  classes  in

 Himachal  Pradesh
 354  Central  Sales  Tax  Act
 355  Legal  assistance  to  Sche-

 duled  castes  :
 356  U.P.S.C..
 358  Indian  students  abros
 359  Monuments  in  Punjab
 360  Disabled  personnel
 367  Smuggling
 362  Estate  Duty
 363  Air  Force  Accidents
 364  Institute  of  Armament  Stu-

 dies,  Kirkee  :
 365  Welfare  Extension  Pro-

 jects  in  Punjab
 366  Library  Movement
 367  Military  field  firing  ranges

 Motion  for  Adjourameat
 The  Speaker  disallowed  the

 moving  of  the  adjournment
 motion  given  notice  of  by
 Shri  B.  C.  Kamble  on  the
 tith  November,  1957,
 मक्का

 disturbances  in
 ipuram  District.

 Report  of  Business  Advisory
 Committee  adopted.

 The  Bleventh  Report  was
 adopted.
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 -  Subject
 Paper  laid  on  the  Table—

 The  following  papers  were  laid
 on  the  Table  :—
 G)  A  copy  of  the  Annual

 Report  of  the  Coal  Board
 for  the  year  1956-$7.

 (2)  Report  of  Magisterial
 Enquiry  regarding  ex-
 plosions  of  fireworks
 consignments  at  Katpadi on  Southern  Railway  on
 the  2tst  August,  1957.

 (3)
 रख  गिर

 of  the  Inspector of  Explosives,  South
 Circle  regarding  the
 explosives  of  fireworks
 consignments  at  Katpadi on  Southern  Railway, on  the  2ist  August,  3957

 (4)  Report  of  the  Inspec- tor  of  Explosives,  East
 Circle  regarding  the
 explosion  of  fireworks
 consignments  at  Asansol
 on  Eastern  Railway  on
 the  3rst  July,  7957

 (5)  Repor  of  the  Inspec- tor  of  Explosives, North  Circle  regarding the  explosion  of  fire-
 works  60  IgnMents
 at  Kanpur  on  Northern
 Railway  on  the  3rd
 September,  957

 (6)  Note  on  the  steps  ta-
 ken  to  eliminate  possi- bilitics  of  explosion on  Railways  from  con-
 signmenis  of  fireworks
 in  transit

 Bill  referred  to
 Committee

 Further  discussion  on  the
 motion  to  consider  the
 Probation  of  —  Offenders
 Bill,  r957  and  the  amend-
 ments  for  the  circulation
 of  the  Bill  for  eliciting  opi-
 nion  thereon  and  for  re-
 ference  of  the  Bill  to  Select
 Committee  moved  on  the
 isth  Novernbe;,  1957,  Conti-
 nued.  The  amendments  were
 withdrawn.  An  amend-
 ment  for  reference  of
 the  Bill  to  a  Joint  Com-
 mittee  consisting  of  36
 Members  (24  from  Lok
 Sabha  and  72  from  Rajya
 Sabha)  was  moved  _  by
 Shri  Shree  Narayan  Das
 and  was  adonted

 Joint
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 Bill  under  consideration.  113248  wasruled  out  of  order.  The

 7"  discussion  was  not  ०  n- Tae
 Deputy

 Minister  of  cluded. Defence,  Shri  Raghuramiah  . moved  that  the  Navy  Bu  Agenda  for  Tuesday  r9th 1957  as  reported  by  the  N  Bacio
 fais

 Committee  be
 taken

 ovember;  957  :
 nto  —_  consideration.  n

 amendment  to  recommit  the  sel  aes  avy  Bil  rey
 ‘

 Bull,  as  reported  by  the  reported  by  the  Joint  Con Joint  Committee,  to  mittee  t the  Joint  Committee


